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LOK SABHA DEBATES

LOK SABHA

Wednesday, July 30, 1969/Sravana 8,
1891 (Saka)

The Lok Sabha met at Eleven
of the Clock

[MR. DEPUTY-SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

MR. DEPUTY-SPEAKER :  Shri
Lakkappa —not here; Shri Yashpal Singh,

st TN VAE AT : IUTEAA HFIAT,
oA A ara F fawrs g
#1 wmfaa o Aoy wog § AW A
Fw7 3E TTT HY IITAT TGT AT |

SHRI SHIV NARAIN : I support Mr.
Ram Sewak Yadav. ([nterruption)
It Ao agi X At &1 T@E AW 9T

AT A FITAT | 9 F0A TG T A TN
g arfyaarg &1 am J§x | qg q4q
g% ot & | e o |y )

MR. DEPUTY-SPEAKER Order, order.

SHRI SHEO NARAIN: Yon did it that
day. You have set an example in this House.
This is the same type of question. (Inter-
ruptions).

MR. DEPUTY-SPEAKER : There is not
even a suggestion of any discrimination.
Only *Madras Film Companies’ is mentioned.

it forg Ay ;- wETg g faai Ay
AP gA T 9T Imw wfaq

=18 & |

MR. DEPUTY-SPEAKER : Will you
point out if there is any suggestion of dis-
crimination ?

=t v Faw aRT ; gl F &
¥ Srg-ma 44t

MR. DEPUTY-SPEAKER : I have not
disallowed the other question.

SHRI SHEO NARAIN : This question
is also of the same type as the other one.

A9 MR ATY SIEAT ST WEI W
I 9T F 7T 4T g @ Ay E—
FUTL §AT &1 AT FTARL FW W TG
gATt ATy TwfeEm &t W g g A
fedt g & gmfaa adf &1 (sma-
).

MR. DEPUTY-SPEAKER 1 Please re-
sume your seat. It is for me to decide.
That question is coming before the House,

SHRI SHEO NARAIN : Why did you
not allow it that day ?

MR. DEPUTY-SPEAKER 1 From both
sides of House there was some feeling about
it., Please resume yome your seat. Shri
Yashpal Singh.

Allotment of Quota of Raw Films to
Madras

*211. SHRI YASHPAL SINGH
SHRI K. LAKKAPPA :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state 1

(a) whether it is a fact that a complaint
has been lodged with Government by the
various Madras Film Companles regarding
allotment of quota of raw film to them as
compared to that allocated to the Bombay

Film Industry;

(b) if so, the reasons for this disparity;
and

{c) the quantity of raw fllm fixed by
Government to each Film company in the
country ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
AND SUPPLY (SHRI CHOUDHARY
RAM SEWAK): (a) Yes. Sir. An oral
representation was made to the Chief Con-
troller of Imports and Exports during his
recent visit to Madras by some film
producers.

(b} The entire demand of the Film Pro-
ducers in the southern region was being ment
until recently when there has bzen a short-
fall in the school of production of the
Hindustan Photo Films, which is of a tem-
porary nature. Steps are being taken to
ensure equitable distribution of entire stock
available so as to meet the need of each
region.

(c) This is being looked into and a state-
ment indicating the position will be placed
on the Table of the House.

ot ayrqres fog : & ot =g ¢
fr feiz otk gt § foar w5 & 7
oy ag aa fgr gl adi 2 5w
ofear & o a9 fdY fined it m @Y €
IR agam N e g & wgm A
guedl wgf dar g§ @ @ ghww wdifer
fige ¥ g€ 3, ferdt et g & 7df
gE 8 @ gwamzdt Y o TFeR & fay
& 77 feuie /it Az e @ & fory
GTHIT 77 FT G & 7

st St TN ¥Aw © TH AW T
15 gt Aew #t ufq amw WA 2
afwr gaTT SEFwH 12 g9’ Q9 &7 &
g g, = femma & 7 g Qs A
Y qedt g1 frgd faat o= 67 & ot
zd & F s arf @ A ITR W
FzeE § qu fan femm ar 1 9E® AR
fegeam w2 ffeam & awar e
TFTT AT FII-ATA TIE W oSTS R
mar  fag¥ wTOT {IEE ¥ A9 AT MAT
T 44-44-12 &7 1Y &1 A 778 qr 4,
FOEFT, HETH & ITFT AT FLAT 927 )
W N TG A A aFAT qTAA AT G
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g sERquEw ¥ fou gw 15 &%
Qeg F IFNE FTR S |

st agars Fag @ wrzs & o) wE
g agat ag Ag Y A% agifs afiew
JFT F @t 1 A&y QA &, fedt ow
#1 foedrd @ it &1 & ag s
Az § & 5@ e s w1 wEErE

FHET TAHT TFNE T TAATT F AT
wE?

st St TR /3% ;. TEOE a1 gw
15 gorx 5| FT T § | IAF a1 91
= £ &Y |t

st ew fagrt amde @ 3arsAm
wgag, Jur 49z a9 & F 3@ aug qw
oaat 3 & fow o feeat  war 27
FETA § T Fi5arE Fr o GUAAT FEAT
TEIGTE | FAT I H¥ET H JIHC A
F1¢ fa=rT fvar 31

st ate<t T gaw : fagem W@
free o7 nawt foerm Y Fary o7 €
IgHT T & ) forera greet 3 fou 4w
w4t dar @ w3

st sz fagrdt a=EaY @ a7 997,
4T F4ATE | AR A FTAIT F AT
Fargm g &5 wma ot zger gaw
Fifw ag g1 a0 g #ead
a7 g, afsFe edege ¥ amar § A
o 9ar § fd 709 ¥ fou oxed feerw
faga s o @ s A @
FAE fou g AT sT wry ?

a3fws sarare aur gfa @t (s o
Te W) : T AT wg ¢ fr wAES
Tz, 3T giftceem oI IR &
Y ag fasrad snat & fr e feere &Y
a2 g gt F dar w1 fF 16
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gaTT fEen Qog At o IaF 37 v
firerg ot @ =t § s Ia9) w41
whemaradr gz M fagziw i fs
IqH FAT AF FA QA T @Y, T FA
T IET 0T A1 97 9X W Fraie fEar
st AT ga¥ oo fadst gzr aid o 2
Sfea o313 wara fzar fF adf o 3arg
STt 1 gRAY g9g § feew Qew 7 FAY
@At @F gera fgrgam AR
frera & N9 F17 $ 1 A=A @1
W gEAT A ATAET AT Y A
sfi arg SrsFwT 15 g0 & 12 g &
T | A IEy A w4 gE

sit 5% &g aAt : F AT H0ZAT
fr fredl & #1271 Uwle & F AT
dorr &, gar wefon & ! Taw @g @
Fa7 %Y AEtey ag ot aAma fF 67-68
X 68-69 ¥ Farmar e wewHw fEedl
qr @« fFar v 7 zad @iy @ = A
FAfea s gam W g frgm
frew Fro<ta £ o =1gaa fa¥ o g
7 frerr 71 g A8 fFm—seEl
¥z ag & fomr ¢ Sfew foem )
T & ot o fwew I Swar gEat
=F MF H AT famr—aar @ avg
frgrad sl fost & @ =9 9w @
tawe foar & ot mmT twmA A fen
& ar a7 IusY ST FEEN !

ot ST W A HI9E FE T
F1 o) e GO E  IAST g AT
HAEg A § | AWATT HIET FT IHFT GG
JaY 39 HATY A faw qFar g0

s ¥o o WA :  JIAAIT HIET A
@ g 937 & 5 fead) gar @< #y 0
feew 9 AT ffad srede &Y o, zqe1
warT frar i aa g g, guar dx
TRy wAeg ¥ fadh 9fF 9 3w
qraag & 1
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=t 97 Tz Taf: SITET AT O AARE
qH & ?

st o To W : Y qF A ¥
sara faar fr fraar feem weedt #y
srede foar mr @ smE guar wE
F1 91 ) & A g g MA@ oan ww
T | AT AT oF AF A I 5
2 73 faua g8 aegF W@Ar g W
et F1E fasraa gmt org A€ ard )

SHRI TENNETI VISWANATHAM
The hon. Minister was good enough to admit
that there had been a shortage in the pro-
duction of films, Is he aware that there is
a gentleman called Shri G. D. Naidu who
has been experimenting on the manufacture
of the raw films and he has even built a
factory, and he has been waiting at the doors
of this Government for ten years for a licence,
and yet Government would pot give him a
licence ? May I know the reason ?

SHRI CHOWDHARY RAM SEWAK :
That question should be addressed to the
Industry Ministry.

SHRI TENNETI VISWANATHAM :
This question relates to shortage of films,
and that is his responsiblity.

SHRI B. R, BHAGAT: I am sorry.
Giving licence for the setting up of a raw
film industry is the concern of the Ministry
of Industry which is concerned with licensing.
We do'not have that information.

SHRI MANUBHAI PATEL : It seems
from the reply of the hon. Mininster that the
difficulty in allocation is mainly due to the
porduction of films. Apart from film rolls
which are short by 3000 rolls or so, there is
also a shortage of X-ray films, and that is
also a fact. May I know whether Govern-
ment have any scheme to set up a factory for
producing more films so that they can allot
more and the difficulties belng experienced
in the medical field may also be removed ?

SHRI B. R. BHAGAT : 1 have parlty
answered the question already. If the Hindu-
stan Photo Films is in full production they
will be able to meet the demand. It was
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meeting the demand until June when on
account of a threatened strike In that factory
and *‘go slow'™ the production went
down. As for X-ray films, the shortage
is there, X-ray films were also belng produc-
ed in this factory, and effort is made, il
necessary, to import and supply to the
hospitals.

SHRI MANUBHAI PATEL : Apart from
strikes, the figures given by the hon, Minis-
ter himself show the production is short by
3000 rolls.

SHRI B. R. BHAGAT : 1 am sorry the
hon. Member has not followed the answer.
The capacity of this factory is 16,000 rolls
per month, The production at the moment

SHRI MANUBHAI PATEL : Even if
there were no strike, the shortag would have
ben there, With the strike, the shortage will
be much more.

SHRI B. R. BHAGAT : It will pick
up

Amﬁ AR ©  ArgaT, &l
Aol & I { 14 GRS gHa
AET &Y W@ &, UF TEd 9 ane et
#1 4 § ol gudr avw Yy feerw #
off FHY & @R 3A QF @ FAY FY AT
FIT TH §HY [T AL 9T @ R, A
& Wt AT Rymgrar Y foerm & 0 &
AT AgAr §  fw oF AT S o g
fafree & AT & I a1 gwar fos
R fr aeat & sevare! # fragy @A 98w
%ﬁnaﬁﬁaﬁwﬂwﬁﬂ‘fﬁ?
tam-frere A &1 W RAT aEem
fadt § & 9@ oA T I FaEd
tFg-tfeerg 1 aohrs @ G s
Tt & g aqr FRIWERIA &
weraTEl & 91 4T IEEr 9w fEar
ary ?

FAT HIET AN 795 81 N F
wad N TR 1S On
frra Rt mamg st ofiard s d
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AT FH F1 FaeT [6a1 2 9891 dwre
faam & wrg =g S anfs avad § 79
a97 a1 feew 36 F0a-907 a=
@ 8, AN A & afqw s fadmn
FTENT F w9 FAT FFIC A W@ E A
FIFN T HIE sty fwew szed)
i 7Y 7% qm ? fa ag aay fF
A=t g § dxa-} fEerw o faam
#1 u-feerg & fag & 7w & ag feadt
| 9TEET F @i ¥ uiv vz A § g,
afed gaat stawrd sz gy faat
i § & 77 37 AfFe, i Sw FO
9T & F 57w wmgm FEw @er

@ E?

st Fo Tre WA T a1 3EF fafa-
T 179 ¥ A4 %37 zafaw AL M IW
faog # F1 gaar 74l 2 fx vaa-R feoem
F fow 3a% mAwT @ gEIt agi 1%
g ATy & a1 7 1 WK @g arg JE7
2 o meaet ¥ faw-y feewm 7 mdw
2 @7 z9¥1 2@ fawed FF Sifaw £

W
> 8t A SRR A FeT -
W At H @ g

St qo TWo AT : AT qIEG A

AU e fearar & mEr a@e F1
g fFar S

SHRI SAMAR GUHA : It is a matter
of shame that when operations have had to
be stopped for want of X-ray films in a major
city of the country, the hon. Minister’s
attention has had to be drawn to it and
he should say dhyan dilaya. It is a matter
of shame that he did not himself know of
this before.

SHRI B. R. BHAGAT : I am sorry a
seasoned member like Shri Guha should have
made such remarkr. I am not in charge of
Health., If the hon, member draws may my
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attention to it, what else should I say ? IF [
do not do anything the matter having besn
brought to my notice, then It is a matter of
shame. It is not a matter of shame now.

o iy T : 77 Fafaza woifafa-
fdt & 1z 97 37q fafqezz ay  foar
Tar @ 53 F1 A4 FrAAr Tfg? qn

5t W AR . IqEqH HeElEw,
Y ATET AT ATETE ...

MR. DEPUTY-SPEAKER : This scems

to be a very serious matter. If another
Ministry gets this communication, is it
not a natural expectation on the part

of the hon. mzmber that it must have been
passed on to him ?

SHRI GEORGE FERNANDES : I have
sent three letters,

SHRI B. R. BHAGAT : My co'league,
the H:alth Minister, has not m:ntioned it
to me. Therefere, I did not know anything
about it. Now that the hon. memb:zr has
drawn my attention to it, I will immediately
look into it. How do I know if the thing is
not communicated o me ?

O s weAdw 15 g feew
Aeq F1 o =7 of@r § (g F31 F71
wa5 fRar 1a1 § IR aF faam &
s & fo7 qrzm s sra fewis
g, 39% T H AT F F41 IqAcar w7

ol qo Uo WA : 3T aF FAAG
gz ¥ gFm@ frar 5 asr gang s
q wmar S Y & gawr fa=m w8
FfFT 55 gard Fg= F1 % ¢ FET SART
AN 2, w1 oD g A AN qA0C
gt at zq 9T & w5 fag s wgi
as feais w1 7@ & &7 it 731 5 3§
73T 9zF as f&:q 3t a1 O-foem
FY o1 feaiz 4Y 99 gA frgaaa @
feerq & grvr U-fFmrg F Hlzqma § A
FE A gZ WM oF add ¥ U7
g ar e ag 16,000 7w & 12,000 g
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™ WISHA § o w0 s o
T Fara o wE 1 qad fo gw
15,000 e e T W@ & W gwTw
fasrz § f 9w gardt a1 femiz g
gt sty .

Export of Iron Ore to Japan

+

SHRI S. K. TAPURIAH 1

SHRI S. R. DAMANI :

SHRI R. K. BIRLA 1

SHRI CHINTAMANI PANI-
GRAHI :

*212.

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

{a) wherther it is a fact that some con-
tracts have been signed bziween the Steel In-
dustry of Japan and Minerals and Metals
Trading Corporation of India for the export
af iron ore to Japan;

(b) if so, when the export will begin
and the guantity of ore likely to be exported ;
and

(c) the amount of foreign exchange
India is likely to earn out of the bargain or
it is on the barter system 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
AND SUPPLY (SHRI CHOWDHARY
RAM SEWAK) : (a) and (b). Yes, Sir.
Contracts for supply of 3.3 million
tons of Bailadila ore to be supplied during
1969.70 and 4 million tons of Kiriburu ore
to be supplied during three years (1959-1971)
have been concluded by the MMTC delega-
tion which visited Tokyo in ApriljMay,
1969,

(c) The sale is on cash basis. The
foreign exchange earnings would be in U. 8.,
Dollars, equivalent to a little over Rs. 48
crores,

SHRI S. K. TAPURIAH : The world
has se:n a fantastic rise in the price of
steel almost in every country. Which pro-
visions have been made in the contract
mentioned by the hon. Minister so that
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as and when prices go up, as they had gone
in that last few months, the country also
gets the benefit of the rise in price, bzcause
if the price of end-product goes up it is but
fair that as suppliers of raw material, namely
iron ore, we must also get a corresponding
Increase in the prices ?

THE MINISTFR OF FOREIGN TRA-
DE AND SUPPLY (SHRI B, R. BHAGAT):
Normally we do not disclose the prices
because it is not in our interest. But in
both those contracts, Bailodila and Kiriburu
the contract is for a longer period. It is in
our advantage to have a long-term contract
because comp:tition from other parties,
Australia or Brazil, is increasing and there
is tendency for the unit price outside to
go down. The qusstion of price changes is
not there.

SHRI S. K. TAPURIAH : He has not
answered my question. I did not ask him
for a price because it is not his practice to
give an answer ; nor did I obiect to a long-
term contract. What provision has been
made in the contract to ensure that we
continue to get the benefits of fluctuation in
prices which have taken place and which
will continue to take place. I did not ask
for the price ; I knew you wouid not give
it ; probably you do not yoursell know it.

Have any provisions been made on the
lines I asked ?
SHRI B. R. BHAGAT : 1 have

answered fully his question. I am sorry the
hon. Member says that [ have not answercd.
He has mentioned one faclor, sicel prices.
They may go up and there should be
provision for higher prices for raw materials.
I have mentioned the othe more relevant
factor.

SHRIS. K. TAPURIAH : I did not
ask you anything more.
SHRI B. R. BHAGAT : For this

particular raw material there are other
competitors and over a period the prices
are likely to fall because prices offered by
Australla and Brazil are compstitive. They
have port facilities and the freight charges
are less, These factors tend towards a lower
price. We have tried to protect against
this, whatever may be price of the end-pro-

1969 Oral Answers 12

duct. If more supplies are offered the price
may go down, Our long-term contract is
the answer to this, 1 did explain this.

SHRI PILOO MODY : That means he
has made no pvovision in this contract.
That is all that+e has to say.

SHRI R. K. BIRLA : The question
pertains to the export of iron ore by MMTC.
It Is a public undertaking. Ifind that some
hon. Members in the House have got a
sort of allergy to the word public under-
taking. I submit that instead of being
allergic to the name of the concern, we
should be allergic to the inefficiency and the
mismanagement of the undertakings, whether
they are public undertakings or private
undertakings, Crores and crores of rupees
have been lost in this export of jorn ore
uptill now by this undertaking. In these
new contracts, may I ask the hon. Minister
whether the export will bring some profit
to the country or it will be a loss to the
country ? If it is a loss, to what extent
will be the loss and how is it going to be
squared up ? [Is it going to be a loss on the
new rates 7 Are you going to lose, or are
you going to make a profit ?

SHRI B. R. BHAGAT ; The new rates
are the best that we have got. I do not
know what he means by the loss or the gain;
what does it relate to 7 I can only interpret
it this way, If you see, for example, the
unit price, in 1965, we exported 11 million
tonnes and we got a price of Rs, 39 crores.
In 1968, we exported 15 million tonnes and
the price secured was Rs. 87 crores. The
hon. Member may calculate if it is a loss
or a profit. I do not know what he means,

SHRI R. K. BIRLA : This isa wvery
important question. The hon. Minister does
not know whether in exporting a particular
item and a particular quantity of the same
item, the concern which is exporting will
make a loss or make a profit. What can
you expect of him then? If I export one
litre of a commodity, I must know that [ am
making a profit or I am making a loss.
My question is whether the MMTC is going
to lose in this transaction or is going to
make a profit. If it is going to be a loss,
how much is the loss, and if it is profit,
how much is the profit 7 The Minister must
reply to it.
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SHRI B. R. BHAGAT : He should
have made it clear. ([nterruption)

MR. DEPUTY-SPEAKER : Order,
order.
SHRI B. R. BHAGAT : His second

question is more specific : whether it is
going to be a loss or profit to the MMTC.
The hon. Member knows that so far as the
pithead cost of the ore is concerned, there is
no loss. But the biggest bottleneck Is the
transportation —the port and the freight
charges., For example, Australia pays to
dollars per tone. We are paying, from ports
like Calcutta, as much as seven dollars per
tone. If you calculate with respect to the
ports, the MMTC is making a heavy loss
mainly because of the port and freight,
charges and the handling charges. 1f you
take Vizag port, the loss is minimum, be-
cause at the Vizag port, the advantages are
there. But overall, even on this price.
there is a loss to the MMTC.

SHRI S. K. TAPURIAH : How much
isit?

SHRI PILOO MODY : We are entitled
to know how much loss is being incurred on
this transaction.

MR. DEPUTY-SPEAKER :
order. Shri Panigrahi.

SHRI CHINTAMANI PANIGRAHI : I
wish to bring to your noticea very serious
point so far as this question is concerned.
Can a public sector undertaking, so far as
the MMTC in this case is concerned, indulge
in regional discrimination as well as perso-
nal discrimination 7 If you heard the answer
of the hon. Minister, you would have found
that they have entered into a contract with
Japan for 1969-70 so far as Bailadila and
Kiriburu are concerned. It will bz seen that
they have not entered into any contrast with
respect to the Paradip port for export in
1969-70 or 1970-71 to Japan. The Chairman
of the MMTC spends nine months in the year
outside this country. You will be surprised
to know that in December, 1968, the Chair-
man went to America to secure orders, and
one businesshou e spent Rs.40,000 for enter=
tainment in that connection, and that busi-
nesshouse is Ram Bahadur Thakur and Co.,
which Mr. Somani wanted to bring to the
potice of this House some five months ago.

Order,
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The Government has slept over the matter,
The route exports by encouraging monopoly
houses: Ram Bhadur Thakore secured orders
of one lakh and eighty thousand tonnes of
manganese ore, and what for? To gain a
profit of Rs. 60 lakhs, and all this profit
goes to one businesshouse. In this connece
tion, therefore, I want to bring to your
notice and through you to the notice of this
House, that the Government should make
an enquiry into this matter, Into this kind of
discrimination and encouraging the monopoly
houses and causing regional imbalances. I
would like to have a clear answer on this
point from the hon. Minister.

SHRI B. R. BHAGAT : Sir, I would
not like to refer to the question of manga-
nese ore on this. He can put a separate
question and I will answer, If I have under-
stood him correctly, his question is why
is there this regional imbalance in the sale
of these ores, whether it is iron ore or
manganese ore. So far as lron ore is con-
cerned there has been a contract with the
Japanese for Kiruburu and Bailadilla ore and
not Barajamda or Daitari ore. As [ said,
Sir, the Japanese who are our largest pur-
chaser and who have now other sources of
supply from Austraba and Brazil and, may
be, now the Siberian sources, are placed in
such a position that we are not in a position
to dictate terms to them, rather they are in
a better position because nmow they have
other more competitive sources coming
to them. Therefore, they have shown pre-
ference to this Bialadilla and Kiruburu ore
because there was an agreement in 1958 and
honouring that agreement perhaps they are
doing it. Daitari and Barajamada ores they
are simply mot prepared to touch.

SHRI CHINTAMANI PANIGRAHI : I
challenge that statement.

SHRI B. R. BHAGAT : We are equ-
ally interested in this national investment,
We are equally interested that these ores
must also be sold because investment has
gone into them. But to blame the Chair-
man that he has not done so, he is doing
as if Bailadilla and Kiruburu are his
personal mines, is not correct., This is what I
am objscting to. He has tried his best to sell
it, but the Japanese are not willing to take
it. He has kept the negotiation open. We
are trying to persuade them again, Also,
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we are trying to see whether we are able to
find some market in Europe, Because of
the Suez Canal trouble the difficulties have
increased. But recently there has been some
interest shown by European countries where
he is trying at the moment to cell these
ores. Every effort Is being made, but the
fact that we have not bzen able to sell ores
from Barajamda or Daltar] should not be
taken to mean that there is any negligence
on anybody’s part or that preferenice has
been shown to other areas.

SHRI CHINTAMANI PANIGRAHI !
Will the Minister place on the Table of the
House the letter where the Japanese have
sajd that the ores from Barajamda and
Daitard are inferlor 7 He is misleading the
House.

SHRI B. R. BHAGAT 1 I am sorry if
the hon. Member feels that 1 am mislea-
ding the House when I say that the Japanese
prefer Bailadilla ores,

AN HON. MEMBER :
but politics.

This is nothing

SHRI B. R. BHAGAT : I am sorry 1
am charged with introducing politics. Here
there is no politics nor am 1 misleading the
House.

SHRISURENDRANATH DWIVEDY :
This is pure economics, not politics.

MR. DEPUTY-SPEAKER : The hon,
Minister should take note of what he has
said regarding a particular firm where they
said that a pariicular ore is inferlor. The
hon. Member is prepared to challenge that

statement. You must satisfy him on that
point only. If you want notice you can ask
for it

SHRI B. R. BHAGAT : It is not a
question of inferiority or superiority. Itis
a question of the buyer’s preferencz, Bailla-
dilla ore is of a particular specification
which the steel mills of Japan prefer. They
have invested and they have shown great
interest. Kiruburu ore also is very much
similar to that of Daiiari and Barajimdea
ore, but because there was an earlier
agreement in which they have also gone
ahead they are taking it. This is not what
1 am saying and it is oot that I accept that,

JULY 30, 1969

Oral Answers 16

but they are saying that this is a type of
ore where therels more silica or alumina
content and they do not want It. But the
fact of the matter is that there has been four
years delay in the whole project going thro-
ugh. Meanwhile they have enlered into
commitements.

AN HON. MEMBER : why?

SHRI B, R. BHAGAT ; You have to
ask the Government of Orissa because that
Is a Orissa Government project. It should
have been completed in 1965, but now it s
getting completed after four yers. Mean-
while the Japanese have entered inoto
commilments. This is what the Japanese
are saylng. We are trying to press them that
they must take ore from us. Our sentiment
is what the hon. Nember s expressing.
Meanwhile, they have said that they have
got commitments with Australia and Bragzil
and they are not showing any willingness
so far to accept this ore.

SHRI SWELL: The Minister has
stated that one of the reasons why we are
not able to offer competitive prices and  yet,
at the same time, suffer losses is the poor
handling capacity of our ports. 1 would
like to know what are the ports in the
country that are handling the shipment of
iron ore to Japan, what tonnage of shipinig
they are handling und whether the govern-
has any proposal to increase their handling
capacity In the near future and if so, upto
what extent ?

SHRI B. R. BHAGAT : The ports are
Calcutta, Visakhapatnam, Paradip, Haldia,
Madras and Marmagoa. There are also
some minor ports like Karwar. In Calcutta
because of the draft not belng there, ore
carriers of only 10,000 tonnes can be
handled whereas in Australia they have gone
to 80,000 tonnes or even 150,000 tonnes. So,
you can appreclate the excess In freight
cost. In Viskhapatnam ore carriers of
only 30,000 tonnes can be handled. We are
taking up the outer-Visakhapatnam harbour
project and with investment In about three
years we will be able to handle 100,000
tonnes, Then ore from there will be more
competitive In the case or Paradip while
the whole complex has  been developed
transport has not been developed.
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AN HON, MEMB R r Whose fault is
in?

SHRI B. R. BHAGAT : the port is
open but the transport line Is not developed.
The result Is that while it can be exported,
the export cost will be high. Similarly, in
Marmagoa we are trying to see that the
capacity of the port is increased and we are
able to handle 60,000 tonnes. If that comes
about two ports will b: able to handle ore
up to 100,000 tonnes.

SHRI CHENGALRAYA NAIDU : Is
it a fact that the Japancse have preferred
Bailadilla ore being shipped through Vizag
port because Vizag port has more facilities
than other ports ? Is it a fact that the
Rumanlins have com: forward and asked
for ore from Orissa region 7 1Isit also not
a fact that the government have not come
forward to ship Orissa region ore to
Rumania and import tractor which we badly
need 7

SHRI B. R. BHAGAT : The contract
from Japan is for Kiriburu and Bailadilla
ore and they will come from Vizag port.
As for the Orissa ores, we are trying to find
buyers. The Chairman is already in Europe
to negotiate with some of the European
countries who have shown interest in it,

SHRI CHENGALRAYA NAIDU :
Sir, he has not answered my question. Has
Rumania offered to purchase Orissa region
ore ?

SHRI B. R, BHAGAT : Rumania Is in
Europe. I said that the Chairman is already
there, trylng to find buyers.

SHRI SURENDRANATH DWIVEDY :
From the reply of the Minister it is now
clear that there are some vested Interests
working behind the scene to wreck the indu-
stry there. Daitari mines in Orissa were de-
veloped with collobaration from the Japanese
and they were prepared to enter into contract
as early as 1954, They supplicd the machi-
nery and they wanted the ore to be suppiied
to them. But now they are no: showing any
interest even though the mines are in a posi-
tion to produce. 5> long we have been told
that the products are inferfor in quality; but
itisnot so. I want to know specifically
whether it is not a fact that whzn the Chicf
Minister of Orissa visited Japan the MMTC
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came forward with the plea that they were
not prepared 1o accept his talking to them,
He wanted to talk to the Japanese collabora-
tors and traders but was asked by the MMTC
not to talk to them.

About the transport, which he memtions
now, the road is open. 1 do not think the
transport cost will be very high because only
the toll fee has to be reduced. The Japanes:
were Interested from the wery beginning.
They have supplied machincry, as I told you
finding that this a mine which would supply
ore up 1o their necessity for a long period to
come. Therefore I would like to know
specifically whether the Government of India
and specially the MMTC did not make any
effort to sxe that the Japanese honour their
own commitment—it is a mine which they
themselves developed—and whether it is not
a fact that, before the Japansse entered into
contracts with other parties at other places
about which he mentioned, there were no
efforts whatever made by the MMTC to tell
them that we were in a position to supply ore
from these mines.

SHRI B. R, BHAGAT 1 I can assure
the hon. Member that we are trying to do
everything poassible to sell this. The only
difficulty Is the attitude of the Japanese;

they are not prepared. The Chairman,
MMTC, has tried. We bhave also........ .
(Interruption).

SHRI RANGA : H: is evading the
question. He asked whether it was true that
the Chief Minister of Ouissa...(Interruption)

SHRI B. R. BHAGAT : 1 am coming
to that.

SHRI RANGA :
he had started.

Cone ad seriatim

SHRI B. R. BHAGAT : You want me
to answer it in your order whereas 1 was
answzring it in my order, 1 am sorry that
just in the middle of the seatence the hon.
Member says that [ am evading it. We
must trust each other. I have not the re-
putation of evading any issue. 1 have all
the cards on the table. Hon, Members
should trust us. If you want us to trust
you, you should trust us. It is reciprocal,



19 Oral Answers

The MMTC has been in touch with the
Chiel Minister., The Chief Minister, when
he went there, met the interests there. What
the MMTC said was that bzcause the MMTC
was handling it the Chief Minlster might
not be knowicg the background of it and he
might enter into certain commitments bzcause
of lack of background.

=€ e g : ITR q@AT 7@ B
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SHRI RANGA :
commitment 7

Did he make any

SHRI B. R. BHAGAT : Negotiation is
different. The Chief Minister had a talk,
The MMTC was in touch with the Orissa
Government and the Chief Minister. The
Minister had a talk with me also and we
assured him that we are anxious—take my
word for it—and are trying to explore all the
possibilites that the ore from this area is sold
off. W: have no vesied interest. Two
facts have come in that we should appreciate.
One is that Japan is in a position to dictate
because they have developed other sources
including Siberia. Austraila and Brazil they
had and Siberia also, next door, they are
having; so, they are in a position to dictate.
Secondly, the closure of the Suez Canal has
made exports to European capitals more
costly and difficult. But even then the
Chairman had negotlations about Diatari
ores in Rumania as barter against tractors.
So, it shows that wz are anxious that the
ores from these two mines also should be
sold.

MR. DEPUTY-SPEAKER @ Next qu>s-
tion.

SHRI SITARAM KESRI: Sir,
questions have taken 45 minutes,
should have a limit for every question.

two
You

MR. DEPUTY-SPEAKER : 1 entirely
agree with your sugg:stion but when it com:s
to supplementaries nobady sticks to it

SHRI S. K. TAPURIAH : It takes time
because the Ministers do not give the replis.
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. Russian Warships for India

+
SHRI D. N. PATODI\ :
SHRI MAHANT D|GVIJAI
NATH :

SHRIMATI ILA PAL-
CHOUDHURY i
SHRI INDRAJIT GUPTA :
SHRI K P. SINGH DEO :

*214,

Will the Minister
pleased to state :

of DEFENCE be

(a) whether {t Is a fact that U. . 8. R.
has agreed to give to India some modern
warships and a number of submarines;

(b) whether the deliveries have been
effected; and

(c) If so, the terms of payment ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) to (c). Yes, Sir.
We are acquiring some Naval craft from the
Soviet Union. It will not be in the public
loterest to disclose any further details,

SHRI D. N. PATODIA ; Sir, the facts
may be known the world over but the
Minister finds it convenient to say that he
will not disclose in public interest. Naver
the less, the oprations of the Sovist Navy
in the Indian Ocean In the recent past have
very suspicious and of an objectionable type.
1 quote som= passage reporied in the
Hindustan Times of 24th June when they
quoted Peking Radio and Paking Radio in
turn quoted Russian broadcast. According
to that, Russian submarines had cruised in
the Indian Ocean; 14 vessels are permanently
settled In the Indian O:zean; 50 destroyers
and 100 submarines are in the Pacific Ocean.
In this context, there was a report, known
to all of us. that Pakistan has reportedly
agreed to permit the Soviet Union to use
Gwadur as a naval base. In view of all this,
may I know from the hon. Minister whether
these facts are known to him and upto what
extent he will consider thess activities of the
Soviet Union to be agiinst indian interests,
to be against their wishes, and whether they
have protested to the Soviet Union about
these activities 7
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SHRI SWARAN SINGH : The present
Question relates to the acquisition of naval
craft from the Soviet Union. The aclivities
of the Soviet Union in the Indjan Oszean is
& much larger question in which principally
the External Affairs Ministry is concerned.
But even in this respect, whatever information
was available had been placed before this
honourable House. It has been clarified more
than once that our attitude i relation to
the Indian Ocean  is to make an earnest
effort 1o ensure that 1o tensions are genera-
ted in this region and it will be a good
development if the super-powers, whether
they are the Soviet Union or the United
States of America, are not to induct any
large scale naval craft in the Indian Ocean,
because that is bound to creat tensions of
various types; It is the hard reality however
that howsoever much we may desire, we
caonot, consistent  with internationally
accepted convention of freedom of high-seas,
prevent the induction into the Indian Ocean,
in the high-seas, of paval craft from various
countries, whether it is the Soviet Union
or the United States of America or France
or UK, There is such a thing as freedom
of high-seas,

The other guestian that is asked by the
hon. Member is the report about Pakistan
having agreed to give some facilities to the
Soviet Union. The press report is there.
But there has not been any confirmation of
this from any authentic source.

SHRI RANGA : Have you made any
efforts to confirm it ?

SHRI SWARAN SINGH : We have
made efforts and not  withstanding our
efforts, there is no authentic confirmation
of any such arrangement,

SHRI D. N. PATODIA : Is there any
contradiction to it ?

Now, Sir, the question of obtaining
warships from Russia completely changes in
veiw of these developm:nts in the Indian
O:zean. May I know whether recently, a few
months back, a Russian ship was spotied
about 20 miles away from Bombay and that,
when questioned, they refused 1o bz identi-
fied and. secondly, may I know whether it
is a fact that, rsceatly, th: USSR made a
requsst to India asking pzrmission to use
Aondaman as their paval base and, if so,
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what atlitude was adopted by the Govern-
ment of India, whether they have refused or
they have accepted it.

MR. DEPUTY-SPEAKER : Will the
hon. Member point out how his question
is relevant to the main question before the
House ? It is not relevant at all.

SHRI D.N. PATODIA : I shall explain
its relevance.

The very fact that we are asking a
question with regard to obtaining warships
gets very much distorted and agitated if we
know that they are also indulging into these
types of activities on our borders, and they
are making demands to use the Andamans,
and, therefore, it is very much relevant. You
should give your ruling on this.

MR. DEPUTY-SPEAKER : I shall give
my ruling. Anyone can read the question.
In the main question, the hon. Member has
asked about the price etc. The hon.
Member’s supplementary question is, there-
fore, absolutely irrelevant,

Now, Shri Mahant Digvijai Nath.

SHRI SHEO NARAIN : You can reject
or disallow his question, but you cannot
come to the aid of Government.

MR. DEPUTY-SPEAKER :
hon. Member resume his seat,

Let the

SHRI D. N. PATODIA : Lzt me point
out that it is not irrelevant.

MR. DEPUTY-SPEAKER : Shri Mahant
Digvijai Nath.

SHRI D. N. PATODIA : May [ ask my
second supplementary  question 7 Please
permit me to ask my second question.

MR. DEPUTY-SPEAKER : I shall give
him an opportunity later. Now, I have
called Shri Mahant Digvijai Nath.

st agen fafrawg amg ;. "@twc fog
& F dY wgrT A qAzferat ww &
qiT @ R, I IR F WA A T &6
gagfeaat o dm § a7y & o 7z &7
§ o 331 T § 7 Star R gAT & W@
t fezngari sa AT @
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&1 Ant w5 wifres atT 7 #71 0F-
TF gUST gAT, &Y g fEax wgat
IELT QN AT Far IAEr @fer § @y
g7 gAI a1y qafey Az 9 £ 7

SHRI SWARAN SINGH : There are
two questions that have been put. We have
a programmes for muinufacturing several types
of navalcraft in the country. As the House
would no doudt recall, one of our frigates
was recently launched by tha Primz Miaister
a few months back. We are also manufactur-
ing certain other typ:s of navaleraft wo.

AN HON.
marines,

MEMBER : But not sub-

SHRI SWARAN SINGH : But, still,
I want to be quiie frank in saying that our
own mapufacturing capacity does not meet
all our requirem:nts either in the ordinary
or in the sophisticated wvariety. It is for
this reason that we have to depend on im-
ports from abroad. 1In this respect, w: are
prepared to acquire navalcrafi to mzet our
requiements from whatever source hey might
be available. I would like to clarify that
in this respect, notwithstanding our efforts
with varlous cauniries, we got a fovourable
responss only from the Soviet Union, and
we were not able to get our requirements
from other sources. Therefore, we should
not belittle the source which s prepared to
help us.

sit Ag fefizqw a9 g ngkg,
Fagaffaaar & T gt @-
gfemat ammy @ <Y g A agh

& i fog : & w7 frar &0

MR. DEPUTY-SPEAKER : H: has re-
plied to that part already.

SHRI SWARAN SINGH : The second
question that he has asked is whether we
have worked out our strategy of d:fence and
our total requirements of navalcraft in case
there is collusion between China and Pakistan
and there is a danzer due to a combinad
attack on us both by Pakistan and by China,
Our assessment shows that the danger is
mainly from land as a result of this collusion
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and not so much from the sca at the present
moment, but the wholz situation is under
constant review and we shall take whatever
corrective action Is required.

MR. DEPUTY-SPEAKER : Now, Shri-
mati lla Palchoudhuri,

SHRI D. N. PATODIA : What about
my second supplem:ntary question ?

SHRI RANGA : Waat about his second
question 7 He was entitled to put his
sezond question. You yourself were good
enough to assure him that you will call him
soon after Shrl Mahant Digvijal Nath had
put his question.  Earlier, It was mistake....

MR. DEPUTY-SPEAKER : T have al-
ready promised that I shall call him. Now,
Shrimti Ila Palchoudhuri,

SHRI RANGA : Wiy don't you be
charitable and agree 10 allow him to put his
second question 7 It is his right to put him
second question.

MR. DEPUTY-SPEAKER: Shri Ranga's
intervention at this stage is not callad for.
I have already told him that [ would call
him.

SHRI RANGA : Your behaviour is not
called for also.

MR. DEPUTY-SPEAKER : This Is not
proper.

SHRI RANGA : It is not proper to
deny him his second question,

MR. DEPUEY-SPEAKER : I am not
going to listen to his intervention now, when
1 have already told him that I shall give
him a second opportunity later.

SHRI RANGA : You are behaving in
an arbitrary manner,

MR. DEPUTY-SPEAKER : No.
SHRI RANGA : It is arbitrary.

SHRIMATI ILA PALCHOUDHURI ;
May I know whether it has be:n greatly
publicised in the British Press that our
trainces who go to Portsmouth to train
themselves in the Navy go straight from
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there to Moscow ? Is that a fact 7 Secon-
dly, may I know whether we had negotlated
In 1963 for the B:itish Ob:rne class sub-
marine, but in August, 1965, the Defence
Minlster said that we were going to get these
submarines from Russia and we had given
up the purchase of the Oberone class of
submarines ? It has also been publicised in
the press that we are building the Leander
type at Bombay, Is that a fact or not?
If it is a fact, how many of them are being
bult there 7

SHRI SWARAN SINGH : May I clari-
fy at the outset that the Leander type Is a
type of frigate and not a submarine 7 We
are building the Leander typs of frigate, and
it was one of these which was launched by
the Prime Minister in Bombay.

We are taking advantage of the training
facilities which are provided by the Soviet
Union, and we do send our trainees from
time to time afier careful sclection and after
giving them an orientation course, There is
no complaint of either inefficiency of lack of
care in this respect,

I am not aware of any negotiations with
the British for the acquisition of submarines.
The hon, lady Member was talking of what
was under consideration several years ago;
there may have b:en some soundings, but
we could not get our requirements from
U.K. and we ultimately decided to acquire
submarines from the Soviet Union, The
House is no doubt aware that submarine is
now an essential part of our naval arm. I
may also add with your permission, Mr.
Deputy-Speaker, with regard to one of the
questions that had bzen disallowed by you,
that I would like to clarify the position in
regard to that lest there should be any mis-
understanding. The Soviet Union has not
asked for any facilities in the Andamans,
and there is no quastion of our agrecing to
give any naval base to any foreign country
whatsoever.

SHRI INDRAJIT GUPTA : A couple
of months ago, some Indian newspapers had
quoted extensively from two British papers,
namzly the Yorkshire Post and the Bir-
mingham Post 1o the effect that Russia
had alrcady handed over to India at least
24 modern warships which included threc
submarine;: of the luest long-range conven-
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tional F class, There is also a further list
of vessels of different types given in these
two papers. I do not want to read that
out. But the conclusion reached by the
Yorkshire Post and the Birmingham Post
is that with these vessels India will have the
most poweriul under-water fleet in the
Indian O:ean, the most powerful Navy east
of the Sus=z, afier the withdrawal of the
B-itish far-zast fleet around  Singapore,
These are the reports which have appeared
in the British press, 1 do not expect the
hon, Minister either to deny or to confirm
these numbers in regard to the wvessels be-
cause he may take refuge behind the plea of
public interest.  But I would like to know
from him whether he can at least broadly
indicate whether what is being said in the
British press is correct, namely that as a
result of acquisitions of vessels from the
Soviet Union during the last few years,
India has now the naval strength and the
balance of naval strength between us and
the other countries of this region has
chang:d considerably in our favour,

SHRI SWARAN SINGH : There is no
doubt that acquisition of navalcraft from
the Soviet Union supplemented by the naval-
craft that w2 have been able to manufacture
in our own country has definitely increased
the def:nsive potential of our naval arm,
and we are now in a much better position
to discharge effectively the onerous responsi-
bility of defending our coasts from any
foreign aggression. That is a fact,

About these reporis that appear from
time to time in certain foreign newspapers,
I would only like to utier a word of caution,
It has becoms a usual practice to do this
sort of kite-flying, to give soms figures and
then cast the onus upon others eithsr to
confirm or to contradict the same. We
should carefully aviod falling into this snare
and should resolutely try to preserve what-
ever information we may have on a parti-
cular issue and not be led irto the templa-
tion of ecither coafirming or contradicting
whatever appears in such reports.

SHRI PILOO MODY : In other words,
it may not be true.

SHRI SAMAR GUHA : What about
the question whether it will tilt the regional
balance in favour of India ?
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SHRI K.P. SINGH DEO : Whenever
in the past there has been a ticklish problem
and Goverment have blundered in regard to
it, they have always made the plea that it
is not safe to disclose it in public interest.
From the Minister’s reply, it is clear that it
was only Soviet Russia which responded to
our requirement. May I know what gua-
rantee we have that these warships we are
getting are nt obsolete or sub-standard ?

SHRT SWARAN SINGH : We know
what is obsolete ; we are not as uninformed
as the hon. member.

MR. DEPUTY-SPEAKER : Shri D. N.
Patodia.

SHRI PILOO MODY™*......

MR. DEPUTY-SPEAKER : T have not
called Shri Mody. His question will not go
on record.

SHRI SITARAM KESRI : 1 suggest
that there should be some time-limit pres-
cribed for questions. Otherwise, we will
spend the whole of the question hour on
only one or two questions and many impor-
tant supplementaries on other questions will
be shut out.

MR. DEPUTY-SPEAKER : I entirely
agree. That suggestion has come. If mem-
bers co-operate, it can be implemented. But
members do not co-operate.

SHRI A, SREEDHARAN : We should
take up the Short Notice Question now. It
is already past 12 O’clock.

) MR. DEPUTY-SPEAKER : He should
resume his seat. Shri Patodia.

SHRI D. N. PATODIA : As I was
prevented from putting my second question
which 1 was entitled to put, I do not pro-
pose, as a protest, to put it.

SHORT NOTICE QUESTION

Strike by workers employed in Jute Mills
in West Bengal

+
S.N.Q. 2. SHRI A, SREEDHARAN :
SHRI S. KUNDU :
SHRI DEVEN SEN :
SHRI GUNANAND THAKUR :
SHRI ONKAR LAL BERWA ;
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to siate :
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(a) whether it is a fact that the workers
of jute mills in West Bengal have decided to
go on an indefinite strike from the 4th
August, 1969 ;

(b) if so, the details of their demands;

(c) whether it is also a fact that Go-
vernment have written a letter in this regard
to the West Bengal Minister suggesting
efforts to avoid the strike without conceding
any of their demands; and

(d) if so, the details thereof and the
reaction of the West Bengal Government
thereto 7

THE MINISTER OF FOREIGN TRADE
AND SUPPLY (SRHI B. R. BHAGAT) ;
(a) Yes, Sir.

(b) A statement containing the demands
of the workers is laid on the Table of the
House.

Sratement
The demands of the workers include—

(1) Minimum wage of Rs. 264 per
month;

(2) Full peutralisation of the rise in the
cost of living, that is, 35 paise for
each point of rise and fall;

(3) 8% minimum Bonus for all workers;
(4) Night shift allowance;

(5) Introduction of Gratuity system;

(6) 1005, permanancy of workers on the
actual average daily atiendance re-
corded at each mill as on 1.1.68;

(7) Improvement of quarters, and grant
of house rent allowance in lieu of
quarlers;

(8) Enhancement of P. F. Deduction
rate from 6} %7 to 89/;

(9) Payment of DA, arrears due from
July, 1963 following Government’s
recent corrcction of the cost of living
index;

*Not recorded,
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(10) No retrenchment in the name of
rationatisation and modernisation.

(c) and (d). I sent two telex messages
to the Chief Minisier of West B:ngal, reg-
uesting him to make every effort to have the
strike averted and to help the jute industry
and the workers in it to find a way to com-
pose their differences so that the production
of such an essential commodity as jute goods
does not suffer, the loss to our foreign ex-
change carnings is avoided and the prices
of raw jute are not depressed to the detri-
ment of the growers, In my second telex
message of the 29th July, 1969, I suggested
the setting up of a Committee to go into the
workers’ demands and make Its recommen-
dations expeditiously. I have just received
a reply to the second message which I am
examining. I trust that the representatives
of both industry and workers will not do any
thing which could damage our national
interests and I have every hope that with
the help of the Government of West Bengal
a way out of the difficulty would be found.

SHRI S. M. BENERIJEE : Oa a point
[ -

MR. DEPUTY-SPEAKER : I am not
permitting any point of during the question
hour.

SHRI S. M. BANERIJEE : It is not a
point of order. I want the Labour Minister
to be present here. This is on industrial
dispute.

SHRI P. VENKATASUBBIAH : We
are very sorry. The Congress M:mbers are
always put at a disadvantage when a ques-
tion is put. During the question hour Mr.
Banerjee rises and says somz:thing which is
not at all relevant and you allow that.
That puts us in a very disadvantageous
position. Let Mr., Sreedharan put his
question.

SHRI S. M. Banerjee : It is a very
relevant point.

SHRI A. SREEDHARAN : What Mr.
Banerjse said s very relevant ; this Is pri-
marily a labour dispute. The jute industry
is passing through a crisis.

SHRI B.R. Bhagat : We are having a
_discussion this evening on the crisis in the
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jute industry. I request you to see if
some questions could not be covered in that
half an hour discussion......([nrerruprions)

MR. DEPUTY-SPEAKER He only
only says to me that the same ground need
not be covered.

SHRI A. SREEDHARAN : Before I
formulare this question, the Minister antici-
pated what I am going to ask. Let him
not imagine things and it is my right 1o
finish my question.

MR. DEPUTY-SPEAKER : He was
withing his rights to point out ‘o the Chair
that there would be a discussion......([nrer-
ruptions)

SHRIS. K, TAPURIAH : He should
koow that only four persons could parti-
cipate. He should not misguide the Chair.

MR. DEPUTY-SPEAKER : He is not
misguiding me.

SHRI A, SREEDHARAN : The Indian
Jute Mills Association and the tycoons of the
jute industry want to hold the Government
of India and the Gowvernment of Woest
Bengal to ransom. Mr. Birla of the IIMA
has said that he was not prepared to discuss
the upward revision of wages or any prior
commitment. Here Is a document published
by IJMA, advertisement in the papers,
They are building up a case against labour.
The labour’s demand is very legitimate and
moderate. Their demand is for a minimum
wage of Rs. 264 per month in Calcutta and
around where the cost of living has gone
up and sky rocketed during the last ten or
fifteen years. What the mill-owners say is
that the industry is at present paying Rs.
27 crorers as export duty and Rs. 21 crores
as excise duty ; the industry cannot afford
to bear any more burden in a competitive
market.

SHRI D.N. PATODIA : Is he asking a
question or making a spe:ch ?  Are you
allowing it ?

SHRI A. SREEDHARAN : Sometime
back, the excise duty on jute was reduced
and this reduction was made after the ex-
port duty on jute was reduced, (.fmernqp-
tion).
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AN HON, MEMBER :Is he putting
his question, Sir ?

MR. DEPUTY-SPEAKER : This is not
the way, There must be some time-limit
for Introductlon of your question. When
the question Is admitted, the background is
known to the Minister. Please come to
your question. I have glven five minutes.

SHRI A. SREEDHARAN : I can take
15 minutes. They are all taking 15 minutes.
Can I not take two minutes. (Fnferrup-

tion).

MR DEPUTY-SPEAKER : Order, or-
der. You have taken five minutes already.
Come to your question.

SHRI A. SREEDHARAN : They have
reduced the excise duty and then they
reduced the export duty. Maiy I know
whether the Government are still of the opi-
nion that even after imposing the excise
duty that exists today, the jute mill owners
are making substantial profits, and if so,
why do they not implement the wage in-
crease 7 (Interruption).

SHRI 5. K. TAPURIAH : Is that rele-
vant, Sir ?

SEVERAL HON. MEMBERS rose—

MR. DEPUTY-SPEAKER : What is
relevant, that portion, he can reply.

SHRI HEM BARUA : What is relevant
or irrelevani, it is for the Chair to decide,
and it is not for any other Member to de-
cide. The question was directed to the
Minister, and the Minister has to reply.

MR. DEPUTY-SPEAKER : It is not
a question of profit or any such Lhi_ng.
The main question is about the jute crisis
and the present situation. 1f he brings in
other matters, they will not be relevant. 1
would request him to save the time. Ouly
to that portion which is relevant, (the
Minister may reply. That is all.

SHRI INDRAJIT GUPTA : The main
argument of the employers is that they are
making no profit and therefore they cannot
meet the workers' demands. The hon.
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Momber’s question is, what the Gaovern-
ment's view on it : whether the employers
are making profit or not. (Interruption)

MR. DEPUTY-SPEAKER : Please
read the maln question very carefully.

SHRI B. R. BHAGAT : I have already
sald that so far as the export duty is con-
cerned, this is related to the external com-
petitiveness of the product. Even in the
last budget, wz have found that it is diffi-
cult to sell certain products, and we have
removed the export duty, but to relate the
internal demand and the wage rise of any
other bene:fits for the workers to export
duty—it does not arise. If the duty is re-
moved, the idea is that the external price also
should go down to make it more competi-
tive and not that it should go to the industry.

About the excise duty to which he has
also referred, the essence of the excise duty
is that it is passed on to the consumer. And,
therefore, the capacity of the industry to
pay is not directly releated to, or conn:cled
with, the export duty or the excise duty,

SHRI A. SREEDHARAN : The main
claim of the Jute Mills Association is that
they are unable to mect the demand
of the workers because they are not
making a profit. [ hope the Minister
understand this, I would like to ask the
Minister one thing. One of the main items
which Is exported is carpet backing, which
is used for lning the carpets. I would like
the Minister to tell the House what is the
earning made by the industry during the
last 10 years by the manufacture of carpet
backing which are exported. ([nrerruption)

SEVERAL HON. MEMBERS rgse—

MR. DEPUTY-SPEAKER : Please re-
sume you seats.

SHRI S. K. TAPURIAH : How is his
quezstion relevant, Sir ?

MR DEPUTY-SPEAKER : He is ask-
ing whether it is relevant or not. Every
time, it is not possible, So far as this
question is concerned, the mnin dispute
centres round the cap ity to pay. I think it
ariszs, and that is th: problem. (Interrup-
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Order, order. Please resume your

(Interruption)

tion).
szats,

SHRI SURENDRANATH DWIVEDY :
Sir, this is something very strange. If this
sort of thing continues nobody would be
able to say anything in the House.
The hon. Member has completed only one
sentence and it is quite relevant as you
yourself observed. If hon. friends object
to it thzy can pu: a supplementary. But if
they go on interrupting like this there is no
end to this ([nterruption).

SHRI VASUDEVAN NAIR : Sir, in
Parliament they are supposed to behave like

representatives of the people (I mermprians].

SHRI A. SREEDHARAN : Sir, my
question is this. The main claim of the
Jute Mills Association is that they are not
able to meet the demands of workers be-
cause they are not making profits. One of
the main items of jute export is carpet back-
ing and it is used for lining of carpets in
America and other countries. 1 would
ask the Minister to give the House
figures of profits and earnings made by
the export of carpet backings to United
States during the last ten years.

SHRI B. R. BHAGAT : Sir, I would
require notize, Ido not have the figures
with me now.

SHRI S. M. BANERIJEE : Is he pre-
pared to give th: Ho>use a half-an-hour
discussion on this ([nterruptions).

SHRI S. KUNDU : Mr. Deputy-Sp:aker,
Sir, it would have been proper if this Ques-
tion had bzen directed to the Ministry of La-
bour. However, it is also good that this
Question is also directed to this Ministry
bzcause certain facts and answers necessary
to give a proper reply to the parading which
this Jute Mill Association is making for
the last few days are available with this
Ministry. The Jute Mill Association for
the last few days are printing In front pages
saying that they are not able to pay
workers to meet their demands because
the excise duty and export duty is
to the tune of Rs. 44 crores. 1 would like
to know whether it is not a fact that during
the last few years some major concessions
of this kind have been granted by the
government,
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SHRI S. K. TAPURIAH : Not major.

SHRI §. KUNDU: Yes, they are major.
Will the Ministry not come out and say to
them that ths concessions which govern-
ment have shown to them are sufficient to
pay enhanced wages to workers ?

SHRI 5. K. TAPURIAH : Not suffi-
cient,
SHRI S, KUNDU : So, let the mill-

owners grant some concessions _to workers
and meet the legitimate demands of them.
That is my first question. Secondly, during
the last few years, right from 1954, 38 per
cent of our export has fallen on account of
jute.  This is due to the intransigent attis
tude of the government on the one hand and
due to wrong planning, vacillation, indeci-
sion and dilly-dallying on the part of the
management, represented in the IJMA. The
poor victims oOf this criminal negligence of
both the government and the management
are the workers. S:condly, from a long
time the Govt. has come to know that there
has been a strike notice by the workers,
what have they done ? Have they requested
the Labour Ministry of the West Bengal
Government to call the répresentatives of
the workers to begin a dialogue, a round
table discussion to bear pressure on the
management to make them agree to the
genuine demands of the workers 7 Because
the management are taking the stand that
they are prepared to talk with the workers
but not prepared to commit for increased
wages. The workers do not want o go to
a meeting to discuss the weather. This Is
an important question. What has the Minis-
ter done in the matter ?

SHRI B. R. BHAGAT : The first ques-
tion is about the concession given to the jute
industry. As the House is aware, in the
last budget we gave concession in export
duty to certain ftems of sockings like wool
packs and cotton baggings which have be-
come completely uncompztitive. In the
matter of export of hessian we were facing
very stiff competition from Pakistan. There-
fore, concessions were given to make them
competitive in the external market. One
point T want to make clear here is that the
export duty is related to our products being
competitive so that our exporis are not
affected, | am glad the hon, Member has
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expressed concern about the working of the
jute industry.  As I have stated in my com-
munication to the West Bengal Government
we are trying to co-operate with them so
that an amicable solution Is found because
the House should bear in mind that in an
industry like this if the strike takes place
we would be losing every month Rs. 18
crores to 20 crores of foreign exchange.
When the jute crop comes to the market,
STC goes to the market to prevent any
depression in jute prices. Therefore, it is
in the national interest that a strike does not
take place. 1 know the demands of the
workers are legitimate. The dispute has
to be settled amicably. 1 want them to be
settled round the table, There are various
machinery for settlement of labour disputes.
My colleague, the Labour Minister, Is mak-
ing all efforts to bring them together. He
had a talk with the Chief Minister of West
Bengal yesterday and he is going to have a
talk today. He will try o do whatever he
can.

SHRI JYOTIRMOY BASU :
go to Calcutta.

Let him

SHRI B. R. BHAGAT : My colleague,
the Labour Minister, exhausted all possl-

bilities, conciliation and arbitration, for
the settlement of this problem. Unfor-
tunately, no solution is In sight. I have

suggested yesterday that a committee should
go into it and make some quick recom-
mendation, maybe, within a month. Heavens
are not going to fall, We can look into it
if there has to b: retrospective effect. If
the strike is deffered for a month or so
and some happy solution is found out, then
everything goes well. What I am anxious
is that our export earning should not fall;
the jute trade will not be dislocated and
the growers' interest will not be affected.
I am only trying to create this climate so
that we are able to avert this strike and
bring about an amicable scttlement through
negotiations and talks as quickly as possible.
1 want the consensus and the support of the
whole House in that. Therefore it is not
a party matter,

SHRI S. KUNDU : 1 askel a specific
question ([nterruption).

MR. DEPUTY-SPEAKER : No further
question, Shri Deven Sen,
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SHRI S. KUNDU : You have already
granted concession to the management,
Please concede the demand of workers,

MR. DEPUTY-SPEAKER : This is not
proper. He has comprehensively dealt with
the question that you had raised. Please
resume your seat, Shri Deven Sen.

st 37 ¥ : & ag A wmgar 2
fr 3tz 9 & gew §A Faw A Ew
A nar 71 FF gEae F7OUF X A
YA FU FAT IFA 37 ATq w7 (AF ar
fe magt & 7iv £ gard 7 w3 Az
ar Jt ¥ 7E1FT IF FY o6z FT |

Far ag a1 99 ¢ {5 agi 1 faadr
afmga smdarssasw § e dogodto,
To &to dYo, HifouToFoTo Hlo &a &
7o ey %t zx fezdt &1 fw g
famr & fF mifsl ) SreaeT fzar o
WEFTgmgEiframg 771 §2
fasi # &% w07 w7 F1 fod § 1 9w
qgId FY AfT A Y Y faF 36 wAw
To ¥ IEW § WIT THT IAF NF § |
a1 74t wEgw F1 wAEy g fF gz
fadi & gra & w747 A4 § 36 FAT |
¥ fon ? ot afs g% oF =yar 7 @1 Y
frad &= ¥ ot oqa7 § 999 & 36 U3
To AT agd araT § 1 g€ faw F wiew
whT ¥mAwIgaTT * fou g A w091
To &% FL T &, 50 FUT Fo ¥ savar
¥ w7d &, 3ak ¥ €Y 3g 36 FAT To
a¥ FT g5y &1 Fur W @Ry gwwd
& fr fga mifesl & arsg Al & a9gd
F136 507 wax A Fr fead we R @
ar T@ASTIIMA  #1 7 & qur A
a3tzg 3 faedt fast Y & 2z =
U @, A F A AT A gD Fq
gt & sraAr wEAr g1

ot g0 T AMA : TZ W TAS @
7 gsar 5 @@ ¥ fed ot fs
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ITF 3T FL A AT IG F [T A
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FuT 25 w97 2 fa¥ | Fg7 ¥7 wOAeA ¢
f& g g0 & o T feamal Y T
aﬁ.& ...... (mm)ooo..

JYTeRH WEIRY : AHAAIT TG qATS
93 1

@R g W @ faw
Aifewi ¥ g2 T weEd @ & AT
gwFt ogara | A s 3w =
femr ) 7z @z w1 faww @ fF g @
femat w1 wv§ SiéamT ag) faar | ag @
FAMF R QAL fF wA g2 @
arftag gz fae mfes 30 § f&
g g qm g g fF gw feamt
Fagd 71 fafm 39 3 94 (sgawm)

SHRI D.N.
relevancy 7

PATODIA : What is the

SHRI N, DANDEKER : There is no
relevency. (Interruptions).

st Ifq 1@ : aEAT gTEr F) gae
q7r Agf #3F famr wr @@ ¥ Seremw
#gla, ag snfax #an g w@r g ?

ot TR ST AFR A A g
FC w9 aw ge faw anfest &1 @
fear 1w wogR afg fafam 3w femiw
& @ 1 a9 a1 ad w39 §
it fawed faw wifes fafan 3w g
avg ¥ 2% %1 feafa & a8 & @ & sy
argar g fe ag fafn 39 391 § @t
T gIFT 99 feww F1 Afgsi qu
FTH oz TAM A IF T TW@E F
seqT ®TA & faat w@at g ¢

guraw A ag g fE ew g fre
mfesi & o1 a7 St AHEC KT &OAT
45 FA T dEENE 3TA FTAF R
&t 9T gz s A a1 gAw Ag g
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R afs e wwgd w1 A e
argdt & @ FaT T W [ WA &
TEFT FF F7 faaw @dr § an
gl a1 Sa% 4ry Fav s g ?

= AoTe WA : FZT aF YT A
F A el w1 ogas § mAAE
A AT AT FE AT L 5 T A
gfag arw 78 faod ¥ 91X wleogn
Fft gy e o fopfa faw A ow
FUEY g § ¥ ag a1 @ fawfa
woi e qar sfaa wagd =fasi v &
oA wifgy ) wF @9 & 7W aw A
Tom w3 § fF ogw 9 9 3@ gwr @
= g a9 ¥ gw . fsT | W
@ § o gu wifww Fx fF5 Awgld A
Ifa wugd a93g faw

SHRI N. DANDEKAR :
relevancy. (Interruptions)

There is no

MR. DEPUTY-SPEAKER : Now, there
is a Half-An-Hour discussion today on the
same subject regarding crisis in the jute
industry at 5-30 P.M. We have already
taken half an hour on this short Netice
Questlon. 1 am not going to psrmit any
more questions. We now take up the
Call Attention Notice. Shri N.K. Somani.

SOME HON. MEMBERS (rose-Interru-
ptions).

MR. DEPUTY-SPEAKER : No please;
Shri N.K.Somani.

SHRI S.K. TAPURIAH : Sir, Short
Notice Questions are admitted because of
their importance...(Interruptions).

MR, DEPUTY-SPEAKER : We have
already spent half an hour on this. In
the evening again, there is Half-An-Hour
discussion on the same subject.  (/nterru-
ptions) 1 have not pemitted a single
Member on this side. Please resume your
scat. Shri N.K. Somani.

ot geR WY WEET ¢ JUIE Tl
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27, AT FATX [T AT FT RF F | AT
faoge qaam &@ § o amagz ar-
T AT A F W9 g A F Smi
AT T EA R Frm F faelm
ag Fegface 399 9T 337 ¥ A A2
s @t SfE Paewr AA § SF e
AYET I @ & 1 WY 74T I ATE ¥ W@
9% AATENE FEE gy § 7 anvem
Frgfaest & ang =@ § gafeu syl
#Y a9 gy § &t gardt ww AE g
£ & feaet g arx &g gat Aaw g
F form fwm o X At adf faar owx
oY ggret w9 § Te A AYEr 2 3
£ dgew FE oGSl ¥ oy =W E
Fegfaeet & gofen o =@ € & 97
F1 g7 97 § wafs 1 aw AT @3 gw
9 T B F1% TR FY gAT AT
g 1 F4T AT TH AYZ F TRP 9L AEI-
A FerAT WA & 7

MR. DEPUTY-SPEAKER: 1 would
like to tell the group leaders one thing
when they intercede on such occasions on
behall of any of their Members, that if
they do not take action against their

Members for this type of behaviour, 1 shall
have to take serious steps against them

and against the leaders of the groups.
(Interruptions).
SHRI RANGA : What s this that

you are going to do? You are going to
take action against the leaders? I have
warncd you several times but you did not
hced my advice. You are calling Socia-
list or Communis or PSP Members but
none from this side...(/nterruptions).

MR. DEPUTY-SPEAKER :
Member cannot dictate to me from his
seat. I am not going to be dictated Lo in
this manner.

The hon.

SHRI RANGA :
as well as you should.

&t g6 A TOATY : AN (W@ fEWT
X gH T A qF

You are not behaving
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MR. DRPUTY-SPEAKER :
all right, He may do what he likes.

That is

SHRI RANGA : Itis you who have
excited us all this occasion......(Jnterru-
ptions).

MR. Deputy-Spcaker : I have already
said that we have spent about 35 minutes
on this question already and I have not

called any Member from the Congress
Benches......
SHRI SK. TAPURIAH: Are we

responsible for it ?

MR. DEPUTY-SPEAKER : Another
40 minutes will be available for this in the
evening.

SHRI KANWAR LAL GUPTA rose—

MR. DEPUTY-SPEAKER : 1 would
request Shri Kanwar Lal Gupta to exercise
some coatrol over the hon. Member......
(Interruptions) He has been seeing this so
long and he has not still taken note of it.
I would appeal to him as a leader of his
party to excrcise some control......

SHRI RANGA : We have taken note
of your behaviour in this House.

off gvH TR wA@ : W qE §
u1q i fear FT e su adf gvq €
g qar= AT A 2r |

SHRI BAL RAJ MADHOK rose —

MR. DEPUTY-SPEAKER : Shri Bal
Raj Madhok was not here earlier to see
how Shri Hukam Chand Kachwai was
behaving. Let Shri Hukam Chand Kach-
wai leave the House......

SHRI RANDHIR SINGH : I propose
that Shri Hukam Chand Kachwai should be
named.

MR. DEPUTY SPEAKER : Thereis a
proposition before the House that he should
be named. Let him make a regular motion.
1 name Shri Hukam Chand Kachwai for re-
peatedly obstructing the proceedings of the
House and not obeying the Chair. What is
the motion that the hon. Member is mak-
ing ?
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SHRI RANDHIR SINGH : I propose
that Shri Hukam Chand Kachwai should be
named,

DEPUTY-SPEAKER : I bave
What is the motion ?

Mr.
named him already.

SHRI RANDHIR SINGH : Imove
that Shri Hukam Chand Kachwai be suspen-
ded from the service of the House for the
rest of the day.

SHRI BAL RAJ MADHOK rose—

MR. DEPUTY-SPEAKER : I am very
sorry. 1 had appealed to him earlier be-
cause I was most reluctant to take action.
But now I have to take action because Shri
Hukam Chand Kachwai kas gone on shout-
ing for nearly ten minutes, The motion be-
bere the House Is...

SHRI RAVI RAY : I have a submis-
sion to make...(Interruption)

MR. DEPUTY SPEAKER : The mo-
tion before the House is that the hon.Mem~
ber shri Hukam Chand Kachwai who has
obstructed the proceedings of the House be
suspended from the service of the House for
the rest of the day. He will not be permit-
ted to come to the House for the rest of the
day. I shall now take votes on this and dis-
pose of it.

ot tfa T IUEE wEkRE, ©F
wafagm § fod o g difag
ot @y fovrd : gz e smE @
MR. DEPUTY-SPEAKER : The ques-
tion is :

That Shri Hukam Chand Kachwal be
suspended from the service of the House for
the rest of the day.

Let the Lobby be cleared.
ot aq fomd : gusar w@Ea, #
& NI4T ST A1EATE

MR. DEPUTY-SPEAKER : Before.putt-
ing it_to vote, I would like to hear Madhok.

SHRI BAL RAJ MADI{OK : T am very
sorry at what has happensd.  As soon as 1
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heard that a row was going on in the House,
1 came running inside, 1 wanted to make
a submission to you. Evidently, Shri Kach-
wai was angry. There was justification for
his anger. This questson has been going on
for about 40 minutes. He is a labour
leader. He also has a right to put a ques-
tion. On a short notice questlon, every
member has a right to ask a question, If
someone stands up again and again and he
does not get a chance, he feels heart and
agitated, Ten members were standing
wanting to ask questions. Many members
are dissatisfied. For the last ten days, we
are feeling that you are more than fair te a
particular section and you are pot fair to
other sections (Interruptions). This is
our feelings.

SOME HON. MEMBERS : No, no.

SHRI N. SHIVAPPA : There is full
justification for that feeling ([nrerrup-
tions). We know it for ourselves.

SHRI BAL RAJ MADHOK : May I
ask what we can do in these circumstances.
Here is a circumstance when a member feels
very strongly hurt about it. We on this
side have been trying to persuade him. But
in the meanwhile, you call for a division.
You should have listened to me ! instead of
that, you called for a division.

SHRI P VENKATASUBBAIAH : Shri
Madhok was not present in the House. He
does not know the full facts,

SHRI SURENDRANATH DWIVEDY:
This is a precedent you are creating.
After calling for a division, you are allow-
ing a dicussion beford voting.

MR. DEPUTY-SPEAKER : As far as
possible, we want to avoid naming a mem-
ber. In this extrems case, | have named
him. Even nnw, we Should consider how
we could avoid an unpleasant situation.
1 waited for 15 minutes befor taking this ex-
treme step.

SHRI VANKATASUBBAIAH : Shri
Madhuk was not in the House. In this
pariicular case, members whose names
were on the list were called. 1 got up and
you said tnat there is a discussion today at
.3.30 and those who could not ask ques-
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tions just now could participate in that
discussion.

SOME HON, MEMBERS : Under which
rule ?

SHRI P. VENKATASUBBIAH 1 You
did not give a chance to any Mem-
ber whose name was not in the list Mr.,
Madhok is not fair in giving that assess-
ment to you, The hon. M:mbzr was not
obeying your order ; he has been creating a
sort of disturbance which caused annoyance
to every one of us., 5o a M:mber from
our Party got up and said that that he
should be suspended. It is most unforiu-
nate that he should be named, as you said,
and I also feel the same way. In all fair-
ness I suggest that the Mcmber should ex-
press his regret and apology to the Chalr
and the matter allowed to end there.

S $3X T Yo : IEAR  WGAA
¥ A5Td F9T F1§ Jeqga FEE AG
FTAT TTgAT, AT el F1 &7 o 7
afgd 1 ATz am §4 2 5 oA
qqIw AT 6E ¥ 9w @ & AfET g
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SFY gaTe g AT HAT qERT T At 3T
¥ o9 o wqE (2% | gAY g9E
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I Ty AT @ W GeE gae
qeR 3 & 70 gt F e ol sy
¥ ¥ Taiw TE qar v | §9fF o Fg-
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A9 # o 7 AMfer w7 w1 fam
7g AT G &1 BT AT F A
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Mt R TR E 5 a8 g9 99
&0 QAT ifed | gw g WEa fF 4w
a3 et 9F7TC F7 Tewwa B 1 AR AAT
. fadfawe a1 ot @1 e ga 7@f
| o 97 #Y graw & &g 9@

# gagar g fs frdt ot ageq &1
qg ¥Weqma 3w a8 & 5 fodt aseq
&1 geds < faqr amx | &Y TSl H Al

tar 4 gar 1| & sgw fE 5w A N
flargs fFar o #4ife ag 3 adl
g | 32 A 78 &) awar R 0w AR
&1 a9 fgar sy | o S & fag
g g wifmg &, 37 #1 3 ar
fFmr o 1 97 geSE St a AEY
EATR | AF OF galSz € g1 H 9
FY awEts § AgF wnAr =wmgar « gafag
& ot wET fF W g gar & vER! AW
faar s /Y A & Frdarg FoqwA

faar amir

MR. DEPUTY-SPEAKER 1 A plea has
been made from this side that at least he
must express his regret, I entirely agree
with that plea. With utmost reluctance I
admitied.the motion. I know Shri Randhir
Singh was also in an exasperated mood...

SHRI RANDHIR SINGH :1 am not
keen.

MR. DEPUTY-SPEAKER :1
to the hon. Member not to repeat these
things. [ may point out to the House,
really the conflict is on this side, and that
takes a long time on every question. One
Member gets up and another M=mber ob-
structs. This becomes uncontrollable, 1
appeal to all sections of the House. It is
not only the dignity of the Chair ; it is
also the dignity of the House which is in-
volved. It is an extreme step. I waited
for 15 minutes and then with great reluc-
tance this step had to bz taken. I appeal
to all the M.mbers concerned, without
bringing in the ideslogical conflict in the
House, both sides must try to help the
Chair in maintaining decorum, The time
of the House is very important. For in-
stance, Mr. Thakur is not as experienced
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as Mr. Dandeker, So if he is a
little a irrelevant,. (Interruptions). If he
is a little irrelevant, and goes out of the
context, then, it is very difficult, (Inter-
ruption)

SEVERAL HON. MEMBERS rose—

=t THEAIT Wt W T gex
amg Ay o, (TEgEm) -

MR. DEPUTY-SPEAKER : Order, or-
der. Will you listen ? Please resume
your seats, May I appeal to the Mem-
bers ? They have not listened to what I have
said, It was a case where the hon, Member
was perhaps slightly inexperienced, and that
took 20 minutes, Please listen, Therfore, I
would like to appeal to the Members on
this point : You must consider the back-
ground and other factors. Now, from all
sides, if it is agreed, I would request him to
withdraw the motion on that asswance.
(Interruption)

=it Tondie fag : fedt efiee weiey,
% FGAIT 1ga ¥ a1 IAF vt ¥ wad
frer ar fosra A @ 1 g% fo% e
22 1 fF J9F faors et ol g W
T FE S AR TEIT W T F -
9 F FAL AEATA A ITHT TgT FEAA
Ft Fifrw F, 73 A8 awH 1 39 IR
gHY e gmy afaat ¥ A qav st
7ga fase § a1IT ™ 0y W grew
F g 3w fvar | e #1 S) gfime @
IGHT @F Fgr At fAwer | gw S
at s ot ax fefems gy & Sfew
IgT TH-TE SFIAT AT & 1. (@
qm) gh 3@ § fF gn 3% feers A1
oA arr, IfFT & g8 S€T w1 TIgar
g fs zau g% maw fasam =fzm ok
TGN ATT FY ST F SRT RAIWA
fagar aifzy | ®ax s &t T gEe
wiéal 7 g1 & fr 9+div feo ¥ @ we-
ga ¢ foar &, ag w16t ¥ 1 gl A1
T% T 5 7739 1 Wy FH TFIS
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gt & o' uF gmifadeie o 7 @}
41, gq 7Y arey ¥ faY Fmae o fas-
arar w7, ¥ mud A F1 AR qW
#YTT &7 AT MTHT ATAUA T FW
TV AW AT A F

MR, DEPUTY-SPEAKER : I take it

that the House gives permission to Shri
Randhir Singh to withdraw his motion,

HON. MEMBERS : Yes,

The motion was, by leave, withdrawn.

=t $7T BTS U : INYA  WE1IA,
g9 =ven & fF g F v e afay
& sivw gaeq AEIRT § FEW R ag W
sFz FY |

st gww 97T ®FAT : ITAW AR~
4, ¥4 draa s gfa aua w9 40
# @ § gz 93T 99 @ A1, IAE@IL
=rer gy v, fagd faat ot @z gar
g1, FfeA 97 ghar & 91 9eEI U gery
W g, 78 gedrdY frard oY @Y ¥R
FIE! MG AT GH A qEET amar g,
3a% fou g% &2 ¥ 1| § |39 Y qoqw
ay @ ¥ famam sw@r g o @
ATT T WTA G FT /IH I |

WRITTEN ANSWERS TO QUESTIONS
‘Withdrawal of Quit Notices on Kenya Indians

213. SHRI V. NARASIMHA RAO :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether it is a fact that the Kenya
Government has withdrawn quit notices
served on mon-citizen traders in Kenya ;

(b) if so, the total number of Indian
settlers in Kenya benefited by this order ;
and

(c) whether the withdrawal of the
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notice indicates any change In the attitude
of the Kenya Government towards the non-
Kenyans 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRISURENDRA PALSINGH) : (a) (b).
and (¢). As against 3762 annual licences
issued to non-citizen traders in 1968, the
Government of Kenya issued 2670 annual
licences to non-citizens in 1969, Most of
these persons are of Asian origin. Out of
the persons who were served with quit
notices in January, 1969, the trading permits
of 28 have been extended. The action of
the Government of Kenya seems to be
motivated, among other thiogs, by the
desire not to cause dislocation of business in
areas where Kenyan citizens lack the
necessary capital or know-how.

U.N.C.T.A.D.II.

215. SHRI SITARAM KESRI :
SHRI P. C. ADICHAN :

SHRI BHOGENDRA JHA :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state &

(a) the action taken on the resolutinn
passed by the I UNCTAD Conference by
various countries ;

(b) the extent to which these Reso-
lutions have helped India ; and

(c) whether any time-limit was fixed
by the Conference to implcment the
Resolution by various countries ?

THE MINISTER OF FOREIGN
TRADE AND SUPPLY (SHRI B.R.
BHAGAT) : (a). Information on the
aclion taken on the Resolutions passed by
UNCTAD-II Conference by various coun-
tries is provided by them to the S:cretary
General of UNCTAD. The Report of the
S:cretary General of UNCTAD in the
matter is still awalted. A review of the
implementation of the recommendations of
UNCTAD-II is scheduled to take place in
the next session of Trade and Developmeat
Board.
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(b)
helped

These resolutions have generally
India in her bilateral and multi-
lateral negotiations in commercial and
economic flelds. More concretely, India
has securcd better conditions of access in
some overseas markets for her export
products such as handlooms, handicrafts,
East India Kips, Tea, pepper, coir goods
and cotton textiles.  Increased technical
assistance for export promotion activities has
also been received.

(¢) The times limit fixed for imple-
mentation of certain resolutions has not yet
expired in most cases, The matter is
expected to be reviewed during the next
Board Session,

Indo-USSR Trade Agreement

*216. SHRI R. BARUA:
SHRI S. KUNDU:
SHRI N.'R. LASKAR:
SHRI CHENGALRAYA NAIDU:
SHRI M. §. OBEROI:

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether it is a fact that the [irst
round of talks on a new long term trade
agreement between India and U.S5.R. was
held in June, 1969 ;

(b) if so, the subjects discussed and
the results achieved ; and

(¢) when the final agreemecnt is likely
to be finalised in this regard ?

THE MINISTER OF FOREIGN
TRADE AND SUPPLY (SHRI B.R.
BHAGAT) : (a) No, Sir.

(b) Does not arise.

(c) The final agrecment is likely to be
finalised by about the end of 1970.

Issue of Forged Permits to Forcigners

*217. SHRI RAMACHANDRA
VEERAPPA :
SHRI G. C. NAIK :
SHRI D. AMAT :
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SHRI J. K. CHOUDHURY:
SHRI MUHAMMAD SHERIFF:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :
(a) whether a British national has be:n

arrested in Darj:eling recently on a charge
of issuing forged permits to forzigners to
visit Sikkim ;

(b) if so, the namc of the said British
national ;
(c) whether the legal proceedings

against him have been initiated ; and

(d)

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURFNDRA PAL SINGH) : (a)
Yes, Sir,

(b)

(c) Mr. Maloncy was convicted in
Darjeeling on 14.5.1969 for offences under
Section 14 of the Foreigners Act and under
Szction 420 of the Indian Penal Code to
undergo 14 days rigorous imprisonment,

(d)

if not, the reasons therefor ?

Mr. Arthur Maloney.

Does not arise.

AT AT & T FARA ¥
s g

218 o fryfa faw: w7 difw
s agr qf@ wdt @z aand w5
FOrfF :

(%) #491 930 & a7 & A F FI0
aqqre § Wi &1 97 qu fega =@
# gify gg; &

(@ smafas gu 7 & fag
FIHTT FT AAAT FARX FT G &7

Ffas wmr aqr g7 AEew
H gqedt (o WO ww aaw)
(¥) w8 3gT a= @7 ¥ wowww
aId &1 A ¥ g§ gift w1 dw Aiw
YA SATAT GFHT TG 8 |
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(=) = 7€t 9sar |

Manufacture of Cheap Radio Sets

%219, SHRI HIMATSINGKA : Will
the Minister of DEFENCE be pleased to
state

(a) whether Government have lately
decided to limit the production of big radio
manufacturing units in respect of cheap
radios ;

(b} if so, to what extent §

(<) how far their licenced capacity
would be rendered idle as a result thereof and

(d) whether this decision has failed
manufacturers ; if so, their precise demands
and Government's reaction thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) No. Sir.

(b) to (d). Do not arise.

HAITA AT qFN

*220. sft farq g mWEH
ft SwTITEIT e
st faaaTo =i ¢

Far adfe-wg N gz @A AV
FarHLa fs

(%) =an Wiz s Aqe ¥ gel
§ 91§ sl goe g §;

(@) war gg &= & fs ames & <1
T 9w 9% TG0 § AT TEF  FEEAET
et fadl AT A # oI
Y o1 @ }; 4%

() 7t Ta% F1% sitx wroor § 7

F3fms-wra " (o faqw fag) -
(%) wRa a1 A9Te F A9 g qgd
fage stx frmargr &1 W0 & dw
gaErAl 1 IeAT  w@rwifas g gw
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I DA qef ¥ Aty w dEE-
gEF gow g1 W arm s € fF
FAT Frae YT MR g1 W

(@) #9rs @z F g3t A
A1 g § fe 3% sl i\ ¥ g
HAq &1 gw Agl wmwwy £ & TR
FEETET A9 FUAIT AT fgar ok
W G # e F410

ORGEAECE

Licences to Import Betel Nuts and Cloves

*221. SHRI RAM CHARAN : Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whether it is a fact that Government
have issued licences for the import of Betel-
nuts and cloves to the varlous firms in Utiar
Pradesh, Delhi, Haryana, Punjab, Rajasthan
and Madhya Pradesh during the last two
years; and

(b) if so, the names of firms together
with quantity and rate on which betelnuts/
cloves are released for sale and for manu-
facturing drugs ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOUDHARY RAM
SEWAK) : (a) and (b). No import licences
for Betelnuts have been issued to any party
during the last two years. Import of Cloves
is, however, allowed to actual users on res-
tricted basis.

Firmwise statistics are not being main-
tained for Cloves consolidated licences are
issued to actual users covering all their
requirements for permissible raw materials,
Actual users make imports for their own
use and not for sale,

aferwaty § wvsa ws & foy

AR SFHAR FAT EIAT

¥222. »ft wazwe A
adfoe sarare aar gfa Wt ag T@n A
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gur w5t fw e

(%) @@ at afwemg woa H
fFa? 97 Fr@El 71 @99 € §
fou smama wede kT wr §;

(@) #a1 gL T TW AN FT
fasma fret 2 fr 37 wream! o 8 5%
FTEM WIS JAIT 7 FIH d94 BIE AT
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(m) afz g, at #a1 a@FR T 39
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() wwe A AT TS W@ g A
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aseaed sy fas
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(m) ofrr Fagr famw ¥ w7 W
frast wrer faat w1 sod fagero i foar
g alx

(=) 2w fret &, fd d@¥e amar
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FT 7971 FrAArs 7 Fr faarc & 7
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yaq q41 qfe@amT agar gaedA)
sfafqaw, 1967 & wdlT iﬁlﬂ"ﬂTE”f '{ﬂ’
9 9 I faell F g aex
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FfaTT a7 INT W g F famras
g1
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Refusal by Russian Pilots to play over
N.E. F. A,

*224. SHRI NARAIN SWARUP
SHARMA :

SHRI P. M. SAYEED :

SHRI N SHIVAPPA :

SHRI ZULFIQAR ALI KHAN:

SHRI RAM SWARUP
VIDYARTHI :

SARI BAL RAJ MADHOK :

SHRI R. V. NAIK :

SHRI OM PRAKASH TYAGI :

SHRI J. SUNDER LAL :

SHRI SAMAR GUHA :

SHRI P. M. MEHTA :

SHRI RAM SINGH
AYARWAL :

SHRI SHARDA NAND :

SHRI BHARAT SINGH
CHAUHAN :

SHRI NAVAL KISHORE
SHARMA :

SHRI BENI SHANKER
SHARMA :

SHRI YAJNA DATT
SHARMA :

SHRI JAI SINGH :

SHRI HEM RAJ :

Will the Minister of DEFENCE be
pleased to state @

(a) whether it is a fact that the Russian
pilot refused to undertake a test flight of a
Russian mail helicopter over NEFA on the
plea that area was shown as belonging to
China in a Russian map;

(b) if so, whether the maitter has bcen
brought to the notice of USSR Government;

(c) whether the helicopter in question
was tested elsewhere; and

(d) if so, the opinion of Government
about the particular type of helicopters and
the reaction of USSR Government to the
conduct of the said pilot 7

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a), (b) and (d). A
Russian team brought a Mi-8 helicopter to
India recently for evaluation trials under
Indian conditions. During the course of
trials they did not agree to fly the helicop-
ter over certain areas, The matter was
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taken up with the Sovict authorities who
stated that this had happened due to mis-
understanding and immediately reassured
tljat there could be no question of Russian
pilots not flying helicopters in accordance
with our instructions. A final decision on
the selection of Mi-8 helicopter for purchase
has not yet been taken.

{€) Yes, Sir,

Hed, ST d91 o avaey
g
*ﬂs.ﬂ’mﬁg:
=t szs fagrdt avera -
ot ST T A
=t IR g @
=t IwAE g
ot A
Far adfee sarare aqr gfa w4 ag
¥aT F FUFY fF o

(%) %1 geal, sdt aar gewi &
TR ¥ gifafas arar & frgfes s@
F graew & faa w2 faar aar §;

(=) afz &, &t sasr sqvur Far d;
E114

(v) afe 7, @ Twak F faomx
% 41 17 § 7
dafns wR qar gfw s (s
Fo TUWo W) : (%) & (w). Heai,
srral qar gewl & aL ¥ uF gifafas
s 81 fagfm & faww &yt
gare s #1 fawfar & @t gggsl
T 3t fa=ne AT am g &
Refusal of Permission to Sikh Pilgrims to
Visit Dehra Sahib Gurdwara on 18.5.69
in Pakistan

*226. SHRI K, M. KOUSHIK : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether Pakistan recently refused
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entry to nearly 50 Sikh pilgrims including
many women and children who were going
to visit Dehra Sahib Curdwara on the 18th
May, 1969 ;

(b} if so, whether any protest was
lodged by Government with Pakistani
authorities ; and

(e) the reaction of Pakistani Govern-
ment thereto ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH) : (a)
79 pilgrims were refused entry in to Pakistan
on 1Tth May, 1969, because they arrived late
at the border checkpost which had closed
for the day.

(b) We have told the Pakistan Govern-
ment that they should have been a little
more considerate towards the pilgrims in
this case,

(c) The reply from the Pakistan

Government is still awaited,
Expansion of Indian Navy

SHRI SHRI CHAND GOYAL :
SHRI S. S. KOTHARI :

*221.

Will the Minister of DEFENCE be plea-
sed to state :

(a) whether it is a fact that our Navy
is in a primitive stage and is inadequate to
the requirement of the country ;

(b) whether requirment of the Navy is
likely to increase in view of the proposed
British withdrawal from the Indian ocean ;
and

(c) if so, the steps being taken by
Government to expand the Navy ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a) No, Sir.

(b) The requirements of the Indian Navy
are related to its tasks in the maritime de-
fence of the country.

(c) Government have taken a number of
steps for the modernisation and strengthening
of the Navy, Principally thesc steps in-
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clude procurement of new ships, construction
of frigates, Minesweepers, Seaward Defence
Boats, tugs and other ancillary wvessels in
India, and establishment of a submarine
arm.

Committee on Textile Mills

*228. SHRI DHIRESHWAR KALITA :
SHRI J. M. BISWAS ;
SHRI C. JANARDHANAN :

Will the Minister of FOREIGN TRADE
AND SUPPLY be plea:ed to state :

(a) whether the reccmmendations made
by the Manubhal Shah Committice on the
merger of sick textile mills with stronger
ones has been examined by the Government;
and

(b) if so, the decision taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) and (b). A working Group
has been set up to examine the implications
of merger of weak cotton textile mills with
sound ones. The report of the Group is
awailed.

Review on Indian citizenship and nation-
ality rules

*229. SHRI A. SREEDHARAN : Will
the Minister of EXTERNAL AFFAIRS be
pleased to refer o the reply given to Unsta-
rred Question No, 8184 on the 30th April,
1969 regarding the review of Indian Citizen-
ship and Nationality Rules and State:

(a) whether Government have since
considered the suggestion made by the Chiel
Justice of the Supreme Court regarding
Indian Citizenship and Nationality rules ;
and

(b) if so, Government's reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BURENDRA PAL SINGH): (a)
and (b), This matter is still under consideras
tion,



59 Written Answers
Secret clause in Tashkent Agreement

*230. SHRI MADHU LIMAYE : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether Government have seen re-
ports in foreign newspapcrs about some
secret clause to the Tashkent Agreement
about Kashmir whic. Mr, Bhutto has been
threatining to disclose ;

(b) if so, the substance of the alleged
secret clause as reported in the foreign press;
and

(c) whether Government will categori-
cally deny the existence of any such secret
clause in Tashkent agreement 7

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH) : (a)
Yes, Sir.

(b) Tn its issue of March 2, 1969, the
“Sunday Telegaph™ alleged that under the
provisions of a secret protocol to the Tash-
kent declaration, both India and Pakistan
would accept the status quo in Kashmir
as from 1970 and that the two countries
would work out a phased programme for
the reduction of forces on both sides.

(c) There are no secret clauses to the
Tashkent Declaration.

U.5.1.S. Office In Bhubaneshwar

*¥211. DR. RANEN SEN:
SHRI BHAIDHAR BEHERA:
SHRI VIRENDRAKUMAR-
SHAH:
Will the Minister of EXTERNAL

AFFAIRS b: pleased to state:

(a) Whether it is a fact that the U.S, -

Embassy in India had directly contacted the
Onisa Government and sought their per-
mission to opsn a U.S.1.5.Office at Bhu-
baneshwar without informing the Centre in
advance;

(b) Whether the Embassy has now
sought the formal permission of the Centre
to open thelr Information Centre at Bhuban-
eshwar; and
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(c) if so, the decision which has been
taken by Government in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) (a) Yes,
Sir. ’

(b) They later approachied the External
Affairs Ministry and requested that their
existing Library at Guntur which was set up
in 1954 be allowed to be shifted to Bhubane
eshwar,

(c) This was not allowed because of
Government of India's decision not to
authorise the estabilishment of Information
and other centres in towns where the coun-
try concerned did not have a diplomatic or
consular mission.

Indo-Burma Trade

*232, SHRIMATISAVITRISHYAM :
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state i

(a) whether it is a fact that the Governe
ment of Burma has taken positive steps this
year to imporve bilateral trade with India;
and

(b) if so, the broad outlines thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) and (bj. In the joint com-
munique issued at the conclusion of her wvisit
the Prime Minister of India and the Chair-
man of the Revolwionary Council of the
Union of Burma agreed that there was con-
siderable scope of further expansion of trade
between the two countries and expressed the
firm desire of their Governments to expand
mutual trade and commerce,

In pursuance of this the two Governments
are examining separately the items in which
trade can be enlarged.

Expansion of India’s Trade in West
Asian and African Countries

*233, SHRI ONKAR SINGH : Will
the Minister of FOREIGN TRADE AND
SUPPLY be plecascd to siate

(2) the measures taken by Government



61 Written Answers

over this matter in the recent meeting of the
Ambassador held in New Delhi;

(c) how Government propose to implz-
ment them; and

(d) whether Government propose to take
industrialists into confidence to implement its
seheme ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Government have been org-
anising a vigorous drive for promoting the
exports, offering technical know-how, joint
ventures, and consultancy services to these
countries. India has bilateral Trade Agree-
mets with several of these countries, and
stands prepared, wherever necessary, for add-
ing to these. We have been exchanging
trade delegations with most countries of this
region; have deputed Study and Sales Teams:
have conducted market surveys; and parti-
cipated in Trade Fairs and Exhibitions. All
necessary steps for facilitating the setting up
of industries in these countries by Indian
entrepreneurs are being itaken. India has
also been taking active interest in the work-
ing of the Ezonmic Commission for Africa,
basically with the object of stengthening our
trade relations with African contrics. Com-
mercial represen‘ations in  our Missions
abroad, in this region, are beiag strengthened,

(b) and (c). Various decisions taken
by the Conference in May 1969 of Indian
Heads of Missions of the West Asia and
North Africa region, are being put in'o
operation, in consultation with our concerned
Missions,

(d) Yes, Sir.

i g

*234. =it areatat @< 0 Far A2
fas-w At ag A A F F

(7) fa@rdy ammsit &Y g7eg #) g5
& & o7 aa @17 74T ¥ #a1 F1gandd
F T ;

(@) 37 wafa § fagrdr At w7
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fea afafafaat 1 qar == ;

() gfaarz sra 3@ @7 AN afs-
I & q199 a1¥ a1 fea faetd) ammt
A sreqawdw frar 3 @R 3T fad gfa-
arY &1 el T g

(@) o fFad ArmAl & oww G
srcamador 74Y fear § AT g@ wETF
Fq1 FTIATH Y a1 W g ; d

(z) armEs & ammg fagfa s &
far femfraa & @ T1d  gEafaa
QAT F YT AT 7

adfrwwd @t (s fAm fag) :
(%) o (/). =7 a9 WA § 30 T
F 1, ATMST F AE g AN W
# Fra AT sggeqr F faq ST F}W
g 5t 1 gl qrmat & & wfamfas
i fafees warmr ol aRem & &
AT g FE F fAr qy w &1 M
F &1 T fgd anmal &1 a2-F 3t afa-
fafat #1 Ova @ E ot ux el
g7 T
ez it AfuslEs gfiee @ wr
g 7o ¥ g3 FAF @A AT awg A
fagit arr s Al 1 AET A ange
WAy # gws TEfgrarg F

(m) w1965 FT 15 I7 1969
¥ g 1872 7. 37zfaal 7, famidl 59
F qur Y wifus § faed afaw fasm <9
T arfeeam & faelt @, Feem aa &
aaer Ao fwar &

gafoa gfam § wAefy, ude gisq
¥ g7, ge%t AN 1, w@ariEg UEES,
ga-gaAnd AR forais mifgs &)

(7) srg sft  fgr Fimsi & gem
6,000 & w, 19 2 g%t & | AATET F
LT JAT T AT F @A |
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(=) arma=z @t g@r fg Ao
F fe-wrAY afafafaat & feers For
INT T @Y § AT FILT FT AR A0
amfes} #Y qu ands 2 A 1w
swafa® FE1 & 7 qF qR-ATT FAT
¥ ww F ¥ for afw graw @R/
agar gfg aB 8 | ATMST A EER
I fagt-armat w1 fec & aa@ & sogl
o A s g S A afq-
fafqat grest wifagds FNE Fa-aeT
HTAT ATE |

Retirement age in Army

*235.
Will the Minister of DEFENCE be pleased
to state :

(a) whether it isa fact that owingto a
large-scale expansion since 1962, certain
anomalies in the application of tenure rules
had occurred and those have been examined;
and

(b) whether Government propose to con-
sider or have considered the raise in retire-
ment age for the army icials in the near
future ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) Yes, Sir,

(b) The matter is under consideration.

Fafast afafa & sfadg=s

*236. =t Tw@EAR @Al F47 9fF-
T /AT qg I FT FIT FLAO R

(F)waragas & f& wwda ag
a1 & FdAT JqWLAY F qgAy F oA
Fmfasy afafa 3 faaei @1 AdFaq
gAY o aw fRar &

(=) =7ar 77 it 79 & 5 Wiy arg
1§ N fFT 17 0He Jo—7 T4l
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fr-21 grzedcaT 9% a7 fama o7 =
TTRATEAE ;

(w) T zg Wraw g fF far-2l
famma 9% T2 FME 9T TERd F1
% foq o=y §

(a) FT AT gg M A ¢ fF w=e
us-24 faue wfatenr Ft § fou ame-
TR E

(¥) afk 3qdaq wrat (F) & ()
I TAFIRAT 2Y, a1 747 G I7T
famat & fanto #1 sfaw =ma a@r w14
O £ AR

(%) afz &, at #ar fean-far' feer
F ag-yarag azrg faaet & fanio
a1 @zT 1 gLHr F1 fawre § adifs
g wa ¥ famrdl £t A7, 93¢ FA qar
T S & feq Iganit g aed & 7

sfaten Ax=g # Tew AR (5 wo
Ao fam) @ (F) ¥ (7). wmfesq F72A
at fawrfeet 1 o gfges faar 15-5-
1969 Ft JF 9T F 2w 9T TET TAT
g1 | TAAIEFE FAEY § TToqTHo-24 3K
fan-21 faamt &  gnifas gesoil &
famfor a7t fawrfer &Y &1 &ar & famsl
& "otfuag deneoi o1 fasrg o fasg
#r qejf7 v A% fafo oF AR
AT § | THo UFo-24 §HF WIHT g
a1 & fofr qra feg aq faara) a1 &€
fred qul adf g€, sitv 9 & a7
Fodl & fay 9g 9ogad @ | I awAIT
& fawmal 1 famtn =3 aga wd &
g+ a8 (& HAWEAAG A § 1 -
atfesm 78 &1 fAakw ¢ fF fign-fan
foew & 3t fammal &1 faafor &€ a6l a&
WA H ATA AT FT 79997 § A1z H
Nt |
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Peasion benefits to Master Craftsmen

*237. DR. SUSHILA NAYAR: Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to refer to the reply
given to Unstarred Question No. 4488 on the
26th March, 1969 and state 1

(a) whether Government have since
taken any decision regarding the provision of
pension benefits to master craftsmen;

(b) if so, the details thereof; and .

(c) when the said sucheme is likely to be
enforced ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Mo, Sir. The scheme is
under active consideration and a decision is
expected to be taken shortly,

(b) and (c). Does not arise

Export of Motor Cars

:yR/SHRI GEORGE FERNANDES :
SHRI N. R. DEOGHARE :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether India has been exporting
motor cars during the last three years;

(b) If so, the number of cars and the
models exporied and the countrles to which
they were exported;

(c) the price at which these cars were
exported; and

(d) whether Government have beed sub-
sidising the car manufacturers for exporting
the cars 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) to (c). The term ‘Motor
cars’ has a vide conpotation and includes
passenger cars, jeeps, mew and old cars etc.
A statement on the export of all these varie-
tles of motor cars is laid on the table of the
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House, [Placed in Library See No. LT—
1434/69).

(d) Under the current policy, Registered
exporters are allowed cash assistance of 109
of jab value of export. The assistance is
intended broadly 1 off set duties, taxes and
local levies paid by the manufacturers at
different stages.

Purchase of Road Rollers From the United
Provices Commercial Corporation

*239, SHRI P. VISWAMBHARAN ;
Will the Minister of FOREIGM TRADE
AND SUPPLY be pleased to state @

(a) the names with designation of the
officers suspended on the basis of the Central
Bureau of Investigation enquiry on the pur-
chase of Road Rollers from the United Fro-
vinces Commercial Corporation;

(b) the names with designation of officers
against whom criminal prosecutions have
been launched In conection with the above
deal; and

(c) the action taken against the then
Director-General of Supplies and Disposals
who passed Orders for payment of 90 per
cent advance on certificate of inspsction at
works ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) 1. SHRI S. B. Dutta, In-
specting Officer, DGS & D.

2. SHRI T. K. Biswas, Examiner of
Stores, DGS & D.

{b) 1. Shri H. A. Romer, Inspecting
Officer, DGS & D (Retlred).

2. Shri 8. B. Dutta, Inspecting Officer,
DGS & D.

(c) The matter is under consideration.

D.M.C. Engineer’s Flight To Pakistan

*240. SHRI HARDAYAL DEVGUN :
Will the Minister of EXTERNAL AFFAIRS
be pleased to refer to the reply glven to
Starred Question No.971 on the Sth April,
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1969 and state the reaction of the Govern-
ment of Pakistan to the representation made
with regard to the flight of the Delhi
Municipal Corporation®s Engineer involved
in the fraudulent payment of Rs.10,000 ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH) : The
reaction of the Government of Pakistan in
the matter is still awaited. Despite two re-
minders sent to the Pakistan High Com-
mission in New Delhi no reply has besn
received so far,

Supply of Rail Wagons to Poland

1401, SHRI K M.KQUSHIK: Will the
Minister of FOREIGN TRADE AND
SUPPLY be pleased to state:

(a) Whether it is a fact that Govern-
ment have entered into an agreement with
Poland for the supply of Railway Wagons;

(b) if so, whether the price has been
fixed and whether the deal Is a subsidised
one; and

(c) if not, whether Government propose
to ensure that the deal will not be sub-
sidised ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) STC have entered into a
contract for the supply of 500 railway wa-
gons to KOLMEX, Poland.

(b) and (c). Price of wagons has been
agreed upon between the contracting parties.
Being one of such industrial products which
face a range of difficulties in penetrating
overseas markets, Government have exten-
ded appropriate assistance for building up
marketing compstence and competitive ex-
port production.

Export of Pulses

SHRI K. M. KOUSHIK :
SHRI G. C. DIXIT :

1402.
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state,

(a) whether it is a fact that the pulscs
have overseas market ;
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{b) if so, since when they are being
exported ;

(c) the quantum of exports from 1966,
to 1969 ;

(d) whether the Marketing Society is
the only exporting agent ; and

(e) whether Covernment are opposed
to the monopoly, and if so, whether Govern-
ment propose to facilitate export trade in’
pulses free of all restrictions ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK). (a) Yes, Sir,

(b) Exact information is not available,
but exports are taking place since long.

() A statement of export of pulseg
from 1966 to 1969 is laid on the Table of the
House. [Placed in Library. See No. LT—
135/69)

(d) No. Sir,

(e) The desirability of monopoly
depends on the merit of each case. Govern-
ment do not propose to remove the pulses
from the purview of Export (Control) Order
for the present.

Alleged purchase of Tmport Licences from
Leather Merchants in Tamil Nadu

1403, SHRI BABURAO PATEL. Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) the names of businessmen of
Bombay and D.lhi who are alleged to have
bought import licences from some of the
leather merchants in Tamil Nadu for the
purchase of substandard hides and skins
from Singapore, Kuwait, Aden and
Teheran ;

(b) the names of the leather merchants,
who sold the licences at a premium and the
steps taken against them ;

(c) the cost of the licences purchased
by each businessmen or firm and the total
cost of goods imported with the total
amount of foreign exchange involved in the
alloged fraud ;
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(d) whether similar offences have bzen
detected in the import of other goods under
the Export Promotion Scheme and if so,
how many and the nature of offences com-
mitted ; and

(e) the steps taken by Government to
present misuse of licences ?

SRAVANA 8, 1891 (S4K A)
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY SHRI (CHOWDHARY RAM
SEWAK) : (a) and (b). Statements I and
II are laid on the Table of the Hous
[Placed in Library. See No.LT—1436/69]

(¢) Delails are given below ;

(In Rupees)

Case No. Value of the Amount Value of goods Loss in
(per import licences remitted imported Foreign
statement) Exchange

1 1,13,85,685 1,14,00,000 50,000 1,13,50,000

I 4,67,046 4,60,907 21,500 4,39,407

111 39,63,306 34,01,531 30,000 33,71,531

v 1,77,817 1,70,000 2,000 1,68,000

(d) Yes, Sir. 36 cases involving Report on Community Development and
import of Art Silk yarn, Ivory, Cylinders Cooperation

ion Schemes have

etc, under Export Promotion es 1405. SHRI HEM RAJ: Will the

been detected.

(¢) Adequate provision has been made
under Imports and Exports (Control) Act,
1947 where under Section 5, any violation
of the Act s punishable with Imprisonment
for a term which may extend to two years
and also with fine, The Imports Control
order and the Exports Control order issued
under the Act also provide for penal action.

Alr Lifting of Goods to Afghanistan

1404, SHRI HEM RAJ : Will the
Minister of FOREIGN TRADE AND
SUPPLY be pleased to refer to the reply
given to Ubstarred Question No. 69 on the
18th February, 1969 and state the progress
since made in regard to the proposal of
air-lifting of Indian goods to Afghanistan
at concessional rates due to the closure of
land route to Afghanistan by Pakistan 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : The proposal for air-lifting of
Indian goods to Afghanistan at concessional
rates is still under examjnation.

PRIME MINISTER be pleased to refer to
the reply given to Unstarred Question No,
270 on the 19th February, 1969 and state :

(a) whether the examination of the
Report of the Administrative Reforms Come
mission on Community Development and
Cooperation has been completed ; and

(b) if so, the result thereof 7

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI) ;
(a) and (b). As already stated in reply to
unstarred question No. 270 on February 19,
1969, the Administrative Reforms Com-
mission has not submitted any report on
Community Development and Ceoperation,

Visits to Hostile Countries

1406. SHRI ABDUL GHANI DAR :
Will the Minister of EXTERNAL AFFA-
IRS be pleased to state :

(a) whether itis a fact that the Chief
Minister, or their nominees, with their staff
are visiting different countries including
hostile countries;

(b) whether Government have permitted
them to visit hostile countries even; and
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(¢) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
None of the Cheif Minlsters or their nomi-
nees or their staff have visited a country
which we would consider hostile,

(b) and (cj. Do not arise.
Illegal entry of Indian Migrants to U. K.

1408, SHRI BABURAO PATEL :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state 3

(a) whether it Is a fact that many ille-
gal Indian immigrants have been entering
Britain in the last two or three years by
crossing the English Channel in smugglers’
boats; il so, their approximate number;

(b) whether it is also a fact that ten
villagers from Punjab who migrated to Bri-
tain receotly in a clandestine manner were
convicted in a London court;

(¢) whether it is true that they confessed
having paid Rs. 5500 per passport to certain
racketeers; and

(d) the reasons why a strict check is
not kept on false passports when such per-
sons leave India ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir. During the last three years,
twentyeight Indian npationals were appre-
hended for trying to enter the U.K. clandes-
tinely across the English Channel and by
other routes.

(b) and (c). Ten Indians were arrested
for having landed illegally on the Dorset
Coast. They were soat back to India after
investigations had been completed. In this
connection, three British subjects were con-
victed on 19.5.1969 by the Court for having
conspired to bring the ten persons into that
country illegally., Dwring their examination
by the Immigration officers, the ten Indians
were reported to have told them that they
had to pay large sums to the *“Agents in
India for arranging their illegal entry into
the U. K.

JULY 30, 1969

Written Answers T2

(d) These persons left India on valid
Indian passports but did not have the ap-
propriate  Entry Permits from the U. K.
authorities.

Illegal Immigration of Indian Migrauts
" to Britain

1409. SHRI BABURAO PATEL :
Will the Minister of EXTERNAL AFFA-
TIRS be pleased to state :

(a) the number of illegal Indian Immi-
grants caught and convicted during the last
three years in Britain; and

(b) the steps taken by Government to
prevent illegal immigration of Indians to
Britain ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
{(SHRI SURENDRA PAL SINGH) : (a)
During the Jast three years, a total of
30 Indians were apprechended while trying
to enter UK. clandestinely. 24 of them
have been deportzd, Of the remaining six,
arrangements are made to deport four. Two
are facing trial in a court of law,

(b) Intending migrants to U, K, are
warned in terms of a Government circular
that they should obtain Entry Permits from
the British High Commission in India,

Territorial Dispute with Neighbouring
Countries

1410. SHRI NITIRAJ SINGH CHAU-
DHARY: Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) the names of countries with which
India has territorial disputes pending settle-
ment; and

(b) the details thercof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) and
(b). India has no territorial dispule with any
country, OQOur borders are well defined and
known. However, parts of our borders re-
main to be delincted/demarcated,
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Nagaland Stamps in circulation in the

United Kingdom
1411. SHRI SRADHAKAR
SUPAKAR :
SHRI HEM BARUA :
Will the Minister of EXTERNAL

AFFAIRS b: pleased to state ;

(a) whether separate Nagaland Stamps
are being circulated in the United Kingdom
by one Nagaland Philatelic Society; and

(b) whether the aforesaid Society has
any connection with the underground Nagas ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) A
firm in London which styles itsell as the
Nagaland Philatelic Agency, has been sell-
ing labels purporting to be the stamps of
Nagaland. The attention of the British Go-
vernment has been drawn to this matter
through our High Commission in London
and the British High Commission in New
Delhi. These stamps have no legal validity
and cannot be used for postage. The print-
ing of such labels which have no legal
validity as stamps is not an unusual pheno-
menon in the philaielic trade and is resorted
to with the object of making easy money
by misleading gepuine collectors into believ-
ing that they are true stams. Reputable
stamp dealers refrain from dealing in such
fake merchandise. In this particular case
a Jocal authority in the U. K. has received
a complaint from a vigilant member of the
public about the spurious nature of these
labels and they are enquiring into the
matter.

In this connection, the attention of the
Hon'ble Membor is invited to the reply given
to the Rajya Sabha Starred Question No. 215
on the 8th May, 1969,

(b) There is a possibility of the conniva-
nce of Phizo and his associates in the print-
iog and sale of these stamps.

Indo-Pak Talks on Farrakka Barrage
1412, SHRI YASHPAL SINGH

SHRI NITIRAJ SINGH
CHAUDHARY 1
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SHRI YAMUNA PRASAD

MANDAL :
DR. RANEN SEN :
Will the Minister of EXTERNAL

AFFAIRS be pleased to state ¢

(a) whether any agreement has been
reached with the Government of Pakistan on
Farrakka Barrage during the talks held at
Islamabad in May, 1969; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH)1 (a)
and (b). The second Indo-Pakistan meeting
at the level of Secretaries was held at Islama-
bad in March, 1969. The purpose of these
meetings has been to review the Jprogress
made in the technical discusssons and to
establish procedures for speeding up techni-
cal level talks in regard to the eastern rivers.
The question of an agreement on the Ganga
waters is beyond the scope of these meetings.

‘Welfare Ceutres for disabled soldiers

1413, SHRI B. K. DASCHOWDHURY!
Will the Minister of DEFENCE be pleased
1o state

(a) whether any centre for disabled sol-
diers was opened in May, 1969 and If so,
where;

(b) the functions of the centre; and

(c) whether such centres will be opened
in all the States for the benefit of the dis-
abled soldiers in the country 7

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R,
KRISHNA) : (a) and (b). No such centre
has bcen opened by the Government. How-
ever, a centre for vocational training of para-
plegic ex-servicemen was established In
May, 1969 as a section of the Queen "Mary's
Technical School at Kirkee in Poona. This
is a private institution, managed by a Board
of Trustees, and caters to the training needs
of our disabled soldiers also,

(c) There is no scheme of opening such
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centres in all the States. However, vocational
training is given in the following units :—

Artificial Limb Centre, Poona,
Military Hospital, Aundh,
Military Hospital, Namkum,
Military Hospital, Kirkee.

The aim of the training given in these
units is :—

(a) as a part of therapy to regain lost
muscle power/joint movement;

(b) as a part of psychological rehabilita-
tion; and

(c) to create an interest in the disabled
soldier to choose a proftiable profession
which he can practise after discharge from
service,

Licences for Manufacture of Tape
Recorders, Radio Receivers

1414, SHRI SITARAM KESRI: Will
the Minister of DEFENCE be pleased to
state :

(a) whether itis a fact that Govern-
ment have decided not to give more licences
for the manufacture of tape recorders, radio
receivers and other such like consumer
goods ;

(b) if so, the reasons therefor ;

(c) whether capacities of the existing
unlts are sufficient to meet the requirements
of these goods ; and

(d) if not, how Government propose
1o meet the requirements ?

THE MINISTER OF STATE IN THE
MINISTRY DEFENCE (SHRI L.N.
MISHRA) i (a) to (d). There is no ban on
the licensing of additional capacity for radio
receivers, tape recorders, record players,
etc.

Additional capacity for T.V. rcuclvers s
pot being licensed at present, as the licenced
capacity of 30,000 sets per annum is conside-
red adequate to meet the requirements of
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Delhi and Srinagar. More capacity for T.V.
Sets to meet the future requirements will be
licensed shortly to meet the demand likely to
be generated when now T.V. Stations are
setup in other cities of the country.

Use of official stationery in the Election
of Congress Parliamentary Party

1415. SHR1 YAIJNA DATT SHARMA:
SHRI JAI SINGH i
SHRI HARDAYAL DEVGUN :
SHRI RAGHUVIR SINGH
SHASTRI :

Will the PRIME MINISTER be pleased
to siate §

(a) whether her attention has been
drawn to the news item appearing in the
Sunday Standard of the 18th May, 1969 to
the effect that a Minister of State had used
Official statlonery in canvassing the support
for his favourites in the election to the Exe-
cutive of the Congress Parllamentary Party ;

(b) if so, the name of the Minister
against whom this charge has been levelled
and the factual werification of the same ;
and

(c) the action taken against the
Minister concerned in the matter ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHIRIMATI INDIRA GANDHI) :
(a) Yes, Sir.

(b) and (c). Enquiries made do not
supgest that any Minister had used officlal
stationery for the purpose, It may, howe-
ver, be added that, certain communications
addressed by a Minister of State to his Party
colleagues, which were writien on private
stationery and put in private envelopes, came
to be closed in his official seals on them
through inadverience, As soon as this came
to the notice of the Minister, he expressed
regret 1o the Prime Minister for this
lapse which took place at a  junlor
level in his office,
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Participation by India in Disarmament
Conference held in Geneva

1416. SHRI D.N. PATODIA :
SHRI MAHANT DIGVIJAI
NATH :
SHRI BIBHUTI MISHRA :
SHRI VALMIKI CHAUDHURI :
SHRI S. KUNDU :

Will the Minister of EXTERNAL

AFFAIRS be pleased to state

(a) wnether India participated in the
Disarmament Conference held recently in
Geneva ;

(b) il so, the views that were expressed
by India at the meet ; and

(c) whether it received any favourable
response from other nations and if so, the
names thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir.

(b) The two statements made by the
Indian representative at the last session are
placed on the Table of the House. [Placed
in Library. See No. LT—1437/69]

(¢) Disarmament questions are still
under negotiation. India’s views have been
generally well received.

Settlement of claims for export entitlements/
incentives

1417. SHRI S. K. TAPURIAH : Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whether all disputesfclaims/com-
plaints regarding export benefits entitle-
ments/incentives etc., arising on account of
the abolition of Export Promotion Scheme
on devaluation of rupee, on contracts en=
tered into prior to devaluation and against
which exports have been effected after
devaluation, bave been disposed of;

(b) if not, the number of such grievan-
ces pending and the reasons for the non=-
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disposal of the same even after three years
of devaluation; and

(c) when all grievances are likely to be
settled ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) to (c). Some transitional
problems arose as a resu't of the withdrawal
of the Export Promotion Scheme at the time
of devaluation and the action taken thereon
has been as follows :

1. Exports made prior to 6-6-1:66,
on which payments were also
received before 6-6-1966 :

Import entitlements and cash assis-
tance were allowed, as permissible
under the pre-devaluation scheme.

2. Exports made prior to 6-6-1966,
but payments received on or
after 6-6-1966 :

Import entitlements were allowed
as permissible under the pre-deva-
luation schemes, Cash assistance
was not allowed as it was consider-
ed that the 5737/ additional rupee
reccipt secured by the exporlers
was sufficient to compensate them
for any cash assistance available
earlier.

3. There are a few cases In which
though the exporters received the
payment after devaluation, they did
not get the benefit of the more
favourable rate of exchange.,

(i) either because they had entered
into hedged foreign exchange

contracts  with the banks
(buying foreign exchange in
advance).

(ii) or because the exporters recei-
ved payment at the earlier rate
of parity but the negotiating
bank had the benefit of the
postdevaluation rate of parity.

In these cases decisions
have been and are being taken
on merits,
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Repatriation of assets of Repatriater from
Burma

1418, SHRI SEZHIYAN : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state that the progress made to
repatriate the assets left by the repariates
from Burma in that country 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : The
matter is under consideration on a govern-
ment-to-government basis, It was discussed
during the Prime Minister’s recent visit to
Rapgoon, The Burmese Government have
promised to look into the matter sympathe-
tically and expeditiously.

Shifting of Mountaineering Units

1419, SHRI S. K. TAPURIAH ;i Will
the Minister of DEFENCE be pleased to
staie 1

(a) whether there is a plan to shift
some mountaineering units to Gurgaon
(Haryana) in the near future; and

(b) if so, when and expenditure invol-
ved 7

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) 1 (a) and (b). The
Ministry of Defence deal with Mountaineer-
ing Institutes at Darjeeling and Uttar Kashi.
There is no plan to shift either of them.

Trade agreement with Israel

1420. SHRI M. L. SONDHI :

SHRI SHRI CHAND GOYAL :

Will the Minister of FOREIGN TRADE
AND SUPPLY te pleased to staie :

(a) whether India and Israel have signed
any trade agreement;

(b) whether Government have taken any
steps for promoting trade between India and
Israel;

(c) the quantum of trade between the
two countries duriog the last three ycars;
and
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(d) whether the quantum fs likely to
increase and If so, in what respects ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) 1 (a) No, Sir.

(b) Private partles in India are
allowed to trade freely with Israel and no
restrictions are placed by Government in
this regard,

(c) The quantum of trade between the
two countries during the last 3 years is
given below :

(Rs. lakhs)
Year Imports Exports to
from Israel
Israel
1966-67 20 7
1967-68 7 11
1968-69 15

(d) It will depend on the efforts of par-
ties engaged in the trade with Israel.
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Regional Research Laboratory at Jorhat

1422, SHRI K. M. MADHUKAR :
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state ;

(a) whether the Regional Research
Laboratory at Jorhat has developed Com-
mercial processes for the extraction of
caffeine from tea waste and Coffee; and

(b) if so, whether Government propose
to set up a plant to produce caffeine from
tea-waste and Coffee by using the new pro-
cess developed by the Jorhat Laboratory 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Yes, Sir,

(b) No, Sir. The process developed by
the Regional Laboratory, Jorhat has, how-
cver, been released to two firms wiz. (i)
M/s. Assam Pharma, Gauhati and (ii) Shri
Sucha Singh Siliguri. Neither of the said

firms has started commercial = production
as yet.
Employment in Tea Industry
1423, SHRI MAHANT DIGVIJAI
NATH :
SHRI RAGHUVIR SINGH
SHASTRI :

SHRI N. R. LASKAR :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased (o staie

(a) whether it is a fact that there has
been a steep fall in the employment in the
tea industry in the country;

(b) if so, whether it is also a fact that
this fall is due to the rationalisation mea-
sures adopled by the tea plantation;

(¢) whether Government have appointed
a Commission to {ind out the causes of the
fall in employmeat; and
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(d) if so, the steps which Government
are considering for the employment of these
workers 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) There has been some dec-
line in the employment in the tea industry.

{b) The decline cannot be wholly attri-
buted to rationalisution measures. Rationa-
lisation measures, better organisation, read-
justment of work load for workers as well
as non-filling of vacancies which arise due
to death and retirement have played their
part.

(c) No, Sir, not recently. A single
member fact finding Committee to go into
all aspects of the question of employment
in Plantations was appointed by the Govern-
ment in the then Ministry of Labour and
Employment fn 1964 which submitted its
report in September, 1965.

(d) Since retrenchment is not one of the
reasons for the fall in employment in the tea
industry, the question does not arise,

Nes-tea

1424. SHRI MAHANT DIGVIJAI
NATH : Will the Minister of FOREIGN
TRADE AND SUPPLY be pleasad to state:

(a) whether it is a fact that Government
are considering the manufacture of Nes-tea
on the pattern of Nescafe in the coun'ry;

(b) if so, the name of place where the
factory for prepariog nes-tea will be set up ;

(c) the time by which the factory will
start production;

(d) the extent by which the local de-
mand is likely to be met;

(e) whether this nes-tea will also be ex-
ported; and

(f) if so, the names of countries to
which it will be exported ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
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SEWAK) : (a) No such proposal is under
the consideration of the Government, Two
firms, however, are already producing Ins-
tant tea.

(b) The two factories producing Instant
tea are situated at Jalahalli (Bangalore) and
Choladi (Nilgiris).

(c) Both the factorizs are in production.

(d) and (e). Entire production of Instant
tea is intended for export.

(f) Instant tea is being exported to
UK., U.S.A. and Switzerland.

Celebration of Indian Week in Hongkong

1425. SHRI NARAIN SWARUP
SHARMA :

SHRI P. M. SAYEED :

SHRI RAM SWARUP
VIDYARTHI ;

SHRI BAL RAJ MADHOK !

SHRI OM PRAKASH TYAGI:

SHRI J. SUNDER LAL :

SHRI MAHANT DIGVIJAI
NATH :

SHRI N. K. 5S0MANI :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state 3

(a) whether it is a fact that Government
organised an *India Week™ in Hongkong in
May, 1969 to promnote India’s foreign trade;

(b) whether it is also a fact that sug-
gestion have been made from time to time
to have a permanent Indian Emporium at
Hongkong; and

(c) if so, the reaction of Government
thereto in the light of the experience gained
through India Week ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) 1o (c). Yes, Sir,

Two proposals were received in 1966
which could not be persued due to difficult
foreign exchange position at that time. A
fresh proposal for the setiing up of an Em-
porium is at present under examination and
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final decision will be taken keeping in view
the experience gained in the India Week
Organised recently and the resources avail-
able.

Trade between China and Nepal

1426, SHRI P. M. SAYEED :
SHRI MANIBHAI J. PATEL :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether Government’s attention has
been drawn to a contract between Nepal
and China under whith Nepal will import
Chinese goods worth rupees two crores;

(b) if so, whether Government are aware
of such items to be imported by Nepal
under the above mentioned agreement;

(¢) whether Government are capable of
having trade in those items with other
countries;

(d) whether any efforts were made to
enier into trade with Nepal in these ftems;
and

(e) if so, the results thereof and if not,
the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Yes, Sir.

(b) It is learnt that Nepal can import
inter alia consumer goods, industrial raw
materials, tractors and capital goods, from
China under this agreement.

(€) to (¢). It is presumed that reference
is to the ability of India to supply similar
goods, India is capable of supplying simi-
lar goods and efforts are constantly made to
increase and diversify trade with Nepal.
Exports to Nepal in 1963-69 were Rs, 24.7
crores as compared to Rs. 19.17 crores in
1965-66.
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Political ASylum for Dalai Lama's Re-
presentative Expelled from Nepal

1431. SHRI K. M. KOUSHIK :
SHR1 RAM CHARAN t
SHRI D. AMAT ;



89 Written Answers

SHRI V. NARASIMHA RAO :

SHRI N. K. P. SALVE :

SHRI R, V. NAIK :

SHRI K. P. SINGH DEO :

SHR1 P. M. SAYEED :

SHRI MANIBHATI J. PATEL !

SHRI MAHANT DIGVUAI
NATH :

SHRI D. N. PTODIA :

SHRI R. K. AMIN :

SHRI JYOTIRMOY BASU :

SHRI D.R. PARMAR :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether the Nepalese Government
hawve deported the Dalai Lama's represen-
tative in Kathmandu recently ;

Government have

(b) if the whether
the Nepalese

established contact with
Government in this regard ;

() the reply, if any, received from the
Mepalese Government and Government's
reaction thereto; and ;

(d) whether the Dalai Lama’s represen-
tative will be given political asylum in
India 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH]} : (a)
Government have seen Press reports o the
effect that a Tibetan pational, Mr. S:rga
was asked to leave Mepal by the authorities
there. This matter is within the domestic
jurisdiction of MNepal.

(b) to (d). Do not arise.
Use of Fighter Planes hy Indian Air Force

SHRI K.M. KOUSHIK :

SHRI D. AMAT :

SHRI N. SHIVAFPPA :

SHRI ZULFIKAR ALI KHAN :
SHRI R.V. NAIK :

1432,

Will the Minister of DEFENCE be
pleased to state @

(a) whether the Indian Air Force has
already started the process of ending the
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multiplicity of several fighter planes now in
use by the Indian Air Force;

(b) if so, how it is proposed to be done;
and

(c) the details of blue prints, if any,
devised in this regard and also its financial
implications ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) Yes, Sir, The
process of ending the multiplicity of fighter
plancs has already started. Both the Yam-
pires and Toofanis have already gone out
of squarden Service,

(b) and (c). It is not desirable to give
any further details.

Manufactare of Atom Bomb

1433, SHRI SHRI CHAND GOYAL :
SHRI1 P. C. ADICHAN :
SHRI D. N. PATODIA :
SHRI ABDUL GHANI DAR :
SHRI YASHWANT  SINGH
KUSHWAH :

Will the PRIME MINISTER be pleased
to state :

(a) the estimated cost in preparing an
atom bomb with the most modern and upto-
date methods;

(b) whether it is a fact that the Indian
Scientists possess the necessary talent to
prepare the atom bomb ;

(c) whether it is also a fact that some
Indian  Scientists employed in foreign
countries have the necessary talent and
experience of manufacturing atom bomb;
and

(d) whether Government have any pro-
posal under contemplation to manufacture
atom bombs; if not, why not, and if so, by
what time it Is likely to achieve the object?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF
ATOMIC ENERGY AND MINISTER
OF PLANNING SHRIMATI IND RA
GANDHI) : (a) A Special Committec of
Experts appointed by the U.MN. Secretary
General has studied this aspect and a copy
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of their Report published in 1968 is avail-
able in the Lok Sabha Library,

(b) to (d). Indian scientists are well
served in the science and technology rela-
ting to production of atomic energy.

So far as Government’s nuclear policy
is concerned, the position has been made
clear on the floor of the House from time
to time.

Export of Paper

1434, SHRIR. K. AMIN :

SHRI MEETHA LAL MEENA:
SHRI R. R. SINGH DEO :
SHRI H. AJTMAL KHAN :

SHRI D. R. PARMAR :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased 1o state :

(a) the quantity of paper and value
thereof exported during the years 1966, 1967,
1968 and 1969;

(b) whether earning from paper exports
have been increasing during the last two
years ; and

(c) whether any special incentive or
encouragement is being given to the expor-
ters in the private sector so as to enable
them to earn a little more foreign exchange
for the country 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) (a) A statement is lald on the
Table of the House, [Placed in Library.
See No. LT-1438,69]

(b} Yes, Sir.

(c) Apart from duty drawback the
following assistance is given to the registered
exporters of paper ;—
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(a) Cash Assistance 1

Rate of Cash Assis-

tance
SI No, Item Normal Additional
(1) Cigarette Tissu 109,  Nil
paper,Cellophane
paper, Transfer
paper and paper
Board including
Straw Board and
Mill Board.
(2) Paper 10% *5%

NOTE : aThis

addditional assistance is
available to all registered exporters/
Merchant Exporters who satisly
the fullowing criteria :—

Export during 1959-70 exceeds the
export effected during 1967-68 by
at least 12197

(i

or

(ii) Export during 1969-70 exceeds
the export effected during 1968-69
by 5%.

(b) Import. Replenishment :

Sl. No.

ITEM RATE OF IMPORT
REPLENISHMENT

(1) Cigarette Tissu

@

(3

30%
paper, Transfer

Paper and other

Tissue Paper.

Cellophane,Linter
Pulp and other
special pulps,
Celluluse Film,

209,

Paper and paper
Board not else-
where  specified
including straw
board and mill
board,filler paper
and hand made
paper.
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Review Committee on State Trading
Corporation

1435, SHRI A. SREEDHARAN :
SHRI K. LAKKAPPA :
SHRI YASHPAL SINGH :
SHRI N.K. SOMANI :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to refer to  the
reply given to Unstarred Question No. 8188
on the 30th April, 1969 and state :

{a) whether it is a fact that Review
Committee on State Trading Corporation
has since submitted its final report to
Government ;

(b) if so, the main recommendations

thereof ; and
(¢) Government's reaction thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY SHRI (CHOWDHARY RAM
SEWAK). (a) No, Sir. The report is like-
ly to be submitted shortly.

(b) and (c). Do not arise.
Abdullah Committee’s Repori on Small
Scale Rubber Cultivators

1436. SHRI A. SREEDHARAN :
SHRI K. LAKKAPPA :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to refer to the
reply given to Unstarred Question No, 7307
on the 23rd April, 1969 and state ;

(a) whether the recommendations made
by the Abdullah Committee on Small Scale
Rubber Cultivators have since been consi-
dered by Government ;

(b) if so, the decision taken by Govern-
ment in this regard ; and

(c) ifnot, the time by which decision Is
likely to be taken in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK). (a) to (c). The recommendations
made by the Committee are still under exa-
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mination of the Government and a decision
will be taken as early as pos:ible.

Model Woollen Mills, Bombay

SHRI A. SREEDHARAN :
DR. SUSHILA NAYAR :
SHRI K. LAKKAPPA :

1437,

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to refer to the
reply given to Starred Question No, 1262
on the 23rd April, 1969 regarding Model
Woollen Mills, Bombay and state :

(a) whether Government have  since
completed their ination of the Central
Burcau of Investigation Report regarding
allocation of worsted yarn to the Mod:l
Woollen Mills, Bombay ; and

(b) il so, the decision taken in the

matter 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a). No, Sir.

(b) Does not arise,

Sholapur Spinning and Weaving Mills

MJS.ﬁ!R[ MADHU LIMAYE : Will
the Minister of FOREIGN TRADE AND
SUPPLY be plea:ed to state :

(a) whether the Sholapur Spinning and
Weaving Mills  is  required to pay 10
Government a sum of Rs. 46.50 lakhs and
interest of Rs. 9.58 lakhs as on the 3lst
March, 1968 ; and

(b) if so, the efforts which Government
have made to recover this amount and
interest thereon from the Directors who
were in-charge at the time the loan was
incurred ?

DEPUTY MINISTER IN THE
OF FOREIGN TRADE AND

THE
MINISTRY
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SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) and (b). During the year
1952-53 and 1953-54 the Central Government
lent to the Government of Maharashtra
Rs. 45.50 lakhs for being re-lent to the
Sholapur Spg. & Wvg. Mills Ltd., Sholapur.
The Company went into liquidation in 1964
and at the request of the State Govern-

ment, the Central Government decided
in 1965 that they need npot make
any payment of interest after 1962.

They also agreed not to insist on the re-
covery of the balance of interest outstand-
ing on 31-3-62 and decided that the State
Government would pay to the Government
of India what they would realise from the
liguidators of the Company. The realisa-
tion of the above amount would, thus,
depend on the recoveries that may be made
by the State Government from the disposal
of the assets of the mill Company by the
liquidator, who has not disposed of the
property so far.
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Indo—U.S. Trade

1440, SHRI HIMATSINGKA :

SHRI RAGHUVIR SINGH
SHASTRI ;
Will  the Minister of FOREIGN
TRADE AND SUPPLY be pleased to
state :

(a) whether the U.S. Sccretary of State,
Mr.William Rogers, during his visit to New
Delhi in My, 1959 discussed with Govern-
ment the various issues relating to Indo-
U.S. trade particularly in relation to the
curbs on import of cotton textiles from
India ;

(b) if so, the precise issues discussed
with him and the outcome thereof ; and

(c) the likely trade between India and
the U.S.A. during 1969-70 as a result of the
said talks 7

THE DEPUTY MINISTER [IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) 1 (a) No formal bilateral trade
discussion took place with the U.S. Dclega-
tion on the occasion of the visit of Secretary
of State, Mr. William Rogers in May 1969,
However, some general points relating to
trade were briefly mentioned during the
course of talks.

(b) and (c). Do not arise.

Demonstrations before Deputy High Commis-
sioner of Pakistan’s Office in Calcutta

1441, SHRI B. K. DASCHOW-
DHURY : Will the Minister of EXTER-
NAL AFFAIRS be pleased 10 state :

(a) whether Pakistan has protesied
against the continuing demonstrations in
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front of its Deputy High Commissioner's
Office in Calcutta ;

(b) whether the Pakistan Government
has alleged that a West Bengal Minister was
among the demonstrators ; and

(c) the reaction of Government in this
regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir.

(b) Yes, Sir.

(c) The allegations made by the Govern-
ment of Pakistan regarding interference in
the internal aflalis of Pakistan and failure of
the authorities concerned to prevent the
violation of the premises of the Pakistan
Dezputy High Commission in Caleutta, have
been refuted. It has been pointed out to
the Government of Pakistan that there was
no questlon of any interference in the
internal affairs of Pakistan and that autho-
rities concern=d took adequate measures to
protect the premises of the Pakistan Deputy
High Commission,

Iran's Support to Pakistan on Kashmir
Question

1442 SHRI B. K. DASCHWDHURY :
SHRI RAGHUVIR SINGH
© SHASTRI :
SHRI R. BARUA :
SHRI N. R, LASKAR :
SHRICHENGALRAYANAIDU :
SHRI SRADHAKAR SUPA-
KAR :

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether Government are aware that
Pakistan and Iran have supported the right
of self-determination of the people of
Kashmir in a joint communique issued in
Rawalpindi on the 16th May, 1969 at the
end of three-day official visit to Pakistan
by Iranian Prime Minister ; and

(b) if so, Government's reaction there-
to ?
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THE DEPUTY MINISTER IN MINIS-
TRY OF EXTERNAL AFFAIRS (SHRI
SURENDRA PAL SINGH). (a) Yes, Sir,

(b) The Government of India's position
on Kashmir is well known and the assertions
and declarations of the Government of
Pakistan and those who support her cannot
in any manner affect the position of Jammu
and Kashmir as an integral part of India.
The only issuc to be settled in Kashmir is
the situation arising out of the illegal occu-
pation by Pakistan of a part of the State,
This has bzen conveyed to the Goveanment
of Iran.

India’s participation in International Fairs

1443, SHRI V. NARASIMHA RAO :
SHRI P. C. ADICHAN :
SHRI S, P, RAMAMOORTHY :
SHRI H. AJMAL KHAN ;
SHRI R. R. SINGH DEO s
SHRI MEETHA LAL MEENA :
SHRI R. K. AMIN :
SHRI N. K. BOMANI :
SHEI B, SHANKARANAND,
SHRI S, A. AGADI :
SHRI B. K. DAS CHOW-

DHURY :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state ;

{a) whether the Indian Council of Trade
Fairs and Exhibitions is arranging India's
participation in six major International
Trade Fairs ;

(b) If so, the names of the countries
where these fairs will bz held along with
their dates ; and

(c) the amount prooosed to be spent
on participation in these fairs ?

THE DEPUTY NINISTER IN THE
MINISTERY OF FOREIGN TRADE
AND SUPPLY (SHRI CHOWDHARY
RAM SEWAK) : (a) Yes Sir.

(b) Zagreb (Yugoslavia) 1Ith to 2lst
September, 1969. Berlin (West Germany)
19th to 28th September, 1969. Sydney
(Australia) 16th to 25th October, 1969,
Frankfurt (West Germany) 22nd to 26th
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February, 1970. Leipzig (German Demo-
cratic Republic) 1st to 10th March, 1970
Tripoli (Libya) February-March, 1970 (Ac-
tual date to be fixed).

(c) Rs. 17 35 lakhs.

Exporis to Nigeria

1444, SHRI V. NARASIMHA RAO:
Will the Minister of FOREIGN TRADE
AND SUPPLY be p'eased to state :

(a) whether the Indian exporters have
been asked mnot to despatch goods to
Nigeria ;

(b) if so, the reasons therefor ; and

(c) the total exports to Nigeria so far
during the year 1969 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) No, Sir; they have how-
ever been advised not to despatch goods
which are subject to import licensing in
Nigeria unless they are sure that the neces-
sary import licence has been issued.

(b) Does not arise.

(c) Exports from India to Nigeria dur-
ing 1969 (January-April) amounted to Rs. 69
lakhs.

Export of Colton Textiles to US.A.

1445, SHRI V., NARASIMHA RAO :
SHR1I B. K. DAS CHOW-
DHURY 1

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether the Indian Cotton Mills
Federation has wurged the Uaited States
Government to relax the present restrictions
on the import of cotton textil:s from [ndia ;

(b) whether Government have taken up
this matter with the United States Govern-
ment ; and
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(¢) if so, the reaction of that Govern-
ment thereto ?

THE DEPUTY MINISTER IN MINIS-
TRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) So far as Government is
aware, the Indian Cotton Mills Federation
has not addressed the United State Govern-
ment in this matter,

(b) and (c). In the course of the recent
discussions between the representatives of
U. 5. Government and Government of India
the question of relaxation of 1triff restric-
tions on imports of cotton textiles from
India into U.S.A. was discussed. It was
stated on behalf of the U.S. Government
that they would consider the matter in cons-
onance with the U.S, trade policy.

Tarapur Atomic Power Plant

MSHR[ GEORGE FERNANDES:
SHRI RAGHUVIR SINGH
SHASTRI :

Will the PRIME MINISTER be pleased
to state &

(a) the total amount spent on the cons-
truction of the Tarapur Atomic Power Pro-
ject.

(b) whether the cost of power generated
by the Tarapur unit has been finally worked
out ; and

(c) if so, the details thercof ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDRA GANDHI) : (a)
The expenditure incurred on the setting up
of the Tarapur Atomic Power Project to the
end of March 1969 is Rs. 62.55 crores.

(b) and (c). It is proposed to sell power
produced at the Tarapur station at 5 61
paise per Kwh. during commercial operation.

Scrap Material in Defence Eastablishments
at Jabalpur

1447. SHRI ESWARA REDDY : Will
the Minister of DEFENCE be pleased to
statey

(a) whether it is a fact that Defence esta-
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blishments at Jabalpur have a lot of scrap
materials like zinc Dross, Copper borings,
etc. ;

(b} if so, how the scrap is disposed off ;

(c) whether this scrap will be offered
to small units around the areas : and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. M.
MISHRA) : (a) Yes, Sir, Scrap materials
like zinc Dross, Copper borings etc., are
normal arisings in the Defence Establish-
ments at Jabalpur,

(b) The Scrap materials are disposed
of either by public auction, or through
advertised Tenders after wide publicity.

(c) and (d). The wide publicity given
affords opportunity to all those interested in
the scrap to bid/submit their quotations,

Fishing Port in Orissa

1448, SHRIS. K. TAPURIAH : Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) the action taken by Governm:nt on
the recommsndation of the export team of
the Indian Institute of Foreign Trade regard-
ing a fishing port in Orissa and increase in
all marine products ; and

(b) whether the Central and the State
Governments propose to meet the expendi-
ture jointly ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) and (b}, The Gevernment
have not rceived the report from the expert
team so far.

Aircraft Spares

1449, SHRI S K. TAPURIAH : Will
the Minister of DEFEKCE be pleased to
state :

(a) whether ft is a fact that due to
incorrent assessment of the requirments of
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of aircraft spares, Government have to suf-
fer heavy losses ;

(b) whether the scrutiny at Air Head
Quaters has since been tightend ; and

(c) the other steps which Government
propose to take in this direction ?

THE MINISTER OF DEFENCE (SHRI
SWARN SINGH) : (a) to (c). Vari-
ous relevant factors are taken Into
account in miking assesments of the re-
quirems=nt of air-craft spares. Due to unfo-
rescable reasons. however, cases occur
where some assessments turn out to be
more than marginally incorrect. The quan-
tum of additional store in such cases is
very small when compared to the total
quantity of stores required to be provided.
Necessary advize/intructions are issued to
the provisioning officers in the light of
experience from tim2 to time.

Discussion with Soviet Prime Minister Re.
Br. Soviet arms supply to Pakistan

. SHRI R.K. SINHA :
SHRI GEORGE FERNANDES-
SHRI D N. PHTODIA :

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether the question of Soviet arms
supply to Pakistan was discussed with Mr.
Kosygin, U,8.8.R. Prime Minister, duriog
his visit to Dulhi in the first week of May,
1969; and

(b) ifso, whether any assurance has
been given by U.S.5.R. in this behalf 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
and (b). India’s point of view regarding
Soviet supply of arms to Pakistan was made
known to Chairman Kosygin again on this
occasion. Chairman Kosygin, infdrmed the
Prime Minister that arms were not given to
bz used against India.

Constraction of a Stadium at Faizabad

1451. SHRI R.K._SINHA : Will the
MINISTER OF DEFENCE be pleased to
state :

(a)  whether it is a fact that
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Government have allocated Rs. 1 lakh for the
construction of a stadium in Fajzabad and
have requested the Cantonment authorities
for the allotment of land for the same ;

(b) if so, whether Government have de-
cided to allot the land ; and

(e}

THE DEPUTY MINISTER IN THE
MINISTRY DEFENCE (SHRI M.R. KRI-
SIHNA) ; (a) to (c). The Defence
Ministry is not aware of any such alloca-
tion. However, in July 1967, the Commis-
sioner Faizabad Division informed the GOC-
in-C Central Command that the UP Coun-
cil of Sports has sanctioned a grand of Rs.
1'5 laks to Faizabad Region and they would
be able to claim half of the cost of Sports
Stadium from the Government of India if a
Regional Stadium in constructed, and had
requested for the grant of 6 to 8 acres of de-
fence land from Faizabad Cantonment, The
General Officer informed the Divisional
Commissioner that the defence land at Faiza-
bad was insufficient even for defence nceds
and the area desired could accordingly not
be spared.

if not, the reasons therefor ?

Requisit for army assistance for dropping of sup-
lies in drought-affected areas of Rajasthan

1452. SHRI D.N PATODIA : Will the
Minister of DEFENCE be pleased to state 3

(a) whether the State Government had
sought the assistance of the Army to make
supplies to the drought affected areas of
Rajasthan ;

(b) if so, the particulars of assistance
that were given ; and

(c) whether the facilities will continue
to be. given ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH): (a) to (c. The
State  Government had sought  the
assistance of the Army mainly to carry
water to the drought-affectcd areas.  The
Army provided fourty 3-ton lorrics, 20 of
them with water tanks, At the request of
the State Government, the assistance provi-
ded is being continued (il the 31st July,
1969,
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Visas to Pakistan for Indian Christians
1453. SHRI D.N. PATODIA :
SHRI M.L. SONDHI :

Will the Ministter of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Government's attention has
drawn to the letter to the Editor published in
the Hindustan Times of the 30th May, 1969
to the effect that Pakistan High Commission
in Delhi refused to issue visas to Pakistan on
the ground that the applicants were Chris-
tians

(b) whether visas are issued by any
foreign Government on the consideration
o! religion 3

(c) if not, whether Government have
Inquired into the matter as to why such an
unusual procedure is being followed by the
Government of Pakistan ; and

(d} if so, the result thercof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) ! (a)
Yes, Sir.

(b) Thisis not known to the Govern-
ment of India.

(c) and (d). The matter has been taken
up with the Government of Pakistan, whose
reaction is awaited.

Reorganisation of Commercial Wing of
Indian Embassies Abroad

1454, SHRI D.N. PATODIA :
SHRI BENI SHANKAR
SHARMA :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state ;

(a) whether pursuant to the Conference
of the Indian Envoys held in May, 1969,
Government have taken steps to strengthen
the Commercial Wing of the Indian Embas-
sies abroad with persons from the trade and
Industry to ecnsure that each Embassy con-
tributes substantially towards promoting tha
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country's trade and joint wventures in lorign
countries ; and

(b) if not, the mannmer in which the
embassies are expested to  achieve the
country’s need to sell more goods/tech-
nical know how in foreign countries with the
existing secretariat set-up ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) and (b). In the Conference
of the Heads of Missions of the West Asian
North Africa region, no specific decision
was taken either to strengthen the Commer-
cial Wings of our Embassies abroad, or to
induct into them persons from trade and
industry. Under different titles, our com-
mercial represzntations, coasisting of com-
mercial representatives and the necessary
complemeat of staff, have been in existence
in a numbzr of major cities of the world,
even since Indepzndence. The need for
strengthening these is kept under constant
review. Officers sclected to man these posts
are given training in commercial and econo-
mic matters form time to time, The principal
task of our Commercial representatives is to
assist the Government in promoting and
expanding our trade.

Re-Export of Indian Gooads to Pakistan

1455, SHRI A. SREEDHARAN :
SHRI YAMUNA  PRASAD
MANDAL :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether Government have received
reports that certain items of goods exported
by India 10 some foreign countrics have been
re-exporied to Pakistan by those countries ;

(b} if so, the details thereof ; and

(c) the steps taken by Gowvernment in
this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) to (c). Reports have becn
received about re-export of tea from one of
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the neighbouring countrics Pakistan. This
was taken up with the Government of th
country concerned but they denpied tha
there was any basis for this fear.

Scientific Advisers Attached to
Defeace Ministry

1456, SHRI P. C. ADICHAN : Will
the Minister of DEFENCE be pleased to
state 1

(a) whether it is a fact that the Scienti-
fic Adviser to the Chief of the Army staff
was a Biologist, the scieatiflic adviser to
the Chief of Air Staff has no background of
aeronautics and the scizntiflc adviser to the
Defence Ministry is basically a spectrosco-
pist ;

(b) whether it is also a fact that a
Junior Scientist who was basically Wood-
Chemist was being groomed to become the
Chief S:ientist ; and

(c) if so, the reasons for not adjusting
these scientists in the assignments suited to
their expertise and alternatively suitable
scientists placed in these jobs and the steps
being taken in this direction ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) Briefly the charter of
duties of Scientific Advisers to the Ser-
vice Chiefs and Commands is as follows 1=

(i) to assist in identification and for-
mulation of the scientific and tech-
nical problems of the services.

(ii) 1o maintain scientific and technical
liaison with R & D Organisation
and other appropriate bodies:

(iil) to study contemporary scieatific/
technical developments in military
science in more advanced countries
and to bring such matters as are
important to the notice of the Ser-
vices,

Prohlems encountered by Armed Forces
are referred to the Scientific Advisers who
in turn consult the Directorate concerned
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in R & D HQr for solutions. A person
trained in any branch of Science or techno-
logy and having a power of obsarvation
coupled with scientific bent of mind can
discharge the duties of a Scientific Adviser to
the Service Chiefs and the Army Comman-
ders satisfactorily. In view of this, appoint-
ment of a Biologist as Scientiflic Adviser to
the Chief of the Army Staff and a Physistist
as Scienmific Adviser to the Chiel of the
Air Staff was in order.

The Scientific Adviser to the Defence
Minister is basically a Physicist. His
specialised work on spectroscopy has been
internationally recognised. His professional
standing may be judged from the following
assignments held by him from time to time :

(i) Foundation Fellow of the Indian
Academy of Sciences.

Fellow of the National Institute of
Sciences, India.

(ii)

Fellow of the Indian Association
for the Cultivation of Science.

(iii)

Scientific Adviser to the Indian
High Commissionzr in U K 1948.
49,

(v} Vice-Chancellor, Osmania Univer-
sity, Hyderabad 1952-57.

Director, Indian Institute of Science,
Bangalore 1957-61.

(iv)

(vi)

(b) The basic requirem:nt of the in-
cumbent of the post of Chief Szientist is a
high academic distinction in any braach of
science and administrative experience in a
responsible capacity for at least five years.
This post was lying vacant for several years
for want of a suitable candidate. The
UPSC has receatly succeeded in selecling a
suitable officer. The scienlist who has
been selected has Physical Chemistry as  his
speciality with special training in the
physics and chemistry of- explsives and
detonation.

g (c) Docs not arise in view of the reply
given against (a) and (b) above.

Criticism of Indian Stand on West Asia

Problem

SHRI BHOGENDRA JHA :

1457,
SHRI J. MOHAMMED IMAM :
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SHRI D, AMAT :

SHRI N. SHIVAPPA :

SHRI P. K. DEO :

SHRI G.C. NAIK :

SHRI N. K. SOMANI :

SHRI BAL RAJ MADHOK ;

SARI OM PRAKASH TYAGI :

SHRI RAM SWARUP VIDYA-
RTHI :

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether Government’s attention has
been drawn to the recent statement of
Isracli  foreign  Minister, Mr. Abba
‘Eban, that peace prospects in West Asia
would have been better if India had adopted
a more balanced stand towards the States of
West Asia during the last two decades ;
and

(b) if so, Government's reaction there-
to ?

THE DEPUTY MINISTER IN THB
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes Sir. Government has seen a press re-
port 1o this effect,

(b) The policy of the Government of
India in West Asia is based on international
harmony as well as India's national inte-
rests. The stand taken has been balanced
and objective.

Take over of Jute Mills

1458. SHRI S. M. BANERIJEE :

SHRI J. M. BISWAS :

SHRI RAMAVTAR SHASTRI ¢
DR. RANEN SEN :

SHRI INDRAJIT GUPTA ;

Will the  Minister of
TRADE AND SUPPLY be
state :

FOREIGN
pleased to

(a) whether it is a fact that the Jute
Mills worker’s representatives demanded the
reopening and taking over of the ten Jute
Mills in West Bengal State by the Govern-
ment ; and

(b) if so, the action taken thercon ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) and (b). No memorandum
from jute workers' representatives demanding
re-opening and taking over of closed jute
mills in West Bengal has been received by
the Government, However, the workers
representatives submitted, from time to
time, representations for consideration of the
Industrial Committee on Jute urging that
Government should either force the manage-
mznt to re-opsn the closed mills or take
over and run them. There is no proposal
at present to take over any of the jute mills
in West Bengal.

Criteria for Selection of M .Ps. for U.N.
Delegations

1459. SHRI KARTIK ORAON : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

selection of
sent on

(a) the criteria for the
M:mbzrs of Parliament to be
delegation to the United Nutions ;

(b) the total number of Members of
Parliament so far sent in delegation to the
United Nations ?

(c) the total number of members of
Scheduled Castes sent as delegates to the
United Nations ; and

(d) the total number of members of
Scheduled Tribes sent as delegates to the
United Nations ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a).
Indian delegates to the U.N. G:neral
Assembly S:ssions represent the Governm:nt
of India. Consequ:ntly, the miin critérion
is that delegates should b: in agreement
with Government's policies. The addi-
tional criteria includ: the ability of the
delegites concerned 1o proj:ct Governm:nts
policizs prop:rly and to support them fully
in the U.N. ’

(b) 74.

(c) and (d). The required information
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is being collected and will be furnished in
due course.

Indo-Nepal Trade

1450. SHRI MAHANT DIGVIJAI
NATH :

SHRI RAMACHANDRA VEE-
RAPPA :

SHRI SITARAM KESRI :
SHRI D. AMAT :

SHRI J. K. CHOUDHURY :
SHRI G. C. NAIK.

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state »

(a) whether in a recent statement issued
by the Prime Minister of Nepal, he has
offered better trade arrangements between
India and Nepal :

(b) if so, the details thereof and the
reaction of Government thereto ?

(e) whether Nepal has also sought for
more trade facilities from Indla ; and

(d) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Government are not aware
of any such statement on the subject by the
Prime Minister of Nepal,

(b) Does not arise.

(c) and (d). The Government of Nzpal
have sought some additional facilities pri-
marily in regard to transit trade through
India. This and other matters will come
up for discussion shortly when the represen-
tives of the two Governments meet to
review trade arrangemsnts,

*Fall in Export of Cotton

1461. SHRI SITARAM KESRI : Will
the “Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whether it is a fact that the quality
of cotton exported by India to other
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countries is fast deteriorating resulting in
shortfall in the export targets ;
looked

(b) whether Government have

into the matter ; and

(c) if so, the steps which Government
have taken in this regard ?

THE DEPUTY MINISTER IN THE
MINI§TRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) No, Sir.

(b) and (c). Do not arise.

Changes in Cotton Export Policy

1462, SHRI SITARAM KESRI : Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whether it isa fact that Government
are contemplating to effect certain changes in
the cotton export policy for the next year ;

(b) if so, the details thereof ; and

(c) when the decision is likely to be
anoounced 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) No, Sir.

(b) and (c). Do not arise.

Export of Bananas to USSR

1453, SHRI  SITARAM KESRI ;
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether it is a fact that the export
of bananas to U.S8.S.R. has becn largely
affected due to the closure of Sucz Cunal ;

(b) if so, whether any talks in this be-
half have been initiated with the Govern-
ment of U.A.R. ; and

(c) if so, the reaction of the Govern-
ment of U.A,R. thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
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SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a). Yes, Sir.

(b) No, Sir.
(e) Does not arise.

Plan Requirement of Delhi

1464. SHRI M. L. SONDHI : Will the
PRIME MINISTER be pleased to state :

(a) the sector-wise reduction made in
the Plan requirements of the Delhi Adminis-
tration by the Planning Commission ; and

(b) whether Central assistance will be
increased keeping in view the urgent need
for Delhi’s urban development ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
ING (SHRIMATI INDIRA GANDHI) :
(a). A statement is placed on the Table of
the House.

(b) This will depend upon resources
position from time to time,
Statement
FOURTH FIVE YEAR PLAN—DELHI)
(Rs. in lakhs)
Proposed Approved
by Delhi by Plann-
Admn, ing Com-
mission
B 2 3
I. Agricultural
Programmes. 426.34 276.49
1I. Cuoperation
& Commu=
nity Deve-
lopment 32,81 78.00
1II. Trrigation &
Power 9578.16 481900
IV. Industry &
Mining 577.00 474.50
Y. Transport &
Communica-
tions 4536.09 2078.00.
VI. Social Ser-
vices 23398.59 7783.63
VII. Miscellaneous  229.14 35.03
Grand Total 38778.13 15564.65




113 Written Answers

International Supervisory Body in Vietnam

1465, SHRI M. L. SONDHI : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether it is a fact that both the
Nixon Plan and the N.L F. plans include the
setting up of an international supervisory
body in Vietnam ; and

(b} whether India has advanced any con-
structive proposals io both sides which can
have the way for a political settlement ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir.

(b) The two proposals are a steps for-
ward and could themselves form the basis of
negotiations for a peaceful settlement, We
are in touch with both sides through diplo-
matic channels.

Indian Assistance to Zambia

1466. SHRI M.L. SONDHI : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether Government are awarc that
Zambia is especially vulnerable to an attack
by the armed forces of Rhodesia ; and

(b) il so, the steps taken to offer material
and moral help to Zambia against lan
Smith's illegal regime 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
and (b). The question of the ilicgal of the
regime in Southern Rhodesia b:fore the
United Mations which has expressed its decp
concern at the thrcat consituted by the
threat constituled by the military build-up in
Southern Rhodesia to the sovercignty and
territorial integrity of independent Afican
States in the area, Any act of aggression by
the illegal Smith Regime apainst Zambia,
which is a member of the Unied Nations,
is bound to atiract the attention of the world
body and would be dealt with in accordance
with the UN charter.

Indo-Mepal Co-operation on Hydel Projects
1467. SHRI M.L. SONDHI will
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the Minister of EXTERNAL AFFAIRS b¢
pleased to state :

(a) whether Government have had dis-
cussions with the Government of Nepal on
the possibility of mutual cooperation in sette
ing up hydel projscts in Nepal :

(b) whether these projects will help the
economies of Nepal and India ; and

(c) whether Government propose to give
priority to these projects ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
to (c). Yes, Sir. The Government of
India and Nepal have had under considera-
tion the setting up of joint hydel projects in
Nepal.

The Government of India are in the .
midst of setting up sizeable hydel projects on
the Kosi and Gandak and are prepared to
examine cooperation in other feasible hydel
projects, All these joint projects will un=
doubtedly help the development of the
economies of Nepal and India.

Garden Reach Workshop Ltd.

1468. SHRI PREM CHAND VERMA :
Will the Minister DEFENCE be pleased to
state :

(a) whether the purpose with which
Garden Reach Workshop Ltd. was set up
and the targets set for that have been ac-
hieved ;

(b) whether the standard of production
is comparable to international specifications
and whether its cost of proJuction is more
or less epual to foreign concerns ;

(c) the new items which are being
manufactured since 1965 and which were
earlier imported ; what are the production
figures during the last year for each item :

(d) whether any changes have been
made in the top exccutive positions of the
Company during the last year and if so,
what ;

(e) the names of Chairman, Managing
Director and Secretary at present and since
when they are holding these positions ; and
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(f) the comparative fugures of profit
and loss, sales, targets and stocks, etc. dur-
ing 1968-69 as compared to earlier three
years 7

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N,
MISHRA) : (a) Yes, Sir. Garden Reach
Workshops Ltd. has been in existence since
1890, It was set up as a repair yard by a
group of Briish Shipping Companies and
incorporated as a Limited Company in
1934, The Company was purchased by the
Government as a running concern in April
1960, The Company as shown a steady
increase in production.

(b) The quality of production is com-
parable to international standards. Prices
for fabrication compare favourably to
foreign prices but in other items of work,
costs are higher.

(¢) Since 1965, the manufacture of road
rollers and air compressors was established,
A part of the country's requirement of such
equipment was being met by imports.
During 1968-69, the quantity and value of
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the above equipment delivered are as
follows :—

Description Quantity Value
(In lakhs of Rs.)
Road Rollers 30 15.00
Air Compressors 25 9.63
The manufacture of large capacity

Marine Diesel Engines is expected to com-
mence in early 1970.

Manufacture of recovery equipment for
the Army has been recently established.

(d) During the last year, there have
been no changes in the top executive posi-
tions, viz., the Chairman and the Managing
Director,

(e) Shri B. B Ghosh has b:en Chair-
man since 24.9.1963 ; Shri S Soundararajan
has be=n the Managing Director since
30.12.1964 and Shri S. Raja Rao is Secretary
of the Company from 31.3.1963.

(F) The comparative figures of profit,
sales, production, etc., during 1968-69 as
compared to those during the earlier three
years, are given below : —

(In lakhs of Rs.)

1965-66 1966.67 1967-68 1968-69
Target of
production 480.79 455.40 77:.00 762.00
Value of production. 365.44 481.74 628.56 675.69
Sales (including N
sales of scraps) 319.89 369.79 656.25 628.45
Profit before tax 3533 42,34 64.58 56.44
Profit after tax 19.33 19.34 26,08 31,74
Clasing stock 11227 187.69 21571 182,57
Closing Works In
progress. 201.56 313,57 285.82 333,05
Dividend 6.00 8.40 10,50 17.50

(6%) (7%) (17) (7%)

proposed,
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Export Policy

1469, SHRI PREM CHAND VERMA:
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state,

(a) whether Government are are aware
that there arc several flaws in the export
policy, as a result of which some parties
indulge in malpractices of foreign exchange ;

(b) whether Government are also
aware that many items included for import
under the export policy are produced in the
country to a large extent ;

(c) whether Government permit the
import of ivory card, art card and art paper
against export of fish, ready-made garments
and artificial jewellery ; and

(d) if so, the reasons for which import
licences were given to these parties for such
items and whether Government propose.to
enquire into the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK). (a) No, Sir,

{b) Materials not produced in adequate
quantity or in proper qualily are allowed
to be imported for cxport production.

(c) Cartons and vegetable parchment
paper are allowed against export of fish and
fish products except dried fish. Ivory board,
art board and art paper are allowed against
exports of readymade garments. No ilems
of paper and board are allowed to be
imporied against exports of artificial
jewellery.

(d) It is considered necessary to allow
these packing materials in the interest of
better packing of export products to meet
international requirements, The quesiion
of Government enquiring into this matter,
does not therefore arise.

Rehabilitation of Retir:d Employees

SHRI PREM CHAND VERMA;
SHRI M. S, OBCROI 3

1470.

Will the Minister of DEFENCE be

pleased to state :

(a) whether there are any schemes by
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which those employees of the Defence
Departments who retired before they attained
the age of 55 years can be suitably
rehabilitated ;

(b) if so, the various schemes and the
kind of personnel they cover ;

(c) the machinery constituted by the
Defence Ministry to help to remove the
difficulties and grimvances of the retired
personnel ; and

(d) whether Government have recently
drawn up a scheme under which it would
secure jobs for the retired defence personnel
and when the scheme is going to be imple-
mented 7

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH). (a) and (b). A
staternent is enclosed indicating wvarious
measures adopted by Government to help
find employment for Szrvice personnel who
retire before the normal age of superan-
nuation on the civil side.

(€) The Directorate General, Resettle-
ment has been set up as an Inter-Service
Organisation and made responsible for all
matters connecied with the rehabilitation/
resettlement of ex-servicemen. Apart from
the H. O:ganisation, there are four posts of
Liaison Officers (one at each Command,
Woestern, Central, Eastern and Southern)
under the Director General, Resettlement
for coordinating the efforts of the Siale
Governments for various rehabilitation
measures. Besides, the Indian Soldiers®
Siilors' and Airmen's Board at the Centre
and State Soldiers’, Sailors’ and Airmen's
Board and District Soldiers’. Sailors and
Airmen's Boards have been :et up at the
State and District levels to rendzr help to
retired personnel and look after thelr welfare
and rehabilitation. -

(d) There are at present no other
schemes except those mentioned abowve for
the rehabilitation of retired Defence Services
personncl,

Statement
A brief outline of the schemes/measures
which have been undertaken for the rehabi-
litation of ex-servicemen is given below :—
(1) Released Other Ranks who are in
terested in reemploymeat have their
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2

(3

*)

names registered in the Employment
Exchanges, Ex-servicemen are in-
cluded in prioity III category by
Employment Exchanges in the
matter of submission of names
against Central Government vacan-
cies, (Priority I consists of emplo-
yees retrenched as a result of the
recommendations of the Economy
Unit and Priority II consists of
permanent disabled ex-servicemen
from NWFP, Sind and Biluchistan),
S ate/District Sldiers, Sailors &
Airmen's Boards have been specially
geared up to hold monthly and
quarterly meetings with the Em-
ployment Exchange Officers to help
ex-servicemen find suitable . re-
employment. The S:rvices trades
of ex-servicemen have been equated
to corresponding civil trades to
facilitate the selection of suitable
ex-servicemen for the right jobs by
Employment Exchanges.

Ex-servicemen are given preference
for jobs in D:fence installations,
para-military organisations Watch
and Ward of Railways etc,, where
their past training and experience
could be useful.

Orders were issued in July 1966 for
reservation of 20% of the permanent
vacancies in Class IV posts and
10% of the permanent vacancies in
Class 11l posts under the Central
Government for ex-servicemen for
a period of two years in the first
instance. These orders have since
been extended upto 30th June 1971
and temporary vacancies which are
likely to b2 made permanent or to
continue on a long term basis have
also now been included in the re-
servation scheme. Stale Governs
ments and Public Sector Undertak-
ings under the Central Government
have also been asked to make re-
servations on the lines of the re-
servations made in the Ceatral
Government posts and some State
Governments have made reservations
in various State Cadres.

Relaxation of age and relaxation
of minimum educational qualifica-
tions has been given to ex-services
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men far recruitment to certain posts,

Vocational training and stipends
have be:n arranged for ex-service-
men. A general scheme for giving
pre-release training to ex-service-
men in felected trades is also being
worked out in consultation with the
Director General Employment and
Training, Miniitry of Labour, Em-
ploym:nt and Rehabilitation.

Many of the State Governments
acoord some priority to disabled
ex-servicemen or the dependants of
those killed in action in the matter
of assignment of lands which are
at their disposal.,

In the Union Territories, with the
help of the Ministries of Labour,
Employment and Rehablitation and
Home Affairs Schemes for settling
ex-servicemen in new areas in
NEFA Great Nicobar Islands and
Tripura have been finalised and
are in the process of implementa-
tion.

A certain percentage of imported
tractors has been reserved for allot-
ment to serving and ex-service
personnel. Ex-servicemen  are
entitled to purchase surplus vehicles
of the Defence Ministry before they
are notified to the Dte General of
Supplies & Disposal for auction.
The Ministry of Industrial Develop-
ment have reserved quota of com-
mercial vehicles (Ambassador Cars,
3-Wheeler scooters and Tempos)
for priority allotment to ex-service-
men and their co-operative societies.

Loans are given to ex-servicemen
cither individually or through their
co-operative societies from Special
Fund for Reconstruction and Re-
habilitation of ex-servicemen at
the Central and  State/Union Terri-
tory levels, for starling business
ventures,

)
Regular Commissioned Officers
seeking re-employment assistance
after relirement can register them-
sclves with the Defence Services
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Liaison Officer in the Directorate
General of Resettlement.  The
Director  General, Resettlement
(Defence Service Liaison Organisa-
tion) maintains their screened dos-
siers and depending upon their
qualifications  and  experience,
sponsors their names for suitable
jobs in the paramilitary organisa-
tion, Central/State  Government
Departments and Public and Private
Sector Uudertakings. The number
of officers who get re-employment,
depends upon awvailability of jobs
in the aforesaids avenues of employ-
ment, The Director General, Re-
settlement also arranges short re-
orientation courses for a limited
number of retiring or retired offi-
cers to facilitate (heir absorption
in civil jobs,

Bharat Electronics Ltd.

1471, SHRIPREM CHAND VERMA :

DR. SUSHILA NAYAR 1

Will the Minister of DEFENCE be
pleased to state :

(a) whether the purpose with which the
Bharat Electronics Lid. was set up and the
targets set for that have been achieved or
not;

(b) whether the standard of production
is comparable to international specifications
and whether its cost of production is more
or less equal to forcign concerns;

(c) the new items which are being manu-
factured since 1965 and which were earller
imported, and the production figures during
the last year for each ftem;

(d) whether any changes were made in
the top executive positions of the Company
during the last year and if so, what ? Give
names of the Chairman, Managing Direcror
and Secretary at present and since when they
are holding these positions; and

(e) the comparative figures of profit and
loss, sales targets and stocks etc. during the
year 1968-6% as compared 1o earlier three
years 7
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THE MINISTER OF STATE IN THE
MINISTRY DEFENCE (SHRI L. N.
MISHRA) : (a) Yes, Sir. The project as
originally formulated had envisaged a pro-
duction of the value of Rs. 4.25 crores per
annum for the Factory from 1959.60 onwards.
This was achicved in the ycar 1963-64 when
the Factory's production touched Rs. 6.21
crores. Production in 1968-69 was Rs. 20.73
crores.

(b) The quality of products manufactur-
ed by BEL is comparable 1o those produced
abroad. As regards the cost, in the case of
the equipments, the prices of B. E. L. are
generally lower then the c. i, f. value of
similar equipments produced abroad. In the
case of the components, however, due to
limited production in B.E.L. as compared to
production on a much larger scale and with
automatic machines in foreign countries,
B.E.L's prices in some cases are higher than
those of the items manufactured abroad.

(¢) Since 1965, B.E.L. have been manu-
facturing nime new types of equipment
and three new types of components. It
will not ke in the public interest to disclose
the pmames of the equipments. However,
the new components taken up by B. E. L.
since 1965 are (i) Transmitting Tubes, (ii)
Silicon Semi-conductors, and (iii) Cathode
Ray Tubes. The value of production of the
new equipments and components during 1968-
69 was as under :—

Equipments Rs. 629.33 lakhs

Components Rs. 50.32 lakhs

As some of the equipments introduced
in B.E L. since 1955 were to replace the old
equipments which had become obsolete and
some of the equipments were developed by
B.E.L. themselves, it cannot be stated defini-
tely that they were being imported previously.
Howcver, but for B, E. L. taking up the
production of these ilems, some of them
might have had to be imported. In the
case of the components, but for B.E.L. tak-
ing up the new types for production at least
two of these viz. Transmitting Tubes and
Cathode Ray Tubes, would have had to be
imported.

(d) Except for the appointment of Shri
C. R. Subramanian, Deputy General Mana-
ger (Components), as General Manager of
the Factory with effect from 26-7-1968, there
have been no changes in the top exccutive
positions of the Company. Dectails regard-
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ing the Chairman, the Managing Director
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and the Secretary are given below :—

From
Chairman : Shri M. Govinda Reddy 1-7-1969
Managing Lt Genl A. C. Iyappa (Retd)
Director : . 1-8-1967
Secretary 1 Shri N. P. Manjunatha 12-8-1968

(¢) The requisite information is given below :

(Rs, in lakhs)

Year Pr. duction Sales Profit Closing stock

1965-66 926.74 914,38 144,10 274.49
1966-67 1194.03 1371.63 256.43 233.44
1967-68 1583 =7 1955.28 381.03 294 81
. 1968-69 2072.86 2700.05 434.24 356.87

Export of Cotton is not consumed by the indigenous industry

and there is surplus available for export.

1472. S. R. DAMANI Will the Exportable varieties are such that they can-

Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) the quantity of each variety of cotton
and the value thereof exported yearly during
the last three years;

(b) whether these varieties were suitable
for consumption by the textile mills in India
and if so, the reasons for their export;

(c) the datails of imports of cotton dur-
ing the above period; and

(d) the advantages gained by exports
vis-a-vis imports ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) to (d). Statements showing
exports and imports of cotton during the last
three financial years are laid on the Table
of the House, [Placed in Library. See
No. LT—1439/6%]. Import of cotton is
aliowed to fill the gap b:tween the availabi-
lity of and requirements for cotton in the
country. The imported cotion is mostly
long staple.  As regards the three varieties
of cotton allowed for exports, only one of
them is spinable for the manufacture of yarn
of course counts. This variety is allowed
to be exported because ils entire production

not be substitute for imported contton,

Export of Coaches o Sudan and other
Countries

1473, SHRI S. R. DAMANI: Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whether it is a fact that Mfs.
Mckanzies Lid. have recently secured an
order for the supply of coaching underframes
for the Sudan Railways:

(b) if so, the quantity and value of the
order; and

(c) the datails of all pending orders for
supply of railway wagons to different coun-
tries and the parties who are building them
in India 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) An export contract for 40
uaderframes has been negotiated by the STC;
M /s. Mckenzies Ltd. are the associate manu-
facturers of the Corporation,

(b) It would not be in the business in-
terests of the STC to disclose the price.

(¢) According to information available,
a statement is attached.
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Statement
Details of Railway Coaches and Wagons Orders Secured
S. No. Countries Tiems Exporters
1. Burma 14 Bogies and Petrol Wagons STC (M/s. Braithwaite
& Co.)
2. Ceylon 40 Bogies and Petrol Wagons -do-
East Africa 45 Cattle Wagons 88 Bogies M /s. Hindustan General
Industries, New Delhi
4. Poland 500 Covered Wagons M/s. STC (M/s. Jessop
and Co., Calcutia)
5. Taiwan 120 Covered Wagons M/s. Braithwaite  and
Co., Calcutta
6. Thailand 45 Bogies STC (M/s. Int. Coach
Factory)
7. Hungary 1000 Wagons M/s. TEXMACO
8. Sudan 120 Wagons 40 Under Frames M/s. K. T. Steel STC

9. Taiwan 100 Bogies

(Mckenzic)

STC  (Int.
Factory)

Coach

AETET SINOT &7 FeHEA

1474, Y wat 18 g -
= FEWITR Qe

¥ aifas-w@ HN gg F@E Ay
F1 ® f :
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I IeHIAT FT AN T ;

(w) @ goq wfewma s am f5
faual o qra=ta 1 ar W@ g ; #<

(7) @& A7 & fagg § s at &
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SaeqTat §1 IewaA fFar &
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agedE [—ofFmma & g ar &9
2T & A1 91t ¥ @raw AT w1
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TH F F
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F 419 @rael §1 YO AT J9T G-
W & fau & afenfsg  ara-ofeeam
fFmm £ eqmoan s w1 g faar @
T graeg ¥ miffeara & wezafa & am
T HA FT A B9 g | wfFEA F
wezafa 1 AR & 71§ IwEAEF IO
i arar & | arwEeT goor ¥ gl
FT ARG FAF TAT GART F g A
St g FE A% & 3ad f5E qv A
0 & fog orfseqm agaa 7€l gan ¢

Text of letter from Prime Minister
of India to the President of Pakistan

New Delhi,
June 22, 1969,

Ezxcellency,

1 have becn thinking of writing to you
for some time. Apart from the bricf mecting
with_Air Marshal Noor Khan in New Delhi
last May, there has been no opportunity to
meet members of your Government to
discuss our relations. I am writing Lo share
some of our thoughts to you.

Whatever the difficulties between our
two countries, their destinies are inextrica-
bly intertwined. Our two Governments
together share the heavy responsibility of
ensuring the weifare and prosperity of our
seven hundred million people.

Today there is almost a total lack of
contact between the peoples of the two
countries. Commercial, economic and cul-
tural relations are completely cut off. 1am
sure you will agree that there is not a

satisfactory situation between two neigh-
bouring States which have so much in
commuon.

1 feel that it would help to remove
misunderstanding and miscorceptions if we
were to ease the regulations for travel bet-
ween the two countries, cncourage greater
cultural contact in the ficld of letters, art,
mugic, science and sport.

Commerce is an imporiant factor in
bringing the two countries logether.
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Another point is that shipping companies
and Airlines, which are necither Indian nor
Pakistani, are carning foreign exchange from
the people travelling between the Iwo count-
ries.

We fecl that these and other aspects of
normalization and improvement of relations
should be more comprehenseively examined.
If you agree, we could set up a joint Indo-
Pakistan body for this purpose at any level
acceptable to you. I have already suggested
a no-war-pact between Pakistan and India.
This would go a long way in removing
distrust and suspicion between our two
peoples. T hope that these proposals will
receive your earnest consideration,

Shri Kewal Singh, Secretary in  Ministry
of External Affairs, is visiting Islamabad and
1 am asking him to deliver this letter to
you. He will of course, be ready to ex-
change views on metters of mutual interest.

With the assurances of highest considera-
tion,
(Indira Gandhl)

His Excellency General Yahya Khan,
President of Pakistan.

qat da 3nt § w & frafa &
foq witam qofe

1475. off et T : Fq7 dIfAE
wqrT Aqn qfq At Ag q@E & Far
w37 fF

(%) 37 e oorel & AT @
forgin ot sgmarx fanw & weaw &
TH OF a4 H ' 91 g g1 A9y
gl # mi= 1 faata fear g ;

(/) waaw sfwgT wdz o0 nq oF
¢ ¥ 3 AWl 1 fFar-fead ws &1
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() #7ar za Ffawa oFed # qnw
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T § Ty Fon v afy 4, ar
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Expenditure on defence supplies Establishment

1477, SHRI LOBO PRABHU : Will
the Minister of DEFENCE be pleased to
state :

(a) the reasons why expenditure on
Defence Supplies establishments of the Army
Navy and Air Force has more than doubled
this year ; and

(b) the return from the expenditure of
crores of rupees on military farms 7
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THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH : (a) There has been no
such increase in the expenditure on staff
deploved on provisioning in the Army, Navy
and Air Force. Apparently, the Honourable
Member has in mind the establishment ex-
penditure of the Defence Supplies Depart-
ment. It is correct that the establishment
expenditure of the Defence Supplies Depart-
ment has been budgeted during 1959-70 as
Rs. 4.24 lakhs as against Rs. 2.03 lakhs
during 1968 69. This is due to the posting
of additlonal staff to cope with the increase
in the work of the Department.

(b) The Primary object of running the
Military Farms is to supply wholesome
milk and milk products to troops. Apart
from achieving this objective, the military
Farms whose accounts are maintained on
commercial lines have shown a profit since
1966-67. The net profits during 1956-67 and
1967-68 were Rs. 66.38 lakhs and Rs. 72.36
lakhs respectively. The accounts of 1968-69
are still to be audited.

Charges for Army and Navy in UK.

1478. SHRI LOBO PRABHU : Will
the Minister of DEFENCE be pleased to
state ;

(a) nature of charges in UK. for the
Army nnd Navy on which more than 15
crores of rupees are spent ; and

(b) whether these cannot be curtailed ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) For the year
1969-70, the charges in UK, except for a
small amount of about Rs. 30 lakhs, cover
expendlture on stores procured from com-
merical firms in Europs through the Direc-
tor General, India Supply Misson, London,
and from the UK Governmznt through
Defence S:rvice Advisers to the High
Commissioner of India, London.

(b) The expendlture on stores is incurred
on meeting the cost of imports of essential
equipment and maintenance stores for the
Army and the Navy which are agreed to
only on a careful scrutiny. The expenditure
of Rs. 30 lakhs is on the pay and allowances
of Military and the Maval Advisers and
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their staff and of personnel deputed to UK
for training etc.

Accumulation of Stores

1479. 'SHRI LOBO PRABHU : Will

the Minister of DEFENCE be pleased to
state :

(a) whether there are orders for punish-
ing those who allow excessive accumulations
of defence stores ; and

(b) if so, what are they and the instan-
ces where these have been enforced ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) and (b). The
orders applicable to those who default by
allowing excessive accumulations of defence
stores in contravention of the existing orders
are the same as are applicable to those who
commit any other default. The Service
officers who commit a default are liable to
be dealt with under the provisions of the
Army Act, Air Force Act and Navy Act or
the Pension Regulations for the Army,
Pension Regulations for the Air Force, and
Navy (pension) Regulations, while the civi-
lians are dealt with under the Civilians in
the Defence Services (Classification, Control
and Appeal ) Rules or the Civil Services
Regulations. Some of the instances where
such action has been taken are mentioned in
para 37 of the Defence Audit Report, 1966
and para 11 (b) of the Defence Report, 1967,

Completion of Works in Time

1480, SHRI LOBO PRABHU : Will
the Minister of DEFEMCE be pleased to
slate :

(a) whether there are orders to enforce
that works are completed in the stipulated
time; and

(b) if not, the procedure which is fol-
lowed to have officers responsible punished
for delays ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) and (b). The
Military Engineering Service works are lar-
gely carried out through the agency of con-



133 Written Answers

tractors and the time for completion of the
work is indicated in the contract. In cases
of delay or default on the part of the con-
tractor, either the contract can be cancelled
and the work carried out at the contractor’s
risk and cost or compensation for delay can
be recovered from the contractor In accord-
ance with the terms of the contract. In
cases of delay aitributable to an officer,
depending on the gravity of the case, a
suitable note thereof can be made in his
annual report, which has a bearing on his
prospects. In extreme cases appropriate
proceedings can be drawn up against the
officer.
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Indo-Ceylon Joint Ventures for Tea Exports

SHRI 8. S. KOTHARI :

SHRIMATI JYOTSNA
CHANDA :

SHRI N. K. SOMANI :

SHRI HEM RAJ :

1482,

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether it is a fact that Government
have been evolving machinery for co-opera-
tion with Ceylon in the matter of tea
exports;

(b) if so, the nature of such collabora-
tion; and

(c) the manner in which such collabora-
tion is likely to assist in promoting Indian
tea exports, particularly as C:ylon itself is a
compeltitor of India in this fizld 7

THE DEPUTY MINISTER IN THE
MINISTRY OF ROREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) to (¢). Following discussions
between India and C:ylon in May and June
1968 working groups wire formed in India
and Ceylon to definz precisely the objects,
functions, scope of operations and the
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financial and administrative structure for a
Jjoint Consortium for the marketing of blend-
ed and packaged tea in selected markets.
The two working groups are due to meet in
a few weeks for further discussions, It is
envisaged that the Consortium will operate
in such a manner that both India and
Ceylon will benefit from joint marketing.

Guns for Vijayanta Tanks

1483, SHRI S. S. KOTHARI : Will
the Minister of DEFENCE be pleased to
state

(a) whether il is a fact that the pro-
duction of guns for Vijayanta tanks is
lagging behind the manufacture of tanks
themselves, and this is holding back delivery
of a number of finished tanks;

(b) if so, the steps being taken by Go-
vernment to accelerate the production of
guns for such tanks; and

(c) how the performance of the guns
manufactured here compared to the guns of
foreign built tanks in the same range ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRIL.N.
MISHRA) : (a) and (b}, The preduction of
tanks requires the colloboration of several
factories—-the hulls, wrrcis and the final
assembly is done in one place, the Ordnance
comes from another factory, the mounting
and recoil system are produced in yet ano-
ther factory and several other componenis
come from various other places. The work
was commenced with whatcver resources
could be collected for this purpose indi-
genously and there was some dependence
on imports but each participating unit has a
proper plan of development which when
completed will ensure fullest necessary co-
ordination and proper balancing in pum-
bers, In the maiter of guns this position is
likely 1o be reached next year. Till then
some guns are imported to supplement the
maximum possible indigenous production,
There is no holding back of deliveries of
tanks and the schedule target is being
maintained,

(c¢) The performance of Indian tanks
guns is as good if not beiter than the guns
of forcign built tanks in the same range,
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Facility to Foreign Students to Study
Medicine in India

1434, SHRIMATI ILA PAL-
CHOUDHURI :
SHRI K. M. MADHUKAR 1
_SHRI D. N. PATODIA :
Will the Minister of EXTERNAL

AFFAIRS be pleased to state 1

(a) whether Government have received
requests from West Asian and North Afri-
can countries for expanded facilities in India
for advanced study of medicine and engineer-
ing by their nationals;

(b) if so, the names of countries and
details of the expanded facilities sought by
them; and

(c) the reaction of Government thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERMNAL AFFAIRS
(SHRI SURENDRA PAL SINCH): (a)
Yes, Sir.

(b) Iran and Afghanistan have asked us
for more seats for their students in our medi-
cal and engineering institutions but the exact
numbers have not been specified.

(c) We have expressed our willingness
to meet the requirements of the two coun-
tries as far as possible within our limitation.

FITT § ar § =« ot Afq

1485, it swTa & gt o
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Space Exploration Programme

1486. SHRI K. P. SINGH DEO : Will
the PRIME MINISTER be pleased 10
state :

(a) the amount of 9 per cent of G.N.P.
spent on space exploration in the last three
P.ans ;

ib) whether any programme for space
research communication satelites, radio
astronomy will be undertaken in the Fourth
Five Year Plan ; and

(c) if so, the details thercof ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI) ;
(a) No, Sir.

(b) Yes, Sir.

() The Space Science and Technology
Centre hopes to devclop rockets of im-
proved performance including satelite launch
vehicles. Radio  Astronomy programme
will be developed by the Tata Institute of
Fundamenlal Research by the completion
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of the radio telescope at Qotacamund and
work undertaken at the Institute in Bombay
and at the Physical Research Laboratory.

Exploration in space

1487. SHRI K. P. SINGH DEO : Will
the PRIME MINISTER be pleased to state :

(a) the Gowvernmen''s policy towards

exploration in space ;

(b) the cfforts which have becn made
for the study of aeronomy and outer space;
and

(c) whether any cffort-has been made
for the study of acronomy and its practical
application in the country and cspecially to
agriculture 7

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
(a) The Atomic Energy Commission is res-
ponsible for the early implementation of a
comprehensive programme of space explo-
tation to provide the peaceful uscs of outer
space and the indigenous development of
space lechnology.

(b: So far, with indigenously available
rockets and balloons, the atmosphere up to
a height of 150 km. has buen siudied with
scientific payloads of various types.

(¢} Aeronomy is being intensively studied
and it is hoped to derive practical applica-
tivns to agriculture,

Setting up of Atomic Power projects during
Fourth Plan

SHRI RABI RAY :

SHRI MAHARAJ
RHARATI :

SHRI JYOTIRMOY BASU ;

SHRI HIMATSINGKA :

SHRI BADRUDDUIJA :

SHRI RAM AVTAR SHARMA,

SHRI D, N. PATODIA :

1483,
SINGH

Will the PRIME MINISTER be plcased
to state :

(a) whether her attention has bzen drawn
to the report published in the Statesman of
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Calcutta of the 24th May, 1969 in which
the Chairman of the Atomic Energy Com-
misslon has said that there is no provision
for development of atomic pow:r proj:ct
in the Fourth Five Year Plan and that fur-
ther programmes will be taken up after the
economics of the existing atomic power
stations and other factors are studied; and

(b) if so, the step which Government
propose to take to remedy the situation ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
(a) Yes, Sir

(b) The matter is under consideration

in the context resources.
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Pooona Cantonment Board

14%0. SHRI HEM RAJ Will the
MINISTER OF DEFENCE be pleased to
refer refer to the reply given to Unstarred
Question No. 1160 on the 26th February,
1969 and state :

(a) whether the examination of the
applications received by the Poona Canton-
ment Board for building purposes has since
been completed; and

(b} if so, the result thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M.R.
KRISHNA) : (a) and (b). Since May 1969,
sanctions have been issued by Government
in four cases from Poona Cantonment. There
is no application at present pending at
Government level. Some  applications
forwarded by Poona Cantonment Board
are at present under scurtiny at the lower
level and are being duly processed.

Take-over of Taxtile Mills

SHRI YASHPAL SINGH ;
SHRI YAMUNA PRASAD
MANDAL :
SHRI ABDUL GHANI DAR :
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state 1
(a} the number of Taxtile mills which
have been taken over by Government during
the last three years together with their
names; and

1491,
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(b) the amount of compensation pald
so far in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN THRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) (a) The management of four
cotton textile mills, viz., Mahalakshmi Mills
Ltd.. Beawar. New Maneckchock Spinning
and Weaving Mills Ltd.,, Ahmedabad, Om
Parasakthi Mills Ltid,, Coimbatore and
Digvijay Spg. and Wvg. Co. Ld.,, Bombay
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SHRI A. SREEDHARAN ;

DR. SUSHILA NAYAR :

SHRI YAMUNA PRASAD
MANDAL :

Will the Minister of DEFENCE be
pleased to refer (o the reply given to Un-
starred Question No. 2721 on the 12th
March, 1968 and state :

{a) whether information regarding the
legislations sent abroad by his Ministry has

has been taken over by the
under the Industries
Regulation ) Act, 1951
years.

(b) No compensation is payable

taking over the managment of mills.

Delegations sent abroad by Defence

Ministry

Government
(Development
during the last three

since been collected ;

and

(b) the mames of the countries visited
by the delegations ;

for (c) the amount spent on each délega-

tion ; and
(d} the results achieved thereby ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) to (d). A statement con-

1492, SHRI YASHPAL SINGH - taining the requisite  information is
SHRI K. LAKKAPPA : attached.
Statement

Statement containing Info-mation regarding Deleeations sent abroad during
the Years 1967-68 and 1968-69 (From 1.4.1967 1o 31.3.1969).

No. of delegations sent abroad
during the period 1-4-1967 to
31-3-1969 : —

Nim»; of countrizs visited :—

Amounts spent by each delega-
tion 1 —
Results achieved ' —

k]
UK, Holland, West Germany, France,
Switzerland. USSR, Czechoslovakia, Yugo-

slavia, Belgium, Finland, Bulgaria, Irag, UAR,
Lebanon, Iran, Afganistan, USA, Denmark,
Sweden, Canada, Kenya, Spain, Australia,
Italy, Maxico, Malaysia, Singapore, Ncpal,
Japan, Hong Kong, Pakistan.

A total of Rs 11, 22, 708 was spent on all
these Celegations.

25 of these delegations were concerned with
discussion on defence matters. 18 were con-
cerned with the inspection of equipment pro-
curred from abroad as well as technical dis-
cussion and technical evaluaiion. 16 were in
the nature of goodwill visits, including visits by
the Chiefs of Staff. 9 delegations were by way
of participation in International Symposia/
Conferences. One delegation was a follow-up
of the Tashkent Agreement. 4 delegations were
concerncd with the study of communication
techniques/participation in Annual  Training
Camp of Air Training Corps and Siudy of
latest developments in Cadet Corps and alleid
organisations,
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Arrest and Releas of Pro-Peking Student
at Raxaul

1494, SHRI G. C. DIXIT : Will the
Minister of EXTERNAL AFFAIRS ke pleas-
cd to state :

{a) whether it is a fact that a pro-Puking
student leader studying in a Kathmandu
College and said to be on the pay roll of the
local Chinese Embassy was apprehended
while carrying a trunk load of Marxist Liter-
ature along the Indo-Nepal border where he
was on his way to India;

(b) whether it is also a fact that that
youngman after being detsined by Indian
police at the Indian Border town of Raxaul
was released immediately and that on the
same day several big boxes contained Red
books booked from Kathmandu to the peo-
ples Brok House Transport Company were
received by Security people near the Nepalese
border town of Birganj and were ordered (o
be taken back;

(c) if so, the details thercof and whether
any enquiry has been made into the matter;
and

(d) if so, the result thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) to
(d). We have no information that a student
of a Kathmandu Collcge was apprehended
on the Indo-Nepal border while carrying a
trunk load of Marxist Literature. The State
Government has been asked to enquire into
the matter. A report from them is awaited,
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Kandla Free Trade Zone

1498. 'SHRI K. P. SINGH DEO 1 Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state ;

(a) ‘whether Government propose to
introduce a scheme under which entrepreneurs
setting up units in Kandia Free Trade Zone
will -be able to undertake foreign travel to
tap markets for their products;

(b) if so, the details thereof; and

. (c) whether the response from the indus-
trialists to the introduction of such a scheme
has becn encouraging 7

- THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) The matter is under examina-
tion.

(b) and (c). Do not arise.

Distribution of Cotton through Public
Sector Agency

1499, SHRI R. K. AMIN : Will the
Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whether it is a fact that Agricultural
Price Commission has suggested for a public
sector agency to distribute cotton equitably ;
and

(b) if so, the details thereof and also
the reactions of Government ?

THE DEPUTY MINISTER IN THE

MIMISTRY OF.FOREIGN TRADE AND

JULY 30, 1969

Written Answers 148

SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) and (b). The Agricultural
Prices Commission submitted its report on
cotton for the year 1969-70 to the Govern-
ment sometime back. The report is under
consideration. Dzcisions on the recommen-
dations contained therein are likely to be
taken soon.

Radio Active Fall-outs

1500. SHRI SAMAR GUHA : Will
the PRIME MINISTER be pleased to state :

(a) whether the Atomic Energy Com-
mission undertook systematic study of the
‘fall-ow* from the nuclear and thermo-nu-
clear detonations either as crude devise or as
weapons, by China ;

(b) if so, whether the Atomic Energy
Commission could arrive at any conclusion
regarding the nature of the fissionable and
fusionable el and comy ds used for
the purpose and their explosive capacities
and the character of radio-active fall-outs ;
and

(c) if so, the details thereol ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI) :
(a) Yes, Sir.

(b) and (c). In six of the Chinese tests
carried out between October 1964 and
December 1967, fission of Uranfum-235 was
resorted to and the weapon type identified was
A-Bomb. Two other tests conducted in
Jun: 1967 and December 1968, respectively
suggested resort to fusion device and the
weapon type indentified was H-bomb.

The last test on 27-12-1968 had an exp-
losived power of approximately 2.7 mezga-
tons. We were not equipped earlier than
1968 for measurement of the explosive power
of such tests.

There was no significant radioactive fall-
out in India from the above nuclear and
thermonuclear detonations,



149 Wrirten Answers

Issue of Import Licences to S. C.and S.T.
Businessmen

1501, SHRI D. R. PARMAR : Wil
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whether it is a fact that no permit
for the import of foreign goods was issued
to the businessmen from Scheduled Castes
and Scheduled Tribes during the last three

years ;
(b) if so, the reasons therefor ; and

(c) if not, the number of persons
from Scheduled Castes and Scheduled Tribes
to whom such permits were issued during
this period, stating percentage in comparison
with those issued to other businessmen ?

THE DEPUTY MINISTER IN THE
MINISTRY OF F REIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) to (c). Information is not
available since import licences are not issued
on the basis of caste, creed or community
and no statistics are maintained accordingly.

Tarapur Nuclear Reactor

1502. SHRI SAMAR GUHA 1 Will
the PRIME MINISTER be pleased to
state :

(a) whether the by-product of Pluto-
nium will be recovered from Tarapur
Nuclear Reactor used for production of
Power 3

(b) if so, the quantity of annual pro-

duet of such fissionable Plutonium ;

(c) whether such Pplutonium will be
stockpiled in the existing Plutonium Plant
or a separate storing plant will be cons-
tructed ;

(d) whether the lirst nuclear charge for
the Tarapur Nuclear Power Plant has been
supplied by U.S.A. alone or by other coun-
tries also ;

(e) if so, the gquantity of charge sup-
plied, including the rate and conditions, by
each of such country ; and

(f) whether any condition has been
imposed by the General Electric Company
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,of U.S.A, or the Nuclear charge Supplying
agencics regarding the pattern of use of the
by-product of Plutoaium from Tarapur
Reactor 7

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI) ;
(a) Yes, Sir.

(b} The quantity depends upon the
amount of power generated and the decision
of the fuel elements.

(c) it Is proposed to store it in a

separate plant.

(d) The first nuclear charge for the
Tarapur Nuclear Plant has been supplied
entirely by the US Atomic Energy Commis-
sion.

(e) About 80 tonnes of slightly enricha
ed uwranium has been supplied. The rate
charged by the US Atomic Energy Com-
mission is the same as for users in USA.
The cost is payable on dsferred payment
basis.

(f) No such condition has been im-
posed, apart from the Agreement between
India and USA that the by-products will
be used for peaceful purposes only and
are subject to safeguards,

Indian move in U. N. O. to exert pressure on
Israel to vacate Aggression

1503. SHRI BEDABRATA BARUA :
‘Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether India has taken initiative at
the U.N, level to generate pressure on Israel
to vacate the wrongful occupation of Arab
territory in the last Arab Israeli conflict;
and

(b) if so, whether any response has been
received so far ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) 1 (a)
India endorsed the Security Council Resolu-
tion of November 22, 1967 which, among
other things, calls for the “‘withdrawal of
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Israeli armed forces from territories occupied
in the recent conflict.’® It continues to
support the Resolution and efforts and
proposals aimed at implementing it. Speak-
ing in the General Assembly of the United
Mations on October 14, 1968, the Prime
Minister said, ‘‘Essential for a peaceful
settlement is the withdrawal of foreign forces
from all Arab territorles occupied in June
last year"’.

(b) Tsracl continues to bs in occupation
of territories it occupied in June 1967 war
and has so for given no indicatlon of her
intention to withdraw,

Import of High Pressure Gas Cylinders

1504, SHRIN. K. SANGHI : Will the
Minister of FOREIGN TRADE AND
SUPPLY be pleased to state the total
number of High pressure gas cylinders im-
portd into India for the collection of oxygen,
nitrogen and carbon-dioxide during the last
three years and the value thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : Information regarding number
of gas cylinders s not available. Statistics
regarding quantity in toones and wvalue of
compressed gas cylinders imported during
the last three years are given in the attached
statement,

Statement

Import of compressed Gas Cylinders
during 1966-67 to 1968-69,
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(a) the names of the items of cotton
textiles together with the quantity thereof
which are to be exported to Burma during
the current year ;

(b) the amount of foreign exchange to
be earned on this account ; and

() the names of other countries to
which Indian cotton 1extiles are to be expor=
ted during the current year ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) and (b). Rs. 734 crores
worth of export orders have been secured
from Burma for execution during the current
year, Item-wise break-up in terms of
quantity is as under :

Value in Rs. ‘000"
Quantity in Tonnes

Year Quantity Value
1966-67 3876 16,980
1967-68 2572 12,379
1968-69 2557 11,095

(Number of Gas Cylinders imported is
not available)

Export of Textile to Burma
1505. SHRI R. K. BIRLA : Will the

Minister of FOREIGN TRADE AND
SUPPLY be pleased to state ;

Cuantity
1. Yam 19.87 m. pounds
2. Sewing thread 0.153 m, dozen
spools
3. Cloth 1.1 m. yds.
4.  Waste blankets 0.51 m. picces
() A statement is attached.
Statement
1. Aden
2.  Afghanistan
3. Burma
4. Ceylon
5. Indonesia
6. Malaysia (incl. Singapore)
7. P.G. Ports
8. Saudi Arabia
9. Thailand
10. Nepal
11. Kenya
12, Tanzania
13. Nigeria
14, Ethi:pia
15. Malawi, Rhodesia and Zambia
16. Mauritius
17.  Sierra Leone
18. Sudan
19. Somalia
20. Belgium
21, France
22. Germany West
23, lhaly
24,  Netherlands
25. Scandinavian Coun,
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26. U K.

27, U.S.S.R.

28.  Yugoslavia

29, E.E C.

30. E.F.T. A. (excl. UK)

31.  West Europe (Excl, UK)

32, East Europe

33, West Indies

34, Canada

35, U.S5 A

36. Australia

37. New Zealand
Manufactare of Hair Belting

1506. SHRI R. K. BIRLA : Will the
Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) the reasons for which indigenous
wool is not used for hair-belting ;

(b) whether it is a fact that the wool
Research Association and the Hair-Belting
Mainufactures’ Association have approved
the satisfactory use of indigenous wool in
place of imported wool for hair-belting ;
and

(c) if so, the steps proposed to be taken
to make use of indigenous wool for this
Industry ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Hair-belting cannot be
made exclusively out of indigenous wool.

(b) Trials conducted by the wool Re-
search Association have been fairly success-
ful. The Belting Manufacturers Associa-
tions, however, do not consider indigenous
wool suitable for manufacture of hair-belting.

(c) Efforts are, however, being made
to substitute indigenous wool for imported
wool for the production of hair belting yarn
in ad-mixture with Nylon,

Import of Nylon Yarn

1507, SHRI R. K. BIRLA : Will the
Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) the total quantity of nylon yarn
imported by the State Trading Corporation
during the last three years, years-wise;
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(b) the prices at which the yarn was
imported ;

(c) whether it is a fact that local consu=
mers are not taking delivery of the yarn ;

(d) if so, the reasons therefore ; and

(e) the way in which the yarn is being
disposed of by the State Trading Corpo-
ration ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a)

Quaantity C.ILF. Value

Tonnes Rs./Crores.

1967 1151 1.50

1968 1064 1.85

1969 536 0.69
(Upto 30.6.69

2751 4.04

(b) The prices of nylon yarn vary from
country to country and are dilferent for
different qualities and deniers. The S.T.C.
has made the purchases at compstitive
prices.

{c) No, Sir.
(d) Does not arise.

(¢) Nylon yarn is being distributed to
actuil users through wvarious Weavers'
Associations,

Manufactur: of Wide Range Missiles in
collaboration with France

1508. SHRIMATI ILA PALCHOU-
DHURI:

SHRI V. NARASIMHA RAO:
SHRI K. P. SINGH DEO:
SHRI K. ANIRUDHAN;
SHRI SATYA NARAIN SINGH:
SHRI A. K. GOPALAN:
SHRI K. RAMANL
SHRI R. R. SINGH DEO:
SHRI D.C. SHARMA:
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SHRI RAMCHANDRA  VEE-
RAPPA:

SHRI Y.A. PRASAD:

SHRI MAHANT
NATH :

SHRI B.K. DASCHOWDHURY:

DIGVUAIL

Will the Minister of DEFENCE be
pleased to state :

(a) whether an agreement for the manu-
facture of a wide range of missiles in
collaboration with France has been arrived
at recently ;

(b} if so, the broad details thereof ; and

(¢) the total expenditure involved in
collaboration scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L.N.
MISHRA) : (a) to (c). No, Sir. How-
ever, some proposals are under conside-
ration. It would not be in the public
interest to disclose details thereof at this
stage,

/9 Jam i srafaea

1509. =it wyrawa fag gamg : 41
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Resources for Fourth Plan

1510. SHRI PREM CNAND VERMA :
Will the PRIME MINISTER be pleased to
state @

(a) whether a Conference of Siate
Secretaries was held recently to assess the
resources available in the Fourth Five Year
Plan perlod ;

(b) the recommendations thereof ;

(c) whether these have since been consi-
dered and the decisions taken thereon ; and

(d) if so, the recommendations which
have been accepted and which have not been
accepted and the reasons thereofor 7

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI): (a)
No, Sir.

(b) to (d). Do not arise,

Compensation to Indian Repatriates
from Burma

1511. SHRIP. C. ADICHAN : Wil
the Minister of EXTERNAL AFFAIRS be
pleased to refer to the reply given to
Unstarred Question No. 513 on the 13th
November, 1968 and state :

(a) whether the Indian Embassy in
Burma which is in touch with the Burmese
Government regarding payment of com-
pensation to Indian repatriates from Burma
could get any positive reply from Burmese
Government in this regard ; and

(b} if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
and (b). The Embassy is in touch with
the Burmese Government in this regard with
a view to reaching an early settlement,

Development of Taluks in Tamil Nadu

1512, SHRI NAMBIAR:
SHR1 F. RAMAMURTI :
SHRI UMANATH :

Will the PRIME MINISTER b: pleased
to state :
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(a) whether any allocations have been
made by the Central Government to the
Tamil Nadu Government for the accelerated
development of the 19 taluks, since they
were identified as backward pockets ;

(b) if so, the amount allotted and the
period for which it is sanctioned ;

(¢) whether any request was made by
the State Government for allocations
towards accelerated developments of these
areas ; and

(d) the Central Government’s decision
in the matter of finance for the accelerated
development of these 19 Taluks ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI).
(a) to (d). The C:ntral assistance allo-
cated to the State is inclusive of the
amounts required for attending to the special
problems of the State including the develop-
ment of backward areas. The Siate Govern-
ments were asked to indicate the outlays
desired 1o be included in their Fourth Five
Year Plan for their special problems which
were taken into account while determining
the total Central assistance to each State,

Export of Cloth to Afghaoistan

1513. SHRIMATI ILA PALCHOU-
DHURI : Will the Minister of FOREIGN
TRADE AND SUPPLY be pleased to
state,

(a) whether it is a fact that India’s
exports of cloth to Afghanistan have been
steadily falling for sometime past ;

(b) if so, since when and to what
extent 3

(c) the reasons for the decline in
exports ; and

(d) the efforts made, if any, to improve
the situation and with what result 7

THE DEPUTY MINISTER [N THE
MINISTRY OF FOREING TRADE AND

SRAVANA 8, 1891 (S4K A)

Written Answers 158

SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) and (b). A statement
showing exports of cotton textiles tp
Afghanistan since 1964-65 is attached.

(c) and (d). Decline in exports of cotton
textiles to Afghanistan is attributable to the
growth of cotton textile industry in the
country, increasing compelition from other
countries in Afghanese market and the lack
of transit facilities. In any case, exports
to Afghanistan are balanced against imports
from that country and no special measures
to increase exports of colton textiles to that
country are considercd necessary,

STATEMENT
Year Value Rs. Iaki'ls
1964-65 1,51
1965-66 1,36
1966-67 1,05
1967-68 1,14
1968-69 60
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Construction of Quarters for Atomic
Energy Establishment

1519. SHRI GEORGE FERNANDES ;
Will the PRIME MINISTER be pleased to

stale @

(a) whether she has received any
representation about the eviction of about
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300 families living in Ratan Patelwadl,
Chandoli, Mankbhurd, Trombay in Bombay
in order to make room for the construction
of quarters for the Atomic Energy Establish=
ment ;

(b) if so, whether Government propose
to take steps to provide alternzte accommo-
dation to these homeless families ;

() if so, when ; and
(d) il not, the reasons therefor ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI) :
(a) to (d). A representation was recelved
from Shri Alias and others, residents of
Chandoli, Trombay, requesting provision of
alternative accommodation, The represen-
tation has been forwarded to the Chief
Secretary, Government of Maharashtra on
10th June, 1969 for suitable action.

Atomic Energy Station in Saurashtra

1520. SHRIR. K. AMIN : Will the
PRIME MINISTER be pleased to state :

(a) whether it is a fact that the estab-
lishment of Atomic Energy Station in Sau-
rashtra was recommended by the Study
Team appointed by the Department of
Atomic Energy; and

(b) if so, the details thereto 7

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) s
(a} The Working Group on Agro-Industrial
Complexes has submitted a preliminary
report on the feasibility of setting up nuc-
lear-powered  Agro-Industrial Complexes,
The Kutch-Saurashtra is one of the locations
considered by the Group.

(b) Details will be found in the prelj-
minary report of the Working Group on
Muclear-powered Agro-Industrial Complc;_
a copy of which has already been placed op
the Table of the House,
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Indo-Nepal Trade

1521. SHRI JYOTIRMOY BASU :
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state !

(a) whether as per an agreement arrived
at with India, Nepal has to restrict the flow
of synthetic fibre and stainless steel items
into India (o the 1967-68 level;

(b) whether the Government of Nepal
have, recently, frozen the foreign exchange
allocation for the entrepreneurs turning syn-
thetic fibre and stainless steel items at
factories situated on the Indo-MNepal border;

(c) whether the above step of the Nepal
Government has  generated misgivings
amongst the Indian traders and these mis-
givings continue to be voiced by the affected
Indian interests.

(d) whether the Nepalese authorities
have informally protested to the Indian
Government representatives over the provo-
cative tone of some Indian Trade advertise-
ments on the subject; and

(e) if so, the reactions of Government
thereto 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHR1I CHOWDHARY RAM
SEWAK) : ia) and (b). The Government
of Nepal had agreed to limit the cxports of
synthetic fibre and stainless steel to India to
the level reached in 1967-68. They had
also agreed to limit the allocation of foreign
exchange to the manufacturers of these pro-
ducts to the level of 1967-68.

(c) Government are not aware of any
such misgivings. On the contrary, the export
regulatory arrangements by Nepal would be
in the general interest of the Industry and
Trade in India.

(d) and (c). A note on the subject was
received from H. M. G. of Nepal. The
advertisements in question were inserted by
the private trade in India. These were
followed by similar advertisements in the
Mepalese press. Government hope that
such acrimonious publicity would be avoided
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in future by the trade and industry in the
two countries.

Underground Drainage in Delhi Cantonment

ISZ;. SHRI BAL RAJ MADHOK :
Will the Minister of DEFENCE be pleased
to refer to the reply given to Unstarred
Question No. 3574 on the 26th June, 1967
and state 3

(a) whether the detailed report of Plan-
ning and survey has since been prepared;

(b} if so, the present position regarding
the scheme to construct underground drain-
age in Delhi Cantonment; and

(c) when it will b: taken in hand and
the deadline for its completion ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) Yes, Sir.

(b) and (c). The detailed estimate is at
present under scrutiny. The proj:ct will be
sanctioned after the completion of the Ad-
ministrative, Technical and Financial scru-
tiny, subj:ct to the availability of funds. No
firm date can be indicated for commencing
the execution of the project. It will take
about three years from the date of adminis-
trative approval to complete the scheme,

Adeguate Supply of Water in Delhi
Cantonment

1523. SHRI BAL RAJ MADHOK :
Will the Minister of DEFENCE b: pleased
to state :

(a) whether it is a fact that MES.,
Delhi Cantonment is getting full quota of
filtered water from the Delhi  Municipal
Corporation for meeting the full requirement
of military and civil population of Delhi
Cantonment;

(b) whether it is also a fact that civil
population is not getting adequate supply of
drinking water and some villages do not
have any tap at all and the pressure of
water is too low; and

c) if so, the steps which Government
propose to take to ensure adequate supply
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of water to civilians and civil areas and
villages falling in Delhi Cantonment ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) No, Sir.

(b) It is correct that the water supply
is on the whole inadequate and that the
requirements of some villages are met from
public wells and hand pumps maintained by
the Cantonment Board,

(c) The Cantonment Board is negotia-
ting with the Delhi Municipal Corporation
for drawing additional supplies of water and
proposes to augment the distribution system
if the scheme materialises.

Export of Steel Tubes

1524. SHRI HIMATSINGKA 1 Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whether the exports of steel tubes
during the year 1969-70 are likely to go
down as compared to the exports of these
goods during the year 196869 ;

(b) if so, the extent of reduction and
the reasons therefor; and

(c) the steps being taken to prevent the
decline in exports of these goods 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Exports of M.S. pipes, tubes
and fittings during the year 1968-69 amount-
ed to Rs. 10.72 crores. It is expected that
this level of exports will be malntained in
the current year though it is too early to
predict the size of exports by the end of
1969-70.

(b) Does not arise,

{c) It was earlier apprehended that due
to the acute shortage of HR Coils/skelp in
the country exports might recsive a set-back
but since then a scheme has been devised
for allocation of HR Coils/Skelp with orien-
tation in favour of production for export.

Press Interview given by General Kumara-
mangalam, Former Chief of Army Staff

1525. SHRI N SHIVAPPA :
SHRI D. N. DEB :
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SHRI P.K. DEO :

SHRI R.R. SINGH DEO :

SHRI V. NARASIMHA RAO :

SHRI RAM AVTAR SHARMA :

SHRI K.P. SINGH DEO:

SHRI YAMUNA PRASAD
MANDAL :

SHRI MAHANT DIGVIJAI
NATH :

Will the Minister of DEFENCE be
pleased to state :

(a) whether Government’s attention
has been drawn to a Press interview given to
the U.N.L. by the former Chief of the Army
Staff, General Kumaramangalam, published
in all newspapers on the 10th June, 1969;

(b) whether the General has stated in
his interview that ‘most of the mistakes were
made at higher level and not at lower level’
during the October 1962 debacle;

(c) if so, reaction of Government there -
to; and

(d) whether Government have taken
any exceplion to such a statement coming so
soon after his relinquishing office by the
former Chiefl of Army Staff ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) Yes, Sir.

(b) and (c). In reply to the question
what in his opinion really went wrong in
1962, General Kumaramangalam is reported
to have indicated that it was difficult to
know what went wrong in 1962, but that
most of the mistakes were made at higher
levels and not at lower levels. The House
will recall that the main conclusions of the
Henderson Brooks Inguiry Report on the
conduct of military operations in NEFA in
1962, were summarised in the Defence Minis-
ter"s statement in the House on 2od Septems=
ber, 1963. The aspect mentioned by Gene-
ral Kumaramangalam has already been dealt
with in the statemeant,

(d) Does not arise.
& & foorg dfrel W fear
Tar g
1526. »ft fagre fag : #ar sfawen
HAt g qaTy A FAT FA w0
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o1 feeard fRgy am @1, I94) F=
5 sa7 wifeF 1 azq afe afzg 25 =
¥ 30 =77 wifas a5 fafr= 41

() 900 I 7 FMIT FA
FT AE & qrg ®1% weara fa=radta

TN
() =7 =& ==zar)

(w) Afa & a1 ox goge & a0 #
Irsfeqat & sy fFdr fagst fafa &
sy g fFg Ty

Deputy Prime Minister's Letter to Prime
Minister regarding Chandrashekhar
Affair

1527. SHRI MADHU LIMAYE : Will
the PRIME MINISTER be pleased to state :

(a) whether it is a fact that the Prime
Minister received a letter from the Deputy
Prime Minisier about the Chandrashekhar
Affair around the 30th April, 1969 ;

(b) whether the leter contains the in-
sinuation that Shri Chandrashekhar feeds
information to Shri Madhu Limaye and Shri
Bhupesh Gupta or is prompted by them ;

{c) whether his letter will be laid on the
Table in view of the leakage of its contents ;

(d) whether Shri Desai has asked for a
probe into the leakage of confidential docu-
ments ;

(e} if so, wheiher the Prime Minister
intends to order such a probe ;

(f) whether this probe will also cover
the leakage of Deputy Prime Minister’s own
confidential communication to the Prime
Minister in the Blitz of the 14th June, 1969;
and

(g) if not, the reason for not ordering
the probe into the leakage of Tonpe letters,
Attorney General's report on a Deputy
Finance Minister and other papers 7

THE PRIME MINISTER, MINISTER
OF FINANCE MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN
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ING (SHRIMATI INDIRA GANDHI) :
(a) Yes, Sir.

(b) to (d). The House will appreciate
that it is not possible to disclose the contents
of lctters exchanged between the Prime
Minister and her Cabinet colleagues,

(e) to (g). The Prime Minister deplores
any leakage and also any attempts i0 obtain
copies of official communications or docu-
menis in an unauthorised manner. In the
present case, she has not considered it neces-
sary to make any probe or to consult any
law officer.

Declining Fxport of Iron and
Manganese Ores

1528. SHRI TRIDIB KUMAR
CHAUDHURI ; Will the Minister of
FOREIGN TRADE AND SUPPLY be
pleased to state :

(a) whether Government have con-
ducted any enguiry into the reasons for the
recent trend of declining exports of iron and
manganese ores to Japan from India and
the tendency of Japanese importers to switch
over to alternative sources of supply like
Australia, Brazil, etc ; and

(b) if so, the steps which Goverament
are taking to remedy the situation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Indian exports of iron and
manganese ores to Japan have been steadily
increasing from year to year. However,
Government is alive to the competition
which the Indian ores would face in the
Japanese market.

(t) Integrated projects like mechani-
sation of mines, improvement in road and
rail transport, and provision of fully
mechanised deep draft ports which could
handle large sized vessels have been taken
up. With the completion of these projects,
Indian ores would become more competitive
in the international markets.

Tarapore Atomic Power Plant

SHRI N. K. SOMANI :
SHRI D. C. SHARMA :

1529.

Will the PRIME MINISTER be pleased
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to state @

(@) whether it is a fact that the Tarapur
Atomic Power Station has gone into full
scale commercial operation;

(b) the total power generating capacity
and the current production; and

(c) the rate of power (hat is being sold
to the Siates of Gujarat and Maharashtra
from this station and how this compires
with the rates at which power is being sold
by the two State Electricity Boards?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI) :
(a)Not yet, Sir,

(b) The net generating capacity of the
Station Is 380MWe. The Station s at the
commissloning stage and Is supplylng power
on an *‘as available when avaijlable” basis.
Over 168 million KWh of power have been
prodvced upto 15th July, 1969,

(c) It is proposed to charge 5.61 paise
per KWh during commercial operation.
No meaningful comparison can in any ca.e
be made as the rates at which the Boards
sell power include transmission and distri-
bution costs and are based on a com-
plicated system of differential tariffs related
to the type of consumer and the nature of
the load.

Data relating to Foreign Trade

1530. SHRI N. K. SOMANI: Will the
Minister of FOREIGN TRADE AND SUP-
PLY be pleased to state 1

(a) whether it isa fact that Govern-
ment have decided to computerise collection
of foreign trade data;

(b) whether it is also a fact that a
Working Group has been appointed to keep
a watch on the trade and foreign exchange
figures; and

(c) if so, the other items of commerciat-
intelligence which are proposed 1o be main-
tained by the Computer Data System?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
AND SUPPLY (SHRI CHOWDHARY
RAM SEWAK) : (a) Yes, Sir.

b) No, Sir, Working Groups are,
however, constituted from time to time for
the improvement of the statistics pertaining
to trade, etc. An Advisory Group has bzen
set up by the Cabinct Secretariat for helping
the Computer Centre in assisting the
Ministries/Departmzats of Government in
streamlining their information systems and in
developing appropriate computer appli-
cations in important areas of Government
activity.

(c) As stated above, in course of time
ftis proposed to extend the coverage and
details of our commercial intelligence es-
pecially about external conditions affecting
exports and dt is felt that this type of
information would lend itelf easily to
compilation, processing and storage through
the use of electronic computer facilities,

Balance of Trade

1531, SHRI N, K. SOMANI : Will the
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Minister of FOREIGN TRADE AND SUP-
PLY be pleased to state :

(a) whether itisa fact that the Trade
balance during January-June, 1969 is far
better than similar p:riods in 1957 and 1968;

(b) if so, the figures for these periods,
including the figures for imports and ex-
ports ; and

(c) whether it is a fact that India has
achieved a favourable balance of trad: for
the first time in April, 1969 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) and (b). Import and export
statistics for the month of June, 1969 are not
available as yet. Qur balance of trade dui-
ing January-May, 1969 has improved as
compared to the corresponding periods of
1967 and 1969 as detailed below ;:—

Rs. Crores
Perlod Imports Exports Balance of Trade
Jan-May, 69 721.50 576.15 (—) 151.35
Jan-May, 68 888.95 507 46 (-) 381.49
Jan-May, 67 570.21 293.04 (—) 21117
(c) Yes, Sir. The figures are given below : —
Rs. Crores
Period Imports Exports Balance of Trade
April, 69 118.19 125 56 (+) 137
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Export of Coking Coal

1532. SHRI B. SHANKARANAND :
Will the Minister of FOREIGN TRADE
AND SUPPLY b: pleased to state :

(a) whether it is a fact that coking coal
is allowed to be exported to Japan ;

(b) if so, the present annual average
consumption for domestic purposes in the
country ; and

(c) the estimated coking coal wealth in
the country and the quantity which is allowed
to be exported to Japan ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) No exports of coking coal
have yet been made to Japan. How:ver, a
Japanese request for import of a limited
quantity of coking coal on an ad hoc basis
is under negotiation.

(b) The average consumplion of coking
coal by the metallurgical industries in the
country is about 16 million tonnes annually.

(c) The gross reserves of coking coal
suitable for use in metallurgical industries
have been assessed at 13,468 million tonoes,
out of which the available reserves after
allowing for losses in barriers, mining and
washing, are estimated at 4,015 million
lonnes.,

Demands of [ea Board’s employees

1533. SHRI JYOTIRMOY BASU :
Will the minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) the number of employees, officers
and others separaiely under the Tea Board ;

(b) whether it is a fact that Tea Doard
employees’ Association submitted to the
Chairman of the Board a new charter of
demands of the employces on the 22.d
May, 1959 ; and
(c) if so, the actioa, if any, taken by Go-
vernmsnt on this new charter of demands
submitted to the Chairman by the Associa-
tion 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
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SEWAK) : (a) There are 25 officers holding
posts equivalent to Class I, 10 equivalent 10
Ciass 11, 526 equivalent 1o Class 111 and 286
cquivalent to Class 1V,

(b) Yes, Sir.

(e) It is under
Chairman, Tea Board,

consideration of the
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Construction of Embankment by Pakistan
around Tripura

1537. SHRI KIRIT BIKRAM DEB
BURMAN : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state :

(a) whether Government's attention has
been drawn to th: reports in the Tripura
Times of the 18th May, 1969 relating to
a survey, about the construction of embank-
ments by Pakistan at several places around
the territory  of Tripura  such as those
across Howrah river and Mubhuri river which
are seriously blocking the natural flow of
river water causing dangerous floods in
Indian territory in Tripura carried out with
a view to gauging the seriousness of danger
presented by  them o Indian territory ;
and

(b) if so, the steps taken and being
taken to get these embankments demolished
or modified so that they may cease to cause
such danger to Indian territory ?

THE DEPUTY MIN STER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
and (b). Yes, Sir, The report in the Tripura
Times has come to the G wernment’s notice.

The Pakistani constructions oppsite the
Agartala town have affected the natural flow
of the flood waters of the Howrah and Jaji
rivers and also the passage of the Kalpania
and Akhaura drainage canals, resulting in
inundation of Indian territory. While lodg-
ing protest with the East Pakistan autho-
rities, they have be:n requested to agree to
an early joint inspection by the engincers
of the two sides. Protective steps are also
being taken.

The constructions on the Pakistani side
of the Muhuri river are in the nature of
spurs which cause erosion of Indian terri=
tory. Apart from taking protective measures,
protesis have been lodged with the Pakistan
authorjiies against these constructions,
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Seperate State for Mithila

1538. SHRI BABURAO PATEL :

SHRI JOYTIRMOY BASU :

SHRI RAMAVATAR SHASTRI:

SHRI BHOGENDRA JHA
SHRI SHIVA CHANDRA JHA:

Wil! the PRIME MINISTER be pleased
1o siate :

(a) whether the Minister of State for
Defence Production, made a statement at
Madhubani on the Tth June, 1969 on the
occation of the Kalidas Samaroh celebra-
tions saying **When States have been crea-
ted and are being created on the basis of
language, there is no reason why there
should not be a separate State for Mithila™;
and

(b) if so, Government’s reaction there-
to ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
(a) and (b). According to Shri L. N.
Mishra, Minister for D:fence Production,
he was presented a wzlcome address by the
inhabitants of the Mithila region at Saurath
(Darbhanga) on Tth June, 1969, on the
occasion of Kalidas Samaroh celebrations.
He was also given a representation by them
about the sad plight of the inhabitants of
Darbhang: District, which generally com-
prises the Mithila reason. In reply to the
welcome address and the represntation, the
Minister stated that he was pained to see
the sad plight of the people living in the
Mithila region. He also said that Maithili
was a rich language, and every possible
encoragement should be given to develop
this language. As regards the demand for
a separate Mithila State, the Minister only
said that while he had full sympathy with the
underlying factors which had given rise to
the demand, he felt that right time to have
raised this demand was before the States
Reorganisation Commission. He did em-
phasise that every effort should be made to
Popularles and further enrich the Maithili
language and to improve the economig
condition of the region,
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Ministerial Conference of Asian Pacific
Councll

SHRI M. SUDARSANAM :
SHRI SHIVA CHANDRA JHA:
SHRI N. K. SOJMANI :

SHRI RAM AVTAR SHARMA:

1539.

Will the Minister of EXTERNAL

AFFAIRS be pleased to state :

(a) whether it is a fact that India did
not participate in the Fourth Ministerial
Conference of Asian Pacific Council which
held its meeting at Kwana in Japan; and

(b) If so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir.

(b) India has declined to become
a member of the Asian and Pacific Council.
The question of her participatian does not,
therefore, arise.

Development of Chemical and Biological
weapons by U.S.A. and West Germany

1540. SHRI H. N. MUKERIEE :
will the Minister of EXTERNAE AFFAIRS
be pleased to state :

(a) whether Government's attention has
been drawn to press reports about the deve-
lopment of chemical and biological weapons
of mass destruction of human life proceed-
ing apace In secret arsenals, specially in
countries like the U.S A. and West Germany;

(b) whether Government are aware of an
appeal by Sovizt S:ientists as reported in
Moscow Weekly New Times of the 25th
May, 1969 urging the United MNutions to
put a ban on the evil; and

(e) if so, the steps that are being taken
or contemplated to be taken by Government
in this regard 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir.

(b) Yes, Sir.
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{c) The Geneva Protocol of 1925, to
which Indian is a party, prohibits the use
in war of chemical and biological weapons,
India has supported UN General Assembly
Resolutions calling upon all States to accede
to this Protocol,

Recently the UM Secretary General
appointed a Committee of 14 experts, among
whom was an Indian experts to prepare a
report on  chemical and  bacteriological
(biological) weapons and the effects of their
possible use. This report has now been pre-
sented to the Disarmament Committee in
Geneva, which is currently considering ways
and means of not only prohibiting the use
of these weapons fn war but also prohibi-
ting their production and stockpiling.

The Govertment will support all efforts
directed towards the universal and effective
prohibition of the use and production of
these weapons and their total elimination,

Aid to Indian Ocean Countries

1541. SHRI BENI SHANKER SHAR-
MA : Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) the steps that have been taken to
aid the economy of the countries in the
region of Indian Ocear to enable them to
defend against foreign aggression |

(b) the details thereof ; and
(c)} the outcome thereof, if any ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
to (c). Economic development of each
country is a domestic matter for that country
to determine. Where requests have been
made to India either bilaterally or through
regional institutions efforts have bzen made
to give such assistance as is possible within
our resources.

Recommendations made by Institute of
Defence Studies And Analyses

1542. SHRI BENI SHANKER
SHARMA 1 Will the Minister of DE-
FENCE be pleased to state :

(a) whether any provision has- been
made in the Fourth Plan for the manufacture
of items like anti-tank missiles, fast patrol
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vessels, surface to air missiles and bombin®
torpedoss as recommended by the institut®
of Defence Studies and Analyses ;

(b) if so, the details thereof ; and
(c) if mot, the reasons therefor 7

THE MINISTER OF DEFENCE (SHRI
SWARN SINGH): (a) to (¢). No
specific recommendation has been made to
the Government by the Institute of Defence
Studiss and Analyses. However, provision
has been made in the Dzfenc Plan for these
items, It will not be in public interest to
disclose further details.

Fourth Plan For Orissa

1543, SHRI CHINTAMANI PANI-
GRAHI ; Will the PRIME MINISTER be
pleased to state :

(a) whether the Fourth Five Year Plan
for Orissa has been finalised ;

(b) if so, the final approved target for
Orissa ; and

(c) how much resources the State
Government has agreed to raise to finance
States Fourth Five Year Plan and from
which sources ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI) i
(a) to(c). Attention is invited to pages
93-99 of the document—**Fourth Five Year
Plan (1969—74)—Draft” placed on the
Tableof the House in April last,

Filing of Applications by Travel Agencies
for Passports

1544. SHRI GADILINGANA
GOWD : Will the Minister of EXTERNAL
AFFAIRS be pleased to state @

(a) wether it is a fact that the recog-
nised Travel Agencies can file applications
on behalf of their clients for obtaining
passports to go to foreign countries ¢

(b) if so, the names of recognised Travel
Agencies and the number of applications
filed by them duriog the last three years on
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behalf of their clients ; and

(c) the criteria for giving recognition to
Travs! Agencies for this purpose ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir, However, applications for
passports have to be filed in and signed by
the individuals who seck to proceed abroad.

(b) The requisite information is being
collected and will be laid on the Table of
the House.

(c} Racognition is generally granted to
those Travel Agencizs who are members of
the Travel Agents Association of India or
the International Air Transport Association
and are also recognised by the Dzpartmet of
Toualsm,

Import of Raw material by Hindastan
Aeronautics Ltd.

1545. SHRI GADILINGANA GOWD :
Will the Minister of DEFENCE b: peased
to state :

(a) whether it is a fact that Hindustan
Acronautics Ltd, have been importing raw
materials for the manufacture of goods
produced by them ;

(b) if so, the reasons therefor ;

(c) the total quantity of material
imported during the last three vyears, year-
wise, and the value of goods manpufactured
therefrom ; and

(d) the steps taken to reduce import of
raw materials 7

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) Yes Sir ; to a large extent
raw materials required by HAL which are
not available in the country are imported,

(b) This is mainly due to non-
avallability of requisite materials of the
required specifications in the country.

(c) Requisite information is being
collected and will be laid on the Table of
the House.

(d) Efforts are being made for the
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establishment of indigenous manufacture of
aeronautical stores ; A subsiential portion
of aircraft shects is already being met from
indigenous soureces. Facilities have been
established for the manufacture of castings
and forgings required by HAL, A
Committee on Aircraft Parts has been set
up to coordinate, guide and prozress indi-
genous development of aeronauwical stores.
The quantities required in most cases are,
however, very small and this is a serious
limitation at this work.

Sainik Schools for Union Territories

1546, SHRI GADILINGANA GOWD :
Will the Minister of DEFNCE be pleased
to state :

(1) whether it is a fact that small
Centrally Administered areas like Andamans
and Nicobars Islands, Goa, Daman and
Diu, Manipur Tripura, Laccadive, Amin-
dive and Minicoy Islands and Delhi have
not been provided with Sainik Schools ; and

(b) if so, the details of provision for
admission in sainik Schools existing for the
citizens residing in those arcas ?

THE MINISTER OF DEFENCE (SHRI
SWARN SINGH): (a) There are no
Sainik Schools in Union Territories.

(b) Boys from Uniop Territories are
allowed to take up all India Entrance
Examination for admission to Sainik Schools
and if successful, are provided seats in the
Sainik Schools in neighbouring States.

In the case of Andamans, Nicobar,
Laccadive, Amindive & Minicoy Islands,
special examination Centres are set up in
the islands when there are candidates for
the Entrance Examination.

Hyderabad House, New Delhi

1547. SHRI S. A. AGADI : Will the
Minister of EXTERNAL AFFAIRS be plea-
sed to state :

(a) whether it is a fact that Government
propose to purchase Hyderabad House, New
Delhi from Andhra Pradesh Government ;

(b) if so, the price quoted and whether
the deal is settled and if not, the reasons
therefor ; and
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(c) the rent paid at present to the
Andhra Pradesh Government and since when?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURINDRA PAL SINGH : (a) No,
Sir.

(b} Does not arise.
(c) Rs. 1,25,000/-per annum since 1954,

1. A. F. Meteorological Office in Bombay
‘Working without Seismorgaph

1548, SHRI N. SHIVAPPA : will the
Minister of DEEENCE be pleased to state :

(a) whether it is a fact that the 1. A, F,
meteorological Office in Bombay is working
without any seismogaaph equipment and as a
consequence thereof it is not able to record
epicentre of earthquakes ;

(b) if so, whether it is proposed to equip
the same with seismograph ; and

(c) if not the reasons therefor ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) The I. A. F. has
not set up a Meteorological Office in Bome
bay. The services of the civil Meteorologi-
cal Office at Santa-Cruz airport are utilised
by the 1. A. F.

(b) and (c). De not arise.
Heavy Water Plants

1549, SHRI NITIRAJ SINGH CHAUD-
HARY : Will the PRIME MINISTER be
pleased to state !

(@) whether Government have under
consideration the installation of more heavy
water plant in the country in view of the
fact that India needs heavy water many times
more than is produced at present ;

(b) if so, the places where these are
proposed to be installed and their capacity ;
and

(c) if not, how the demand is proposed
to be met ?

THE PRIME MINISTER, MINISTER

OF FINANCE, MINISTER OF ATOMIC

. ENERGY AND MINISTER OF PLANN-

ING (SHRIMATI INDIRA GANDHI) : (a)
Yes, Sir,
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(b) In addition to the facility for the
production of heavy water at the Nangal
unit of the Fertilizer Corporation of India,
a plant for the production of heavy water
with a capacity of 100 tonnes/year is being
set up at Kota (Rajasthan), Further aug-
mentation of the capacity for the production
of heavy water in association with the
Ammenia stream of fertiliser plants is under
consideration,

(c) Does not arise.

Researches on Coir by Food and
Agriculture Organisation

1550, SHRI SHIVA CHANDRA JHA:
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether it is a fact that India his

written to the Food and Agriculture
Organisation for making researches on
coir

(b) if so, the reasons there'or and the
response of the Food and Agriculture
Organisation thereto ; and

(¢) il not, how far the Coir export is
affected by the growing competition from
the synthetic fibre industry abroad 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Yes, Sir.

(b) The Study Group of FAO has
already conducted a study on hard fibres
covering sisal, henequen and abaca, with a
view to recommend measures to bring
greater stability aad viability to the world
of hard fibre markets and also 10 suggest
levels of export in order to bring global
demand and supply closely into balance at
prices acceptable to both importing and
exporting countries. Coir being also a hard
libre, it was felt that it would be advan-
tageous to India (which Is the main pro-
ducer and supplier of coir and coir products
in the world) if the FAO could undertake
a similar study on coir. The FAO has
agreed to India’s suggestion and has also
prepared a paper on coir, which will be
placed at the ensuing session of Consultative
Sub-committee of the FAO for consi-
deratjon,
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(¢) Does not arise.
Automatic System of Plﬁnning Calculation

SHIVA  CHANDRA
PRIME MINISTER be

1551. SHRI
JHA : Will the
pleased to state ;

(a) whether it isa fact that India is
developing automatic system of plaoning
calculation ;

(b) if so, the details thereof ; and

(¢) if not, the reasons therefor 7

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC

ENERGY AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (a) No, Sir,

(b) Does not arise.

(¢) There is no automatic system of
planning calculations applicable to problems
of development facing India, However there
is coostant effort to improve planning
calculations and use sophisticateds methods
of analysis and data processing, requiring
increasing use of electronic computers.

Implementation of Decision taken at the
Conference of Asian Development
countrics at Singapore

1552. SHRI P. C. ADICHAN : Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state @

(a) how far the six-point plan put
forward by India at the ECAFE Session
held in April, 1969 has been implemented
by the different countries ; and

(b) whether Government are satisfied
with it and the further steps which are
being taken to secure proper implementation
thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) and (b). The Executive
Secretary of the ECAFE is endeavouriug to
implement the six-point programme of trade
liberalisation approved by the 25th Session
of ECAFE held at Siogapore in April, 1969,
The Task Force set up within the ECAFE
Secretariat is currently engaged on elaborat-
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ing country wise and productwise proposals.
It is expected that these proposals will be
discussed during the course of intra-regional
Trade Promotion Talks scheduled to be
held at Teheran in October, 1969 and later
in a meeting of Governmental Experts to be
held at Bangkok in December, 1969 or
January, 1970.

Export of Engineering Goods to
West German¥

1553. SHRI HARDAYAL DEVGUN:
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state ;

(a) whether recently some discussions
took place between the officials of the
Governments of Federal Republic of West
Germany and India for the promotion of
Indian Engioeering goods exports to West
Germany ; and

(b) if so, the facilities which the
Federal Government have offered to provide
in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) Yes, Sir,

(b) The discussions that took place
recently in July related to the extension of
the Supplementary Agreement to the Indo-
German Technical Cooperation Agreement
for the promotion of exports of Indian
engineering goods, entered into on 14th
December, 1967. The facilities that the
Federal Government of Germany offered
under this Agreement related to training of
market executives and personnel of the
Engineering Export Promotion Council in
Germany, market investigations, develop-
ment of engineering products and develop-
ment of a team of experts in India to advise
aod assist the EEPC in identifying, develop-
iog and promoting exports of engineering
products. Details of the extended project
have still to be thrashed out further and
finallsed by both Governments. The project
is likely to be extended for another 2 years
i.e. upto September, 1971.

gatfradt amma & frala

1554, «f mflw waw ;. Far q3fave-
e aat qfe A ag T St T
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war fr e

(%) s-faat amra &1 frafa &<
& foq dies, g, wwnET, geIa, ard-
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(@) afz gf, & 78 ¥19 %4 a% Q0
g I ; &Y

() FTHIT AU T F1F IT HTAAG:
et ga-ufa &< & sy ?

sfazen A7t (=0t @ fag) : (F) &
(7). Fxwe & @it HsHzi/FR F a-
w1 M joaEY & fasg, o wH S F foR
 fet & for faedi & madle s &1
fantg foar & 1 fa=dY &t o o &1
qregqi9a @afe, afaddt & gn aqd i
3¢ wqHifa U & feu samga &
A @ gu aar av gfafias 537 gu
s W=7 & wiv oY favgi qwaag faar mar
&< qigr 7 9a,  whEgy & @ AN
gafe, oz aamr aoa 78 fw 0 fam
fafe #1 arqar g, fra sd @ =
A @I gU FIH gEoa g &Y
AT GFT & |

_/éphmers of Nylon Yam
1556. SHRI MADHU LIMAYE : Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whether it is a fact that the four
nylon yarn monopolies Spinners have not
passed on the benefits of the reduced Excise
Duty to the consumer after the Budget ;

(b) whether itis also a fact that they
had in fact pushed up the prices of some
varieties of nylon yarn by as much as 50
per cent by May, 1969 after which smug-
gling activities increased on the West Coast
of India;

(c) whether Government propose to
sanction more units in this sector in order
to create easy supply and competitive condi-
tions in the market;

(d) whether Government also propose
to ask the State-Trading Corporation to
utilize their import licences and bring the
fmported stuff into the market in order to
bring down thc prices In the coming busy
season; and

(e) if the answer to parts (c) and (d)
be in the negative, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Yes, Sir,
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(b) The consumer point prices of nylon
yarn showed some increase during April and
May 1969, It is however, not correct to
say that the increase was as much as 50 per
cent. OFf late the prices of nylon yarn have
started falling as a result of certain regula-
tory measures.

(c) and (d). Yes, Sir.
(e) Does not arise,

Prices of Rayon Yamn
1557.~SHRI MADHU LIMAYE : Will

the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whether it is a fact that rayon yarn
prices have risen by 8 to 10 per cent or
more after the Budget;
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(b) the number of rayon yarn producers
in the country and their respective shares
both in terms of production and value;

(c) whether Government propose to
sanction new units in this industry in order
to create easy supply conditions and intro-
duce an element of competition in this
industry; and

(d) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) The prices of ravon yarn in
some deniers have risen after the Budget by
about 5.

(b) Name of producer

Percentage share based on
production in 1968

Production Value

9o o
1. M/s. National Rayon Corpn. Bombay 22.0 28.5
2. M/s. Century Rayon, Bombay 25.8 233
3. M/s. Travancore Rayon, Kerala 3.7 3.0
4.  M/s. Indian Rayon Corpn., Gujarat 5.6 6.1
5.  M/s. Baroda Rayon Corpn., Surat 1.5 10.2
6. M/s. J. K. Rayons, Kanpur 6.8 5.8
7. M/s South India Viscose, Coimbatore 7.4 7.3
8. M/s. Kesoram Rayons, Calcutta 16.3 9.5
9. M/s. Sirsllk, Andhra Pradesh 4.9 6.3

(c) and (d). An element of competition
already exists in as much as there are alrea-
dy nine units. Any further expansion of the
rayon industry will depend upon the indi-
genous availabllity of raw materials,

Nuclear Missile being Produccd by China

1558. SHRIMATI ILA PALCHOU-
DHURI : Will the Minister of DEFENCE
be pleased to state @

(a) whether Government’s attention has
been drawn to a recent report by an
Australian Journalist, Mr. Francis James,
who visited China this year, published in
newspapers that China is producing and will
shortly test nuclear missile with a range
of 6000 miles;

(b} if so, Government's reaction thereto;
and

(c) the assessment made by Government
of the impact of this type of missile on
India's defence preparedness 7

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) Yes, Sir. As
stated in answer to Unstarred Question No.
231 on 19th February, 1969, it is known
that China is engaged on the development

of inter-continental ballistic missiles, but no
clear indications are available when and
where such a missile would be tested.

(b) and (c). Government's assessment
in this regard has been conveyed to the
House on 23rd July, 1969, in answer to
Unstarred Question No. 462.

Bharat Electronics Ltd.

1559, SHRI D. C. SHARMA : Will the

Minister of DEFENCE be pleased to state :

(a) whether the proposal to set up a new
unit under the Bharat Electronics Ltd. to
meet the requirements of sophisticated radar
and microwave equipment has bnen finali-
sed;

(b) if so, the details thereof; and

(c) the stage at which the matter stands
at present 7

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRIL. N,
MISHRA) : (a) to (c). A decision to set
up a new unit of Bharat Electronics Limited
for this purpose has been taken in principle,
but the details in this regard are yet 1o be
finalised.
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Manufacture of Aircraft Accessorles

1560. SHRI D. C. SHARMA : Will
the Minister of DEFENCE be pleased to
state :

(a) whether the proposals for providing
facilities for manufacturing aircraft acces-
sories at the Hindustan Aeronautics Ltd.,
have been finalised;

(b) if so, the details thereof; and

(c) the action taken so far in this re-
gard ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) Yes, Sir,

(b) The Accessories Factory will be set
up as a separate Division of HAL. It will
take up the manufacture of various aircraft
accessories such as flight and general instru-
ments, pressurisation, airconditioning and
oxygen equipment, hydraulic equipment,
wheels and brakes and ejection seats. The
estimated capital cost of the proj:ct is Rs.
433 lakhs.

(¢) The Hindustan Aecronautics Ltd.
have appointed a Chief Project Officer for
the project and detailed planning is being
taken in hand for the construction of the
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factory, procurement of plant and machinery,
ctc. HAL have already entered into licence
agreement with some foreign manufacturers
and negotiations with some others are under
way. The site for the project has also
been selected.

U.K.'s Policy for Import of Jute Manufactures

1561. SHRI D. C. SHARMA : Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whether the new policy of U. K.
for import of jute manufactures has been
unhelpful to the Indian jute industry;

(b) whether itis a fact that exports of
Jute manufactures from India have been
going down since 1956; and

(c) il so, the steps proposed 1o be taken
in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) The new policy of U. K,
for import of Jute manufactures came into
effect from 1-5-1969. It is too early to have
an assessment of ils impact on our exporis
of jute goods at this stage.

(b) The export of jute manufactures to
U.K. since 1956 are —

Qty ‘000" tonnes

——— .

Value Rs. lakhs

Year Hessian Sacking Others Total Value

1 2 3 4 5 6
1956-57 421 11.1 2.7 559 846
1957-58 21.3 8.7 24 38.4 560
1958-59 429 12.8 32 58.4 813
1959-60 6.2 121 3.2 51.5 716
1960-61 36.1 10.5 kN 50.3 909
1961-62 28.3 9.4 31 40.6 764
1962-63 316 6.3 34 41.3 770
1963-64 2.4 7.9 3.0 433 716
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1 2 3 4 5 6

1964-65 T 103 40 454 163
1965-66 3o 4.4 3.0 39.3 834
1966-67 197 3.0 14 24.1 766
1967-68 2.9 3.7 1.5 35.1 1002
1968-69 13.4 0.7 0.8 14,9 447

(c) The industry and exporters have
been urged to take maximum advantage of
the new scheme particularly the provision
relating to liberal imports for purposes of
re-exports Wwith a view to stepping up
India’s exprots of jute goods to UK,

Regional Test House for Export Goods

1562. SHRI D, C. SHARMA : Wil
the Minister of FOREIGN TRADE AND
SUPPLY be pleased 1o state 3

(a) whether Government are considering
the establishment of a Regional Test House
with the assistance of the U N. Development
Programme, (o test the quality of goods
for exports;

(b) if so, the decision taken in the
matter; and

(c) the site chosen for the purpose and
its outlay ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) (a) 10 (c). Altention is inviled 1o
the reply given in the Lok Sabha on 23rd
April, 1969 to Question No. 7303 put down
by Shri Ram Aviar Sharma. There is no
change in the position, The proposal under
consideration of the Government involves
substantial financial outlay and it may take
some time 1o arrive at a final decision.

Collective Security Plan for Asia

1563. SHRI SURENDRANATH DWI-
VEDY :
SHRI PRAKASH VIR SHASTRI:
SHRI K. D. TRIPATHI :

Will the Minister of EXTERNAL
AFFAIRS be pleased fo state 1

{a) whether during the course of her

recent tour in Japan and Indonesia, the
Prime Minister discussed the question of
collective security plan for Asia ; and

(b) whether this discussion was based
on the proposed Asian Security Plan by
Premier Kosygin or an independent proposal
was advanced by any of the participants in
the discussion either in  Japan or in
Indonesia?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) :
(a) No, Sir,

(b} Does not arise,

Forwarding of application of Employee
working in Ordnance Factory

1564. SHRI YAMUNA PRASAD
MANDAL : Will the Minister of DEFENCE
be pleased to state :

(a) whether it is a fact that the appli-
cations for employment in other Govern=
ment/semi-Government Departments/ U.P.
5.C. examinations of employees working in
Ordnance Factories are forwarded through
the Director General of Ordnance Factories,
whose office is situated in Calcutta with the
result that in most of the cases applications
reach the department inviting them much
later than the last date prescribed;

(b) whether it is also a fact that only
2 applications of an employee are forwarded
in a year;

(c) whether it amounts to derial of
opportunity to an employee to rise in life;
and

(d) if so, whether Government propose
to give powers of forwarding application to
the General Managers or streamline the pro-
cess in some other way so as to reduce delay
and also increase the limit of the number of
applications ?
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THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRIL. N.
MISHRA) : (a) While applications for out-
side employment are generally forwarded
direct to the addressees by  the General
Managers themselves in respect of industrial
and non-industrial employees of Ordnance
Factories, such applications from non-gazet-
ted employees are forwarded through the
Director General of Ordnance Faclories.
The applications on receipt are examined
and forwarded to the concerned authorities
with the least possible delay. Every effort
is made to see that the applications are for-
warded before the expiry of the closing date.

(b) According to present Government
orders, 2 applications from permanent
scientific and technmical personnel and 4
applications from permaenent non-scientific
and non-technical personnel during the
course of a year, can be forwarded for out-
side employment. Applications from tem-
porary employees are forwarded without any
limit. In respect of posts filled through the
Union Public Service Commission, there is
no restriction on the number of applications
from serving personnel.

(c) Since the employees are permitted to
apply for outside employment, as explained
above, the question of denial of opportunity
to an employee to rise in life does not arise.
Reasonable restrictions on the number of
applications to be forwarded during the
course of the year is considered to be in the
interest of publiz service.

(d) Does not arise in view of (a) and
(c) above.

Payment of House Rent Allowance to Charge-
men in Ordnance Factories

1965. SHRI YAMUNA PRASAD
MANDAL : Will the Minister of DEFENCE
be pleased to state :

(a) whether it isa fact that payment of
House Rent Allowance to certain category
of employees viz., Chargemen working in
Ordnance Factories is made only in the third
week of the month ;

(b) if so, the reasons therefor §

(c) whether Government are aware that
these employees have to pay house rent to
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their landlords in the first week of the month
and have thus to face great financial diffi-
culty ;

(d) whether in view of the above,
Government propose to pay House Rent
Allowance to these employces alongwith the
pay; and

(e) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L.N.
MISHRA) : (a) No, Sir. Normally, pay-
ment of House Rent Allowance to Charge-
men is made alongwith their pay on the
first working day of the month, However,
such of the Chargem:n as are entitled to
Compensation in Lieu of Rent free Quarters
are paid such compensation by the third
week of the month after completion of cer-
tain formalitics,

(b) Does not arise,

() to (e). Since the practice of paying
Compensation in Lieu of Rent free Quarters
by the third week of the month is continu-
ing over a long period, it should not cause
any undue inconvenience to the employees in
the matter of payment of rent to their land-
lords. However, the guestion of payment
of this allowance with maiy on the first
working day of the month is under consi-
deration,

Karnatak Cooperative Textile Mills

1566. SHRIMATI JYOTSNA
CHANDA : Will the Minister of FOREIGN
TRADE AND SUPPLY be pleased to
state :

a fact that the
textile Mills has

(a) whether it is
Karpatak Co-operative
been closed ;

(b) if so, when and the reasons therefor;
and

(c) whether the spinning section of the
mill had also been closed two years ago ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) to (c). Owing to its
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uneconomical working, the weaving sccticn
of the mills was closed on the 5th Dzcember,
1966. For the same reason the entire mill
was closed on the 30th June, 1969,

Embezzlement of Jammu and Kashmir
State Property

1567. SHRI1 K. P. SINGH DEO : Will
the minister of EXTERNAL AFFAIRS be
pleased to siate :

(a) whether Government are aware that
Jammu and Kashmir State property worth
hundreds of millions of rupces had been
embezzled by the officials of the Ministry of
Kashmir Affairs in Pakistan ;

(b) if so, the nature and amount of the
property involved ;

(¢} whether Government have taken up
the matter with the Government ol Pakistan;
and

(d) if so, the result thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) to
(d). Government have seen press reports to
this effect. Government have, however, no
other information to conflirm these reports.

Accommodation for Retired Officers
of Armed Forces

1568, SHRI D. R. PARMAR : Will
the Minister of DEFENCE be pleased to
state :

(a) whether Government are aware that
the Retired Officers of the Armed Forces
have to face a serious problem for finding
housing accommodation for their families
after retirement ;

(b) if so, whether there is a provision
for providing monetary as well as legal
assistance to such retired officers to acquire
shelter for their familics ;

(c) whether there are representations
from such retired officers pending with
Government for assistance in obtaining
wvacant possessions of the houses possessed by
these individuals which are at present
occupied by Government Deparments and
pon-Government Departments ; and
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(d) the action taken by Government on
such representations ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L.N.
MISHRA) ; (a) Government are alive to
the problems faced by officers retiring from
Armed forces,

(b) House-building loans are advanced
to Scrvice Officers according to rules,
Further, under the Low Income and Middle
Income Group Housing Schemes, long terms
loans are provided for construction of
houses and Defence personnel are given
priority by State Governments for the grant
of such loans. Assistance is also given (0
Sainik Societies/Co-operatives of Ex-service-
men in getting land wherever possible.

(c) and (d). Representations received from
time to time are examined and dealt with on
merits. In some cases it has been possible
to have vacant possession restored to the
owners.

Requisition of Houses of Army Personnel

1569. SHRI D.R. PARMAR : Wil
the Minister of DEFENCE be pleased to
state :

(a) whether it is a fact that Government
had laid down a policy in 1963 for not re-
quisitioning the house of the members of
Armed Forces and thereby had requested the
Chief Ministers of States, not to requisition
such houses and in case of already requisi-
tioned they should be derequisitioned and
returncd to the owner when they require for
their own use ;

(b) if so, whether this policy is binding
on his Ministry ;

(c) whether it is a fact that his Ministry
has hired such houses in the Cantonment
areas of Bombay, Kanpur, Poona, Meerut,
etc, which are not being de-hired on request
from the members of armed forces when they
require  their houses for their own
use

(d) if so, the reasons thereof ; and

(e) if the reply of part (b) above be
in the negative, the reasons therefor 7
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THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH : (a) to (e). In the wake
of the emergency, letiers were issued to the
State Governments having a bearing on the
morale of the Services personnel. JInrer
alia, it was mentioned that houses of Armed
Forces personnel should, as far as possible,
not be requisitioned and, in cases where re-
quisitioning had already been resorted to, a
house may be derequisitioned if required by
a Szrviceman for his own use,

Government continue to follow this
policy. There are, however, cases in which
a number of houses in cantonments, already
requisitioned or on lease with Gowvernment
for meeting needs of serving personnel, have
been purchased by some Services personnel.
Requests for de-requisition or release of
such houses are considered on merits, but so
long as the shortage of houses for Szrvices
personnel lasts, it would obviously not be
desirable to release all such houses as this
would have the effect of still further aggrava-
ting the availability of houses for serving
personnel.

Annual Plan of Fourth Five Year Plan

1570. SHRI BENI SHANKER
SHARMA : Wiil the PRIME MINISTER
be pleased to state :

(a) whether it a fact that annual Plan
called the operative part of the indicative
Fourth Pian was scheduled to be presented
to Parliament during the last Budget Session ;

(b) if so, the reason for not placing the
same according to the schedule ; and

(€) when the same is likely to be laid
on the Table 7

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI: (a)
A document on the Anpual Plan for 1969-
70 incorporating the proposals of the Centre,
States and Union Territories was intended to
be placed before the Parliament for infor-
mation during the last Budget Session. The
Annual Plan proposals for the Centre were
incorporated in the Budget proposals for
1969-70 and were also set down separately
in a document entitled. ‘‘Plan Schedules
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and Abstracts”.  Similarly, the State
Governments have incorporated the Plan

outlays in their respective budgets.

(b) Late receipt of some physical and
financial data has delayed its preparation.

(c) The document on the Annual Plan
1969-70 will be laid on the Table of the
House for information as early as possible,

Production of Jute

1571. SHRI BENI SHANKER
SHARMA : Will the Minister of FOREIGN
TRADE AND SUPPLY be pleased to state:

(a) tﬁ:ﬁqﬂamity of jute produced, ex-
ported and consumed internally during the
last three years,

(b) whether there has been a fall in jute
exports during the above period ;

(c) if so, the teasons therefor ;

(d) the steps taken to step up exports ;
and

(e) the results achieved so far ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) The production, exports
and internal consumption of raw jute during
the last three years has been as under :—

{in lakh bales)

Year  Production Exports  Internal
July-June consumption
1965-66 57.56 1.19 70.92
1966-67 65.79 2.07 66.47
1967-68 74,99 0.87 65,72

(b) to (¢). Except for limited exports
to USSR, India does not export raw jute to
other countries as the balance is consumed
within the country. In years of shortage,
India is also an importer of jute. The
question of stepping up exports of raw jute
does not arise,
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Permission to Indian Envoy to Move
About in Peking

1572. SHRI Y.A. PRASAD :
SHRI R.R. SINGH DEO :
SHRI RAMACHANDRA
VEERAPAA :
Wili the Minister of EXTERNAL

AFFAIRS be pleased to state :

(a) whether it is a fact that the Chinese
Government permitted British Charge d’
Affairs in P:king to visit and travel outside
Peking ; and

(b) if so, whether this permission has
been given to Indian envoys also 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir.

(b) Yes, Sir.
Chinese Attitude Towards India

SHRI Y.A. PRASAD :
SHR1 RAMACHANDRA
VEERAPPA :

1573.

Will the Minister of EXTERNAL AFF-
AIRS be pleased tn state :

(a) whether the Chinese participation in
functions in honour of the Indian Prime
Minitser at Kabul marks any change in the
attitude of Chinese Government towards
India; and

(d) if so the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTARY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) (a) and
(b) We sec no significant  change
in Chino's attitude towards India. The
pai ticipatoin by Chinese diplomates in fun-
ctions held in honour of our Prime Minister
in Kabul is only in accordance with uormal
diplomitic behaviour to which Chinese
appears to be returiing in reci:nt month.

Tripartite Talks on Shipping

SHRI R.R SINGH DEO :
SHRI CHENGALRAYA
NAIDU :

1574,
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SHRI BIBHUTI MISHRA :
DR. SUSHILA NAYAR :
SHRI D.N. PATODIA ;
SHRI R. BARUA :

SHRI RABy RAY :

SHRI K.P. SINGH DEO :
SHRI N.R. LASKAR :

Will  the Minister of FOREIGN
TRADE AND SUPPLY be pleased to state:

(a) whether it is a fact that Tripartite
talks between the Yugoslavia, U A.R. and
India are likely to be held in Delhi on
Shipping and other allied ma‘ters; and

(b} if so, the main points of discussion ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
AND SUPPLY (SHRI CHOWDHARY
RAM SEWAK): (a) The Second Ministerial
Meeting on Tripartite Cooperatlon between
India, the U.A.R. and Yugoslavia on
Economic cooperation was held in Cairo on
the 15th and 16th July, 1969, There is no
proposal at present for a meeting in Delhi.

(b) The Ministers reviewed the progress
of tripartite work not only in the field of
shipping but also in the fields of trade,
tariffs and tourism, industrial development,
science ad technology, telecommunications,
banking and insurancc. A statement setting
out the main decision reached at the Coir
Meeting is laid on the table of the house,
[Pleased in library. See no. LT—1442/
69]

Farewell Function Held in Honour of Re-
tired Air Chief Marshal Arjan Singh
at Hindon Air Force Station

1576. SHRI DHIRESWAR KALITA :
Will the Minister of DEFENCE be pleased
to state :

(a) whether it is a fact that at the fare-
well function given to former Air Chizf
Marshal Arjan Siugh at Hindon Air Force
Station, Air Force Officers and their wives
were forced to pull a Miz plane and a jeep
by the help of ropes; and

(b) if so, whether any steps taken by
Government against this practice?
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THE MINISTER OF DEFENCE
(SHRI SWARN SINGH) : (a) At the
farewell function at Hindon in accordance
with tradition and custom, an Air
Force aircraft carrying Air Chief Mar-
shal Arjan Singh was pulled on the ground
by officers and a jeep carrylng Smt, Arjan
Singh was pulled by the ladies., This was
done purely on a voluntary basis.

(b) Does not arise,

Exclusion of Indians from Bradford Jury List

1577. SHRI B. K. DASCHOWDHURY:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state 1

(a) whether British Government have
completed the investigation Into the compl-
laint that Indian immigrants were excluded
from the jury list of Bradford, Northern
England ; and

(b) if so, the result thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir.

(b) Bradford local authorities had admi-
tted their mistake. They have {ssued instruc-
tions that when the next electoral register
is complled, all Indians who are eligible for
jury service should be shown. The next
electoral register will be compiled in O:to-
ber, 1969.

Raising of Resources by States

1578. SHRI S. KUNDU : Will the
PRIME MINISTER bz pleased to state 1

(a} the amount proposed to be raised by
different states from its own resources and
aid or grant to be received from the Central
Government for the Fourth Plan period :

(b) besides the Plan expenditure, how
much amount will be kept apart from distri-
bution amoung the six backward States ; and

(c) the amount which will bz given to
Orissa ?

THE PRIME MINISTER, MINISTER
OF FINACE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
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NING (SHRIMATI INDIRA GANDHI) :
(a) Attention is invited to Annexure Il to
Chapter IlI-plan in outline, of the document
on “Fourth Five Year Plan (1969-74)-Draf1”,
placed on the Table of the House in Aprll
last, .

(b) and (¢). Ths spzcial element in Cen-
tral assistance for backward States is already

reflected in the total assistance allocated
amonng the States.

Trade with Balgaria

1579. SHRI N. R DEOGHARE :
SHRI S. KUNDU :

Will the Minister ef FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether Government are aware of
the statement made by Mr. B. Rishkov,
Cammercial Counceiler of the Bulgarian
Embassy in India regarding faults in Indian’s
exports to Bulgaria ;

(b) if so, the faults pointed out by him;
and

fc) the action which Goveroment are
taking in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) to (c). As far as Govern-
ment are aware, Mr. B. Rushkov until recen-
tly Bulgarian Commercial Counsellor in
India has not issued any statement regarding
faults in India’s export to Bulgaria. A Press
Conference was called by the Embassy of
the people’s Republic of Bulgaria on 3rd
July, 1969 primarily to give information
regarding the forthcoming international trade
fair at plovdiv Bulgaria, While answering
some questions regarding Indo- Bulgarian
irade, the Bulgarian Commercial Counsellor
inter alia, referred 1o the non-fulfilment of
an export order by an Indian firm. This
specific matter is being looked into.

Agreement with Ethiopia

1580. SHRI S. KUNDU : Will the
Minister of EXTERNAL AFFAIRS be plca-
sed to state:
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(a) whzther any technical agreement has
b::n signed betw:en India and Ethiopia in
Addis  Abibr in month of June, 1969 ;
and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir. An agreement on technical, Econo.
mic and S:ientific Coopration was coucluded
with the Government of Ethiopia on 2 June
this year.

(b) The Agreem:nt is aimed at the pro-
moting technical, ezonomic and Scientific
cooperation which two Governments may
deem useful to the economies of their res-
pectlve countries. It provides for mutual
exchange o! technical training facilities,
services of experts technical equipment and
documentation, books, publications and
other informative material and for mutual
cooperation bstw:en scientific Institutions
and bodies of the two countries, Establish-
ment of joint industrial enterprises and co-
opzration in technological development are
also covered by the Agrecment.

Setting up of Tea Plantations in Collaboration
with Japan

1581, SHRI 5. KUNDU : Will the
Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whether it is a fact that a Japanese
team has visited or is likely to visit India to
iavestigate the possibility of setting up tea
plantations in the Himalayan regions includ-
ing Kashmir ; and

(b). if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) No, Sir.

(b} Does not arise.

Firing by Chinesz Troops on Indian Soldiers

SHRI VISHWA NATH PAN-
DEY :

SHRI K LAKKAPPA :

SHRI M. H. GOWDA :

SHRI SRINIVAS MISRA :
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SHRI SAMAR GUHA :

SHRI SURINDRANATH
DWIVEDY :

SHRI RAMACHANDRA
VEERAPPA :

SHRI YASHPAL SINGH :

SHRI P. C. ADICHAN :

SHRI N. R. DEOGHARE :

SHRI §. M. KRISHNA :

SHRI A. SREEDHARAN :

SHRI MOHAN SWARUP :

Will the Minister of DEFENCE be
pleased to state

(a) whether itis a fact that Chinese
troops opened fire on Indian soldiers in
the Lepulek area fin Pathoragarh district of
Uttar Pradesh well inside Indian Territory
on the 12th July, 1969 ;

(b) if so, the details of the incident and
the number of casualties suffered ; and

(c) the steps taken by Government to
meet the situation ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH : (a) to (c) . On 10th
July 1969, when an Indian patrol was pro-
ceeding towards Lipulekh Pass on the U. P.-
Tibet border, Chinese fired at our patrol
from a direction east of the Pass, from
their side of the international border. The
Chinese fire was ineffective and was not
returned.  There were no casualties. There
was no significant Chinese activity there.
after in the area. A close watch continues
to be kept across our borders in the intercsts
of safeguarding our territorial integrity.

Import of Mercury

1583, SHRI HIMATSINKA : Wiil the
Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) the yearly imports of mercury at
present and the countries from which it is
being imported ;

(b) the amount of foreign exchange
spent on the imports of mercurv during the
years 1967, 1968 and 1969 so far ; and

(c) the steps, if any, contemplated for
developing the produztion of mercury within
the country in the Fourth Five Year P.an ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) and (b). A statement is laid
on the Table of the House. [Placed in
Library. See No. LT. 1443/69]

(€) Mercury occurs in nature in combina-
tion with sulphur as naturally occurring ore,
named Cinnabar, which is chemically known
as mercuric sulphide. No occurrence of this
mineral is known in India and its indigenous
‘manufacture has not been developed. It has
also not bzen found economically feasible
to develop its manufacture in India with
imported Cinnabar.

Officials Accompanying Foreign Minister Dur-
ing Foreign Tour to U.5.A.

1584, SHRI SURAJ BHAN 1 Will the
Minister of EXTERNAL AFFAIRS be
pleased to state ;

(a) the number of Officers who accom-
panied the Foreign Minister on his trip to
Washington ;

(b) whether the Minister and Officers
were accompanied by their wives ; and

(c) if so, who met the expenses of the
families 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
The Foreign Minister was accompanied on
his visit to the U.S.A. by Shri K.B. Lall,
Secretary, Ministry of Foreign Trade, Shri
K.R. Narayanan and Miss C.B. Muthamma,
Joint Secretaries in the Ministry of External
Affairs and Shri 8.V. Purushottam, Deputy
Secretary and Special Assistant to the
Minister of External Affairs.

(b) and (c). Smt, Dinesh Singh accom-
panied the Minister. No expenses in con=
nection with her wvisit have becn met by
Government,
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12.54 hrs-

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Pakistan President’s letter to Prime Minister of
India re-Indo-Pak relations

SHRI N.K. SOMANI (Nagaur) : I call
the attention of the Minister of External
Affairs to the following matter of urgent
public importance and I request that he may
make a statement thereon 3

“Pakistan President's letter reported to
have been received by the Prime
Minister conveying conditional occep-
tance of the Prime Minister’s propo-
sals regarding norma- lisation of rela-
tions between the two Countriss.”

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH): Sis, as
the House is aware, India has taken a number
of ioitlatives in an effort to normalise and
improve relations with Pakistan, The House
has been kept informed of these initiatives
from time to time.

Recently the Prime Minister wrote to
the President of Pakistan reiterating India's
desire to normalise and improve Indo-Pakistan
relations. The text of this letter has been
placed on the Table of the House.

President Yahya Khan's reply to the
Prime Minister’s letter was delivered the
day before yesterday, It reiterates Pakistan’s
known positions. We are examining its con-
tents. I am placing a copy of President
Yahva Khan's letter on the Table of the
House.

FROM General Agha Muhammad
Yahya Khan, H.Pk., H.J.

President's House, Rawalpindi
26 July 1969

Madam Prime Minister,

Thank you for your letter of the 22nd
June, 1969, which Mr. Kewal Singh brought
with him,

‘We were glad to receive Mr, Singh. The
occasion illustrated that given goodwill and
understanding, our two couniries can resolve
seemingly intractable disputes in a peaceful
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and honourable manner, Inde:d, considering
the responsibility that rests on  our two
Governmsnts for the well-being of several
hundred million people, I do not know if
there is any other acceptable approach to
the problem of placing Indo-Pakistan rela-
tions on a pzrmanent, friendly basis. This
was the spirit in which we discussed matters
with Mr, Singh. This is also the spirit
in which I am replying to your letter.

Any two neighbours in our situation are
bound to have differences and disagrezmaznts,
some superficiai and some deep-seated. The
former are of a fleeting nature, They arise
ind fade out in a hundred ways in the course
of neighourly dealings, But the deep-seated
onss vitiate the amosphere and  poison
relations It is they which must be elimina-
ted so that minor and  transitory dificrences
do not get blown out of all propartions.
While I agree that it is derirable to eclimi-
nate minor problems, I am  covinced that
their removal alone would not bring about
that fe:ling of mutual trust without which
frizndship amongst neighbours is illusory.

It is for this reason that T urge that we go
Back to the heart of the matier and seriously
tackle the causes underlyiag aill our mutual
troubles, Tt is  our sincere conviction that
amity and frieadship will contiuue to elude
India and Pakistan if our two Governments
run after the shadow that the peripheral
issuzs are and cvade the reality that our
two outstanding disputes regarding Jammu

and Kashmir and the Ganges waters represent.

W have considered your proposal to
establish a joint body to examine compre-
hensively the issues raised in you: letter and
“other aspect”” of mormalisation and  im-
provement  of relations.  We have always
been, and ¢ontinue to remain, ready to enter
into a dialoguz as long as itis uot only
understood but made clear by both sides that
it wou!d encompass all outstanding issucs
with a view to finding a solution for them,

We have explained our view point at
some length to Mr. Kewal Singh and given
him our ideas of the 1ype of self-executing
machinsry that wou!d be necessary conci-
mitant of a no-war pact.

With the assurances of my highest con-
sideration.

SRAVANA 8, 1891 (SAKA)

re. Indo-Pak
Relations(CA)

Her Excellency Mrs. Indira Gandhi
Prime Minister of India,
New Delhi.
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SHRI §. KUNDU (Balasorc) : Sir, is
it not desirable that the Prime Minister
should remain in the House when her
letter is being discussed ?

SHRI N.K. SOMANI : Sir, it is now
widely known that the reply from hon.
G:=neral Agha Muhammad Yahya Khan in
answer to the hon. Prime Minister's letter
of 22nd June has just b:en recently received
and released to the public. This was, as
you know, sent through the Secretary of the
Ministry of External Affairs, and [ must
say that we must applaud this as a rather
wholesome approach on the part of the
Prime Minister t> enquire into the various
aspects of normalisation and improvement
of relations between the two countries, For
the first time, I think, when there were lot
of dark clouds a small silver lining is seen
approaching in the shape of a joint Indo=-
Pukistani Board and the proposal has been
that the Board should be at any given level,
may be at the ministrial level or Szcretarial
level, In this respect 1 would like to bring
to the notice of the hon. Minister of Exter-
nal Affairs that the Pakistani President has
desired that before the proposed Board is
formed the guestion of Kashmir and Faraka
Barrage should also be included in the list
of outstanding serious disputes between the
two countries. I hope the statesman like
approach will also prevail at our end and
the proposed Board would not be disallowed
or co!d water would not be thrown on it
because of the insistence on thes: two items.
I would specifically ask the hon. Minister
whether the Board is proposed established
at thz ministrial  level or the Sscretarial
level and what is the reaction of the
Government of India as far as the insistence
of Kashmir and Farakka Barrage are concer-
ned.

There was another welcome move or
plea by the hon. Prime  Minister to the
Pakistani President and that was in the
field of social, cultural and business relations
between the two countries. 1 would like to
know whether the Government of India
would now have som: kind of restricied
open-border policy with Pakistan so that
exchange of delegations in these various
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[Shri N, K. Somani]

non-political fields would de encouraged.

There is another aspect which we will
have to face. It may be unpleasant to the
Minister of External Affairs, but it is true
that as far as the lobbiss of world opinion
are concerncd wherever there has been a con-
frontation between India and Pakistan for
world opinion, by sheer better public rela-
tions, by adopting a professional approach
in this matter, Pakistan has always got the
better of the world opinion and the world
opinlon has gone against us by our default.

These two things may not appear very
relevant to the Minister now, but I think
we must, on the side, try and normalise our
relations with Pakistan and, on the other,
try and win over as much of world opinion
as possible.

1 would now like to ask some specific
questions of the Minister. May 1 know
whether the Government of Indla will take
initiative to encourage this kind of human
traffic that has been initiated by the Prime
Minister and the exchange of youth, cultural
and press delegations would take place
between the two countrizs. Ewven if Pakistan
is not very keen at this particular momeznt,
for reasons of her own, to accept these
delegations from India, may I know whether
we would w:lconz similar on:s from
Pakistan ? S:condly, we should agree to the
establishment of the Board at the ministerial
level so that as soon as the agenda is drawn
up the question could be discussed in right
earnest.

Thirdly, since we have already cxhausted
our goodwill and the efforts through the
Soviet Union, 1 would like to know whether
the impending visit of President Nixon
tomorrow would be availed of by the
External Affairs Minister and the Prime
Minister to appzal to him to help us In
improving our relations ?

13 brs.

SHRI DINESH SINGH : While I am
greateful the hon. M:mber for the kind
words he has said about the initiative that
the Prime minaister has taken in this matter.
I should like to clear some of the mlsunder-
standings that unfortunately still linger in
the mind of the hon. Member. It is not
India which is preventing the normalisation
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of relations or the exchange of cultura)
relations or the opening of border which
the hon. Member referred to, He asked
whether we would be willing to reccive a
Pakistan delcgation if they come here, 1If
they want to come here, they must show
the desire that they want to coms in. What
is the point of asking me all these questions
when we have already done this?  IF the
hon. Mcmber would kindly refer to Un-
starred Question No. 1474, which has becn
answered today, he will see that all these
have already been indicated from our side
and it is for Pakistan to take the initiative.

SHRI S K. TAPURIAA (Pali) : It was
answered only half an hour back. How
can he expect us to go through all that in
such a short time ?

SHRI DINESH SINGH : TItis not a
question of half an hour ; it is a question
of one's atitude of mind. If the hon.
Member has not understcod that we have
done all this in the years that have followed
alter the Taskent Declaration, half an hour
is not going to make any difference at all.

So far as the question of the inclusion
of any particular subject in the discussions
which may be undertaken by the joint body
that may be set up is concerned, we have
already made it clear that we are willing to
discuss any subj:ct with Pakistan, We have
not placed any restriction on the discussion
of any particular subject that they may wish
to bring up, Regarding the question of
utilising the good offices of American
precident Mr. Nixon in this matter I thought
the whole point that we have been trying 1o
make is that our differences with Pakistan
must be settled peacefully and must be
settled  bilaterally. We do not want to
bring in ecither Chairman Kosygin, or
President Nixon, or anybody else in this
matter I wish the hon. Member would
try to understand this,

SHRI BAL RAJ MADHOK : (South
Delhi) 8o far it has been the stand of the
government  that Kashmir is not negoti-
able. Have you changed that stand ? What
is the attitude of the government, It is a
very important matier,

MR. DEPUTY-SPEAKER : If I permit
him to ask a question, I will have to permit
others also, which will be difficult.
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SHRI1 BAL RAJ MADHOK : Sir, he
has not answered the question and his silence
is ominous

SHRI NEK. SOMANI; Siice the
initiative for the proposed Indo-Pakistan
board was made by the hon. Prime Minister,
I want to know the government’s mind,
whether it is in their mind to form this
board at the ministerial level, or the secre-
tarial level or a juaior level. To the best
of my knowledge, 1t is preferable to have
it at the ministerial level so that the
problems can be gainfully discussed. 1
want to know the position.

SHRI DINESH SINGH : It is a little
too early for me to give any indication
about the thinking of the Pakistan sids. So
far as we are concerned, we have indicated
that we would have it at any level, il
Pakistan is able to discuss and decide with
us.

=t 7y fowy (A7) : AT @A F
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g 37 97 9g¥ faar gAr Tifgd Al an-
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“Jt is our slncere conviction that
amity and friendship will continue to

elude India and Pakistan if our two
Governments run after the shadow
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that the peripheral issues are™—
FAFT AT ZAT F274 1

“*and evade the reality that our two

outstanding disputes regarding Jammu

and Kashmir and the Ganges waters

represent.™

9T AHFT OF §A(A A1 AGT 4T | IqH
&1 21 T | HUT & AT F) A gF FLa Al
oz 21 arfweqra & fgeal #1 sgw a1er
FIfEIT &1 A1 W AT ATTAT | 30T AT
Stgr wmoar | & faim e AN A gz
98T J13aT £ fF §IF A 0F-0F qaw
FI HFT-HST g FT &1 a1 Afq Wra
IAFT HAFAAT F1 @A g0 AR wifF@m
F @u gfagrdl garst 91 den @
F &Y Af7 §,  IHET AT AIC @S gT
S E-grfFeEm e AN 7 a7 99
WY FAT IAF gTAA AT AL A A
seifam =1 3@ i—F = feer
argar g fv 1965 § agi @ «ava faar
mr a1 & wiffEm F  gw 94w §,
TefaFam & @19 @ gar —ag
gargr M ?oFqT QY AW wEE
amfeFar ST 93, A0 TS @
FW A §AS, WA glaw g,

amA F3fms Afggma g g
atfg wrfr ot gave § st o+ gardt #e

& agl @ dIen qifs T & FrQg
ot @it geafaat ge gl €&, S
FHAFA S FHAA gA AT a3 aF ?
FT AT 50 AT $1 4599 7@ & 5 0%
UF 0@ B §F FE A Afa g ag
e afm gE

T F T & @ Oy qifewarm
# gE & A AWM 4 T ArT oy
| & IWH qHIT HEATA  FT FE
grenim afmd A lea g fe
UF OF 9419 §8 &1 9 0 afeem
#HI WA OF §A & AT4F Qi 1wy
GAE F1 g® TR & ALK I7 9% F1
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Ay 7 g qrht @ M ag qEEAR F
FRU W1 gewafa 3w gd 2, e
& @H F FTFA IT qF A M7
§ 7l a1 & 99 3% T adt @ am
qmgafrafi g 5 mfFeam § 9 9=
gt fod fared & o ane aegfreaa
qUGT FA BT AA F, S5 A ArATE
F1 gnda #@ § SfeT arawz w1 A
oA & at fox oy gaR) ¥ @y g7
W, TEA AMI F ST wAF @ E
f& gor ¥aw o fastr & Al aear
gfaart & &Y oz s&are fear omar &
AR AT F FIHET F FES H I
F wdtwar & S7 adf 20 & ae
feomar @rgar § % @ aegs ATwe @
qgt 9L A AT § 1 FAT W TF A0S
! A6 FO0 A arfFe & S -
T4 & 3% geEeT F39 F foq &7 d@
g1 8, #1% uw gafmes Afg aemon ?

it feam fag : wradlg |aer ¥ aga
¥ warat F1 oF qrg fa=rd w1 i 9
& 1| I gad 93 @1 oF A9 9 F4
f& oF uF 97 AW 7 AST-HST 0T 7
FTF ZAF! UF A1 g4 HIAB] 9T 4d
AT Arfgq | feT gardl oF oF wmd 91
ara 37 It st Afg w3 § 3g sawq @
g & adt aus mmr g fF 97 5L w.waf
9T (@ FLA g1 TN CE A9 FH 5T 9
q@ g gFAT & | Fur g9 w2 OF o7 0w
#1999 917 F7 3 I g9 UF ;9 _T
13 Fg 3 AT ATAST g9 gt s 7 g
JEAAT LT 517 FF  GAT A A
gy § afFT gu F1 s aEl &
Fe-HaT 9917 31 ¥ foq smeaw @3-
a9 FT qTF ¥ a1 94T &1 gala ser-
T 9@ A1 § ar A= A qST-HT
& D awd &1 gEfor g oF sEnEE
w43 # T Fgr g fawH 97 AWy, N
F1E Wt qifseam ar wr@ 9sMr Wi,
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S AT FFT § AT AT ) FFAr B
afew wgt a% sfeq ot aneng § 9=
%) g% F & feq v argiaw W@l
aaar & R AT zw A -
AW FI GHAT FI  TF AT AL
A § aw a% # gamar g fr frm 9w
Fadm g FE Fg A fF ga ga
1 g FT g% A1 970, TAa7 2% faFw
HEAT § FIFT UF WIEE g7 [rRF awar
2l ag Mz A g wEwAR 20
& a1 gz wgar Tgar g F oiffearT s
A A1 § wmx :E AAF I5T E @l
I AHAT FT g zA a1 ¥ faFs awar
¢ f5 gm Q41 377 wifage @0 & sawr
uF-uE ¢ fAqzig 1 gAfen zad
saIgT aTS F1 aTF HEA 2 | gEE HIAA
S gaF qifFt TEAT 12 91 A1 9EY
gW Y&AT WIE, T §5d § #R 39 W
i 2 awar 21 ag aig A4t & f Fd
Y qF@ 2 g avh ¥ ¥ g g
qu IART ATE § Ig g ATTAT | FT AR
g 29 zA% |mT @y w7 qffemT @
W wfeT ag st g 9T SRS aT
I AT AT 9 AT FIA E &L
g\ e ag saar fF 330 gw @A,
gfiss & | &0 a3dr oft 3 7d &
aqft §1 §71 q& AYAr F14 FE TV 43
FgAr wY gfew® 21 @17 92 Iq0 a9
AT 99 IAF GAT W@ A1, qZ HAIS
I3T | qF AAANG §IET FT G AVET
fawm fF 3 997 FE 79 TF 417 gw
T 9T FET MT F7 |

SHRI JYOTIRMOY BASU : (Diamond
Harbour) : Sir, as a result of the Puriition,
West Bengal has been the worst sufferer and
our cconomy has beea scriousiy damaged
and cultura! life divided and a!most ruincd,
The immediate thing is to normalise surface
and air travel, trade relations, cultural rela-
tions, exchange of newspapers and to pro-



U7 Pa'; Presiden’s letrer SRAVANA 8, 1891 {SAKA) re. Indo-Pak Relarions 218

ceed in that direction, we should send a
goodwill mission of artislcs, writers, journa-
lists and students, a non-official mission and
not of a Government-brand variety. They

should make a suggestion to Pakistan Govern-

ment to cxchange such missions which will
do something to casc the tensions.

As far as the joint machinery that they
talk of is concorred, we suggest that there
should be more men in the joint machinery
drawn dircctly from affecied areas, that is,
Assum, [ast Pakistan and West Bungal,
We wish to have Pakistan as a dear neigh-
bour, not as a bitter neighbour,

In thz last paragraph of the letter that
has come from the President of Pakistan, he
5ay5s :

“We have explained our view point
at some length to Mr, Kewal Singh
and given him our ideas of the type
of self-executing machinery that would
be nceessary commitment of a no-war
pact.””

Will the hon. Minister kindly tell us the
dctails of that self-excuting machinery ?

SHRI DINESH SINGH : What we are
discussing is not a sclf-executing machinery
but a joint body to discuss all matters as
was envisaged in clause 9 of the Tashkent
D:claraiion. So far as the question of
cultural exchanges s concerned. w2 have on
a number of occasions invited tecams from
Pakistan to coms here. There was a team
invited for Mushaira, again for cricket and
also to participate in the Ghalib Centenary
in Muiy,1938, Buat Pukistan has not respon-
ded to this. 1 do not know how the hon.
M.mber wishes us to proceed in this matter,

One point I should like to make, The
hon. Member, Shri Bal Ray Madhok, refer-
red to the question of Kashmir, I should
like to assure him that there is no change
in our policy regarding Kashmir,

SHRI SAMAR GUHA Contai) : What
about Bhuto's disclosure that there is a
scciel caluse in the Tashkent Declaration ?

st go Ho AWl (FAYT) ¢ ITEAR
gz, g% aga gm ¢ fF arw aFa
} dRuT §g wEET §1 geadd &1 fifaw

(CA)

FAT g A eaAI T AE &
TR AgIA TR E o Al geRi F T F
ag At A% #t AgAE e g, ;@ oOw
7 uF fa7 fadlt oz fgrgeam oz wifs-
A F AzAasT ATT7 T3 fAST | WA
g g ¥ var A g, AfeA gmy @
52 39 f &Y 2@ qdf eifeemia &
AWFT FZEA, AIFAA I WEAGEW
aary F JMEIT A AGH 9T HAIWG B
faua & fog st @it &1 gt gf &<
®1T 97 F faw doq fen, fagd afc
sy 331 w1 AW $g g3 aF ager
2 1 7gi 9% fafeedl maq w@sx @, Sfe
wgamgl fre of ¢ s qme 94 A
o I|eT N § | T AIF 9T & IT
agrgT Sl #1 aurf 31 e § 1 F 3@
s =1gan ¢ v fafafegas o mfves
g 9T F1§ FAE T ¥ 92H AT F15
FTET gE g § 98T T 98 gATET
=&t g fF gArt warm w4 o dfase
afgmai & qdfmam oF qwr gfad
amal 9t agsra g1 wia, arfs arg § o
& 7, g WA ¥ T wEgSi &
gadr q% |

st fean fag : madig gzeg T gmd
= Fifgw & a1 F A 17 ¥4 E, A%
foq & Sast aeqare dar wwgar 21 @i
a® ga= 741 & weeafq afgrei &
fead &1 @919 &, &I ATFIFAT 9347,
A gaT 74T 39 & qE] fasi

=it qRegAe WA (TAT) : I AEY-
zq, g+ Y g5-ar g & gmt qrzw fafq-
TR TUF A =@ a1 741 AR nfFEET
& Afadz F uTF ¥ IEFT FATT F14AT
gg fa7 925 ag Far ,ar ar fs nifsema
F1 77 at foar &, Ff6T 960 JA1T AL
HAT & | AT A AT VAT G | AAAE
F1 wgRd 7 agrar § f g aw q@ar-
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[t tgo umo 3]

&1 9T qrAdT &3 & for AT E ) 97
qagraan g :

‘It would cncompass all
issues’,

outstanding

i o wmE g fF uaT 79 qg
Awadt gt 2, At gg aaal A AEs
F1 7 T ¥ 77 395 qOOA @ AT |
ZAgT waed 1g 3 f& FrEA AT A
T F 9@ & g% ot IEF WA AT |

Iad T I FAl &

“We have explained our viewpoint at
some length to Mr. Kewal Singh and
given him our ideas of the type of self-
executing machinary...”.

oy fraes T az g f& mfsaEm &
sfagz ;za & f& a1¢ vy maAd a|,
faa® gror g7 g9 £ FS A AN |
THY a7g 73¢9  fwdwat g7 ¥ HA ag
gaatar gar @1 f& g9 =rfagmw
F wmat srx amf@dwa & oo@E
qEAT TEAT & ¥ gg sAar Sgar
2 fF a1 =0 @ fag A ggwm, fafaes
arga a1 wizw fafqseg § Fow-naag-
fer maad Fa ¥ 9 foam &1 Fogar
& faug ¥ qamn 2 ; wa7 g, @ agr g4
WA gnaAY § {6 SAFT S worr
I7% ot wrgfearst §, g9 7 9T 39 aF
FAF FUE! AN qg7 544 2 |

=t fedim fag - & =&l fo @it aga
faeart & At sA wgan ar, agifs, dur
f& &% @er 2, ga @1 39 97 F1 A=y
TE F @ g IAfF AT gTew
uF 1T 4% 9T Fo1% g, AT 4N zm
® T(RIHIM FEAT 9T fF qimwz
HII9T F) &I FHT § G qEAD
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o g1 FZ 0% 4, WIT gAY A IHA
HTHIT 9 3 A14T AL F1 g1 @7
qr | AAAT §3EF 7 A1 Ge-oxlaaio
qAd F1 a1 F2Y &, ag ar oF @A
T g1 ag }E Agr gWmIT g g G
fedi &, e @ &Y, wfeemm Y Tww &
wrfadwa ®1 gwa fear Fmar w@r @,
uifs g aigr & =1 orfae fe6r @9 )
ERIT FEAT EAM ¥ wg wr § g
A offza & AT § A Fw ar-sf-
wIAT &, TEAI g F & q@ FEAT
arfgd, gad AT & SW A1 A FAT
arfen |

13.20 hrs.
PAPERS LAID ON THE TABLE

Annual Report of ISI

THE DEPUTY MINISTER (SHRIMATI
NANDINI SATAPATHY) : Oa behalf of
Shrimati Indira Gandhi, 1 beg to lay on
the Table a copy of the Annual Report of
the Indian Statistical Institute, Calcutta,
for the year 1967-68. [Placed in Library.
See. No. LT-1431/69.]

Papers under Tariff Commission Act

THE MINISTER OF FOREIGN
TRADE AND SUPPLY (SHRI B. R.
BHHGAT) 1 I beg to lay on the Table a
copy of each of the following papers under
sub-section (2) of section 16 of the Tariff
Commission Act, 1951 :

(1) (ii) Report (1962) of the Tarifl
Commission on the prices of
Cotton Yorn and Cloth,

(ii) Government Resolution (Hindi
and English versions) No. 1
(15)-Tax (I)/66-Tex (A) dated
the 15th May, 1969 on the
above Report.

(2) A statement showing rcasons why
the documents mentioned at-(1)
above could not be laid on the
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Table within the period prescribed in
sub-section (2) of rection 16 of the said Act.
[Placed in Library. See. No. LT- 432/
69].

THE DEPUTY MINISTER IN THE
MINISTERY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : Ibegto lay on the Table a
copy cach of the following Motifications
(Hindi and English versions) under sub-
section (6) of section 3 of the Essential
Commodities Act, 1955 :—

(1) The Cotton Textiles (Control) Amend-
ment Order, 1969, published in Notifi-
cation No. 5.0. 2588 in Guazette of
India dated the 5th July, 1939

The Textiles (Production by Knitling,
Embroidery, L=ce making and Printing
Machines) Control Amenment Order,
1959, published in No:ificatlon No. S O.
2539 in Gazattee of India dadzd the 5Sth
July, 1969

2

The Cotton Control (Amendment)
Order, 1969, published in Notification
No. §.0. 2590 in Gazette of India daied
the 5ih July, 1969

The Textiles (Production by Power-
loom) Control Amendmant Order, 1939,
publishzd in Notificatin No. S.0. 2591
in Gazette of India dated the Sth July,
1969

The Cotton Textiles (Export Control)
Amendment Qrder, 1969, published in
Notilication No, 5.0, 2592 in Gazclte
of India dated the 5th July, 1969,

The Cotton Textiles (Control of Move-
ment) Am:ndment Order, 1969 publisned
in Notiflication No. S.0 2593 in Gazette
of India dated the 5Sth July, 1963,
[Placed in Library.See No. LT—
1433/69.]

(3)

4)

(5)

©)

o——

COMMITTEE ON PRIVATE MEMBERS'
BILLS AND RESULTIONS

Fifty-first Report

SHRI1 S.M. SOLANKI : (Nagaur) I beg
to present the Ti‘ty-first Report of the
Committee on Private Members' Bill and
Resolutions.

SRAVANA 8, 1891 (S4KA)
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PETTION RE PRICE, PRODUCTION
AND DISTRIBUTION OF MOLASSES

SHRI M. N. REDDY : (Nizaimabad) I
beg to present a petition from Shri B. Saya
Reday of Mosra, Taluk Bedhan, District
Nizamabad (Andhra Pradesh}, regarding
control, on price, proJuction and distri-
bution of malasses.

13 hrs.

) The Lok Sabhua adjourned till wenty
minutes past Fourteen of the Clock.

The Lok Subha re-assembled afier
lunch at twenty two minutes past Four-
teen of the Clock.

[SHRI M. B. BANA in the Chair]

_{BANKING COMPANIES (ACQUISI-
~\ TION AND TRANSFER OF UNDER-
TAKINGS B!LL—Contd.

Clause 2 (D. finitions)

MR. CHAIRMAN : We take up clause
by clauze consideration.

First we shall take up clause 2. There are
som: amendmeats, They may be: moved.

SHRI MADHU LIMAYE (Monghyr) :
I beg to move :

Page 1,-
Omit lines 10 and 11, (4)

SHRI MAHARAJ SINGH BHARATI :
{Meerut) : I beg to move :

Page 2, —
Sor lines 2 to 5, substitute—

““column 1 ef the First Schedule™. (5)

RI GEORGE FERNANDES (Bombay
South) : I beg to move

Page 1, linc 10, —

Jor *‘does not include™ substiiure
“‘includes” (13)
i
Page 1, line 11,—
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add at the end—

“‘but does not include Co-operative
Banks registered under the Co-opera-
tive Sociiics Act™. (14)

SHRI ABDUL GHANI DAR (Gurgaon):

I beg to move :

Jor ““Tifty” substitute **hundred”,
(49)

SHRI BHOGENDRA JHA (Jainagar) :
1 beg to move :

Page 1, Line 10,—

omit “not”" (46)
Page 2. —
Sor lines 1 to 5, substitute—

(b) **existing bank’ means any banking
company that is in existence in India
within the mecaning of the Companics
Act, 1956. (47)

SHRI ABDUL GHANI DAR : 1 beg
Lo move ;

Page 2, line 1,—
after ““banking company”, inserf —

“including foreign banking company™,
(62)

Page 2,—
Jor lizes 1 to 5, substitute

(b) *‘exisiting bank' means a banking
company". (63)

SHRI SHIVA CHANDRA
{Madhubani) : 1 beg to move :

JHA

Page 1, line 10,

for *‘banking company” does not
include a forcign Company
substitute

* “banking company' includes both
indigenous and lorcign company’.(166)

Page 2,—

Sfor lines 1 to 5, substitute

‘(b) **existing bank' means a banking
company both indigenous and foreign
specified in column 1 of the First
Schedule with the persent deposits as
shown “in the return as on the last
Friday of June, 1969.* (107)

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI; : 1 beg 10 move

Page 2, line 13 —

Jor “the’ substitute *a* (119)

SHRI VASUDEVAN NAIR (Pcermade)
beg to move :

Page 1,—
Jor lines 10 and 11, substitute—

‘(a) “banking company’ means a bank-
ing company as defined in section 5(c)
of the Bunking Regulation Act, 1949
but excludes co-operative banks."(154)

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : 1 beg to move 3

Page 2,—

Sfor lines 1 10 5, substitute

(b) “exisiting bank' racans a banking
comp ny incorporated in India or out-
side excluding Industrial Development
Bank of India, the Reserve Bunk, the
State Bank of India and its subsi-
diarics functioning in tle country,
cooperative Banks or Banks carried
managed by public bodies like munici-
pality are excluded from this defini-
tion®. (82)

SHRI TENNETI VISWANATHAM
(Viskhapatnam) : | beg to move :
Page 2, lines 5, —

Sor “Tily™  substitute “‘twenty-five™
(169)
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SHRI MADHU LIMAYAE : I beg to

move
Page 2,—
after line 16, insert—

‘(h) “rural area”™ means village and
small towns with a population of not
more than ten thousand”. (175)

SHRI KUNDU (Balsore) : I beg to
move ;

Page 2, line 2,—

after “*Schedule” insert—

#and any such other banks,” (204)
Page 2, line 5,—

for “fifty crores™ substitute—

“one crore except such other banks
run on the cooperative sector’” (205)

SHRI N. DANEKER (Jamnagar): I
beg fo move :—
Page 2, line 5,—

Jfor “fifty crores”, sudstitute *‘two
hundred crores™. (281)

SHRI NABIAR (Tirchirappali) I

beg to move :
Page 1, line 10,—
omit *‘does not™ (317)
Page 2, line 5,—
for “fifty*" substitute *“twenty"" (318)
SHRI BIBHUTI MISRA (Motihari) : I
beg to move 3
Page 2, line 2,—

omit “column 1 of the First Sche-
dule™ (335).

Page 2, line 5,—
omit “where not less than rupees fifty
crores™ (336)

Page 2,—

(1) line 6, for *existing bank" subst-
ifure “‘existing banks"

(ii) omit lines T and 8 (337)

SHRI LAKHAN LAL KAPOOR
(Kishanganj} : I beg to move :

Page 2, line 2,—
after “*Schedule” insert—

“and such other banks having deposits
not !ess than a crore of rupees except
the cooperative banks and shall in-
clude all foreign banks in India." (370)

Page 2, line 5,—
Sor fifty"” substiiute “*one™ (371)

SHRI N. SREEKANTAN NAIR
(Quilon) : 1 beg to move :

Page 1, line 10,

omit **not” (380)
Page 2, line 1,

afrer “'specified” insert—

“and to be specified in future” (381)
Page 2, line 5,—

Sfor “crores™ substitute ‘‘lakhs™(382)

SHRIMATI SHARDA MUKERIJEE :
(Ratnagiri) : 1 beg 1o move:

Page 1,
JSor lines 10 and 11, substitute-

(a) “banking company” includes a fo-
reign company within the meaning
of section 591 of the Companies Act
1956." (197)

Page 2,

for lines 1 0 5, substitute-

(b) *existing banks™ means all banks.”

(198).

st ng fomd (Fi7) @ wawfa wE-
77, ga7 I914 & fou @ W 9 AW
AFY gaal 21 § oF @A 3T FC W@
4

e
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and

FUuggerEmMEaT Az 2 | I 1 W
afgn sraft 1 ofonar & ad 2
g frrs & Faoar aar § O sl
FTA & gug 591 % JFT Fra) F Y
afcarar aard o @ IaFT gA 287 TG
N | g\ E A% Aged g fF o gn
I S HMET FQ IS F—0zF AR
# o godt qrarst ¥—ag A8 g1 9,
afg gura dateaw /g A& & gt
#7377 uw agg I dereT @
Twmafa wgtem, & s =g g fF A
wfmF F1 fadas wman g, gad A
wT<a & &% #7 & usvasw e @,
Tt ad & wfgd, T gg faa 49
#1 9 AEEIS ;AT AT A0RA | 50
FUT A& FAE A dinr g, @A WL -
AT @Y gU A AT qiwE g faw §
7Y &7 d%1 F 9 | feafy faoga amw
g1

Yuaw fves 45, faad swew 4%
ot fae Ty, @|U—AEE dF @R
T e AAAe fedr %, o ff uw
I 4% 3—37% femfaza 50 w31
w7 ¥ afas §1 Averge I% F AR H
Hler 923 &' gFa1 §, ofwq afs se%
a ¥ ot ard wmisgs faw w@im,
ar wmas qar wam f5 oz@ &% &
feorfaz st 50 U3 T 9% w@H
™ g Wifs 2 §r@ 9w ST &
FiHeT I O §, IEF FYEIC I T4
zawr femfaes 42-43 508 =07 & 04
g1 | zafaT ga% a1 # Wt /L1z7 garar
st § 1 AUz & 5 39 @<
FT T gaETd 7™ T Afg 2 fF
fa3at sqITIT FT TEAFO FIAT TM0ET |
9F gL faday sma w1 UcHawIw
FTAT AT § ar F4r Fag ¢ fF fada
51 F TRIAF FH F Y ¥ S
daT T@ §

ing) Bill

F% 09 Argw # gy wA S A
g1 fF ¥ o fada) 4% § SA®T HrEaT
T &N & faM s F a9 # far
2, offq o= fadal sqnT & wedlaswIw
F1 w91 9 @ g, a1 fagqy 457+t 7€}
ear fgh, $% A 79 50 FOT IS T
# 41 fawgs 7@ gre wrfed | i
Fagar § f& o4 w2y got g
F1 THIFC FT

Fham & magnm I g &
fa2elt sararT &1 wAeT WA g ogam
g—wd oA HAY ¥ W ® AR A
AT ST AT 09 % @19 47 @
& 1 gdf g0 & segfae qora &1 =g
W A e g 3 faferae F—agi
qT FATAT F1 W VAR G o
I T F WA I WX, '@ few
FTERTT & T gq 0, frft &7 &% 741
gwre? zwfeu gagogy o fa3a
ST T A &I gt =ifgy wk
iwaﬁ*mq@'oﬂ'oﬂomﬂ
Ty gEt ;0 gA § 9% =fig
sqraTT g [fe |

& 1A TF gz faa =4 & e i
WaZiCF T AATE 1 Aqre ¥ FAR
qrg At faafes dfem it Evdg &
FATE AW &, IqF I H A7/ F A
#, &% g faar a1 fr it sz g
FHFET QA FA & 57 Aqw ¥ gmiy
gzt famar a1 smMT ag Ho o dto
T ATET AT | wAY g fred § fa
dqre #1 FgF A 21 AfFT A
AEFT AT F1 UFAT § A THoF oFTo
Y qi%d §) w1grE A7 fgh | 5w fov
a= & fF fash a9 g ot garar wo
g 1 9@ TF IT 9T A FoT AT g,
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a9 9% AT 77 FW FT T AN | T49-
foq & o+t ngley &R gura g7 wEET
¥ wrdar swar § 7 fazal a9i & o #
¥ St smerg &Y % §, TAA AT AT gA-
a7 g AfEn Trgl T X F SR T2
FT1

& 9ot ga<r gAraa ot AT qgan
g faai wrdtor gord w7 afomar &3 &1
saig fear qar § 1 @z &% 1 7f faard
A ey ar 2|y fe oarEor g
¥ ag agd W@ @@ W@rog | A
T ar afoner & 99d 25 g A1
@< A ardrer ged & aifgs FoA@
25 gy A @ET AW A4 &g AT
gy 1" (sagam).. . @ifae §7 AT F
Trear faar @ 1 25 g Ar#T AL WA &
afl wear 31 gafeg  wAio gEE A
afrar az= &, 941 6 &3 Fgr 3, o1a
Iq ZATX A1 39 FAMRL & &9 a1 AT 0T
g fas sawm & awEw oo gEE
# Yo 1 afg stig FrEaHd #7  ®9
ar wge § R G F1 S=fa Fwen
1A § AT ATAIY ToTET H O I a7
AET AT gaeT F FAT FAT I1gy §
@ A[EFr AL T@ A A OWEIFL
FCT AfgU | SATT FAT A FI G A
FgO wgd g fFAQ T QA gl
aTH 8, TR 743 Fifag

= wgrrw fag wedt (3E) - 9w-
afy wZiza, A 4% fod o1 @ A% NG
Moragr AR § gz e e arag
@i & 98 a1 95 T 3% &, 991 § 3 A
gt Mwmegw T F o & a@
giRoaar %18 w3 G5 & §w
CIE COE- S o T
THIEM g-EIT AR AR FUT aF g
oTaT & | 99 98 a7 fear mar fF ST &
fea @, 30 % faem & fou zmwed &
239 &1, 7 5w Al § fawg
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Ffental ferex 6 ¥ Fg a5 @1
T NG A F A, AT
afaq aZf gt as@t &1 1 AF AW G
WE ARl faee aa 4§ Sd H
aU &was g 6 91 fasgee 45 € ad
fou srq ) ar#Y &1 w9d g wWr g R
50 FqT g A9 e A foq wg  I9n
A1 9 SO wUT § AT ag ¥ 51
FOT F g1 a7 T fHT 3T B #
FF IS | W AIE T AT 0% AaT 2
wwE fFaram magsTraga £ 9
aF AfrgAzaT WA W@ 2 a@EH
TE GTETL A ST UF AoEd FIA IIAT
g% fou aw siar aed o #3m fr
faa% wlerz €67 930 41 39% 2l s ®
9gel Ak aleR g, agd afgar =ter
g—R g5% ¥ gt ward | AfeT o=
FAZIT AT G 7% & 9 fex T =%
& 4% 791 aigAr N 1 aw afaaa
¥ g HIAT FIA HU AR I9% fadize
F1 FzFT i ar geitarfeat 1 T 9%
oq AR waEr fgEfemge aear agh
ST § | TTIT IS AT UF FIEAG Gt
F for @197 2—T. a1 AGFHI TAFAIS
FILW R AT megy fFar g fE
qg&1 AT Ig %3 AT FIH A7 T30 § |
zafeg ¥ dMaT ¢ fF Iad & fRwY
Frar qrAST ar 50 w3 ¥ A FraT AT,
ag 87 ger difar o faw ag <dfed
f& ot fr3qes a5 &, sa=1 faar s o

st At wedtw (qead-afua)
¥U AL FMET § g9 o § & A a
TEAT AGAT § 1 UF at afqr w5y
St SwATe g formd fadel 997 91 gery
#1 am gf & Ia¥ fad Fraaifem dam
#1 39 falas & =0 @Ar =mgar g
HI Y gEU GG § qg 9gd &) Agea-
qui § | 9% T g & Fm T EeeA w0
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[ s weASIT]
Fog aief ¥ s gEai FY AT F M
fofaa gadq fasr §—& saadt ar-
Fadt faegr, =wdy gaar e, wo
% 4, {1 qgeAq, A AWM WH—T
awiq @n 7 fefag qaaa fawt & &k
e 9§ F1eF Sl A oF Fazdy
Mo g FIaFNefBaF aom
dF oY 3§ guw fggma B E ST @Y
w1 TEIAHTT 21 1 FA g St & a1y
7gl 93 € wifs ag g gy ==t 3
g 9T w1 ¥ g widr & fF 9
w1 Y M & gHAT H qe v
w1 far o 1 fag® % faal & ot v
ag & g7 W@r g, FH @A A0 F A5y
A FTE AN F I, & ww
o faal & g8 & sz st ot oar &
W gz ¥ e 3W & 7 14 &7 glesT A
51 F TlaFO F qrazawar gl €r
1z faRelt a6 &1 Tfae F9 aga
& Wi AT QXA F1 FH g1 AFFA
g7 a%l & 9% 318 o+ frerd agf a1 &)
& wum 44 Y a4 g uF g 2w
shifF g aga Fra AfsT gg wm=i &
gad aga sarar feema F@r d,  wmar
SRIFLY AT =A1gAT §—Ag & awi | IEA
51 w1 Uiy foar a1 guw 3 |
fazell & oz W A v2r ) awl § fgg-
& Ft 51 1 A7 A e 9 gasr
¥t TSZiaEIw fHaT | sT q19 Fg g
g s ol frgeaT & ==d a1 frgeam
& gEas H |31 214 I fgeaq <@ aFar
g afFq g siv sl ¥ gFES ... (s0%-
7).

MR. CHAIRMAN : [ presume you are
speaking on all the three amendments,

=t A wEAS : 9% gg F 27
TEITFT A1 AL & IAT & T e
s AR@E L Fal R AEGE A

aT@AT ATEAIE | A A

“Existing bank' means a banking
company specified in column 1 of
the First Schedule.”

FE! a% A AT qgar g &S0
Fg AW a1 F AT AFATE ¢ A
aut #t 9 fgewa @), @ gOA qA
FEdll § 5 @i g qwr Angr 2N @, A0
fgomg T & T afg gw saaNT §
ST S ¥ gFES §, AW & gFas §,
auAF ¥ I8 ¥ gEEs {, i 4
el & 9T 4% g §, TE gFAS A
ant & @t fgewa *1 ag garwr W@ A
FLaFar & ar fe ag a@ AFR W
gmr 1 T s E M F oft +E S SR
AT arcRad St AT sfmdr g
FOSHT ot g g w18 famm A @
wrE

gaq A FEAT 98 § fF W) aF A
RA usdaww ¥ gvg fF ag dar
ottt & grai § g 3, 9 AR
gezw A% HIF BHA §, AT FHOT
FY fdle & agarT 39 = 99T F¥ A
Feqfaar §, 91 34 G99 91T ¥ S ar
qi=dl qa¥ a8 AHGE &, T 100
FUT %o IAFT FIATAT AAEA! &, S
9 MAITST FT A 9% & Hiiges I
ATH FTHH, T ATFE A OF 17 FAG
a8l & 3a% 719 20, 30 FOT T F I
g fod 95 91 Y wffess
fast & 1967 #1; Ia% M1 A AT Wiy,
& gAq fraar dar sq 47 F 9w §, 13
# 7l wraarn, 3 1967 & a1 § o7%
qmE 12 #0T %o ¥ dR g7 gWT aF 25,
30 0T ®o FET AN | FT I AV AT X2
&% 3, a7 we qg % Q@ % Ad §fs 9w
aF & 918 25, 30 WT %o § WY gAY
ot gos dfcgT 50 #AT F1 WA f
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ag Agt @iar mist gu e+ UsmE
gl 30, zad T g A &

a € gAE W OH  miET AT &
sHarfeat #1 91T § oF a7, 9F Aar 2,
W A& &1 SN §aA7 |) Wy §, W3
AR FHATY gHH &9 Fd §, &I IH
g 39 9% F 719 40 F0g F Y sfuw
WA g1 HfET gaAr A AR F @ E
g #3 gow ¥ Adf @@ zafar au
wwigw ¢ fw o aq 77 aww TAw T
Tt I1F FIF A TF AL AW AL -
w07 7 IFTa) afew TW A it FH A
Wi @ifad 1 Wigger R A1A-TregEe
o7 S W1 ZH ST A w1 o 9d dF
#1967 %1 w2fefecam ¥ wgax 35 A
&% § ot mAdRgr § Gy sdifew
Hiftat 3%, fage | @@ 4% & o qiw
FOz F M afus sq@ @ 1967 & arz
TH qUY 9T T} IqF NF 1, AT, TG
FUT &

ZEYAT &, AW AF o4 FU, 4%
M T, BTG a6 ATF A9, UG
To TAAH & T G372 | ¥4 Y aw
I F1 AF-TgYFEe @1 qZ qF oA |
affa g8 ag w6 Ad @ afzr 4R
w7 | A1t dfF fedeIE & osEe R
w1 wedtgsRa faar s

FAT ALFTT F1 4z fgamr qar &y fs
qst #1797 F EME  F@ A
"eqrq @t & gl # aff vz ey at
TR AT gl § Fw, fazat WK Fe
T BF @A FE @ gIH! AgASET fear
9T | 3 S AT & wrAArg qredady o
¥ aar @it "zeat & 3807 gor7 74
¥ T 97 9% geare< 5 &, 99 4w

AW g 5 % Aqr Tooew Tar A
g g Ay 5w 9T Az & W g
Targ % faa e ) SF qg a1y agw
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2 IE @ TaA) ZA Al & §1g &8
g | 97 7 gg & &1 A9 § f =@
Hat oY AT R 57 T aea= aefar
F gig 48 @19 @ 2, afw o -
Hifaw gm ¥ Gra W g

it sag® AT I (I : FACAA
grew, #ERkusdt® awrd qME f&
eEiA 731 AsF FIw IIAT & | TR
S FET AT IS & qmAr # {Y H9AY
pizfz g@ fas W q@H g1 wwFar
g=ix ag #ar a1 fs 9fF g7 351 1 @a-
FTEATA & At F, 1T KW & are &
Fraraaa 431 faar gafeu aedt a1 5
zaw! fear w@ | T 1§ A& fey
fs a1 ¥ a9 ¥ (ol gard 4= o
HUT A1 WS ® WHEA Ag e
# Fgar aear  f5 a9 fmm & ot q-
FRH S5, 6 dF q, & ag 99w a1 f5 a@y
3= 2 faegia Frenaeaa 78 far ek
I F1 4 FWABTLI FEAT AT §, AW
o agal Wt F wgar § & o9uw
fraar e &1, 8 isfzaferz &1,
¥TW 1 AR T A fagm w= -
IaT gl

&5 qz sg7 & 5 T A gE@d wa
=T HTAT &, AT F1 g8 Afeqm @, s
¥ 14 d€7 &1 7y foar, g feaa & 9651
F At &, g8 a1f 39 72, afF § ag
sAar g fASa dn § T A5 ot §
faegia sa1d 74 #1 @ wfe®d wrzAw
fafrezT =t AT A FarE T FraETT
fear | fwa f6 o oF 7T a1 Fi9
& gma | & fad ag sgar § = qwe
wHY F9a79 &, IWaE ¥ g Fear "y
T 2ar 92, SAT oo Mo Hro H gam |
ey fos @ar w, e g A
faer, @1 ®1E I @ | oA

Frmga a5 @o afo dle &
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[t g=z@ wAt =]

T & ¥ femdt #1397 adf faer, @R
gfezafor #1 71 F31 7Y faar @9=
#1 #1¢ wraar 98 g, Fafs gaEgfea
AT aqy @, S Wnm a@ i Alx
IEH FRATT AT |

gt "@arw ag fear smar & fF
gfes® G972t # 2500 70T %o & FHAT
211 &, a1 25 FAT FT JFAIT AT, FAT
fF 7% oF wié 77 @ & & 9a geaT T8
argar | & fas agz Tzar g fF o g
HAT ot 7 fevma Y &, ar § wAdlT 7y
famr ot T Ara417 ST ¥ gEHa
g, TowF a7 g fF for 7 whg aww
7t 73t GrF ? weaik war fr gafar g
gy 3 fFemu A1 gagaE & Sad 399
w2g faeet & 1 w57 fawdr grit 1 seaw
a1 g=dY @19 9 &, AT A U A AA,
fm ufaar #te g7 G3FIC uFw & a9

e @@t 3, segfaeet st gfru o #
G AL § 1 WA dFW W W Ael
FI01 o gaar ofman ¥ & |1

FAT §, TAF AN gAY ArAT @ A A
awm F1, 8% az #7718, Fr wow 78 war
qifgd 1 AT ag N9 I3 faar
aar FfFT 41 S ariF § ST TR 99
2, a1 F9T &F & SAF! FTAT AA |

gdam s Frag st fs 50
g F g 100 73 Y A Fegfaesy
I oy fFn 5 ag @t Q-ugwa @
At #% 7z cafrg s ar & oA
famm # qiw-7: &% ¥ foeaia @ F1471-
o 7 frar e ww 9x Fegfee
sredt F1 q21 @UT 1 A A ofsew
FFTF R A1 AT g FH E AR
TAF1 WAz a2 e W@ fw gfgn o a7
aw femaa 21 3 @ qfsa® daeT F19-
= 1| ¥ femram Aff @ fs dEew

Bill
F41, §UT F, €T I @R FA, HT
ot ot 8 % 20 Jwaa ol § Qaw-
a0 g 1 8% fens Fgam g

#3 w21 @ & awra 50 <z & 100
FUg fofar srg 1 F gara w0 S { AT
Tz § f@ 98 oF a9r gieww s sfem
TR § AT I 777 fae far @ 1 fomedr
# gafeq wgar g & 0 &0 § < S
%7 grg awfze &7 AT s gwwa oA
T 8T FIA-FIA 9T ddrera w1 K
e F= & 92 & @7 GFER FTA@
@ g | T 98 & f & swat s
nidt 1 e faar fe sEiv feeQ @
weq gara, 2feFa & 9% wgar 9rgar g
& ag a3 @, JR & a&i § ag Faan
@ g 7 57 361 F nigdael o fwd
F ¥ a5 7 fawsx & F 0
T g f53 1 % fou 4% g
Fifos 1 et 9T Fraral oX fFad
wrgr &t g fraard & | | z9¥F fog
TF 9T 79t 9% @1 § wgrw § ) Afe
# famar afl #Tar W W fewrs aw
FIH FW FT | A4 ATA) AT FEY ) A
I HIK AV & fa=is #1§ gFzar g9
arer A8 & (==t &9 wiw *1, ar A
Frgfree midf avat &, s Aoz et
qHT A, Qo THo o ATH ¥ 4T AAHT
1St a1 £3 Tz A Wi A F qwA
w4t & gEated wwar § fF 99 @ow ere-
Wl & faes A §fer st agamw
far, faegiv ®natam A4 frar, @
FEEgTAa SELEed F faars
dtr tF fed @F ¥ TEmgEe A%

g & faors ag @1 gfews o=
igt fazsd 1 & T feeran g
fr fIg a2 ¥ @, 91T, TF A AR TH
§ sarg fear an ate gk wifas gur
w4t ot mifag e fafrer g g
T IdY 918 A 9T TR GE T §1
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sarq 70 %t @ifgy 5 ag gawr qem
9EY "I aAT TR fF 9z e T A1g
AT FAF g FC | gy W 7T w=g
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A9 &, 995! |rq faar @7 o

zefad 5 oiT 51 &
ZaH grg s A A1 A A guT 2E-
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FTaqy F19 A A2g fay 1 w_IFFWA
gatar g1 7g A8 oo =fem &0
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¥ e ot 2@E &Y s @ ars ar
gfaar midt Y 1% @ % faegw ag
TAAN L wgiaw Ao Ay, #
fasgm zm s & wia g 97 fas oz
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SHRIMATI TARKESHWARI S]I:IHA
(Barh) : Mr. Chairman, Sir, I wanted to
take part in the general discussion of this
Bill but, unfortunately, the number of

speakers from the Congress Party was so
large that we could not be accommodated.

gt

1 take this opportunity of speaking on
this amendment because 1 feel that banks
which have not been nationalised will create
a kind of discrimination not only between
depositors but also between creditors, We
had 79 scheduled banks out of which 14
banks have been nationalised now and
carlier the Imperial Bank and banks in some
Indian  States—seven of them...were
nationalised ; all together there are 22
banks which are nationalised banks, Yet.
out of these 49 banks, when I see the com-
position of secheduled banks I find that thrce
foreign banks...the National and Grindlays
Bank, the Chartered Bank and the First

Banking Cos. (Acquisition and SRAVANA 38,1891 (SAKA) transfer of 242

Undertaking) Bill
National City Bank of America will now
carry three-fourths of the desposits of all
the 49 scheduled banks. They will distri-
bute nearly two-thirds of the credit of those
banks which have been kept outside the

purview of natlonalisation. 1 have never
been able to understand this,
The very contention of the Prime

Minister’s note to the Bangalore AICC was
to give an orientation to our economy. This
has been the reason why in the 10-point
programme it {s specifically mentioned that
while LIC was nationalised, the general
insurance was not nationaliscd and, there-
fore, the general insurance needs to be
brought under the purview of nationalisation,
If that connotation could be applicable
there, that connotation is very much appli-
cable here,

I have never been able to understand
how we can discriminate between a depositor
and a depositor. Apart from the legal
tenability which looks to me a very doubtful
feature today, we cannot discriminate
between a depositor and a depositor. I
cannot understand that. A depositor will
invest his money in the nationalised banks ;
he will invest his money in the non-
nationalised banks and he will also be free
to invest his money in the foreign banks,
Nobody can stop him from doing that. No
Government can ever legislate or issue a
direction, asking a depositor to do this and
not to do that. That will be a violation
of the fundamental right of a depositor. It
will be illegal. T think, the Government
should consider this matter in a cooler
manner, not in a political huff and with
slogan-mongering. These are the things
that have to be considered on merit. I
think, no discrimination can be made
between a depositor and a depositor and
even between a creditor and a creditor,
When a creditor want to take money from
a nationalised bank, he will be guided by
certain directions and guide-lines which will
be prescribad by the Government or by the
Reserve Bank or whosoever it may be, But
when a creditor goes to a non-nationalised
bank or to a foreign bank, he will be in a
much better position to go and invest the
money in any industry he likes. I do not
know whether the directions issued by the
Government will be tenable.
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MNow, there {is the National and
Grindlays Bank with deposits of more than
Rs 168 crores ; there is the First National
City Bank with deposits of more than Rs 61
crores and there is the Chartered Bank with
deposits of more than Rs 48 crores. Suppose
a depositor wants to go to the National and
Grindlays Bank and deposits his money.
The deposit must earn interest. If you
direct the Banks not to do business, where
from are these Banks going to pay interest
to the depositors? This has never been
clarified. It is impossible these days to
talk about anything becausc cverything is
brushed aside on the basis of political
slogan-mongering, this way and that way,
Mobody talks about cooler judgment on  the
basis of the merits of the Bill. (nrerru-
ption) Immediately noise is made ; slogans
are shouted. Somebody is called a reacti-
onary ; somebody is called a progressive.

(Interruptions) I can approach
them through my voice; I  cannot
approach  them through my reason-
ing. Iam sorry they do not understand

even now. What I want to say is that all
the matters should be examined in a cooler
manner, whether they will be legal or they
will be tenable. To me, it looks that this will
not stand the legal jurisdiction, (Inter-
ruptions) Why are you shouting ?
Are you not in favour of nationalisation
of foreign banks 7 1 want to know from
the Communist party. 1 do not understand.
They are trying to indulge in slogan monger-
ing, to support somebody and not to support
somebody else. Let them say so.

I would like to say that this is a very
untenable situation. You cannot have a
difference in the operation of banks as bet-
ween nationalised banks and non-nationalised
banks. The only tenable thing to do is to
nationalise the foreign banks and other sche-
duled banks and to bring them all in the
same purview.

15 hrs.

Apart from that, T have great apprehen=
slon that these foreign banks will attract a lot
of depositors who are going to the nationa-
lised banks. Therefore, with that kind of
anomaly, with that kind of imbalance in
our economy, we must outright nationalise
foreign banks, Otherwise, there is no
justification.
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If this government claims that it has to
bring into nationalisotion the banking insti-
tutions, it is a very welcome feature indeed.
It should have been in a defferent way,
That is a different matter, So far even by
an accident, if socialism has received focus
I welcome it wholcheartedly. But I would
like to mention this. This is the time that
the Government has to take a decision.
Otherwise the Government will not be able
to keep the foreign banks outside the pur-
vicw of nationalisation. It will create a lot
of repercussions. Therefore. these banks
should be brought into the purview,

SHRIMATI SARDA MUKERJEE: 1
have an amendment on this clause,

ot 37 B (FwAEE) camg 2 F
A 3 wHEAz AT 45 @ 361
T AT F1 & Ha F@T g 1 A7 I q9-
w4 a5 § fF WA 99 oifs @ fas &
AT § A3 T AQ §, TR AT A T@v
ST | TAF FRO A § FF o gd aremdy
&1 et 4 @it ¥ Sfema @fies @k
TR dfrzs &1 owrer gE A wm
Ffeam #fuze gmwgar o1 5 smrdt &
T 99 WA #fqzs T AmOar a= o
fewwar a1 g, sawt qft sfemm #fr-
T FO 1 AfFg qradt F ag iferm
#fres Nt eRa &fea fas o ot
AT ¥ AAGIEY F1O0 &Y 1 T da
FT AT AT AT X G IR A A=
T g7 &Y &, IEHT FAT @I T
TUEFr A @A 41 gEieUW A gt g
freRgdm s ot swfaa & gt &
ATAT AT |

AU OF AU AET AR | F A
AT g R 5@ s 9T @A g
FIE ¥ gAY & et ar g | ok qan
gl ¥ gfega @ RN I AvAeTEy
faar st & o ®IAT 459 g fa
arar § dr 598 wri feafwfaiw ar g
aqr A | FEI TH ATEE | AFT W gF
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fa® ox gFF 7w, @ AT Y Az
F&{ 5 wT 59 51 W gEd qag

¥ # gL T @ AT |

SHRIMATI SHARDA MUKERJEE
(Ratnagiri) : The Government will have
about 859/ of the deposits of banking sector
under their control.  That leaves 15%: My
colleagues have spoken before me asking for
nationalisation of the remaining sector of
the foreign banks and the smaller banks.
It is such things which have unfortunately
created the conditions that despite the Licen-
sing Committee and the indusirial policy
resolution an uneven and unbalanced deve-
lopment has taken place. To-day we are
shouting about the monopolies and so on.
It is not difficult for some one who wants
to cvade the control in the banking sector
over deposits of more than s, 50 crores, to
have a number of small banks. Therefore,
there may be a lot of things going on, which
we would like to avoid.

‘The second thing is that as for as fore-
fgn banks are concerned, it is rather unfair
that we should get our banks nationalised
but leave the foreign banks scot-free 1o do
what they like. Shrimati Tarkeshwari Sinha
who has spoken before me has brought this
out very clearly and I do not think that I
need add to it. Therefore, I would like to
join the hon. Members who have spoken
before me and say that in clause 2 we should
deline the term ‘banks' in such a way that
it will extend to foreign banks also so that
the foreign banks also should be nationali-
sed.

It is true that there has been at least
one foreign bank which has been indulging
in nefarious types of activities, and that was
a bank which was located at Calcutta, 1f I
name it, my hon. friends opposite might
have some susceptibilitics, and so, I shall
not name it.

SHRI NAMBIAR : Let her name it.

SHRIMATI SHARDA MUKERIJEE :
We all know what happened in regard to
the Bank of China.

SHRI P. RAMAMURTI (Madurai) :
We only demand that the report of that
inquiry should be published.

SHRIMATI SHARDA MUKERIEE :
I think he can make that demand to Governs
ment.
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SHRI P. RAMAMURTI : She may also
join us in muking that demand.

SHRIMATI SHARDA MUKERIJEE @
I do not thereby imply that all banks are
warking in that Kind of way, but I do not
see the validity of the arguement that there
will be international repercussions or that it
will affect our foreign trade. Our banks
can carry on foreign trade operations just as
well as Grindlays or the Chartered Bank or
any of these other foreign banks.

I would request Government to consider
the large number of Members on both sides
who are in favour of the nationalisation of
foreign banks also. If social control and
nationalisation of banking has bzen accepted
as the policy of Government, then it should
extend to the entire banking sector.

sftoWir o (FIER) 0 gt

wiAEA, IH FATA A 7 FIE Fw=T A

qaraT 7 7T 47 fad oF weR v g

F ar § gmaq fzar &1 7 ‘A’ o=
gAML I WA AT :

*Banking company does not include

a foreign company within the meaning

of section 591 of the Companies Act,
1956".

& =1 g fe fas w1z wsz 71 gen faar
STT | SEET qAB 4 gOT :
“‘does include a foreign company....”

% arg fRrgaur g 41 7

gt 7t st ¥ 3@ faw T v aw
fe¥ 2, gas1 g avg & g F 9 A
= fa=s #1 37 72d gu oYz A # fafw
#4913 S ax faa & s gad
F arz & adf awaT g f5 oF oft awdt
ae sl UT aTAA § AGNT gAT A
A g ageo gk g fF ag wraw
fir faast aag ¥ fadst 441 w1 e fan
war @ T AT F4F wwm F fem o
219 uF 5 qurT 54 g2 ot a9
ast ¥ ggwa § 9 wER A &)
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[ Wiz W]

S a| 7 7 § IAEr § S
agf sz §1 ¥ fafraa e g 8
AT AT X gHL A1 w1 grg fzan Ay fam
FFT F7 o9 TAF FAT F qF o0
qrery @fad g 1 S\ enh wfasi:
qfse® AFzC H T AT W g F5 TR
yFE § W gU gAEa 99 §, oF ar
sTEaT gotafy ¥, WIIEe FTE@HA AT Y
AT gat T udiaET sfawEi @ ¥
gt &7 afew s g9 Aeeivw &1 qa)-
T T FT FW FW E | qgi ol F g
geFTdl sfaseEt & ARG A1, griwAl
#t AT gAR UEIFT G951 1 dQEA
FO X T 9T AFAT § ITR1 A w19
TEANTS FE7 | 99 I9 - I%q7 ¥ gAR I
qIY & AT AIET § TAF! Tg FgA F AT
frdm & wYaga §5 A afad go
g1

F% = T AT A 9gT AVA AT
fear a1 SR T ar  fF @99 agw
feord &% F1 asdrawaor gar ifgd | 9w
gy § Famwm § fo @ d91 1
gred F1 wowa & f& ot amam sl g,
IH ATAT 9T AW T A ATIT | T
WM Asay Az @ E ¥ mawi =
e fEarar @ sEwr we
FLA | 5 AR T AT B GIETAG) o047
Fifgd | AT FEAF @AQ AT HAT HF
Tg g

Mas e qr H fe¥ae n¥ &, 59
ot & Sran A |rEAr | S O 9w gar
g7 IR FHT FIF F19T §F a7z 9G]
F fear ar | ol adad fasgr S A
w1 & fm SaF) Fa< Atz § fear ang |
art Tt afew & 1 e g o< fiear smo
R g feag aoit fadsit 451 &

Bill
TEEFIT g TE1 | T
AN’ T AR X

Wt ¥o Wo Wl : 37 FEE TR
FET & 1 2|F ¢ foar 9y

off Wz w1 W A AmS w
TEA KT AT A, @ F A Fg wwan
gl

i'ﬁmm@mqmaﬁg’rﬁm
FTH JoMT AT §, fFT ag was F
yegr ATl &), R on Az asd g fa
Framifes 4% §1 gt & ek
fadalt 73 35t &1 weATwr w3 e
T 1 T gAY sggeat aT R 2 e
Agl agat &, wifs d57 F1 vhaFor F
&I gH TR ST gTT AT Ry 1 N
@ & o faw st 7 9ot s g ek
St IEET 459 AT gEAHT ¥ w0 §, dfa
19 F gaifaF gH IAF! &9 41 S4TRl
qAEAT 2@ E

Tm itz & ag 1% Fmward waw
agl & | mT A WA ag Trar w@r
o7 AT IE A WA ¢, % a7 ox gwra-
I FINE, A A TN O E ) =
81 sl AW ot 19 # savRr s
Tz 1 qver fosm, ot fs o8 9@ ang
AT F Frw A8 fas w@wr g

#T qF 7R W F oF A0 A
1 fasra gom & 1 7@t 9 A 9 w1
% ag ¥ faga Adf g 3 fan
9+t R fRalt ey Fag | E
T T FE-T3 & FOr T IS
g5tz #1 fasra gam & | fa2alt G961 w1
UEGF T FIF  HogT-gAArafas &g
sat-gramafan & afwg fadet g1 )
S &1 qET ger e ¥ 2w fog
Tga " arfam o
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zafeq & sm dateAl o aag

Far g aR WA § 5 wwra g4 0¥

FIFIT At o 39 fagw 97 e &,
Ay 97 &9 WA ¥ A8 war wifzy
3wtk FEAIET F9W IBH AT B E
IEiT oY W IIAT E, I6Q W H I
AT o4+ g% & al1% ag FAT Ar4r
sfFr sz fazsy %0 F1 gz far
ST, ) SER UF % 931 N AR
gfg g%z dar g, & 3 g9 € @m,
afes awd fgal N wr &} gaEnR o
foar & ot @@ ¥ fou dREIT @99
FUI |

zafen gad & A AT F1 I
ey faar gegre &1 2 it faait @
a1 w1 Argwa #¢ 0 wfgd | mm
=Y WU FA0E F AT 997 g, fome
gh gt &, Afea oo A ik i
F 9 ¥ g g8 U T96T 7 SAT 99|

SHRI K. NARAYANA RAO (Bobbili):

To what extent, the exclusion of foreign
banks from the purview of this Bill will be
in conformity with the Constitution is a
matter that has to be ultimately decided by
the Supreme Court on the basis of the evi-
dence, material and other things available
with Government, The hon. Prime Minis-
ter yesterday gave certain reasons why
foreign banks are exeluded from the purview
of the Bill. So> far as these reasons are
concerned, 1 am not going to say anyihing;
wc take it that the reasons are valid. But
my difficulty is that in underiaking the
connotation that has to bz given to the
expresslons foreign bank® and ‘Indian bank'
there are certain implications in relation to
a nationalisation measure. Today we have
read in the newspapers that som: London
people have brought it to the notice of
Government that 95 per cent of the share-
holders of the Allahabad Bink which is
being nationalised under this Bill are British
nationals and they should bz compensatel
in sterling. In categorising a bank as foreign
bank, we have to go not exclusively by the
place of incorporation. The place of incor-

and tran-fer of 250
Undertakings) Bill
poration can be a consideration in such
economic measures though not the exclusive
one. Here is a case of the Allahabad Bank
which is obviously incorporated in India
but the majority of the sharcholders are
Britishers, In the reverse situation, it would
b: conceivable—of cour:e it is only acade-
mic now—that there may by a foreign bank
which might have been incorporated in a
foreign country but mest of its shareholders
would be Indians. In such a situation, how
far it is convenient and consistent to keep
such a bank outsids the purview of the Biil
is a matter 1 would like Governmeat to
con:ider,

Banking has so many opcrations-deposit
operation, lending operation, etc. To what
extent incorporation outside India can stop
the Government or Parliament from legis-
lating a forcign bank ? Every sovereign
country has a right over its territory. To
what extent is it pzrmissible for the Govern-
ment to control the lending or deposit ope-
rations of a foreign bank in India ? This
question has to be examined. It is a foreign
bank but its operations are in India. We have
made some provisions in this Bill about
banks operating in foreigo countries, We
have given some concessions to the foreign-
ers. Therefore, the extent to which we
have rights to regulate the undertakings of
foreign banks should be considered and once
again I request the Government to consider
that suggestion.

st fom =72 Wy (wyaAY) o @l
Agtad, 509 2 § A Faraq |=ar 106
T AEIT § :

Page 1, line 10,—

for * “banking company" does not

include a foreign company®

substitute-

* “banking company’ includes both
indigenous and foreiga company’

I galda wer 107 @ gwT
Page 2—,
forlines 1 to 5, substitute.
“(b) *‘existing bank" mezans a banking
company both indig:nous and foreign speci-
fied in column 1 of the First Schedule with

the prescnt deposits as shown in the return
as on the last Friday of June, 1969,



251  Banking Cos. (Aequisition and JULY 30, 1969 transfer of Undertakings) 252

[+ fag =7z W]

HE AT qX AR FataAl &1 wAST 93
s 2w o 22, 3z g fazan, faaa @

dx§, ST maar ¥ fem W
wgi % fagm@ ast §1 @eEew g
Ty HEY 7 g% famr T faEen

awf &1 gr{) gfqar € agr AzaF g, 9
FY 7gd § qrEE §, I qH AEE
3, ot it gm arw wdY 3, zafec afz
TSR HY &, Al gy e AT A H
Al T=T gFY € | 97 HY 39 qF F7 gV,
at o gudt gf 5 amz a7 w1 aw
fadas @mar o T &, @ TEEww
d%1 1 ot gfaar & ganr, vawr zfagm
T2 §g g4 &1 gaiw gl fwar g aat
# IFY F1 UcIaFIo gur | IaH fada
1 #1 wsdiasor o ganr foad fas-
&) a1 W R € 1 IaE a1 7 a7 wr
a1 wfeT oF g 4oH, awi g A fe
A fggeam® &3 g g SRR
wedtawor fRar, Sud gaa faas d4
F1, 3T frgeart 451 &0 M wedrgsaor
fear | Sai feemg 4V 1 9% 9w a3g
AT g3 A€ 41, IEH qW ITN AT TF
gt ar 9% a sadAr fess  adf an,
afer saF g famma ©1 usdiasor
T FI AT 577 $34 Iz | fgrgerat
51 &1 ot uEEEw s fEAr
IEARAFIA G F sz giawd 4
g & Y 1 ar Efwrar star gow fgraa #¢
aFar & ar fegegranT AT g@Ar agr TF
e gat at qoI @ 2, 4z w0
USEAHTO AG FT AFAT, 97 a9 TG
e § Ag) andt & Hwumar 2 fr qgqm
HY ST A gAF F0C A F N Ady
fpmr—fazat 391 & udigwmor & aiy §
stz gaR wedl W & ag Y oz aFar § fw
gz T fEar @ Ad & 0 #4 g9
A & Tau a g §, e A g @

Bilt
fE A urawew &3 @ WAz gAIQ
a7 g gfhar F gal gonl ¥ g aq
oY 2t asdr &

g @ A wEAr Agar g fan
&% & wedaww & qgarfees W ag #
f& o & aut Few TETE AN A TH
g w1 e feet A wiset oo #9-
fafeq w= €7 feqr | w4 famar, sas
aFes 99T 3% 98 91 fF fergraa @
RIS § grar & | fagat s &R
faRalt gaw«i fergear &1 Mg F3q £
ag maw fadet §H7 & it Y = <@
21 ag e aw 1 gaR fgrgram A
FIH F7 § I7% afeq UL wF S
& Fa 9 § A1 fggEmT & ag W
i F 1 FOE WY FT YA FIH
A1gT WTAT qAT ATE AVIAY & gl H
fogeaa &1 g7 fegrard & @iEw
Jar 21 o RV AT ®T @E
gafen erfad gt wmar ¢ fF emardt &
iz fergmma &1 faaet WY 27 eY g,
fergeam & EATFT FT A {T & IAFT
qIET 7 VAT AT, IHFT A T g1 | IagH
I A FAMAT AU IZF FF & | 8-
fea fazal &% &1 udigs Fifa
AT E | A T AMGT 9¢ GO HAT A
i< agl frar 1 & sizar ¢ v fadah 4%
Wt gad 3T g

A FEA—I9E FAT ¥ AN S
Zat @ § gwr WY & A wifgm o 3w
FT UEAFI KT JAT =20 | Far fr
FATAT AAT TW FALT F oY FF &, 5 w0
FMIF AT L AfET oF g T
uz 2 fr o v ot &, o9 a3 a&7 7
U AFIT Y <@ 2§ A IAHN ARSIHAT
Axadiz ¥ =ure ¥ g wfad @ anar
& | a9 g9 ufredeet a8 ©F 4T A%
S AW AT TGT § IT AT H1T H G4 |
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zafen ag aufadas g Fman &, sifadt
g JEr §, @ FIW AT 7 ISIAT IART
Zav #29 f7 & o 9aF1 W ufragest
IS0 HT 3T 97 31 FaA7 FL | AfEU
grz 45 9 # fergeam & 0 sAw AN
A1z fa3st 457 1 31 agmEw F7|
at aF fedfaas ediggas @1 T A
# 3% qT gIET w1 FooAr g AT A
oY gt 3, dar &, wowre 9w I &1 -
aTe &3 ang gisa & g afF are-
qrat # @ AT g a% A faw
g%z § gardy wd-saqear § vEw faww
w0 A g wiws ¢, forw s g
TR FEAT 9% G0 F—AAHANT, IH
Afae 9xgq 1 A AR AT E
grea asEr @) | adt A ar "maT 2
faa &1 & a7 & FqrAw w@qr g |

SHRI P. C.SETHI: As faras my
amendment is concerned it is orly a verbal
amendment substituting the word *‘a™ in
place of “the’.

SHRI S, M. BANERIEE rose—

MR. CHAIRMAN :  B:fore Shri
Benerjes speaks I want to draw his attention
to the fact that we have a number of amend-
ments and if he takes a long time repeating
the same arguments we will not be able to
conclude this. Please do not repeat the
arguments.

SHRI S. M. BANNERJEE (Kanpur) :
Sir, 1 will speak only on my amendments to
clause 2.

Twrafa wEEm, AT aFedz TEE
1543t 1551 154% 7z sar 2 f&
wrea 10 1T 11 w7 FA2IAT 77 TFL
grifas A agfaar & :

+Banking company” does not include
a forcign company within the mcaning
of section 591 of the Companses Act,
1956 ;"

guemed ag & fr :

Undertakings) Bill
*‘Bankinz company”’ means a banking
company as defincd in section 5 (c) of
the Banking Regulation Act, 1949 but
excludes co-operative banks.””
A7 4§27 ¥ 4187 7g @A 9t § v
wifart afar Tqaraa Gae 1949 F1 daaa
5 (1) Far ¢
“Banking compa.ay' means any

company which transacts the business
of banking in India"™.

a1 ¥ "aaT 3z 8 fF aamfa 9giEg,
fe #1E o d& 7z fadet g1 ar g9 &1
qr EFQE IHET VSEHFEIT g AMT
fzd | qq UF TH TEAFW T AG
a1 & Ta 2§ A 99T w4 S ¥ uw
ferna $T & foar... (saaem)., gamafa
wEEa, & faw &1 gqed wwear g, a-
10 q3ET F1 GWET & 7 F1fnw TG
T G E, q% SREATZ 10T § |

# ag ®ga Arzar a1 f6 aw a@
99 #4T qAEg A fraa & sm Y @
foar s1T 917 @1 AW & 9% FHIE A
AT AEATHT SAT § AT A9 F@F @
&, g &Y FArE A8 @i §, 99 7 ThHT
g gy at oF g6 FEN T v
dF1 &1 W UITFOT g AT T 7 39
1T &1 Fg AR IAY fAagT sE W fE
oT #1791 §9 & O ST 59 gaT §
Y & ag FTR1 AT § ST FIRN ugFEe
o €, o1 zaw fatg § € afeT 399 @
TR STEHT AT ASH § AL @A |
AT FTIE &1 wamEr faEa-agy § &g
7z w8 a1 & fw agAergaEa T 8 ar
qegawaT g feag wea @ zafeq &
FgAr T1ga1 g 5 a1 wiw0 @, 9 6ew
% g ff oF qzdY w3 ArgEr Sl w1
gz 5T faad N 1€ s & 78, a0
g THFT EATIT FT @T & a7 g9 a9 7
At usdtawon £¢ faar a1 4 aife-
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[Shri 8. M. Banerjec]

He A< T &Y o9 | oF qw b oAy
T s af 21 few 9w gww o A
EL AW g S AE WA §, L HY
aw at @d a@ .. (smaww).. oF
Fsita grea g fr s S 1 qrdf gex
AT F WA F1 HGT FT G L,
et w74 § fF sAwr Aq gada g,
afew gax amod o Rmmga w oemAm
¥z mer &¢ faam )

gwiafa #2iEg, g &1 HT AT @
wafs & & qum a2/ &1 I@FY, AT
T WATT F1 3@ L, §F A1 FT URI-
o 21 Ffzw st aEwIw F9 F
T T AFT F A FH FE AT FAAD
& 9% ToTd B AT T, J7 & A
aF FAFT AT AN gATE, AF I A
g ARSI kA g g 5
1 " Wy fFar s

st go Ao @ (FTEN) : waWfT
N, ¥ QX A7 ¥ IF mASTIEA ¥ fae-
fa> ¥ sq¥ qrfagi &7 Fr FFAT g7
T E | T IT IHA] JEATOET FT A
¢ ot Ffaefore—fawim & gl § w9sY
WEY GEEFT FEH F 7 F9W {
AT B, WOT Y BT gHIANT F Ay F,
g Az 9T £ fF uehinwor & 7w
T Ft AT AT ey, AT IAFT AE
¥ gETERA T 19 qIAY ATAT §, AT gE
war wega gan fa fefeamss 577 & fag
g9 7 T al s aEt a A fafe-
q13d HTAT gE F f2ar

ok 7 fomy Y Ww FAqA, I
T% 7 IR 4t fe 3 WY & aFdc
32, e a7 Arafeas ardt fedd o
AR grg FewA A ¥ H g gEEr
A FAT AT IAW A AR A7 IR
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qY fF &% Ygaerewwd &1 fas amr

& 3u% graq ¥ #1§ @19 1 @,

SHRI ABDUL GANDHI DAR : Sir,
on a point of order. You have never allo-
wed us so speak generally. Bat he is doing
that while speaking you a asked us not to
bring in politics. But what is he talking
about except on the general question ? And
yet you are permitting it.

st Go Fo Wi : IFIS ST ATEA F
AT FTH FIA A AT &, FTOFY FHE
ot a1 A ainl, TEfeq @ aTdS
T ar ST dga7 g

aurafa o, & s FX @ @ fF o=
Fg At A 7 wegw fean fF Efea o
AT & T —& gAw qud 2ar § fa
I 20 g1 ¥ A FHG TIC-IIL ALH

@ Y.,

SHRI S.K. TAPURIAH (Pali): Let

him speak on the clause or on the amend-
ments.

But he is now making a general speech.

SHRI TENNETI VISWANATHAM :
Why did you call him ?

ot Fo Ho & : AY FrE wFHT T
A

SHRI D N. PATODIA (Indore) : What
he is speaking is not about any amendment
moved by anybody,

15.34 brs.
[MR. DEPUTY-SPEAKER in the Chair]

SHRI 5. K. TAPURIAH : Sir, on a
point of order.
SHRI RANDIR SINGH (ROHTAK) ;
Sir, the hon. Member be allowed to
speak .

SHRI 8. K. TAPURIAH : We ‘arc on
clause 2 now, The hon. Member has not
given notice of any amendment. What he
is speaking does not go anywhere near clause
2. Now, can anybody speak without moy.
ing aoy amendments ?  ([nferruption).
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ot Aot gieTmat (sw1) : soTeme
AT, & OF a1d FzA1 wgAT E | AN
TgX gamfy At IF @i A, faEA
FiEiza g @ ¥ e @ A ¥Q
srdar § 5 s+ g w0 ¥ fae Sl
F @oreT fag § IEY FA R 3 S A
g |

st Ho o @&f : gl wgd faT Fni
¥ glziza & §, AR A gaETAT MM R
AT fa=gi 7t & §, 379 gorar W
21

ot 7y fomdt :  IureRw W@, 0@
HHAWA FT AT 0

MR. DEPUTY-SPEAKER : Usually
the procedure that we follow is that after
the amendments are moved, first those who
have moved them get an opportunity and
then those who are not in agreement with
them get some opportunity to oppose them.
A few more hon. M:mbers who have moved
amendments to clause 2 still remain, First
I will give them a chance and than I will
give you an opportunity.

st go Ho Wi : AT W I@ IAH!
AT T 1

JqTEQE WEIAW : H1qFT T Ay T
Was he called by the Chair 7

u&goﬂo!’l: {p%ﬂ?’ﬁ % fou
wars far mar &1 F0 S e g
1 WO ALAR AW A FT AT
& 1

ot we foudy : For-ard-Fara F6-
g7 & fou fafema ewa g @ awg
500 sr¥zdza famadte & 1 fgiA Wg-
A &3 qmed fao &, SA% a9 AYEr
¥, agl &€ 9T 9T FLAATE] F..
oo () e

Undertakings) Bill

SHRI RANDHIR SINGH: S8ir, I
want your ruling whether the word “‘utpa-
tang" is parlimentary.

ot 7y foud : a9 Fi AT @ E A
% fer gl s Wrg a1 FT-aem
e §, I fouwg w@r g1

MR. DEPUTY-SPEAKER : Such expre-
ssions should be avoided.

SHRI RANDHIR SINGH : Sir, I am
impatiently waiting for your ruling.

MR, DEPUTY-SPEAKER : He
agreed to avoid such expressions,

sit wg foad : s W, § a0 fou
AN T WEl NFEA FIAa=T TR 2
far <) ange wit Yar 7 =T gE
ga7 500 HHTHZT ATF A § | T
o o3y stigiiza 1§, Ia=) Wi
N qr f=gia gmew agf fear @, s+t
HFT X | AT A Tar F@ § A few
arz & festdra 1 fegr sra

SHRI DHIRESWAR KALITA (Gau-
hati) : We have got our amendments,
Will you allow us to speak or not 7

MR. DEPUTY-SPEAKER :
resume you seat. This is not the way 7

has

Please

SHRI DHIRESWAR KALITA : This
is the way. You want it this way,

MR. DEPUTY-SPEAKER :
resume your seat.

Please

I entirely agree that our time is limited.
I do not want to guillotine the clause be-
cause they are important. I will give those
who have taken pains to amendments an
opportunity to make their brief submissions
as possible. Normally we do not allow
those who want to oppose until all the
amendments concerning a clause are finished
but as the Chair has permitied him 1o speak

let him conclude.

st go o wh : & smaFT TI7 WAEHT
AT aEE FA ¥ wua ¥
T qreA & AT fea
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[T Fo Ho @fo]

# g8 @zq & d\fagz @iz g9 g
¥ gg SFAIT AE *ear ar fd gmd md
F wea< & A Awa § 3w fefemza
forar snzm afer & etz sRarar f&
FaarAr o) o1 s it Y awd @
faw oz 512 @@ T aEar o sfey d
zar fF sar gaate & gur, Fam afen
FA H gaT AT AW A@ACH AT H
gA1 A8 AT W ARA § w A§ ) @R
St ®1 TH §I9 § FIE A0 AL 4T |
zq @z § @47 @ud fFar mar....
... (come®). ... AT qE ¥ Fiaw A
zqT § 39T WeE W A1, A gmrd &
qigar ¢ goA #A 1 W 5 I 78
qEZUAT W AT AT GF A1 frar
fey fF amaEd & @1 AT FAH @Y
Fidg ¥ ar a1 IgH qfa F¥ a1
3fFa ol FART HIA QU A AT &,
gt gAF) FgT T T | IH AW
§ gua) quest Agt FT HH G |

oF i § a8 Fgar Agar g fs
gmik fAand F S A1 ARG F7 e
fagrgar 2, gawl s Azga AT g &
faw g & Awmd 7 afees qvT A
galz feam & T A0 aF gwil /Y I9
Fifaw 73 a7 9% § 5 99 o #1 w2
g%, ®El 971 A &1 § FIC W T 3
s+ & =ngar g 6 Alwandl & g a9
CAEE S 101 S 1 N PP (smmaT)......
gz &) 998 ¥ YH ag gl wgq faan
war fF § Fga1 A1EaT 91, @S f
amast wrArdl g £F e g% Ay fTam

MR. DEPUTY-SPEAKER : As has
been pointed out by the hon. Memboers,
we have got a time-limit fixed. Seo, I would
appeal to all the hon. M:mbers—I want to
give an opporunity to all the Mz2mbers who

have moved amendments—to speakon clause
2 and the amendment th3' are before the
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House and that no extraneous matters should

be brought in.

SHRI TENNETI VISWANATHAM
{Visakhapatnam) : 1 have moved an amend-
ment to clause 2 that instead of “‘rupees fifty
crores”, it shodld be put as *‘rupees twenty-
five crores”. On the point whether the
foreign banks should be nationalised or not,
I agree with those who have said they have
got to be nationalised. In fact, [ am of the
opinion that il banking industry is to be
pationalised......

SHRI K. NARAYANA RAO :Ona
point of order, Sir.

MR. DEPUTY-SPEAKER : Is it not
admissible ?  What is your point of order 7

SHRI K. NARAYANA RAO : When
such a senior Member speaks, I do not un-
necessarily interrupt, Let me make mysell
clear about that. About this amendment,
he wants to make a change from “‘rupees
fifty crores” to “‘rupees twenty-five crores',
This amendment is meaningless so far as
clause 2 is concerned. Le<t me read clause
2. Itsays:

‘(b) *‘existing bank' means a banking
company specified in column 1 of the
First Schedule...... .

That is the operative part of that parti-
cular sub-clause. Then there follows the
descriptive part, that is, about rupees fifty
crores. 1l you want to reduce the amount
to rupees twenty five crores, then the entire
Schedule goes. You have to bring in so
many unspecified banks into the picture,
Therefore, such an amendment canmnot be
moved,

MR. DEPUTY-SPEAKER : There are
certain principles regarding legislation and
about admissibility of amendments to
clauses. I may point out to you that if an
hon. M:zmber feels that an amendment is
called for here, naturally, a coasequential
amendment will have to be moved to the
Schedule. Therefore, I cannot shut him out
on this ground.

SHRI TENNETI VISWANATHAM :
Oae reason why [ want to ¢xpand the scope
of this Bill is this. The purpose of nationa-
lisation is to get more res ources. Now if
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all the banks were nationalised, certainly
there will be more resources If some are
nationaliscd, resources will be smaller, Now,
banks with deposits over, Rs. 50 crores are
taken, these Rs. 2800 crores are the additio-
nal amount which will comz into the hands
of the Governm:nt now 25% is already in
Government securities. OF this 599/ is already
in State, Central Government securities and
209, or more are in State Governm:nt
securities on loans and advances have absor-
bed 2)00/-. Therelore, out of these 2800
erores the Government have got at their
disposal practically 8077, Now only 207]
remains. It would come to Rs. 600 crores.
Therefore, by this measure you will be able
to get only Rs. 30) crores. By nationalising
the foreign banks also you will get moare
money. That is why I sail ‘bring the 5
crores also and reduce the limit of exemp-
tion." I do not think that other banks are not
capable of making much mischief, 1 may
tell you, there is one bank with headquarters
at Hyderabad which gave 1 crore guarantee
to Dharma Teja, At that time the Govern-
ment of Adhra Pradesh refused to give him
further guarantee. I have got so many tele-
grams the from employees of the Andhra
Bank that it should be nationalised. It is
necessary to increase the scope of this Bill,
That is the reason why I would amend
Rs.50 crores and have Rs. 25 crores at the
exemption limit. I will be very glad if all
the banking institutions except the small
ones can be nationalised.

SHRI P. RAMAMURTI (Madurai) :
My amendment is confined to bringing with-
in the scope of the operation of this Bill the
foreign banks. Many points have been
made so far, I am not going to rcpsat those
arguments. I would like to point out
that this Bill seeks to give the most favour-
ed nation treatment to forcigners., Foreign
nationals who do not belong to this country
are given a treatment more favourable than
that given to any national in this country.
I do not think that either our Constitution
or our national self-respect can permit that
a business which an Indian national cannot
do in this country should bz op:n to a
forcign national. This is from the point
of view of our own pational self-respect. [
d> not want to enlargs the scope of my
arguments.

Secondly, I am not at all coovinced by

Undertakings) Bill
argumaznts of the Piime Minister that since
some of these banks are helping us to
finance exports and imporis, they must be
allowed to op:rate outside the scope of
this Bill. I cannot conceive that a
Government which is going to take into its
own hands the management of nearly 82 per
cent of the entire banking finance of this
country is not capable of e¢ntering Into
arrangements with certain foreign banks in
foreign countrics to assist in the operation
of financing exports and imports or is not
capable of having its own financial institu-
tions to do this work, It passes my
understanding.

Thercfore, on any count, these foreign
banks do not deservz this spzacial lavoured
treatm=nt, and they must be taken over.
Otherwise, they are capable of a tremen-
dous amount of mischief particularly in
regard to sequestering the foreign exchange
we earn,' In this, these foreign banks play
a very prominent role in helping some of
the anti-social and anti-national elements
who have made it their life’s job to se-
quester and keep in secret the foreign ex-
change resources of this country.

Without expanding my arguments, on
these two counts alone, the foreign banks
must be included within the scope of the
Bill. 1 do not know the legal implications
of doing it, but definitely they must be
included in the Bill.

ot grzamm f@dy  (FEaem) o
qrFaaz, F4iF 98 A F I
zafag & weta waT § A=A 0T 20
3% zad 1 agy wadt , T AsA W
oF § a@dr &1 @ IaE g A fEar
S |

Yu it gamaT g oazg & suga F
HATGT FTAT T0gaT ) A AW 0
g, arag fafzm 3 1 & o7 30 wwgar g -

“existing bank' means a banking
company incorporated in India or
outside excluding Industrial Develop=
ment Bank of India, the Reserve
Bank, the State Bank of India, and
its subsidiaries functioning in the
country, co-operative banks or Banoks
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[t g7z faadl]
carried and managed by public bodies
like municipality®.

W AR Ag

wAre exclud:d from this dfincition.”
gz s fedidm § wafer & gasl fse
FAT ATEAT § | A9 AfF ager ¥ gaw I
fagr & FF &7 a1t § sy oo 4 v
wifer wafen & 21, oF a7 & faw o7
2ar =g § |

s guyg g9 W1ga § fF A g
smdafgr gras gousr 3w & fgg &
Figiow Al sd AR fas ¥ agww
qU 1 AT AL § 1 WIS I AT gH
gz I g WU AT F gafas 39 A
ek gu fath ow fged F1 s19d giw
¥ qg & HWM w71 91 ar 48 Ak
FHUIT £ Aol A81 § | Ferfen & sgar
gfeagam gl o fFga ¥ar g
& 1 st g =g e anfgear-m fgear
93, O a1g 7T W9 5@ fadis § wad
a1 gaF) enar & awdr 97 fF o, @
w3 arg e axe FrE €9 a9 qrer

A dFm A1 F for 1 s F ag -

Y 721 wgT faw # fF ga var afaws &
wifr@barstdm WE I
F13ft S 1| g o AT FEF qT° FC
AT | wEET AT gAE g fF
foad N q37 &, PA AT W F A1 4%
TE Y § ITR ALHT F | T A ATGA
I ramarga € T fra woal
®HRQNCFTEET At JEdl A
qawn {8 2w &1 gift og=m & fou 9%
qUg 4gd TRIT @Al &, faar Tget &

% g @l fafvees w9@ 3@ a5
Tt waUET H ¥ 1 A F@r fe ®w15
wiegfaea fwfefasm sad e 7@ agam
oA WEH gl § 5 97 we § wedl-

fazq fefefasn a1 Qa1 3few 7g
oF Fiifier woraT § AR { aman
T ¢ f o 1€ AT Aq IA9
E § TE A & aY 9 THRT AORET
HAT H |

MR. DEPUTY-SPEAKER i There are
several amendments, differently worded but
meaning the samc. IfI were to permit
Members to speak on them, the substance
being the same, everybody will have to make
the same statements and repeat the same
thing. He has made one spscific point
about one bank. Mr. Dwivedy has made
the point about the foreign bank. Members
may speak if they have some new points.

SHRI S. KUNDU (Balasore) : My
amendment to clause 2 is simple. When
1 glanced through this Bill [ wondered
whether this Bill was drafted in a hurry or
with no definite purpose. They have not
kept scope for re-thinking and kept no pro-
vision so far as the foreign bank is concerned.
As it is they cannot acquire the foreign
banks and this Bill does not leave any scope

in the future also, In case there
will bz anoth:xr inner  conflict in
the Congress and they want to

acquire foreign banks also, they have to
bring a separate Bill. Therefore, 1 have
moved on amendment No. 203 to clause 2
which says that a banking company does
not Include a foreign company. [ have said
‘includes’.  After the word *“‘Schedule’ in
page 2, line 2. 1 have inserted “and any
such other banks™ so that foreign banks
will also come under that provision,
Government should have acquired foreign
banks first as in Burma where they did so.
Because of unhealthy speculation and for
lot of bad investment in foreign banks it was
taken over. Those foreign companies carry
on trade get a lot of money from the foreign
banks where the deposits are of the people
of the soil. Another advantage in acquiring
foreign banks is that you have to pay a very
nominal compensation because you do not
pay compensation to the shareholders.
Since you take over only a branch of a
foreign bank. Therefore, it would have been
of great advantage to the nation and also to
the economy of the country if they had
acquired these foreign banks also. I would
still suggest that cven if they do not accept
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|Shri S. Kundu]

my amendmsnt they should bring in an-
other amendment or even a Bill soon to
acquire these foreign banks.

16 hrs.

I have given another amendment which
is to the effect that Rs, 50 crores should be
reduced to Re. 1 crore. 1do not want to
dilate on this matter. If you limit it to
Rs. 50 crores and over, as Shri Viswana-
tham said, you will leave the banking
business to many undesirable hands.

The last point that I wish 10 make is
this., While we might acquire these banks,
we must create a banking bias in
the minds of the people. If you do not
do that, I think the entire purpose of this
Bill will be defeated and the money cannot
reach the agriculturists and the small scale
industries. Today, the Sahukars charge the
the poor people in the villages
and others an interest of 70 per cent
for the moncy they lend to them in the
villages. Therefore, these nationalised banks
should not become new Sahukars in
place of the existing Sahukars. Therefore I
would appeal to the Law Minister to find
out some provision to see that the idea of
banking is acceptable to a large number of
depositors and creditors in this country.

SHRI JYOTIRMOY BASU rose—

MR, DEPUTY-SPEAKER : I will call
you after Mr, Nambiar.

SHRI JYOTIRMOY BASU : It is a
joint amendment.

MR. DEPUTY-SPEAKER @
about Shri Dandeker's amendment ?

SHRI N. DANDEKAR : 1 am not
pressing my amendment,

SHRI NAMBIAR (Tiruchirappalli) i
Sir, I wish to speak on my amendment,
which is a joint one. 1 do not want to
repeat the arguments of the hon. Members
who have spoken carlier. The Government
should have at least told the House as to
how these foreign banks are operating and
why these foreign banks are not taken over.
The only reason given by the Prime Minister
is that foreign trade will not take place ;
that is not understandable or acceptable,

What

because, for the business of foreign trade,
you could have the mechanism of our own
banking.

We also want to know what exactly
stands in the way. Is it their point that if
you take over the foreign banks, it will in-
volve foreign policy matters or it will in-
volve our relaiions with other countries ?
If that is so, let us know f§t. Therefore, 1
have specifically stated that certain banks
should be taken over. Shri Kundu has
asked for the removal of the words *‘does
not”. That means, you must include all
the banks. That is a simple thing.

Therefore, when the Government have
taken up the matter to such an extent, by
bringing an ordinance, etc., they should take
the whole country and the whole people into
confidence and tell them that we are taking
over the foreign banks as well. We have
a right and have the necessity, That must
be done. Otherwise, it does not cut any
ice. That is my submission.

SHRI JYOTIRMOY BASU (Diamand
Harbour) ;: Sir, I rise in support of my
amendment. Why [ say that the foreign
banks should be taken over is beause this
country is losing to the tune of Rs, 400
crores or Rs. 500 crores in foreign exchange
every year through underinvoicing and over
invoicing and mostof the mischief is done
by the foreign banks.

I will give one or two recent examples.
There is the National and Grindlays Bank
of Cilcutta, If I remember aright, there
was a man there called Mr. MacDonald
who entered into a conspiracy by which
they were remitting foreign exchange to
Hong Kong in the name of a medical
student who never existed.

SHRI D, N. PATODIA : Names should
not be mentioned, Sir.

MR. DEPUTY-SPEAKER: Picase avoid
names.

SHRI JYOTIRMOY BASU:
whom they repre:zent,

I know
(Interruption).

MR. DEPUTY-SPEAKER : Do not
bring in names especially because you have
not given previous intimation.
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SHRI JYOTIRMOY BASU : Well, in
that case, my name also need not be men-
tioncd when you call me for the amendments.
We cannot function like this, Sir. Now,
if you really want to put an end, orat
least a partial end to this danger of
malpractices, which is robbing this country
to the tune of thousands of crores of
rupses in foreign exchange, you must take
over the foreign banks. 1 will tell you
of another bank, American Express. You
can go and get forcign exchange through
the touts by paying a commission, They
will give you chits and you can get foreiga
cxchange in any place in the world. Of
course, you will get oaly a high premium
over the correct value. You cannot control
these things. Unless the banker is an
Indian citizen and he is subject to Indian
laws the man will do the misehiel here,
rob you and go abroad and hide himself.
Like Mr. Dharma Teja the man will
escap: the law, Let Lord Mountbatten
come here and pressurise our fricnds, They
should toke over the forcign banks.

sit faufa sy (Wrfigr) @ gurers
w3, T4 a7 TR 2 5 aww A 14
i ® ¥ foqr l gEl 9 F1 @R
frar | o= fage & @wre & Sl
smfeqs F/g7 Fam@r & 3§y o
wgrad A FED A F # A FoF
Yy, arar drar & Sy dar o Sad
1% LI & IAET FAEEQ 6 & &
i feferfadgs i fear 1 3few
g7 @ & fr g swr fefes-
fagga @ w1 W & sdifs
Igx 14 &5 @t ¥ fomr @iFr S @
fear, wafs gmt wfaam & faar gaw
5 a9r® wwzw e ifgd | 9T JeA
ga% 919 § g F &0 aar fEar an
aq g7 341 &1 oA Wfgrar) A8
&5 ot o7 @ a1 afaea adi g

gad 3 { FE FEAT AFATE fF
i w1 ushgsun frar agr qa <
qz-a3 d%1 71 g1 faar nar @leg waa
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adtar ag g fam Sw 1 owwar s
I 5T I A G AR F AT HIA )
g7 WA fe sg falas & oew ds
arsaazy ¥ fomr g @ 5 fsar wm
AR FEAT § IF F1GF GH TF ©AT
gt & 1 & A gAY FAw 27 A &
TEraF frar & @ Fgr war 2 fe
FF 35 9T o 3 | WAL TUT HGITLT §T
974 ¥ Ared gan fF §@ 43 aa wo s
T BATU AU FA 27 HE ®o A U
A A4 1 WiEeET, wE e
TosEdtd, uaadiE, Waw gre crmmHz
¥F, GAIRIAGZ g 7 wzdAE AT dw-
T% uftare & $3made F foq gasl wvar
arfge | sa% fow awsre 1 wrdf #1 q87
WEW § | gH a31 arvAd Qi & o
T fRam & ga T ) a7 aa7 agh
&% |

3 g A F1 www gar s &
9 0 Y gRE ¥ wemEe Ffgh @
aqrd, 31 g « & @1 Fzar § i fgrg wmex
¥ gaifas ag 100 3d qF favar 13 wife
I7EiA 98 T FIA a1 ISMAr | I W
Fgd § % g 97 $3 %13 ¥ gam 1 W
& a1 gwd o foar 1 Fr gwd A g
T ? TR AG FEAT ART A0
¥ 39T 43 gu g zmA wAT @
usr fear T usg FxA =mEE #
#17T gAR Agt f&T wmer dmr @ @
gart fazil ax 997 ag w20, w9«
9 AEY A4S qZ g2 AT |

OF WEAIG 6IEW ;. Fiqgg T 2T
giar

sit faifa fast @ & asrar sgar 2
fo et St 3 AA-FAWEA T g
ge fear 1 aga & &mi ¥ e fay
foa | a2 S FT 0% WT ZW AT ag
T | FT AT AT AW T T 98 IS TC |
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[+ fagfar firs)

HIT AL TG WIS § 9FUT q19T F18
A8 1 ga AT AT www v § faw
¥ aed 0 AwT qrar g wfFa & waAr
argar 5 aeF @t 51 A1 ¥ il
ST & At fAr g az 412 4 wood
qu 72 g ) famw & fan & amans
fF qogw gvwse =7 & qwrg & I auf
¥ 7T @ &1 38% g 50-60 Fv3 wam
A&t fam war & v Az & fou kR
aradl & feu 9 wrfzh | a7 w7ar S
T ! mnz adls &1 AT E A
faad g4t st £ 3z @iz A8 @dEd
&, qTHTT FT A1 A2 A § | 7T 99 /Y-
FTT TFT 71 5 Gnt ¢ daag @
g9y § 1 9 937 a'rﬁsa'mg | & Fgar
arzar g fe ot gl & @ dar @ a7
gimq AFC A4 A@T & ST AT AW
ag stma AHT AG arar 3 1 snfa drg §
% 97 V3T Fgi ¥ A A F ) gEE
aA g fEarew g, Mgwwd,
faat ®Y wra FarT 2 AN Y A Sem-
ez gAY &1 O feafy & goF AT 99
& 97 3% w71 o qAfywT 2

=t g@A o138 sq¢ (FFmada) @ sa-
o1% 93129, §/ QI 9T ATT  HAIAT T
b w7 g & Ag FFAT ArzA g A
fala® @37 ¥ Fraa T7 &, IqFT TS
femt wear =fzd | o arara § ag
fadgs @27 & Fra STA7 747 & IAH
#1% fasras a8f & 1| Fg F A7 W
M Ay s AT fFAFat g ar dg
argat § 0F @17 w02 dar g at s s
ast 7 fas% aifs 2@ w1 Smar &

ga 74 T A9 A § AT
qura Y AT 9T ag7 7 frar g e
wgr A zAE ra A § ) Hanwar g f
ga% fe@ifaam & fegeam & o=t 1Y

faars aamaaEd o # =97 31 A9
AT gt Y 77T 753 97 T@ THC
fadas alr g9y st m=zr fadgs =@
&t Fifoer w7t | 3T 3% Gan & ar
FHg 3@ § w15 FAEHG fFFRam
A 21 3z A JzAmaT 0w Ay 2 A
&1 w7 TAr 7 AT @ wg A wd
77 § 7z fas 7 =1q0 @0 1 WY 0w
FOT A FITHF A1 46§ w51 7 7
@ ATA FET & | AT TH GIIA T4 FT
qEaeT ¢ IARI Wt w9 wrg fzar 2
T AT & Ny w1 aF AgA A8 Zan
|/ A qar wwar 2 fF goEy Aag
ar Agt 21 # Az § fF feegeama &
A 75 § IAF1 g faFraT g |

§ =1zan £ % 137 459 81 o foar
1T AT g7 707 F AT A5 A7 37 §,
FaF1 WY ZaF aifaa fFar

SHRI N. SREEKANTAN NAIR (Qui-
lon) : 1 have moved two amendments, one
along with Shri Nambiar and several others,
suggesting that all the major banks including
foreign banks be taken over, Then, hearing
Shri V. K. Krishna Me:non the other day
and al<o hearing somc of the aboved appo-
nents of Bank Nautionalisation Bill, coming
in favour of including the foreign banks as
well, I felt that there may be some snag
somewhere.  Anyhow, I wanted 10 give the
government full freedom of movement and,
at the same time, op:zn the vista much
wider. Therefore, 1 have moved my two
amendments. One reads : Pave 1. line 10
omit “not™ and the one says: after *speci-
fied'" insert “and to be speetfizd in futuree’.
So, if and when the government wants to
include all these banks, including foreign
banks, they can without any ncw legislation
automatically take them in.

Then T have suggested the substitution
of Rs. 50 lakhs for Rs. 50 crores in the
matter of deposits so that any bank of any
fair size may be included in the list by cxe-
cutive orders and be taken over without any
new legislation being brough in.
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[Shri N. Sreekantan Nair]-
In this base there is one aspect which
T want to stress. Il there is any dlscrimina-
tion, as has been poinied out by some hon.
Members, and if it is considered to be a
factor 1o strike down this Bill, by bringing
in this clause or explanation we can auloma-
tically avold it. At the same time, if the
government have any speciflc purpose in
excluding foreign banks, they can serve it by
not taking them over.
=t wavew a (feest a2) ¢« fow
% ¥ ¥ fam ofidfeafy & 9z faw
o1aT T § A 9t A wwe fae fear
2 afsw 9f ag usdlasr %
@1 3, safau oY gaew 937 & @A g
fr fazelt 4% &1 W admEwr ar
=ifgy, SaFT & awda @ g | Wi
ULAFIT G861 & FTT § A qIH TGS
fdst dsi sT eI fgr 1 a7 3w &
gomdd ar Isafagl & gra § |
g7 s gat g ¥ fadfaai & gg #
AT A9 TFAT IR &, A I Twa N
ghit | wur WAt ¥ ®w fadat d60 W0
TgF 7 67 I F 0 F Y 7S
AL I F T TAF A A F IR
aawmar Jrga g fE arer o gfar daga
¥ ¥ 2w § fordi fada 491 &1 usdl-
qFCy W FT WY WG Y
faxgt & mg swgre N FW O T
FIFTL AT I Y A FT L AHRLN
FA § A FRHARR F1 A FAA
afpr fadeit &9 *r vshasw A
FTA & 1| g A AW FMaT & 7Z A=
wrx 3, 73 uF Nfsfess @&z @17 &)
gardt AT & fe3dadiz & feu @
21 # anfas wifa & feq a0 g e
Fwrar EW Iy G 9% wer A 1 T AR
# wgmr fF s mfaE FE & @
@t gan gew fadsh 51 #r ws@as
1T FL 1 AT A1 A 9T @E FH W
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fodt Feamm & 7 g 1 7 dga & AR

T &Y qgdtfeat & sea § sfaal &)

gl ag & a9 aife fe T <o

FE | EATY AT ST FAT FAT A0,

qg &9 &9 a9 FL |

TR A AT fF 9% e
15T 7 fraar faasts fear ar 8l ar
¥ 97 g% AT qRST @1 SEH fwaer
armae fager | fadaht @8 aga Mowre
LT § 1 TAfET T URHET R RN
TE@ g ar daw g9z fadady 50 &
UGNAHI g1 Tfgy | & Fg {5 K
fazait d#1 w1 usasw 7 gar A faa
feurfoze &, g% sx & fF oA & aga
¥ fagm@r &%1 & =9 IET AT FUST
I FT AET ZHIL 3T &1 57 fasn Sy
& qIF =OT A | WA UEA & feu
g1 %1 fazare feerar snar =ifzd fs
fazelt &%1 &7 ot wemEw fEar
ST |

SHRI NAMBIAR : Now the Swantantra
Party is left alone.

SHRI S. K. TAPURIAH : We will
rather be alone than with these anti-pationas«
lists.

MR. DEPUTY-SPEAKR :
Minister.

The hon.

SHRI KRISHNA KUMAR CHATTER-
JI (Howrah) rose—

MR. DEPUTY-SPEAKER : 1 will give
you an opportunity later on. We have
taken more than one hour.

SHRI BENI SHANKER SHARMA :
Sir, you had said in the beginning
that those who moved amendments will be
allowed to speak. My amendment is there
but you have not called me whereas you
have cal'ed others who have not given any
amendment.

SHRI KRISANA KUMAR CHATTER«
JI ¢ Sir, 1 will take only a minute.
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MR. DEPUTY-SPEAKER : The hon.
Minister will reply from this side. If
I give an opportunity to one Mcmber from
this side, I will have to glve an opportunity
to Members from this side also.

=it Avit siwT wAT : Farewe wEET,
oY oiTHzE F1 ¥w Y gU A ¥
oF & a1 F24 1 gArd gTHTC @R
£ 317 A FEY E, wfEw 37w faRa
dearat £ qA0 W & FE@ E | TR
J @R AR w1 A usfE
a7 fa2st 361 #t faege gt far g0
afr 451 § TmEr wraef fadas
F g F7 F Y vaNfzF o
77 34 fadaw § ag ¥9 T # A%
F¥ 3 F uIAfas Froo 7w @ &,
far & fwl & oifwdz 7 aifedt
g3 fawar & 1 9% =T § fF 39 waww
F FIT07 T2t A5 7 gwrd fomd fem-
foreq &, ¥ a9 fa3a) 94 § =% S
AT gardY 989 § I1gX § AT | gafey
ar ar fagaY 4% &1 uraww fem
WY, A9AT T AT F1 WA S| F
femferen 7 & afusre ¥ fwa &< faa
i, arfe gark feqrfgest &1 wqar gmi
M AR A @A 3w o g &
FIH AT TF |

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON) : Mr. Deputy-Speaker, Sir, 1 am
accepting Mr, P. C. Scthi's amendment No,
19, that is, for the word "‘the™ *a'™ may be
substiiuted and the reason is, under clause 7,
we are providing for more than one tribunal,
if necessary.

The purpose of all the other amendments
and the spceches that we made was that not
these 14 Banks only but all the Indian Banks
and all the Foreign Banks transacting busi-
ness here should also be nationalised.
That is a point of view which probably re-
qnires further consideration, What I would
submit is that before we proceed to nationa-

lise a bank, a good deal of spade work has
to be done......(fnterrnption),
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=t tfa wm {gR) - gy w A
fo wigas ¢

SHRI GOVINDA MENON : These Is
no use interrupting me, 1 was hearing silent-
ly to all that was being said, Please refer
to clause 1(2) whercin it is stated that this
law shall be de:med to have come into force
on the 19th day of July, 1969. That is to
say, the Ordinance was issued and these 14
Banks were taken over the Custodians ap-
pointed and preliminary steps taken—I may
use that word if he does not like the use of
the word “spade-work™—in order to see
that these Banks come the public sector.
With respect to that clause, the only amend-
ment is from Mr. Abdul Ghani Dar who
says that this law shall bc deemed to have
come into force on the 03st Oztober,1969,
that is to say, even the taking over will go
(...Interiuption) I am not raising any tech-
nical matter, These are matters which can
be, by proper amendments, got over. The
Government had in view that these bigger
banks, as I said yesterday, with Rs, 50 crores
or more by way of deposits should be natio-
nalised and the steps taken and the arrange-
ments made are for that purpose.

Now, the Prime Minister ycsterday gave
the reasons why these 14 Banks weae select-
ed. I have nothing more to add to that.

stfim g W aqF g0 F a5 §
#1E a9 A4 41 1

SHRI GOVINDA MENON:It is a
different matter, whether that was convincing
or not,

With respect to foreign banks, T tnink, it
is our desire also as a developing country
to see that our banks the State Bank of
India, all these nationalised banks and other
banks, should have branches in other paris
of the world so that international trade, so
far as we are concerned, should be transact=
ed and, thercfore. some further thinking
would be necessary on that matter apart
from the reasons that the Prime Minister
gave ymosterday. In any event. speaking
entirely from the legal point of view, the
Introduction of the foreign banks will not
be possible in the framework of the present
legislation.

Some suggestions were made by friends
like Shrl Srcckantan Nair and Shri Kundu.
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If and when, the Government thinks of
deciding to nationalise more banks, we can
bring an amendment, we can have an ordi-
nance and all these processes can be gone
through.

=t ofy T ;i Ffag | it
g wa &7

SHRI GOVINDA MENON : Now, the
Government have taken a decision and the
Goverment's decision is that today these 14
Banks should be nationalised. The ques-
tion is put why not others also. The
Government thought only about this matter
and this is the Government's Bill...([nterrus=
ption)

it wyg fomd @ &t T gar 7

SHRI GOVINDA MENON : Whyl
said it is, it cannot come under the frame-
work. Under article 117(1), no amendment
which will involve expenditure on the part
of the Government can even be moved. I
do not want to raise that technical objection.
1 wanted to bear the members of the House
because it will be of use to the Government
in framing the policy for future,

MR. DEPUTY-SPEAKER : I have
nothing to say about your pressing a parti-
cular amendment, but taking the particular
amendments. [ will put them separately,
I will put amendments 4 and 5 : Thequestion
Is:

Page, 1,—
omit lines 10 and 11 (4)

Page 2,—
for lines 2 to 5, substiture—

“*column 1 of the First Schedule ;" (5)
The Lok Sabha Divided :

Division No. 8] [16.32 hrs.

AYES
Abraham, Shri K. M.
Atam Das, Shri
Badrudduja, Shri
Banerjee, S. M.
Bhagaban Das, Shri
Bharti, Shri Maharaj Singh
Birua, Shri Kohli
Chakrapani, shri C. K,

Chandra, Shekhar Singh, Shri
Dange, Shri S. K.

Dar, Shri Abdul Gandhi
Dwivedy, Shri Surendranath
Esthose, Shri P. P,
Fernandes, Shri George
Gopalan, Shri P,

Gupta, Shri Kanwar Lal
Haldar, Shri K.

Jai Singh, Shri

Jha, Shri Bhogendra

Jha, Shri S, C.

Joshi, Shri 5. M.

Kabir, Shri Humayum
Kalita, Shri Dhireswar
Kapoor, Shri Lakhan Lal
Khan, Shri Ghayoor Ali
Kothari, Shri 8. S.
Kripalani, Shri J, B,
Kundu, Shii 8.
Kushwah, Shri Y. S.
Limaye, Shri Madhu
Madhukar, Shri K, M.
Mandal, Shri B. P,
Mangalathumadam, Shrl
Meghachandra, Shri M.
Menon, Shri Vishwanatha
Molahu Prasad, Shri
Nair, Shri N. Sreekantan
Nair, Shri Vasudevan
Nambiar, Shri

Nihal Singh, Shri

Nihal Singh, Shri
Paswan, Shri Kedar
Patel, Shri J. H.

Patil, Shri N. R,

Ram Charan, Shri

Ray, Shri Rabi
Samanta, Shri 8. C.
Satya Marain Singh, Shri
Sen, Shri Deven

Sharma, Shri Yogendra
Shastri, Shri Prakash Vir
Shastri, Shri Ramavatar
Shastri, Shri Raghuvir Singh
Shastri, Shri Sheopujan
Srcedharan, Shri A.

Suraj Bhan, Shri

Thakur, Shri Gunanand
Viswambharan, Shri P,
Viswanatham, Shri Tenneti
Yadav, Shri Jageshwar

NOES

Achal Singh, Shri
Agadi, Shri 8. A,
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Ahirwar, Shri Nathu Ram
Aga, Shri Ahmad
Ahmed, Shri F.A,
Amat, Shri D.

Amin, Shri R. K.
Ankineedu, Shri
Arumugam, Shri R. S.
Azad, Shri Bhagwat Jha
Barua, Shri Bedabrata
Barua, Shri R.

Basu, Dr, Maitreyee
Basumatari, Shri
Bhagavati, Shri
Bhandare, Shri R. D.
Bhanu Prakash Singh, Shri
Bhargava, Shri B. N.
Bhattacharyya, Shri C. K,
Bohra, Shri Onkarlal
Buta Singh, Shri

Chanda, Shrimati Jyotsna
Chatterjee, Shri Krishna Kumar
Chaudhary, Shri Nitiraj Singh
Chavan, Shri D.R.
Chavan, Shri Y. B.
Choudhary, Shri Yalmiki
Coudhury, Shri J. K.
Dalbir Singh, Shri
Dandeker, Shri N.

Das, Shri N. T.
Dasappa, Shri Tulsidas
Deb, Shri D. N.
Devinder Singh, Shri
Dhillen, Shri G. S.
Dhuleshwar Meena, Shri
Dinesh Singh, Shri

Dixit, Shri G. C.
Dwivedi, Shri Nageshwar
Ering, Shri D.

Gajraj Singh Rao, Shri
Gandhi, Shrimati Indira
Ganesh, Shri K. R,
Ganga Devi, Shrimati
Gautam, Shri C. D,
Ghosh, Shri Bimalkanti
Ghosh, Shri P, K.
Govind Das, Dr.

Gowd, Shri Gadilingana
*Gowda, Shri M. H.
Gowder, Shri Nanja
Gupta, Shri Lakhan Lal
Gupta, Shri Ram Kishan
Hanumanthaiya, Shri
Hari Krishna, Shri
Hazarika, Shri J. N,
Hem Raj, Shri

Igbal Singh, Shri

Jadhav, Shri Tulshidas

undertakings) Bill
Jadhav, Shri V.N,
Jagjiwan Ram, Shri
Jamir, Shri 5. C.
Jamna Lal, Shri
Kahandole, Shri Z. A,
Kamble, Shri
Kamala Kumari, Kumari
Karan Singh, Dr,
Katham, Shri B. N.
Kavade, Shri B. R.
Kedaria, Shri C. M.
Kesri, Shri Sitaram
Khan, Shri M.A,
Kinder Lal, Shri
Kripalani, Shrimati Sucheta
Krishna, Shri M. R.
Krishnappa, Shri M. V.,
Kureel, Shri B. N,
Lakshmikanthamma, Shrimati
Lalit Sen, Shri
Lobo Prabhu, Shri
Lutfal Haque, Shri
Mahadeva Prasad, Dr,
Mabida, Shri Narendra Singh
Majhi, Shri Mahendra
Mandal, Shri Yamuna Prasad
Marandi, Shri
Masani, Shri M. R,
Master, Shri Bhola Math
Masuriya Din, Shri
Mehta, Shri Asoka
Mehta, Shri P. M.
Melkote, Dr.
Menon, Shri Govinda

Minimata, Agam Dass Guru Shrimati

Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Mishra, Shri G. S.

Mody, Shri Piloo
Mohammad Imam, Shri J.
Mohsin, Shri

Mukerjee, Shrimati Sharda
Mukne, Shri Yeshwantrao
Mulla, Shri A. N,

Murti, Shri M, S.
Naghnoor, Shri M. N,
Naidu, Shri Chengalraya
Naik, Shri R. V,

QOraon, Shri Kartik
Pahadia, Shri Jagannath
Palchoudhuri, Shrimati Ila
Pandey, Shri K. N.
Panigrahi, Shri Chintamani
Pant, Shri K. C,

Paokai Haokip, Shri
Parmar, Shri Bhaljibhai

Partap Singh, Shri

*wrongly voted for NOES

transfer of 278
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Parthasarathy, Shri

Patel, Shri Manubhai
Patel, Shri Anantrao
Patil, Shri Deorao

Patil, Shri 8. D.

Patodia, Shri D. N.
Poonacha, Shri C. M.
Pradhani, Shri K.
Pramanik, Shri J. N.
Qureshi, Shri Mohd. Shaffi
Raghu Ramaiah, Shri
Rajasekharan, Shri

Ram, Shri T.

Ram Dhan, Shri

Ram Dhani Das, Shri
Ram Sewak, Shri Choudhary
Ram Swarup, Shri
Ramamurti, Shri P.
Ramshekhar Prasad Singh, Shri
Randhir Singh, Suri
Ranga, Shri

Rao, Shri K. Narayana
Rao, Shri J. Ramapaihi
Rao, Shri Thirumala
Rao, Dr. V. K. R. V.
Reddi, Shri G. S.

Reddy, Shri Ganga
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Roy, Shrimati Uma
Sadhu Ram, Shri

Saha, Dr, 8. K,

Saigal, Shri A. S.
Saleem, Shri M. Yunus
Sambasivam, Shri

Sanghi, Shri N. K.
Sankata Prssad, Dr.
Sarma, Shri A. T,

Satya Narain Singh, Shri
Savitri Shyam, Shrimati
Sayeed, Shri P. M.
Sayyad Ali, Shri

Sen, Shri Dwaipayan
Sethi, Shri P. C.
Sethuraman, Shri N.
Shah, Shri Shantilal
Shah, Shri Virendrakumar

*The following Members also recorded their votes 3

Shambhu MNath, Shri
Shankaranand, Shri B.
Sharma, Shri Madhoram
Sharma, Shri Naval Kishore
Shashi Bhushan, Shri
Shastri, Shri Ramanand
Sheo Naraiw, Shri

Sher Singh, Shri

Sheth, Shri T. M.

Shinde, Shri Annasahib
Shivappa, Shri N,

Shukla, Shri 8. N.

Shukla, Shri Vidya Charan
Siddheshwar Prasad, Shri
Sinha, Shri Mudrika
Sinha, Shrimatl Tarkeshwari
Snatak, Shri Nar Deo
Somani, Shri N. K.
Sonavape, Shri

Supakar, Shri Sradhakar
Surendra Pal Singh, Shri
Sursingh, Shri

Swaran Singh, Shri
Tapuriah, Shri S. K.
Tiwary, Shri K. N.

Uikey, Shri M. G.

Ulaka, Shri Ramachandra
Veerappa, Shri Ramachandra
Wenkatasubbaiah, Shri P,
Venkatswamy, Shri G.
Verma, Shri Balgovind
Virbhadra Siogh, Shri
Wyas, Shri Ramesh Chandra
Yadab, Shri N. P.

Yadav, Shri Chandra Jeet

MR. DEPUTY-SPEAKER 1 The result*®
of the Division is

Ayes : 59; Noes : 198.
The motion was negating

MR. DEPUTY-SPEAKER : Which are
the other amendments to be put separately?
I will take one by one the amendments which
hon. members want to be put to vote
separately.

AYES : Dr. Surya Prakash Puri, Shri M. H. Gowda, Shri Janshwar Misra, and Shri

Swami Brahmanandji.

NOES : Sarvashri M. Sudarsunam, R. D, Reddy, D. D, Jena, S. P. Ramamoorthy, and

Shrimati Sudha V. Reddy.
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I shall now put amendments Nos. 13 and
14 to the vote of the Houze.

Amendments No. 13 and 14 were
put and negatived

MR. DEPUTY-SPEAKER : I shall now
put amendment Mo, 154 to the vote of the
House.

Amendment No. 154 was put and

negatived.

MR. DEPUTY-SPEAKER : 1shall now
put the ameadment No. 162 to the vote of
the House.

Amendment No. 162 was put and

negatived

MR. DEPUTY-SPEAKER : I shall now
put amendment No. 169 to the vote of the
House,

Amendment No. 169 was put and
negatived.

MR. DEPUTY-SPEAKER : I shall now
put amendment No. 204 to the vote of the
House.

Amendment No. 204 was put and

negatived.

MR. DEPUTY-SPEAKER : I shall now
put amendment No. 318 to the vote of the
House.

Amendment No. 318 was put and

negatived.

MR. DEPUTY-SPEAKER : 1 shail now
put amendment No. 381 to the voie of the
House.

Amendment No. 381 was put and

Negatived

MR. DEPUTY-SPEAKER : I shall now
put amendments Nos. 106 and 107 to the
vote of the House.

Amendments Nos. 106 & 107 were

put and negatived.

MR. DEPUTY-SPEAKER : Excepling
the government amendm:nts, I shall now put
all the rest to vote.

Amendments Nos. 14, 44, 46, 47, 62,
63, 175, 197, 198, 205, 281, 317, 335 to
337, 371, 380 and 382 were put
and negatived.

MR. DEPUTY-SPEAKER : The gues-
tion is §

(SAKA) transfer of 282
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Page 2, line 13,—for “‘the”, subistitute
“a, (119).

The motion was adopted.

MR. DEPUTY-SPEAKER : The ques-
tion is 3

.That clause 2, as amended, stand part
of the Bill".

The motion was adopted

Clause 2, as amended was added to
the Bill.

MR. DEPUTY-SPEAKER : There is an
amendment for a new clause —2A—by Shri
Yashpal Singh. He is absent.

Clause 3 (Establishment of corresponding
new banks and buisness there of)

MR. DEPUTY-SPEAKER : If I per-
mit overlapping, there will be no end to it.
Wording and substance may not be taken
separately, If an amendment is different from
another but the substance is the same and
we devote time in speeches to both, we lose
alot of time. So far as observations are
concerned, 1 will just allow a minute and
half to each member. Otherwise, it is im-
possible, If we are mot able to cover the
whole thing withino time, I will have to gui-
llotine the rest of the clauses.

The following are the amendments that
are being moved to clause 3 : 64, 92, 108,
156, 157, 176, 177, 209, 219, 282, 303, 319
and 330,

SHRI ABDUL GHANI DAR : 1 beg
to move :

Page 2, lines 34 (o 36,

Omit *“and shall have power to ac-
quire and hold property, whether
movable or immovable, for the pur-
poses of its business and to dispose
of the same™ (64).

SHRI HUMAYUN KABIR (Basirhat) 3
I beg to move.

Page 2,—
after lines 27, insert—

“Provded that within sixty days after
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the capifal has so vested, the central
Government shall retain thirty per
cent. of the shares and offer the re-
maining seventy per cent. to the public
at par in the following manner 1

(a) Shareholders and employees of

the existing bank shall have first
preference in the allotment of
such shares :
Provided that no individual
whether a porson or a body cor-
porate shall be allotted or per-
mitted to hold jointly or seve-
rally more than ten per cent. of
such shares,

(b) In case the shares of the corres-

. ponding new bank are allotted
o a shareholder of the existing
bank, such sharcholder shall ot
be entitled to any compensation
for the number of shares allotted
to him.” (92)

SHRI S. M. BANERIJEE:1 beg to

move 2

Page 2,—
omit linee 2§ to 30 (156)
Page 2,—
after line 42, insert,—
“(7) The new banks togethersh all be
a body corporate with perpetual suc-

cession and a common seal and shall
sue and be sued in its name."(157).

SHRI MADHU LIMAYA :1 beg to

move

Page 2,—
After line 36, insert—

“Provided that no advances either
secured or unsecured shall be granied
to political organisations and indivi-
duals far political purposes, (Illustra-
tion : Giving of an advance to AICC
shall come within this provision).”
(176)

Page 2,—

after line 42, insert—

*(7) The Central Government may
take over any other bank whose name

does not appear in the First Schedul®
now at any time by issuing a notifica=
tion in the Gazette.”. (177)

SHRI S. S. KOTHARI (Mandsaur) : I

beg to move.

Page 2,—
after line 20, insert -

“Provided that the Central Govern-
ment shall not effect amalgamation or
absorption any of new banks without
the express sanction of Parliament ;
and at no time shall there be less than
five State-owned new banks, reconsti-
tuted as necessary, functioning in the
country.” (209)

SHRI LOBO PRABHU (Udipi) : I beg

to move.

Page 2, line 26,—

for *entire capital” substitute—

“fifty-one per cent. of the Capital™
(219)

SHRI N, K SOMANI ; [ beg to move.
Page 2,—

for lines 26 and 27, substitute—

““(3) The capital of each correspond-
ing new bank upto 51 per cent, Shall
stand vested in and allotted to the
Central Government.” (303)

SHRI NAMBIAR :1 beg to move.
Page 2, line 36,—
add at the end—

“and to amalgamate with other banks
when found necessary.” (319)

SHRI BENI SHANKER SHARMA : I

beg to move.

Page 2,—
for clause 3, substitute—

*“(3) On the commencement of this
Act, or as soon as the arrangements
are complete all the banks as speci-
fied in the First Schedule shall be
amalgamated with the Slate Bank of
India." (330)
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SHRI CHINTA MANI PANIGRAHI
(Bhubaneswar) : [ beg to move.

Page 2, line 34, —
after “Act” insert—

“subject to the directtons of the Cen-
tral Government regarding credit
control and investment regulations
according to plan priorities.” (108)

SHRI N. DANDEKER (Jamnagar) : 1
beg to move.

Page 2,—
after line 36, inserf—

“(5A) All deposits in the correspond-
ing new banks shall be guaranteed as
regards their repayment in full by
the Central Goverument.” (282)

MR. DEPUTY-SPEAKER : Just listen.
We are on clause 3. If one point is made
here and the points on an amendment are

repeated, I will not permit the Member to
make his submissions. For one group, I
will allow one Member. If the amend-

ment is different, then a second person
will be permitted to speak. That is the
procedure that I am going to follow,
Otherwise, there is no end to it. Shri
Humayun Kabir.

SHRI HUMAYUN KABIR: Mr.
Deputy-Speaker, Sir I had asked for time
to speak during the general discussion,
and you were aware of it, but in spite of
your intentions you were not able to give
me time. I have nevertheless to make one
or two remarks about the hsatily drafted
nature of the Bill. On the 19h, the
Ordinance was issued and on the 2ird
July, this Bill was brought up. Within
these four days, the Government came
with 12 amendments, some of them of a
fairly major nature. Between the 23rd
and today, as my hon. friend Shri Menon
himsclf admitted, due to the excellent
suggestions of my young friend, Shri Sethi,
who is a wvery hardworking young man,
many more amendmens have been brought.
in. Actually, the new amendments brought
by the Governments are perhaps longer
and more claborate and more detailed
than even the provisions in the original
Bill. All this suggests that this is a

undertukings) Bill

Bill which should have been sent to the
Select Committee. I think we are not
doing justice to this House and we are not
doing justice to the fmportance of the Bill.
We are not doing justice even to the
Government since the Government  will
throw itself open to accusations of gerry-
mandering by bringing this Bill in a hastly
manner.

16.41 hrs.

[SHRI P. K.
Chair].

VASUDEVAN in the

However, 1 propose now to confine
my remarks to the amendment which I
have moved. It has been established as
a recult of the voting that there is over=
whelming support for result of the voting
that there is overwhelming support for
nationalisation of banks. But therc are
very great differences about what nationa-

lisation means. I think the House is
aware that very often what passes as
nationalisation is merely the substitution

by one set of irresponsible persons. The
inajor criticism against privale ownership
of banks and similar instruments of pro-
duction has been that they can can wield
the resources of the community according
to their own wishes.

What is happening by this Bill? In
the place of certain private individuals,

we are appointing certain officials. We
are not having nationalisation, We are
having what may be called the Siate

capitalism or what may be called a glori-
fication of the bureaucracy, I have nothing
against our bureaucracy. I know some of
our officers are among the ablest in the
world, and I have also the greatest respect
for the integrity of many of them and I
have heard them wvery highly praised.
Mevertheless, it has to be admitted that
the whole executive approach, the bureau-
cratic approach is something which Is
entirely different from the approach which
you need fn trade and industry, which
you need in banking and similar financial
and monetary transactions,

What we are doing now is 1o transfcr
the control of the assets of the nation
from the hands of a number of private
individuals to one single central source.
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The concentration of political power in
the hands or any single individual or
group is dangerous enough, but when you
have a concentration of economic power
in addition to the concentration of political
power, you create a situation where the
fact of the ordinary min 1is in jeopardly,
This is what we are facing today.

1 am for social control ; 1 am for
nationalisation ; but nationalisation in the
real sense. That is why I have suggested
in this amendment a pew conception of
nationalisation. We want that the policy
should be controlled by the Government
which is after all the spokesman of the
country so long as it enjoys the confidence
of the people. I was astonished at one
stray remark of my hon. friend Shri
Govinda Menon in his reply to the debate
on clause 2. He said, that this is a
Government Bill and therefore we must all
accept what ever the Government decides,
Well, a Bill may be introduced by the
Government, but once the Bill is hefore
the House, it is the property of the
House. [ think any Governments with any
sense would recognise that the collective
wisdom of the House as a whole should
be brought to bear upon the provisions of
the Bill. If the Government take up the
attitude that because we have said ‘X’ on
a particular date, we cannot ‘say’ on a
different date, that is an entirely wrong
approach,

This remark itsell is evidence of the
way in which Government’s mind is moving,
Therefore, if we allow this concentration
of power in the hands of a coterie, in the
hands of a political group—and that is
afier all what it boils down to—it will
not be proper. We have a party Govern-
ment and so long as we have a party
government—whether it is the Congress
party today or some other party—it will
always be a party government in a
parliamentary Democracy. Sir, this kind
of concentration of power in the hands of
a single group will be dangerous. That
is why I have suggested that nationalisa-
tion should be given a new conception.

MR. CHAIRMAN : The hon, Member
should try to conclude now.

SHRI HUMAYUN KABIR : (Basirhat)

Sir, as I said in the very beginning, this
amendment goes to the very heart of the
matter. I hope you will admit that I am
not repeating my arguments. I am making
certain points which have not been brought
out by anybody before. It is a new attitude
towards nationalisation, a new method by
which we can have the gdvantages of private
ownership as well as public control. If you
do not allow me to express my point of view
1 will, of course, sit down, but I will say in
that case the farce of discussing this Bill in
this House should not be continued any
longer, all of us might depart and the
Government might with empty benches here
pass anything they like,

Sir, I submit that the amendment 1 have
moved goes to the very heart of the matter.,
We want that the ultimate contro! should

2 in the public sector, should be in the
hands of the Government, but this can be
done according to our laws if 25 per cent
or more shares are under the direct control
of Government. If at the same time, the
remaining shares are given to to the public
so that the public have a share and intere st
in the affairs of banking organisation, it will
make for efficiency. We have seen that
heritation wherever there is a public sector—
I do not say delays and private scctor is
always more efficient, private sector is
sometimes inefficient also. If we can have
a judicious mixture of both public and
private sextors we can have better adminis-
tration and control. That would not bz the
case if we have monopoly of any typs,
whether of State or private individual.

One remark of the Prime Minister which
I 'velcomed during her spzech yesterday was
when she said she is against monopoly.
She said she does nct propose that these
diifercnt banks should be amalgamated and
that it would have a monolithic structure,
I would like 10 make it very clear 1 am a
socialist but I do not believe in monopoly
whether it is monopoly by the State or by
any individual, and if there is monopoly by
the State...- -I know my friend Shri Dange
is laughing because he is still thinking in
terms of theories which were probably
prevalent and curent fifty years ago ([nrer-
ruptions).

MR. CHAIRMAN Order, order.
is no time for Interrupions,

There
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SHRI HUMAYUN KABIR : I was
3aying that my amendment provides the
advantages of both if subj:ct to the condi-
tion that nobody except the Government
can hold more them ten percent of the
shares, a majority of the sharcs are held by
private individuals, it will make for effici-
envy and better administration. Such share-
holders will certainly want adequate returns
from the bank operators. They will also
have a certain reproducrion on the board of
directors. If the boards of directors are
so constituted that the share distribution is
also reflected in the composition of the
directors we <hall have greater efficiency.

What happens today is that a few
private individuals invest 1} per cent or 2
or 3 per cent and they have the control over
the entire asets of the bank. There is only
one check. If they mismanage, if they have
a loss they also suffer that loss. 1If you
have bureaucratisation, you have the evils
of capitalism without any of the advantages
of socialtsation, Under bureaucracy, whether
a concern is well maraged or ill managed,
whether there are profits or losses, in either
case the bureaucrats will go on drawing
their salaries, They have no stake in the
matter, If, on the otherhand, we adopt the
scheme 1 have suggested, in which a major
part of the shares really belongs to the
community and the community therefore has
a voice in the administration of the affairs
but the general control, the overall control
and direction of policy is in the hands of
the Government, we get all the benefits of
nationalisation, all the advantages of social
control and at the same time we avoid the
pitfalls of the mistake which follows from
the over-concentration of power in the hands
of a few. With these words, I commed my
amendment for the acceptance of the House,

SHRI CHINTAMANI PANIGRAHI :
(Bhubaneswar) Mr Chairman, the nationa-
lisation of banks is a welcome measure. It
is in keeping with the prevailing mood of
the nation which in for rapid economic
changes in the society., Therefore, the
realities of life and pragmatism demand this
measure and it is better that those who are
opposing it should try to adjust themselves
to it.

Here T want to say that nationalisation
by itcelf is not an end. It is only a means
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to an end. The major banks have been
nationalised to give a new direction so our
national policy and objective, Clause 3 of
the Bill savs that the business of the new
natienalised banking companies will continue
as at present, under section 6 (1) of the
Banking Companies Regulation Act, 1949,
I think it needs 10 be changed. After the
nationalisation of banks, we have to nationa-
lised the distribution of resources between
the borrowers, between the big medium  and
small producers. There should be selective
investment. There has bcen so much of
changes after we passed the Banking
Companies Regulation Act in 1949, There-
fore, if we allow the banks to coatinue
business in the same old way then there is
no improvement in  the situation after
nationalisation.

As the Prime Minister has siated govern-
ment want to pursue a new and vigorous
phase of economic development in this
country, Therefor, government should try
to :ee that speculative investment which
banks pursued when they were private
commercial bauks are not allowed to be
continued when the banks are nationaliced.
This necds immediate attention.  Therefore,
1 have suggested the addition of the words
“subject to the requirements of the policy
objoctives™.

Here I would like 10 draw the attention
of the House to the report of the Licening
Inquiry Commitice hcaded by Shri Dutt-
Even thouge we have nationalised the State
Bank of India and Life Insurance Corpo-
ration, due 1o luck of any clear prioritics,
and as the objectives were not clearly
laid down by the Planring Commission and
the Ministry of Finance, we have come to a
sitution where 87 per cent of the investment
of the State Bank of India has gone to 20
big monopoly houses and 97 per cent of the
LIC investment has gone to such big business
houses, even though that was not the intention
of the government or the aim of the govern=
ment,  In view of the chanped conditions
which the Law Minister amnounccd in the
House, government must have unrestricted
power to give dircctions to the nationalised
banks in puresuance of the declared cbjective
of the government,

After the nationalisaticn of barks:a
new problem has arisen to which 1 wolud
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like to draw the attention of the House,
Mationalisation meant the greatest good to
the greatest number, In this hon. House so
long hon. Members belonged only to two
sexes ; they were either men or women. After
nationalisation a change of sex has come in,
which cannot be ignored. MNow there are
certaip members who are feeling thank
they are becoming eunuchs. The political
parties have to adjust themselves to these
eunuchs after nationalisation.

SHRI LOBO PRABHU (Udipi) : Sir, I
would like to b:gin by eguating myself to
Cassandra. rather the true prophztess, who
was referred to by the Prims Minister. I had
the good fourtune or bad fortune of point-
ing out the constitutional defects of the Gold
Control Order and everyone of my points
have bezn accepted by the Suprem: Court,

I would like to say here that w2, as an
Opposition party who respect the dignity of
this House, should not pass a Bill which
would be struck down mercilessly by the
Supreme Court and you, who are so attach-
ed to this Bill which is before you, should
not pass such a Bill,

1 have all respect for the Minister of
Law and I would like him to refar to a
single point, that this Bill must have a public
purpose. Unless it has a public purpose,
article 31 is not effective and you cannot
acquire transfer in property. What is the
public purpose served by this Bill 7

We have an example of the State Bank
which commands 33 per cent of the banking
structure, Having commanded that struc-
ture. one must se¢ how take loans from the
bank. The figures are there. Against 33
per cent which is its financial strength, its
deposits and up only to 21°3 per cent. In
respsct of it advances or credit, it is only
21 per cent. It has not attracled private
deposits to any extent. A good part of its
deposits are Government deposits and the
public deposits are largely in the scheduled
banks. I do not want to b: facetious but a
time will com> when it will b: as difficult
to make a deposit in the bank as to pay a
challan in to the Treasury. That is the pasi-
tion about deposits.

Deposits come because there Is security.
Where is the security for Government

loans ?  You have co-operatives where the
overdues add up to 37 per cent. You have
the Government loans or taccavi which adds
up in some States even to 70 per cent which
is not rapid. If anybody is going to put
his money in 2 bank, advances from it will
be similar proportions as of overdues and
bad debts,  This is the position we are
facing. If It is 21 per cent now, as soon as
you add this 55 per cent more of the 15
nationalised banks you will probably rind
that deposits shrink to nothing.

The Prime Minister was concerned about
it. Al of us are concerned about it, be-
cause if deposits do not go into the bank,
they will go into other undesirable forms of
investmant. They will go into usury, fin-
nancial institutions or undesirable consump-
tion expenditure. If you are, therefore,
thinking of a public purpose being served,
it is not being servel when you reduce other
banks to the level of the State Bank.

In respect of advances for social pur-
poses, namcly, for agriculture, small-scale
industries, employment, exports, I asked a
quesiion in this House and I received the
reply that the State Bank has the lowest pro-
portion in all these advances. Imstead of
taking advantage of these private banks
which had a high ptoportion, we are now
going to condemn them to level of State
Bank which fails to give money for public
purposes. 1 may point out that in my own
home town out of 61 tile factories, which are
eligible for loans as small-scale industry at
7 per cents, only two have approached the
State Bank for these loans and the rest are
content to pay even up to 13 per
cent to private banks. This is the difference
between the State Bank and a private bank,
namely, that a private bank’s loan at 13 per
cent is better than a State Bunk loan at 7}
per cent. So, public purpose is pot served
by nationalisation.

What purpose then is served? My
friends are deluded : they are not seeing
what is the meaning of this Bill. The
meaning of this Bill is that Government is
going to take charge of Rs. 4,000 crores and
the power that it gives over the industry and
trade to wipe them out...(interruption)

SHRT NAMBIAR : It is the people’s
money.
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SHRI LOBO PRABHU | They are not
only not going to wipe out the Swntara
Party —the Swatantra Party may survive
because of its merit—but they are going to
wipe out all that rubbish on the other side
which d:dends on nothing.

17 hrs.

I would like to say this is political
game ; this is not going to serve the com=
man man......

MR. CHAIRMAN : The hon. Member
may try to conclude now,

SHRI LCBO PRABHU : We are fortu-
nate to have vou in the Chair,

MR. CHAIRMAN : The Deputy-
Speaker has said that two or three minutes
each may be given.

SHRI LOBO PRABHU : Please give me
only three minutes,

MR. CHAIRMAN : 1 have already given
you five minutes,

SHRI LOBO PRABHU : Only two or
three minutes more,

MR. CHAIRMAN : You have not yet
come to your amendment.

SHRI LOBO PRABHU : That is why 1
want two or three minutes more. 1 am
coming to my amendment,

Are you golng to scrve the common
man by arresting to change in the economy
that was taking place 7 Are you going to
serve the common man by paralysing credit
which is the life blood of the economy ?
You are not, You are going to introduce
conditions where unemployment will in-
creases ; you are going to introduce condi-
ditions where you will be faced with so
much distress that in spite of all the money,
all the power, you can get from this Bill,
you will also be wiped out. You will have
a dictatorship ; you will have a revolution,
(Interruption) 1 am now coming to my
amendment, You have a mixed economy
and in a mixed economy, both the
private sector and public sector co-exist.
As my hon. friend, Shri Humayun Kabir,
suggested 25 per per cent, 1 go a little fur-
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ther and [ would ask the Governmznt to
hav: 51 per cent of th: capital and leave 49
per cant to private sector. You will have
all the power that you require to control
the privale sector; It will also give a sense
of confidence to the people that you are not
b:coming communist and that you are not
going their way. Thercfore, I would like to
say it is a vary simpl: amendment. Please
you meet my objection of *'public purp se”
and if you cannot raeet if fully, at least, you
may accept my ammendment which reduces
the gravity of the transgress on the
Constitution.

SHRI S. 5. KOTHARI (Mandsam) :
Sir,I should like to emphasise that the Bill
envisages that a scheme will be brought
subsequently. In my opinion, the scheme
should have formed part of the Bill ftself,
It amounts to excessive delegation of autho-
rity. On these grounds the Supreme Court
would strike down this place of legislation,
as has already happened in the case of a
part of the Gold Control Act. 1 am sound-
ing a note of warning to the Government on
this point. The scheme forms such an im=
portant part of the subsequent set up, the
post nationalisation set-up, that it must be
included in the Bill itself. It is an exees-
cessive delegation of authority. .

Secondly, I would submit that all these
14 Banks should be kept as individual units.
Even il there Is some amalgation, there
should be a minimum of at least five units
functioning besides the State Bank of India.
This is absolutely necessary so that these
units may compete amongst each other and
we do not havz inefficiency as we find in
the case of a huge organisation like LIC,
Actually, the then Finance Minister and the
Deputy Peime Minister, Shri Morarji Do2sai,
said that they were even considering that the
LIC should be split up into two or three
zonal corporations. I would submit that a
minimum of five units should be main-
tained,

Another point that I should like to em-
hasize is that the process of bureaucratisa-
tion, which will inevitably follow nationali=
sation, is going to do considerable harm to
the economy and, particulary, to the service
that is given to ths depositors. What is
necessary is that the managemsnt should be
professionalised. Actual professional bankers
should bz put incharge of them and there
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should b: minimum of interference by bur-
eaucrats sitting in the North Block or the
South Block of the Secretariat.  That is
Very mecessary.,

Besides that, it is important that if any
fundamental changes are made, they should
be made with the consent of Parliament.
The Government does not have any autho-
rity to bring in a measure which would
chanoge the entire structure in some form or
the other and do it without the consent of
the Parliament. ’

There have been talks that nationalisa-
tion is going to add to the resources of the
Fourth Plan which is going to be revised.
I do not understand how resources would be
released for the fourth plan. An analysis
of the assets and liabilitities show that cash
is 8.7% of deposits ; advaces amount to
68.6%/ ; investments amount to 28.5%. Rs,
27 crores are invested in industrial securities.
Out of 2742 crores I do not see how many
can be released for the plan. They may
liquidate part of the individual investment.
The important point is if the money of these
banks is utilised for increasing the loans to
public undertakings which do not give any
return the consequence would be that there
would be no profits and the rate of interest
they pay to the depositors would be reduced
and what they charge the borrowers would
be increased, That will have a deleterious
effect on industrial development. Therefore,
L submit that there is no money except the
Rs. 27 creres which is about 1%]. There
would be no release of funds for plan pur-
poses. This is what I want to emphasize.
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after line 36, insert—

“Provided ihat no advances either
secured or unsecured shall be granted
1o political organisations and indi-
viduals for pelitical purposes
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(Nustration: Giving of an advance to
AICC shall come within this pro-
vision)."
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objectives and for matters connected
therewith or incidental thereto,”

TdY qYg ©EHT A JTANIIH 00T
LR AR -

“The banking system touches the
lives of millions and has to be
inspired by a larger social purpose
and has to subserve national priorities
and objectives, such as rapid growth
in agriculture, small industries and
exports, raising of employment levels,
encouragement of new enterprencurs
and the development of backward
areas.”
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SHRI S. M. BANERIJEE : My amend-
ment is simple ; it is to insert a sub-clause
that the new banks together shall be a
bodycorporate with perpetual  succession
and a common seal and shall sue and
be sued in its name. The earlier amend-
ment was (o omit lines 28 to 30, While
moving this amendment, I support the
amendment of Shri Madhu Limaye. The
hon. Law Minister wants nationalisation.
He should see that there is no corruption.
At present because they are run in the
private sector there is mismanagement.
I am thefore sure that the amendment
would be accepted. 1 want to ask whether
Rs. 25 lakhs had been paid to the AICC,

SHRI NAMBIAR : My amendment
is simple. It wants to add at the end of
the clause ‘'and to amalagamate with
other banks when found necessary.” They
are now taking over fourteen banks and
the whole country applauds it. Now
these fourteen banks are going to operate
simultaneously but separately. We have
the State Bank also operating in those
places. What is going to happen is that
these fifteen banks will operate in every
town and city and each bank will have
its branches. Therefore, it will look as
though 75 or 80 scparate banks are
operating in a small city like Madras or
Trichy, When we proceed further, there
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will be need for amalgamation, Amalga-
mation doe; noi m:an retrenchmant but
improvement in quality, work and service.
I do not want amalgamation here and now.

SARI GOVINDA MENON : The
Governme:nt are moving an amendment in
order to effect the obj:ctive which Mr.
Nambiar has in vi:w. That is amsnlment
No. 130. W: are taking pow:r to
amal!gamate if necessary.

SHRI NAMBIAR : Thank you, One
word of caution, When amalzamation takes
place it should not reduce the employment
poteatial of the personnel...(/nrerruption).
Further, there is another point which I
wish to make. That is the question of
bureaucrats ; those persons will continue,
and their manipulations will continue,
Therefore, when the mext clause is taken
up, I shall be moving another amendment
saying that thosc officers, controllers, or
what you call Chairman or the managing
directos, all these bureaucrats should be
removed completely. That should be
done, We want a new set up so that those
men who were mishehaving and who
ruined and did all sorts of malpractices
utilising the common man’s money which
is entrusted to them, should not be there ;
such things should not be allowed to be
repeated in the name of good administra-
tion, If the Government really repeat
such things, as they did in the case of
the LIC, the whole scheme will be
prejudiced and the whole thing will become
futile, and then it will be said, *See, the
nationolised banks have gone to dogs.”

Learn the lesson from the LIC, and learn
the lesson from the public undertakings, and
learn the lesson prezisely and strongly, so
that the old bureaucrats will not be
allowed to control the banking institutions.
Give them good pznsion, provident fund
good facilities, and then ask them to quit,
and quit for the country's good.

MR. CHAIRMAN : T am afraid Mr.
Somani's amendment is the same as that of
Mr. Lobo Prabhu. He might have different
things to say but the amendment is just the
same, Mr. Palcdia,
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SHRI D. N, PATODIA (Jalore) : My
amendment Mo, 282 seeks to introduce a
new sub-clause to clause 3. [t reads:

“All depositors in the corresponding
new banks shall be guaranteed as
regards their repayment in full by
the Central Government.”

We have heard various Government
spokesmen saying that nothing should be
said either in the House or outside the
House which may shake the confidence of
the depositors, But nevertheless, whatever
that has been said by the Government
spokesmen, the manner in which it has
been brought about has clearly shaken the
confidence of thedepositors. There is no
doubt about it.

Government has justified it by saying
that if banks are once nationalised, the
depositors are safe as long as the Govern-
ment is there, as long as the Government
is solvent. If that be the ground, if that
be the justification of the Government,
and if they stand by that, here is an
occasion, here will be a test of their bona
fides to find out if they are prepared to
accept this amendment which is a very
simple one, saying that Goveroment will
guarantee repayment of loans up to 100
per cent.

There are two positive aspects to it.
If there is any scare—it is there—and if
they accept this amendment with regard
to the existing depositors, the depositors
will have the fullest possible confidence
and they will not have any hesitation and
there will be no withdrawal and no run.
Apart from that, the second and the more
important point is that if they accept
this amendment, they wou'd be in a
position to attract more deposit in future,
Therefore, T belicve that the Government
will be good enough to accept the amend-
ment, because to refuse it will be dangerous.
Having moved this amendment, they should
appreciate that any refusal will mean that
they are not prepared to ensure full
repayment to the depositors,

Before I conclude, let me say a few

Bill

words with regard to amendment No. 176
which has been moved by my friend Shri
Madha Limaye. This is an amendment
over which I feel that po section of the
House will have a different opinion. This
Is an amendment which will place politics
into a healthy atmosphere and will set
‘ap example for us to have a cleaner
politics.  Therefore, 1  wholeheartedly
support amendment No, 176.

My third small point is with regard
to amendment 92 of Shri Humayun Kabir.
Here is ap example that if we at least
decide to nationalise any particular sector
we can still co-exist, the control will be
of the Government but still the public
and the private citizens at large will be
able to participate to the extent of nearly
70 per cent. It is an example where
I believe Government should have no
hesitation in accepting the amendment
because they are not affected in any way.
I wholeheartedly support this amendment
moved by Shri Humayun Kabir.

=t 7 &7 : wwiefa wEEw, AU
HaeT @17 3 H 5@ AW HE

“after line 42, add—

“(7) The Central Government may
take over any other bank whose name
does not appear in the first schedule,
at any time by issuing a notification

in the Gazette.”
yq abong ag 98 & fF o 51
1 ¥ foar @i afeF @%@ T@R
F1 qg qrax A wg@ g fo @ am
AEIG 92 A Aaide gAfaa gaw ar
Aifeq 2 & T80 F1 T FRA &
frr M1E @emi3w A FA Y gE

AEr qT

% gedig s ¢ o fafaee
T8 aCT F1 T I ST
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SHRI N. K. SOMANI: Sir, I am
Speaking on my am:ndm:nt Mo 303 with
a very brief background. B:fore the hon.
House rushes to pass this Bill of gross and
ruthless expropriation of public property,
I would like to bring to the notice of the
House that when about hundred employcas
of the Indian Airlines and Air India Cor-
porations saw the Prime Minister sheis
suppased to have told them that there is
no future for democracy in this country as
long as banks, industries and newspap:rs
are not nationalised in our own manner and
method. 1 would like to bring this danger
to the notice of this House. I would like
to quote only two lines which have
appeared in the editorial of a paper. Mr.
Frank Moraes says in the Indian Express
today.

“It does not call for high courage to
raid other people’s tills. According
to our new monopolists, why bother
to create wealth when you can seize

200

.

If the objective of the Government of
India is to provide a new direction to the
banks, to what they call economic impro-
vement, and if they are not satisfied with
the working of the banks they can very well
do it if they accept Shri Kabir's very
sensible suggestion. If they are still hesitant
to do that on any legal ground then they
should be satisfied with just about 51 per
cent of the share capital of each bank,
because not only are we a mixed economy
so far as [ am concerned it is the repeated
assurance given by the Planning Commission
and the Governm:nt of India, and to leave
a minority in the shape of 49 per cent
shareholdzrs which you can distribute in
any equitable manner as you like by recons=
tucting the share holding. It will be imm:n-
sely preferable and in the interest of sound
banking. 1 would therefore like to appeal
that this am:ndment should be accepted.

=t JoitsisT @l - wwnafr gdEg;
& FTy gEad do 330 F wEeg F QY
@a7 AT 10T £ | &7 @t J7 ot 37
fagral & & gud® & faad e =9 2w
w1 fgg R Faamr g1 agwa fzam,
agaa A, A g fagma g SfeT
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fam zn & ag &= &1 ugigswr fear
mr g, b g A 1 g FW Q@
gam W § faad 5 o= usdiasr &
I fgg drar mar §, ag gy Al H QU
A FF T AT AFErTmifE
f9ax At 455 & 3961 AT A7 Al
@t A | § 78 gwwar fs 93 W
51 &1 TEAE FW § a7 6T A
R F41 £ AF7 AFT @A FT FT AA-
WEa § qy gaaT & fF ez d5 S0
92 ¥ € uF Uty % &, S€r ¥ gy
a7 41 *1 sweTz w1 fgay ama | =@
fiF ama &40 fr aer faaa ot 97 §
% ;s g, % arw gfoean, I
&% afy gx oF Y oH-uF WL § wE
FE A9 £ | ®oFG 4 OF OF Alged F
TE-39 EE & A FIE @=T gRI
q1q @19 AW 4% & fog, § omar §
e ot anit sfasrdt 19 FT Q@ & F 77t
g @, IWF q@T T afgerd @
sugit, faaer fasar &fsa & odar )
afeT w3t 7% oFUET 45 F1 "I R
ga% foa 3faq afasd a1 5.fas
qraa & fadmw g o awe ) faeg
T &%) & fog smad wif weal § 99
& ¥ aid agf fas a5y | gafeg AT
gaga & 5 57 a7 51 &1 @7 g
afeqed T Frgd I F1 R dFH
samaHz F faar A w1 fey ez 3%
yrarg 79 H, fag &1 sraEr 5000 @
soETal, T mIT A FT A q0d fam &
feami &1, @ @2 Fr@EF T A1)
AT 95T qF |

SHRI GOVINDA MENON : Three
hon. members, Shri Humayun Kabir, Shri
Lobo Prabhu and Shri N, K. Somani have
suggested that afier the banks have been
taken over the shares should be given to the

members of the public. Shri Lobo Prabhu
and Shri Somani have suggested 51 per cent
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[Shri Govinda Menon)

and Shri Kabir some other percentage.
These are things which can be considered
later. There is nothing preventing the
Government from doing that. After having
got possession of these banks schemes will
bs framed, regulations and rules will be
framed and they will be placed before the
House.

SHR1 S.S. KOTHARI:Is it not
excessive delegation of authority ? Will the
Law Minister consider that 7

SHR! GOVINDA MENON ; We vril!
consider that. 1 am thankful to Shri
Kotharl who thought that I did not kn_-mw
anything about banking. Now he thinks
I know at least some law.

SHRI PILOO MODY (Godhra) :
Everyone has some weak moments.

SHRI GOVINDA MENON : These are
things which can be considered later, be-
cause a person possessed of property can
transfer it. We have not thought about
these details.

One hon. Member spoke about ama_lga-
mation. An amendment has_ been given
notice of by Shri P. C. Sethl.‘ amendment
No. 130, under which power will be taken
for amalgamation etc. But 1 do not accept
the suggestion that this should be a big
monolity amalgamated with the State Bank

of India.

The amendment of Shri_ Limaye_ was
that loans should mot be given v:mhout
proper security and all that. You will see
that sub-clause (5} of clause 3 states that
the corresponding new banks shall carry on

banking.

: Hi int is
SHRI N. DANDEKER : His po
that no advance, secured or unsecu_re_:d', shall
be given to political parties or politicians.

SHR1 GOVINDA MENO‘N.: I do not
think there is any qualification like “poli-
tical’. His point was that no clean
advance shall be made.

SHRI N. DANDEKER : No advance
of any kind.

: id

RI GOVINDA MENON : He sa
;hmsgo clean advance should be given.
Banks will give advance if there is proper

credit for the p=rson who seeks the advance.
That is the entire schem: of banking in our
country and if this is to b: am:nded then
we have to amend the Banking Companies
Act. So, I oppose all the amendments.

SHRI D. N. PATODIA : What about
my -amendment about guaranteed depositors’
money 7

SHRI GOVINDA MENON : The
Deposit Insurance Act will apply to this
also. Then, I do not accept the suggestion
of the hon. Member that there is any suspi-
cian in the minds of the public and the
depositors with respect to the security of
their deposits, There are already 10 or 12
banks in the public sector and it is a wvery
mischievous suggestion, according to me, to
make that there would be any lack of faith
on the part of the public.

I request them to withdraw the amend-
ments.........(Interruption).

SHRI D. N. PATODIA : You are en-
couraging withdrawals,

st vy foadt : 70 7Y #gRa W
FMeT R AT TG @ § 7

MR. CHAIRMAN : He has said that
he is not accepting your amendment,

SHRI PILOO MODY : He has mis-
represented.

MR, CHAIRMAN : That is his right,
to represent or to misrepresent.,

SHRI PILOO MODY : You should
have corrected him on that and insisted that
he understood the amendment,

MR. CHAIRMAN :
corrected the Minister.

Shri Dandeker

SHRI PILOO MODY : No advances.

oft we fomd : ol wgzm, w4
wamfaam@mirar g & sg #
F1€ 1o gq & AgF 7FdY | Ig AL A¥=-
iz ®1 0t &% § agl 957 &1

SHR1 GOVINDA MENON :
yours is all opea |

And
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st e fomd : 54) w@n feamr A
AT W | 39 9L A fFa7E 9¢ 9 FY,
TZ AT FATHT F1 A7 q@A 9T 1 I
bt (R EICE G

SHRI GOVINDA MENON : That
amendment will not fit into the scheme of
this clause. Any how, | am mot accepling
it. Mr. chairman : It is for the Minister to
cither accept it or reject it. It is his right.

SHRI PILOO MODY : After he has
understood it he can rejeet it. It is a very
important amendment. Let the whole coun-
try know what he is rejecting.

MR. CHAIRMAN : Whether he under-
stood it or did not understand it, is there
any amedment which I should put to the
vote of the House separately 7

SHRI D.MN. PATODIA : Yes, No. 282.

SHRI MADHU LIMAYE :
also.

No. 176

SHRI S. K. TAPURIAH: No, 176 also.
Let the country kmow what they are rejec-
ting.

SHRI HUMAYUN KABIR : The
Minister has himself said...(/nrerruption)

MR. CHAIRMAN : There is no scope
for any further discussion. Do you want
your amendment to be put to the wvote of
the House 7

SHRI HUMAYUN KABIR : I am not
pressing it since the Minister says that they
have not given thought to it and that it will
be considered later,

SHRI GOVINDA MENON : We will
consider ft.

MR. CHAIRMAN : Now, I put amend-
ment No. 176 moved by Shri Madhu Limaye
to the vote of the House.

The question is :
“Pame 2._
after line 36, insert—

“Provided that no advances either se-
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cured or unsecured shall be granted to
political organisations and individuals
for political purposes. (Illustration :
Giving of an advance to AICC shall
come within this provision." (176),

The Lok Sabha divided :

Division No. 9]
AYES

Abraham, Shri K. M,
Amat, Shri D.

Amin, Shri R. K,
Banerjee, Shri 5. M.

Basu, Shri Jyotirmoy
Bhagaban Das, Shri
Bharati, Shri Maharaj Singh
Brij Bhushan Lal, Shri
Chakrapani, Shri C, K.
Chandra Shekhar Singh, Shri
Dandeker, Shri N.

Dange, Shri S. A,

Dar, Shri Abdul Ghani
Deb, Shri D. N.

Dwivedy, Shri Surendranath
Esthose, Shri P. P.
Fernandes, Shri George
Gopalan, Shri P,

Gowd, Shri Gadilingana
Guha, Shri Samar

Jena, Shri D.D.

Jha, Shri Bhogendra

Joshi, Shri 5. M.
Kachwai, Shri, Hukame Chand
Kalita, Shri Dhireswar
Kapoor, Shri Lakhan Lal
Kisku, Shri A. K.
Kathari, Shri S, 8.
Kripalani, Shri J. B.
Kundu, Shri 8.

Kushwah, Shri Yashwant Singh
Limaye, Shri Madhu
Madhukar, Shri K. M.
Majhi, Shri Mahendra
Mangalathumadam, Shri
Meghachandra, Shri M.
Mody, Shri Pilop.
Mohamed Imam, Shri J.
Molahu Prasad, Shri
Maik, Shri R. V,

Nambiar, Shri

Nihal Singh, Shri

Ounkar Singh, Shri

Parmar, Shri D. R.
Paswan, Shri Kedar

[17. 42 hrs.



Patil, Shri N. R.

Patodia, Shri D. N.

Puri, Dr Suraya Prakash
Ramamurti, Shri P,

Saboo, Shri Shri Gopal
Sambhali, Shri Ishag

Satya Narain Siogh, Shri
Sharma, Shri Beni Shanker
Sharma, Shri Yogendra
Shastri, Shri Raghuvir Singh
Shastri, Shri  Sheopujan
Saivappa, Shri N
Tapuriah, Shri § K

Tyagi, Shri Om Prukash
Viswambharan, Shri P.
Viswanatham, Shri Tenneti

NOES

Achal Singh, Shri

Agadi, Shri S. A.
Ahirwar, Shri Nathu Ram
Aga, Shri Ahmad
Ahmed, Shri F. A.
Arumugam, Shri R, S.
Azad, Shri Bhagwat Jha
Barua, Shri Bedabrata
Barua, Shri R. -

Bhagat, Shri B R.
Bhagavati, Shri
Bhandare, Shri R. D.
Bhanu Prakash Singh, Shri
Bhargava, Shri B, N.
Bhattacharyya, Shri C. K.
Birla, Shri R. K.

Bohra, Shri Onkarlal
Buta Singh, Shri

Chanda, Shrimati Jyotsna
Chatterji, Shri Krishna Kumar
Chaturvedi, Shri R. L.
Chaudhary, Shri Nitiraj Singh
Chavan, Shri D. R.
Chavan, Shri Y. B.
Choudhary, Shri Valmiki
Choudhury, Shri J. K.
Dalbir Singh, Shri

Das, Shri N. T,
Dasappa, Shri Tulsidas
Dhillon, Shri G. S.
Dhuleshwar Meena, Shri
Dinesh Singh, Shri
Dwivedi, Shri NMageshwar
Ering, Shri D.

Gandhi, Shrimati Indira
Ganesh, Shri K. R.
Ganga Devi, Shrimati
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Gautam, Shri C. D.
Ghosh, Shri Bimalkantri
Ghosh, Shri P. K.
Ghosh, Shri Parimal
Govind Das, Dr,

Gupia, Shri Lakhan Lal
Hajarnawis, Shii

Hari Krishna, Shri
Hazarika, Shri J, N.
Hem Raj, Shri

Igbal Singh, Shri

Jadhav, Shri Tulsidas
Jadhav, Shri ¥, N.
Jagjiwan Ram, Shri
Jamir, Shri §.C.
Kahandole, Shri Z, M.
Kamble, Shri

Kamala Kumari, Kumari
Karan Singh, Dr.
Katham, Shri B. N.
Kavade, Shri B. R.
Kedaria, Shri C, M.~
Kesri, Shri Sitaram
Khan, Shri M. A.

Kinder Lal, Shri
Kripalani, Shrimati Sucheta
Krishna, Shri M. R,
Krishnan, Shri G. Y.
Krishnappa, Shri M., V.
Kureel, Shri B. N,
Lakshmikanthamma, Shrimati
Lutfal Haque, Shri
Mahadeva Prasad, Dr.
Mahajan, Shrl Vikram Chand
Mahida, Shri Narendra Singh
Mahishi, Dr. Sarojini
Mandal, Dr, P,

Marandi, Shri

Master, Shri Bhola Nath
Masuriya Din, Shri
Mehta, Shri Asoka

Mehta, Shri P. M.
Melkote, Dr.

Menon, Shri Govinda
Minimata, Shrimati Agam Dass Guru
Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Mishra, Shri G. 8.
Mohsin, Shri

Mrityunjay Prasad, Shri
Mukerjee, Shrimati Sharda
Mukne, Shri Yeshwantrao
Murti, Shri M. S,
Naghnoor, Shri M, N,
Naidu, Shri Chengalraya
Oraon, Shri Kartik
Pahadia, Shri Jagannath
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Palchowdhury, Shrimati Ila
Pandey, Shri K. N.
Panigrahi, Shri Chintamani
Pant, Shri K. C,
Paokai Haokip, Shri
Parmar, Shri Bhaljibhai
Purtap Singh, Shri
Parthasarathy, Shri
Patel, Shri Manubhai
Patil, Shri Dcorao
Patil, S.D,
Patil, Shri S K.
Poonacha, Shri C. M,
Pradhani, Shri K.
Pramanik, Shri J, N.
Qureshi, Shri Mohd. Shaffi
Raghu Ramaiah, Shri
Raj Deo Singh, Shri
Rajasekharan, Shri
Ram, Shri T.
Ram Dhan, Shri
Ram Dhani Das, Shri

© Ram Sewak, Shri Chowdhary
Ram Swarup, Shri
Ramshekhar Prasad Singh, Shri
Randhir Singh, Shri
Rao, Shri Jaganath
Rao, Shri K. Narayana
Rao, Shri Muthyal
Rao, Shri J. Ramapathi
Raut, Shri Bhola
Reddi, Shri G. 8.
Reddy, Shri Ganga
Reddy, Shrimati Sudha V.,
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Roy, Shrimati Uma
Sadhu Ram, Shri
Saha, Dr, S. K.
Saigal, Shri A, S.
Saleem, Shri M, Yunus
Sambasivam, Shri
Sankata Prasad, Dr,
Sayced, Shri P.M.
Sayyad Ali, Shri
Sen, Shri Dwaipayan
Sethi, Shri P. C.
Ssthuraman, Shri N,
Shah, Shri Shantilal
Shambhu Nath, Shri
Shankaranand, Shri B.
Sharma, Shri Madhoram
Sharma, Shri Naval Kishore

Bill
Shastri, Shri Ramavatar
Shastri, Shri Ramanand
Sheo Narain, Shri
Sher Singh, Shri
Sheth, Shri T.M.
Shinde, Shri Annasahib
Shiv Chandika Prasad, Shri
Shukla, Shri S.N,
Shukla, Shri Vidya Charan
Sinha, Shri Mudrika
Snatak, Shri Nar Deo
Sonavane, Shri
Supakar, Shri Sradhakar
Sursingh Shri
Swaran Singh, Shri
Tiwary, Shri K. N,
Uikey, Shri M. G.
Ulaka, Shri Ramachandra
Veerappa, Shri Ramachandra
Venkatasubbaiah, Shri P,
Venkatswamy, Shri G.
Verma, Shri Balgovind
Virbhadra Singh, Shri
Vyas, Shri Ramesh Chandra
Yadab, Shri N, P.
Yadav, Shri Chandra Ject

MR. CHAIRMAN : The result* of
the division is

AYES : 61 ; NOES : 173,
The morion was negatived.

SOME HON. MFEMBERS : Shame,
Shame !

MR. CHAIRMAN : Now, I put amend-
ment No. 282 moved by SHRI D.N. Patodia
to the vote of the House, The Lobbies
have already been cleared.

The question is :

Page 2, after line 36, insert—

“(5A) All deposits in the corresponding
new banks shall be guarantesd as re-

gards their repayment in full by the
Central Government.” (282)

The Lok Sabha Divided :

* The following Members also recorded their rootes for AYES :

Sarvashri Ranga and C.C. Desai.
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AYES
Amat, Shri D.
Amin, Shri R K.
Brij Bhushan Lal, Shri
Dandeker, Shri N.
Deb, Shri D.N.
Desai, Shri C.C.
Diviedy, Shri Surendranath
Fernandes, Shri Grorge
Gowd, Shri Gadilingana
Jena, Shri D.P,
Joshi, Shri S.M.
Kachwal, Shri Hukam Chand
Khan, Shri Ghayoor Ali
Kothari, Shri 8,S.
Kripalain, Shri J.B.
Kushwah, Shri Yashwant Singh
Limaye, Shri Madhu
Majhi, Shri Mahendra
Mody, Shri Piloo
Mohamed Imam, Shr J.
Naik, Shri R.V.
Ookar Singh, Shri
Polodia, Shri D.M.
Ranga, Shri
Saboo, Shri Shri Gopal
Sharma, Shri B:ni Shanker
Shivappa, Shri N.
Tapuriah, Shri S.K.
Tyagi, Shri Om Prakash

NOES

Achal Singh, Shri

Ahiwar, Shri Nathu Ram
Aga, Shri Ahmed

Agadi, Shri 5.A,

Ahmed, Shri F.A,
Arumugam, Shri R.S.
Azad, Shri Bhagwat Jha
Banerjee, Shri 5. M.
Barua, Shri Beda-brata
Barua, Shri, R.

Basu, Dr. Maitrayee
Bhagatis, Shri B.R.
Bhagavati, Shrl

Bhandare, Shri R.D.
Bhanu Prakash Singh, Shri
Bhargava, Shri B.N.
Bhattacharyya, Shri C.K.
Birla, Shri R.K.

Bohra, Shri Onkarlal
Buta Singh, Shri

Chanda, Shrimati Jyolsna
Chandra Shekhar Singh, Shri

[17.45 hrs.

Chatterjee, Shri Krishna Kumar

Chaturvedi, Shri R,L.
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Chaudhary, Shrl Nitiraj Singh
Chavan, Shri D.R.
Chavan, Shri Y.B,
Choudhary, Shri Yalmiki
Choudhury, Shri J.K,
Dalbir Singh, Shri

Das, Shri N.T.

Dasappa, Shri Tulsidas
Dhillon, Shri G.S.
Dhuleshwar Meena, Shri
Dinesh Singh, Shri
Dwivedi, Shri Nageshwar
Ering, Shri D,

Gandhi, Shrimati Indira
Ganesh Shri, K.R.

Ganga D:vi, Shrimati
Gautam, Shri C.D.

Ghosh, Shri Bimalkanti
Ghosh, Shri, P.K.

Ghosh, Shri Parimal
Gopalan, Shri P.

Govind Das, Dr.

Gupta, Shri Lakhan Lal
Hajarnawis, Shri

Hari Krishna, Shri
Hazarika, Shri J.N,

Hem Raj, Shri

Igbal Singh, Shri

Jadhav, Shri Tulshidas
Jadhav, Shri V.N.
Jagjiwan Ram, Shri

Jamir, Shri S C.
Kahandole, Shri Z,M,
Kalita, Shri Dhireswar
Kamble, Shri

Kamala Kumari, Kumari
Karan Singh, Dr,

Katham, Shri BN.
Kevade, Shri, B.R.
Kedarai, Shri C.M,

Kesri, Shri Sitaram

Khan, Shri M.A.

Kinder Lal, Shri

Kripalani, Shrimati Sucheia
Krishna, Shri M. R.
Krishnan, Shri G. Y,
Krishnappa, Shri M. V.
Kureel, Shri B. N,
Lakshmikanthamma, Shrimati
Lutfal Hague, Shri
Madhukar, Shri K, M.
Mahadeva Prasad, Dr.
Maharaja, Shri Vikram Chand
Mahida, Shri Narendra Singh
Mahishi, Dr. Sarojini:
Mandal, Shri Yamuna Prasad
Mangalathumadam, Shri
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Marandi, Shri

Master, Shri Bhola Nath
Masuriva Din, Shri
Meghachandra, Shri M.
Mehta, Shri Asoka
Mehta, Snri P, M.
Malkote, Dr.

Menon, Shri Govinda

Minimata Agam Das Guru, Shrimati

Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Mishra, Shri G. C,
Mobhslin, Shri

Mrityunjay Prasad, Shri
Mukherjee, Shrimati Sharda
Mukne, Shri Yeshwantrao
Murti, Shri M. §.
Naghnoor, Shri M.N.
Naidu, Shri Chengalraya
Oraon, Shri Kartik
Pahadia, Shri Jagannath
Palchoudhury, Shrimati Ila
Pandey, Shri K. N,
Panigrahi Shri Chintamani
Pant, Shri K. C,

Paokai Haokip, Shri
Parmar, Shri Bhaljibhai
Partap Singh, Shri
Parthasarathy, Shri
Paswan, Shri Kedar

Patel, Shri Manubhai
Palil, Shri Aventrao

Patil, Shri D:orao

Patil, Shri N. R.

Patil. Shri 8§, D.

Patil, Shri 8. K,
Poonacha, Shri C. M.
Pradhani, Shri K.
Pramanik, Shri J, N,
Puri, Dr. Surya Przkash
Qureshi, Shrl Mohd, Shaffi
Raghu, Ramaiah, Shri
Raj Deo Singh, Shri
Rajasekharan, Shri

Ram, Shri T.

Ram Dhan, Shri

Ram Dhani Das, Shri
Ram Sewak, Shri

Ram Swarup, Shri

Ramshekhar Prasad Singh, Shri

Randhir Singh, Shri
Rao, Shri Jagannath
Rao, Shri K, Narayana
Rao, Shri Muthyal
Rao, Shri ] Ramapathi
Rao, Shri Thirumala
Raut, Shri Bhola
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Reddi, Shri G. S.

Reddy, Shri Ganga

Reddy, Shrimati Sudha V,
Rohtagi, Shrimati Sushila
Roy, Shri Biswanath

Roy, Shrimati Uma

Sadhu Ram, Shri

Saha, Dr. 8. K.

Saigal, Shri A. S.

Saleem, Shri M. Yunus
Sambasivam, Shri
Sambhali, Shri Ishag
Sankata Prasad, Dr.

Savitri Shyam, Shrimati
Sayeed, Shri P. M.

Sayyad Ali, Shri

Sen, Shri Dwaipayan
Sethi, Shri P. C.
Sethuraman, Shri N.

Shah, Shri Shantilal
Shambhu Nath, Shri
Shankaranand, Shri B
Sharma, Shri Madhoram
Sharma, Shri Naval Kishore
Sharma, Shri Yogendra
Shasthi Bhusan, Shri
Shastri, Shri Ramavatar
Shastri, Shri Ramanand
Sheo Narain, Shri

Sher Singh, Shri

Sheth, Shri T. M.

Shinde, Shri Annasahib
Shiv Chandika Prasad, Shri
Shukla, Shri 5. N.

Shukla, Shri Vidya Charan
Singh, Shri D. M.

Sinha, Shri Madrika
Saatak, Shri Nar Deo
Sonavane, Shri

Supakar, Shri Sradhakar
Swaran Singh, Shri
Tiwary, Shri K. N.

Uikey, Shri M. G.
Ulakka, Shri Ramachandra
Vecrappa, Shri Ramachandra
Venkatasubbaiah, Shri P,
Venkatswamy, Shri G.
Verma, Shri Balgovind
Virbhadra Singh, Shri
Vyas, Shri Ramesh Chandra
Yabab, Shri N. P,

Yadav, Shri Chandra Jeet

MR. CHAIRMAN : The result of the
division is :

AYES: 29 ; NOS : 191.

The motion was negatived.

(SAKA) and transfer of 318
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MR. CHAIRMAN : 1 shall put all
the other amendments to clause 3 to the
vote of the House.

Amendments Nos. 64, 92, 103, 156, 157,
177, 209. 219, 303, 319 and 330. were put
and negatived.

MR. CAAIRMAN : The question is :

“That clause 3 stand part of the
Bill."”

The motion was adopted.
Clause 3 was added to the Bill.

7.45 hrs.

HALF-AN-HOUR DISCUSSION
Crisis in Jute Industries

SHRI BENI SHANKER SHARMA
(Banka) : Mr. Chairman Sir, This morning
at the time of discussion the short notice
question some storm was raised over the
issue of impending crises in the jute mills.
Sir, Jute industry was one of the most
important and vital industries so far as
West Bengal was concerned and in fact the
existence, growth and development of
Caleutta have been mainly dus to the row
of sprawling jute mills with thelr smoking
chimneyes situated on both sides of the
river Hooghly. It is also important to the
country as a whole as It is the highest
foreign exchange carner accounting for 23%;
of the value of the country’s export trade,

also one of the biggest
employers, It not only employs direct
labour to the tune of 233,000 and odd
persons as against 3.5 million employed
earlier but many times more people are
engaged in cultivation of raw jute, its pro-
cessing, transporting and markcting. In _f?ct
there are about four milllon peasent families
in West B:ngal, Bihar, Orissa Assam and
(the jute growing States) who depen'd for
their livelihood on its cultivation. It is also
the mainstay for thousands of small middle-
men, merchants, stockists, truck-owners,
cart-man, coolies and people engaged in
assorling, grading and baling of the commo-
dity. Bssides thousands of pzople are
employed in inland waterwavs, b\an_kmg,
{nsurance and many other ancillary

sir, it is
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industries.  As such, even on a modest
calculation, more than 20 mijllion people
would be depending on this industry for
their daily bread. It contributes about
Rs. 75 crores per year to the State and
Central exchequer by way of excise and
export dutics and other local taxes besides
being once the contributor of the biggest
incometax revenue in that region.

You know, Sir, that there has been a
dead-lock in the negotiations between the
labour and management over the increase of
wages and other amenities and the industry
is to-day threatened with a strike unprece-
dented in its annals which is to start on and
from the 4th August, 1969. This will be
disastrous both for the industry and the
labour,

Sir I will appeal to the labour leaders
through you not to precipitate this strike
in the larger interest of the industry as well
as of labour and agricalture till the Bibhuti
Mishra Committee which has been set up
by the Central Government and the Tariff
Commission have gone thoroughly into the
whole question of cost structure of the
finished goods and other matters incidental
thereto.  Sir, the demand for increase in
wages by the labour is natural and under-
standable considering the increase in the cost
of living.

I may say without any fear of contradic-
tion that the worker in Jute mills in West
Bengal is the lowest paid in the whole of
the country and his claim deserves sympa-
thetic consideration at all hands,

But there are so many demands on this
industry besides the demand of Jabour which
have got to be met. There is the demand
of Government in the shape of excise and
export duties and of agriculturists in the
shape of an adeque price for their raw Jute,
The support price of jute has been fixed at
Rs. 107, per quintal which cannot and
should not be disturbed in the interest of
our agricu'tural economy, Therefore, the
only thing that is capable of repulation is
the excise and export duties, Unless and
until Government comes to the rescue of
this induiry and reduces the exclse duty
and totally abolishes the export duty, there
is no hope of salvation for this industry,
Sir, I do not hold any brief for the ma-



21 Crisis in Jute

nagement when I say this, which is a hard
truth and a pure and simple mathematical
calculation. Either the industry should
be able to sell iis goods at a higher price,
which is impo sible in the facc of stiff com-
petition from Pakistan and synthetics of
America or it should reduce its cost which
is possible only if central taxes are reduced.
The West B:ngal Government has been
trying its utmost to bring home to the
Finanze Ministry the necessity of such a
step, that Is, the futility of retaining that
in excise and export duties, at the present
level, but unfortunately the Centre has not
been able to pay any heed to their wise
counsels,

Before independence, this industry had
a world monopoly and it could dictate its
terms to the world market. But after
'independence and the separation of East
B:ngal, the position changed. It has so
much deterforated inasmuch as East Bengal
which was the main grower of raw jute and
supplier to the mills in Calcutta, and was
thus a complement and supplement to the
manufacturing units, has become its worse
rival and competitor.

While the export of jute goods by
Pakistan in the past decade rose from 7
per cent to 30 per cent, the Indian exports
declined from 83 per cent to 60 per cent
during the same period. The effect has
been a decline in profits  While the gross
profit in 1964-65 was 4.1 per cent as against
10 per cent for all other industries, its net
protit worked at 26 per cent as against
9.2 per cent of other industries.  After
1964-65, the profitability has been further
declining and now the industry is subsisting
on its old rescrves. The general reserve
which stood at Rs. 1,771 lakhs in 1964 came
down to Rs. 1,186 lakks in 1966 and has
further gone down now due to recurring
losses. But how long can an industry exist
on its reserves 7 In 1967-68, the loss 1o the
industry amounted 1o Rs. 5.07 crores which
may be double in the year 1968-69, In
fact, since Januvary 1969, this industry has
been incurring a loss of about Rs. 3 crores
per month.

This is a very dismal state of affairs.
This is all on account of decline in our
expors trade due to the wrong, ill-conceived
and short-sighted polices of the Central
Government which cannot see beyond its
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nose. As a result, export of sacking came
down from 4.45 lakh tonnes in 1955 to 2.83
lakh tonnes in 1965 which further came
down to 1,83 Jukh tonnes in 1966 and which
has came 1o virtually a very negligible
figure in the current year, Thus the indu-
stry gradually losing its hold on sacky ex-
ports and we should not be sorry for it.
Let us try to expand the demand and creater
market for sacking in the country itself and
lct us forget its export side, However the
decline in exports in sacking was set off a
little by the increase in export of jute carpet
backing to the tune of one lakh of tonnes,
thanks to the igenuity of our techanicians
and maragement, who thought of a new
product to compensate the loss arising from
the loss of the traditional market in sack-
ings. The export trade in Hessian has also
gone in favour of Puakistan and India should
not grade it ; let Pakistan enjoy it, Besides,
there is a committee on synthetic in the
Uaited States and their is fierce competi-
tion from that side 100. 15—20 mills have
already cloced down in Calcutta. If these
conditions continue there is apprehension
that other mills will follow suit. Therefore,
bold and imaginative step should be taken
to save this industry from collapse...(/n-
terruptions.) The industry has got to pay
its existence ; It canrot be charitable if it
does not exist. The labour deserves proper
wages and the agriculturists deserved a pro-
per price for the product and the Government
also descrves some taxation from them.
Now there is not question of increasing the
price by the purcharers. There is fierce
competition in the overseas market from
Pakistan as well as from synthetics. We
have to price the commodity in such a way
that we can sell it in the world market. If
the Government abolishes the export duty,
there may be some hope. But inspite of
appeals from the industry and persistent
demand from the West Bengal Government
which understands ihe needs of its indus-ry,
well, the Government here has not been
rclenting and hceeding to their advances.
The situation is such that even the total
abolition of export du'y may not be cnable
our sacking exports to revive unless some
subsidy on the lines of Pakistan is also
given. Il the Government are keen about
export, they should examine the bonus vou-

cher scheme on the lines of the Pukistani
scheme. Pukistan has some advantages
over us.  They produce good quality jute
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which we are unable to produce. They
produce 3.5 bales per acre while we produce
only 2.8 bales, We have to increase the
per acre return.  Besidcs there is need for
diversification. We hawve to think seriously
about this problem in order to save twenty
million people from starvation. It is high
time the Government revised its policy
about the duty. I suggest that we have
some funds which should be made available
to the industry for expansion, development
and diversification,

18-00 hrs.

The Bibhuti Mishra Committee has been
set up. They have been asked to go into
the details of the cost structure, and the
Tariff Board has been asked to examine the
cost construction or structure. Till, then
1 would request the labour unions and my
labour union leaders over here to exercise
a little restraint and save the jute industry
from collapse.

THE MINISTER OF FOREIGN TRADE
AND SUPPLY (SHRI B. R. BHAGAT) :
The hon. Member has touched upon a very
large canvas and tried to bring out the
factors plaguing this industry.As you rightly
pointed out, in this short duration, it is not
possible for me to go over the whole gamut.
But I would like to highlight one or two or
rather three aspects of the problem that are
facing this industry. There are no two opinio-
ns that this Is one of the most important
industries. apart from the point of view of
the rule it is playing in the national economy
and the export set up, but also from the
point of view of one particular area of our

country, the eastern relgion, the four
States, The Investment in the industry
is there, and over 1wo laks of

workers are employed, who have to make a
living, and more than that, there are a vast
number of grovers. Most of them are poor,
and their fate is involved and linked with
this. If I may say so, the economy of the
entire eastern region, the four States, is
linked up with this industry. So, thisisa
very vital industry. The problem has
become more sensitive, because it is largely
an export-oriented industry. The market
has to survive on export. So, all these
factors have combined to make the positon
rather difficult.

This morning, we discussed about the
problems of labour. and I have made the
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Government point known. I would not
agree that labour can wait for months and
months, but certainly something quickly
should be done. 1 wi!l only plead that we
should do everything possible to settle this
question without a strike as expeditiously as
possible. -

SHRI S5.M. BANERJEE (Kanpur)
Why don’t you go to Calcutta 7

SHRI B.R, BHAGAT : If nccessary,
I will go to Calcutta. But at the moment,
I am in close touch with the West B=ngal
Government and we are trying to do every-
thing possible to bring about some happy
solution to this problem. But, as [ said, if
necessary, I will go to Calcutta, and I am at
the disposal of the West Bengal Governmant.

As I said, let us take the most important
point : the crisis that is facing this country
is the supply of raw jute, that is, fibre,
Last year, we knew it because there wasa
shortage, and there were high prices ruling
up to Rs 75 a maund for raw jute. It has
not only brought about the reduction in the
production but also consequent unemploy-
ment, and also we were priced out in the
export market. The result is that the over-all
export up to now has fallen. Export of carpet
backing is increasing but the overall export
has fallen, Therefore, the point is, the growers
must gei a price which is remunerative, which
is a good enough incentive. As a result of the
fluctuations in the price from year to ycar—a
good crop this year and the pricc touching
the rock-bottom and the growers giving up the
cultivation of iute, and then there is a short-
age and then the prices going skyhigh—the

industry is facing this crisis both in the
year of glut and in the year of
shortage. Therefore, we must insulate

the industry from this ; the price sl.ould be
stable and should be such that the jute goods
have their place from the industrial point of
view. Of course, the ruling prices in
Pakistan are much lower, and their qulity
is good. Therefore, we have to putina
lot of research so that not only the per acre
yield improves but the quality also improves
and the growers get a remunerative price,
(Interruption). Therefore we have taken
an important decision.

SHRI JYOTIRMOY BASU (Diamand
Harbour) : The cost of living in Pakistan is
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lower and a worker there can live with that
money,

SHRI B.R, BHAGAT : 1 was saying
lhat_we have takcn an important decision.
I said in reply to a question the other day
that I am going 10 announce it, We have
taken over the trading in jute for price
support operation through the STC.

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : Are you taking the entire
jute trade or only the produce 7

SHRI B R. BHAGAT : Ouly raw jute.
The Agricultural Prices Commission recom-
mended a price of Rs. 107.17 per quintal
which comes to Rs. 4) per maund. The
Cabinet has accepted this price. This is
the support price. At the moment the
ruling price is high, it is about Rs. 64,
Even the December prices, when the new
crop will coms in full force, according to
forward quotation is Rs. 48. We do not
expect the price to o bzlow Rs, 40, But,
as [ have said, the STC is ready with all the
machinery and they will open as many pur-
chase centres in the interior everywhere so
that tney are able to buy all the jute if the
price goes down below Rs. 40, It will not
go below Rs. 40. Abou! derivatives from
various centres the Jute Commissioner will
announce. The announcement now is that
the STC will come into the picture.

SHRI SURENDRANATH DWIVEDY :
Nobody will go to the STC,

SHRI B.R, BHAGAT : Nobody shou!d
go to the STC when the price is higher. I
want the price to be higher.

SHRI SURENDRANATH DWIVEDY :
You should fix a higher price.

SHRI B.R. BHAGAT : This time also
the Agricuitural Prices Commission’ taking
into consideration other prices have recom-
mended this. This is the first year of our
operation and we will certainly bear this in
mind. My pzrsonal view is that the prices
should be higher. But we have to take the
consensus. We will see that in the coming
yeara as our experience grows the agri=
culturists get a higher price which they
deserve.

The second decision we have taken is
this. Now there is availabilty of raw jute,
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We are removing the production control so
that there should bz greater utilisation of
capacity. Until recently the Jute Com-
missioner fixed the maximum gquantity of
raw jute that a mill can purchase, There
wis a sort of rationing of raw jute bscause
enough was not available. He also fixed
the maximum quantity of jute goods that
can be produced. OF course, whatever
carpat backing was required was allowed to
be produced freely because this was an item
that we wanted to encourage but on all
others there was restriction.  In view of the
present easy supply due to good crop the
production control is being withdrawn for
August. There will bz no maximum
quanti:y for purchase of raw jule and no
control over the production. The mills will
now bz free to purchase as much as they
require and produce as much as they can,
This will help the situation and that is why
T am saying that if the strike takes place at
this moment it will affect the indusiry.

This is the turning point. We had a
a very bad year. 'We are losing the market,
The result is that the prices of our products
are high. It is not only comp:tition from
Pakistan. Even in carpet backing they are
putting up more looms and they are trying
to catch up with us. Of course, we are
priced out in sacking and ewven in hessian.
It is very difficult for usto maintain our
position,

More important than this, in the markets
where we had monopoly so far there is com-
petition from synthetics. There the prices
are cut down. The result is, there is a threat
that whatever position we occupy in carpet
backing will also b: taken away. We have
an easy supply now. We can increase our
production and capture the market. If at
this crucial moment the strike takes place—
I hope it is not a prolonged one—God for
bid--what will happen is that the mills will
not buy anything. There will be crash in the
raw jute price and there will be loss of pro-
duction and loss of forcign exchange. That
is the reason why we want to find a solution
to this problem minus the strike. That is
our determination.

SHRI JYOTIRMOY BASU: You should
ask the owners to part with a share of the
loot.

SHRI B. R. BHAGAT : That is one
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side, The other side is the industry. We
have tricd to modernise the industry. The
hon. Member referred to  diversification,

Diversification does take place like less raw
jute content and more printed material and
s0 on. We have tried to take a lead in
carpet backing. Similary, we must evolve
new products, It is a challenge to our
industrial research so that we may lead in
industrial production. We are giving rebate
and other things for carpet backing.

Coming to modernisation, in the spin-
ning sector it has been done. In the weav-
ing sector, for automatic looms they have to
determine the type of machine that is req-
uired. Once that is gone through, we will
modernise the weaving section. We are
doing everything possible, so far as moderni-
sation is concerned —financial assistance,
development rebate and so on.

In the last budget we gave relielf in
export duty for sackings and also hessain
and cotton bagging. The difficulty was
that the mills had raised the prices. They
have reduced it by four hundred rupees.

MNow there is a demand that the export
duty should be reduced. But it should not
be linked with the wage question. Becuase
the export duty is related, as I said in the
morning, to the external competitiveness of
the product. If we give relief in export
duty, it should not counted for internal pur-
poses. It is given so that we can make the
product competitive from Pakistan, from
synthetics, so that we are able to maintain
the lead in the export market. Therefore,
the Tariff Commission, which is inquiring
into it, has to find the conversion cost and
the report will indicate whether relief in
export duty is justified.

The committee of my collcague, Shri
Bibuthi Mishra will look into the growers
side., The Waest Bengal Government s
also going to appoint a comprehensive
enquiry committee, even though a part of
the enquiry will be overlapping, because all
of us want this industry to survive and mcet
the crisis, while the labour employed in that
industry earn a good living and the growers
also play their part.

SHRI SAMAR GUHA (Contai) : Con-
sidering the high power tension climate
of West Bepgal, and the people of West
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Bengal are extremsly worricd that if the
strike takes place on the sheduled date,
namely, the 4th of August, it will involve
nearly three lakhs of workers—what it will
lead to, God alone knows I do not know
why the ‘Minister is saying that il he is
asked to go to West Bengal he will go, 1If
he is not mortally afraid of being gherraoed,
he should immediately go there, instead of
having telephonic talks. May be, if you
have talks directly with the West Beagal
Government, the workers are also represens-
tatives of the jute mills association, il there
are direct talks, a compromise can be evol-
ved which will avert a strike,

What is the basic problem ? A very
interesting  thing has developed, In the
morning the Minister himsell was saving
the demand for increased wages by jute
workers is legitimate. The representatives
of the Jute Mills Associations have also
been saying that in principle they have acce-
pted the demand for increased wages for jute
workers, Not only that, they have accused
the Central Government that for the last
few months the Jute Mills Association has
been asking the Central Government to
institute a ju'e wage board for going into the
wage structure of the jute workers in West
Bzngal which the Central Governmet has
not complicd with. It s the representative
of the Jute Mills" Association who said that
it had been pressing the Central Government
to set up a wage board for the past several
months which for reasons best known to the
Central Government has not been done so
far,

They have welcomed the tariff commis-
sion. They have also weleomed the deci-
sion of the West Bengal Government to
institute an inquiry commission to g0 into
all aspects of the jute industry in West
Bengal in a comprehensive manner, Just
now the hon. Minister said that he welcomes
it. But a few days ago a report appeared
in the press that the West Bengal Govern-
ment wanted to set up a jute inquiry
commission which the Central Government
was opposed to.

SHRI B.R. BHAGAT : We were never
opposed to it.

SHRI SAMAR GUHA : The Chief
Minister and all the ministers of West
Bengal said in the press that You opposed
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it. If you now welcome it, your change
is also welcome,

SHRI B. R, BHAGAT : There is no
change. MNobody said that we are opposed.

SHRI SAMAR GUHA: The main point
of the Jute Mulls’ Association representative
is that they are losing every month Rs. 3
crores. They also say that duz to Rs. 21
crores of excise du'y and Rs, 23 crores of
export duty it has not been possible for
them to cop: with this loss, They say that
their prospective loss will be nearly Rs, 5,07
crores, They have also expressed the appre-
hension that this time the output of jute
will be to the extent of 80 lakh bales.
and the requirement will be nearly 48 lakh
bales, That means, 32 lakh bales will re-
main surplus. The representative of the
Jute Mills' Association has given thse
statistics,

There is another danger. There is no
possibility that Government will purchase
and have a buffer stock of more than 32
lakh bales. That will mean that the growers
of West B:zngal will bs seriously affected,

The Jute Mills' Association is saying
that unless a fiscal relief is given by the
Central Government they are not in a posi-
tion to pay higher wages to jute workers.
The Government says that they have set up
a tarifl commission to go into the cost struz-
ture of jute products of various calegories,
It is also said that within a month and a
half the report of the tariflf commission will
be coming. In that context, why do the
Government not agree on an ad hoc basis
to make a fiscal reliel to the Jute Mills’
Asscciation on an understanding that the
tariff commission which will go into the
cost structure of jute products will bring out
whether the con‘ention of the Jute Mills*
Assoclation, that they arc ruaning their
concerns at a loss and that they arc not in
a position to pay higher wages to the wor-
kers, is correct 7 1am not accepting their
contention but till that report is submitted,
with a view to stopping the threatened strike
which may involve serious problems, not
only the law and order problem but various
other problems also —it will affect the culti-
vators also—why not the Central Goverment
agree to offer an ad hoc fiscal relief to the
Jute Mills' Association pendiog the report
that will be submitted by the tariff com-
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mission 7 If that fails to justify that they
are not running at a loss, they can increase
that fiscal relief that was given or that can
be cancelled even.

MR. CHAIRMAN : 1 understand that
some hon. M:mbers, specially from West
Bengal, are wvery much agitated over the
matter, but you know the rules. The
Deputy-Speaker has also sent me a note.
Io the morning some M:mbars wanted to
ask some questions. If we are to go stricily
by rules, naturally I cannot help. I have
got a list of Members who had given notice
and whose names were balloted but, unforiu-
pately they are not in the first four. Fortu-
nately, except Shri Samar Guha, all the
three other Mzmbers whose names cames in
the ballot are absent now. Then out of six
Members whose names are in the list and
who did not come in the ballot, only two
Members are present, that is, Shri S.M.
Baperjee and Shri Jyotirmoy Basu. So, as
a special case, if the House agrees, 1 may
give them a chance. This will not be a
precedent, This is only a Half-An-Hour
discussion. But it has bccome a practice
that we always take more than half-an-hour,
say, 45 minutes or even an hour, Bacause
this is a very serious situation and, specially,
the Members from West Bengal are very
much agitated over the matter, I am allowiog
as a special case, It is not at all a precedent.
Shri 5. M. Banerjee.

SHRI BR. BHAGAT : S'r, let me reply
to the ques'ion put by Sh i Simar Guha,

I may correct Shrl Samar Guha that the
requirement of jute for the industry was as
high as 76 lakh bales in one year.
Actually, they had consumed even 76 lakh
bales.

SHRI SAMAR GUHA : It is not my
figure.
SHRI B.R. BHAGAT: I am glving

you the correct figre,

Last year, the production was something
like 46 to 48 lakh bales. We imported
6 lakhs bales of jute because of demand,
There has been a shortage of production,
But evea then, the estimate of jute consum.
ption will be not less than 65 lakh bajeg,
We are prepared, through the S.T.C, o
kecp a buffer stock of 10 lakhs to 12 lakp,
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bales. We are prepared for that, So, we
do not anticipate any eventuality of crash-
down in price. We have taken safeguards
against that,

Then, he said that 1 oppose the West
Bengal Governm:nt Jute Enquiry Commis-
sion. It has appearcd in the papers; I
have ceen also the statements. Whatever
the interpretation of the hon. Member may
be, what happencd was that even before 1
saw the report of the West Bengal Govern-
ment that they were going to appoint a
comprehensive enquiry into the matter, I
spoke to the Chiel Minister and sent a
message also—I first sent it and then I
spoke to him on the telephone, I said, we
have already done two things. Firstly, we
have made a reference to the Tariff Commis-
sion for the conversion cost of carpet packing
and various other things which will make a
quick report and ascertain the position for
us. Then, about the raw jute production,
and other things, we have set up a committee.
the Bibhuti Mishra Committee, on which
the representative of the West Bsngal
Government is there. We have done this.
1 do not know the scope of their enquiry.
If they are doing something paralled —if they
want to do, we have no objection—it is no
use doing something pararlle, It is a
question of coordination. We informed him.
Neither at that time we opposed it nor
today, 1 say, we oppose it. They know
waat we are doing, If they want to go
ahcad with a comprehensive enquiry, they
are welcome to do. That is what T am
saying, We never took a positton that we
were opposing any enquiry by the West
Bengal Government. They are vitally
involved in this. We are trying to co-operate
with each other. We are doing our best to
solve the problem. There is no misunder-
standing on either side about this matter,

Then, he asked, why don't you give ad
hoc relief? as I said, the two questions
are not related, We can take an indep n-
dent judgment on this. But at the moment,
this question is not related to any relief.
As 1 said, the export duty is relaed to the
price or the competitiveness of the product
in the foreign markets. Secondly, in the
last Budget, on the basis of certaln assess-
ments, where we thought the export duty
was affecting the competititiveness of the
product, we abolished the export duty com-
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pletely on some ilem of sacking and we
reduced the export duty on hessian and other
sackingg We did not do it in respect of
carpet backing because at that time they
were fetching higher prices. You know the
principle that wnen the product is fetching a
higher price and you reduce the export, duty,
you only add to the profitability of that
industry.

If he increases the price by 700, if you
lose in the long run, it is a welcome sign.

SHRI S. M. BANERJEE : It has come
out in the newspapers, If the IJMA is
serious about a statement, it should spell
out. I would like to know from the hon.
Minister since he has depicted a clear picture
of the whole thing whether this particular
str!ke has not bsen sponsored by a particular
umit.

I would like to know in view of the
seriousness of the situation as was spelt out
in this House whether the hon, Minister
would go to Calcutta, meet the Chief
Minister and arrive at a settlement. Other«
wise the strike is a reality. Nobady can pos-
sibly avoid the strike.

SHRI JYOTIRMOY BASU : This in-
dustry made billions for few, They cheat
the worker. They cheat the worker in the
name of mechanisation of jute mills.
They have been paylng second-hand
looms. The latest thing they are doing is
that they are englneering fake claims from
importing countries. They are getting fake
claims for money and repatriating and they
are getting a cut out of that.

I suggest to the Minister : do not listen
to the cock and bull story of the employers
and jute mill-owners. They are the worst type
of slave-drivers in this world. We should
hang our head in shame at what they have
done to human beings during the last one
century. I suggest to the Minister that
he should go to Calcutta, join hands with
the West B:ngal Government, and try to give
a fair d=al to the workers who have given
their blood and sweat to this industry.

SHRI B. R. BHAGAT : The subject

matter of this falls directly under the pur=
view of my colleague, the Labour Minister,

As soon as the Wage Board award ex-
pired, the question of a new wage fixing
machinery was raised, He called all the
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union leaders and employers and talked to
them suggesting that there should be same
wage fixing machinery., But the unlon
leaders said that, that would take a long
time, what about immediate payment ?
Therefore, that did not succeed. The West
B:gal Government are now seized of the
matter. They are talking over the matter,
Both are doing ths main exercise. I have
suggested a via media. 1 have consulted
the Labour Minister also, I know the
workers canpot wait for long time, six
months or so. I know the strike has also
to bz averted, I have suggested the setting
up of a quick machinery with two represen=
tatives of the employers, two of the emp-
loyees and an independent man commonly
found out who can go into the problem and
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recommend in four or five weeks, There
should be an understanding that whatever
the recommendations will be accepted, There
is no harm in postponing the strike for a
month or so. Whatever recommendations
are made can have retrospective effect. This
{s the positive suggestion I have made. I
am in close touch with the Labour Minister.
If we can play a worthwhile role, eigther I
can go or the Labour Minister can go there.
We are seized of this and we will play a
constructive role to settle this matter as
quickly as possible,

18.32 brs.
The Lok Sabha then adjourned till

eleven of the clock on Thursday,
July 31, 1969(Sravana 9, 1891 (Saka).



